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 LOK  SABHA

 Friday,  July  22,  977/Asadha  31,
 899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 SHRI  A.  C,  GEORGE:  We  welcome
 vou  to  the  first  Question  Hour.  It
 Jooks  such  a  great  co-incidence  that
 yesterday  Shri  Lakkappa  started  with
 the  speech  and  to-day  he  starts  with
 the  first  question.

 MR.  SPEAKER:  He  has  promised
 to  co-operate  with  me.

 SHRI  K.  LAKKAPPA:  I  welcome
 you.  I  pay  my  compliments  to  you.

 चौधरी  बलबीर  सिह  :  मुहूर्त  बहुत  खराब

 हआ  है  |  लका  जी  के  सवाल  से  आप  शुरू  कर

 रहे  हैं  1

 Long  Waits  at  Airports

 *585.  SHRI  हू,  LAKKAPPA:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  press
 report  appearing  in  the  “Statesman”
 dated  the  25th  June,  2977  regarding
 jong  wait  at  airports  by  the  passen-
 gers;

 (b)  if  so,  whether  the  long  waits
 during  the  month  of  May,  4977  have
 been  recorded  aS  one  of  the  highes'
 in  the  history  of  the  Civil  Aviation
 Department;

 (c)  whether  these  long  waits  at  the
 airports  have  made  the  people  to
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 suffer  and  resulted  in  a  loss  to  the
 nation;

 (d)  the  measures  being  taken  by
 Government  to  stop  this;  and

 (९)  what  is  the  position  in  the
 month  of  June,  3977  and  to  what  ex-
 tent  it  has  been  improved?

 पर्यटन  और  नागर  विसानन  मन्त्री

 (श्री  पुरुषोत्तम  कौशिक):  (क)  जी,  हां ।

 (ख)  और  (ग).  जी,  नहीं  ।  सितग्बर,
 976  से  जनवरी,  977 तक  के  महीनों  के

 दौरान  यथा  समय  कार्य-निष्पादन  मई,  O77

 की  अपेक्षा,  कम  था  ।  मई  में  कुल  मिलाकर

 यथा  समय  कार्य-निष्पादन  60.  26  प्रति-

 शत  था  ।  कलकत्ता  में  29  ट्रंक  रूट  की  उड़ानों
 ४  से,  3  समय  पर  हुई  22  खराब  मौसम  के

 कारण  विलम्ब  से  हुई,  जिसके  परिणामस्वरूप

 उनके  आगमन  ओर  प्रस्थान  दोनों  म॑  ऐसे

 कारणों  से  विलम्ब  हुआ  जो  कि  कारपोरेशन

 के  नियंत्रण  के  वाहर  थे,  और  4  में  इंजीनियरी

 तथा  अन्य  ल्ुटियों  के  कारण  बिलम्ब  हुआ
 सरकार  ने  इंडियन  एयरलाइन्स  को  निर्देश

 दिया  है  कि  वह  परिचालनों  पर  अपने

 नियंत्रण  को  कड़ा  करें  ताकि  बह  ऐसे  कारणों

 से  होने  वाली,  विलम्ब  स्ट  किये  जाने  की

 घटनाओं  को  रोक  सके  जो  उनके  नियंत्रण

 में हैं ।

 (घ)  लम्बी  प्रतीक्षा  से  यात्री  जनता  को

 असुविधा  तो  होती  ही  है,  उसके  साथ  साथ

 टिकटों  के  रह  किये  जाते  के  परिणामस्वरूप

 कार्पोरेणन  को  भी  कभी  कभी  आर्थिक  हानि
 उठानी  पहली  है  ।

 (8)  मई,  977  की  श्रपेक्षा  जून,
 977  में  यथा  समय  कार्य-निष्पादन  कम
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 था,  जिसका  कारण  मुध्यतया  उत्तर-पूर्बी
 क्षेत्र  मे ंखराब  मौसम  था  ।

 SHRI  K.  LAKKAPPA:  This  is
 the  third  starred  question  on  Air
 Lines  during  this  Session  put  to  the
 Ministry  of  Tourism  and  Civil  Avia-
 tion.  On  the  previous  occasion  the
 hon.  Minister  had  stated  that  there
 was  no  indiscipiine  and  everything
 was  all  right  but  the  performance
 under  the  previous  Government  was
 very  bad.  I  hope  he  would  not  take
 that  position  now.  He  had  conceded
 and  I  would  also...

 MR.  SPEAKER:
 to  the  question?-

 Shall  we  come

 SHRI  K.  LAKKAPA:  I  would
 like  to  give  the  background  of  it.

 Thousands  of  people  travel  by  Air.
 Air  journey  is  a  necessity.  There  is
 a  big  caption  in  The  Statemun  saying
 ‘Long  wait  at  the  airports’.  It  says:
 ‘Recently  a  Delhi-bound  airbus  with
 about  40  passengers  on  board  return-
 ed  from  the  fakeoff  point  in  the
 evening.  It  was  announced  that  a
 Boeing  would  be  commissioned.’

 MR.  SPEAKER:  I  am  quite  sure
 the  Minister  has  read  it.

 SHR]  K,  LAKKAPPA:  This  delay
 has  been  the  highest  in  the  history
 of  the  Indian  Airlines  after  the
 Janata  party  came  to  power.  Earlier,
 there  was  the  previous  Government.
 Now  it  seems  that  there  is  absolutely
 no  control  over  the  situation.  The
 main  or  jmportant  point  is  this.  I
 want  to  know  whether  it  is  a  fact
 that  lack  of  communication  from  the
 side  of  the  engineering  staff  which
 works  there  to  the  administrative  staff
 as  responsible  for  causing  not  only
 delay  but  also  anxiety  in  the  minds
 of  the  travelling  public  in  the  air-
 port.  What  are  the  reasons  of  such
 delay?  Is  there  any  control  over  the
 situation  and  also  to  explain  to  the
 passengers  about  the  programme  of
 the  Airlines  and  its  schedule?

 श्री  पुदघोलम  कौशिक  :  अध्यक्ष  महोदय,
 पिलम्ब  के.  कारण  यात्रियों  को  जो  ग्रसुविधा
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 होती  है,  उसके  लिए  मुझे  प्रफसोस  है  ।  लेकिन
 इसके  साथ  ही  साथ  मैं  सिवेदन  करना  चाहता

 हूं  कि  उड़ानों  मे  विलम्ब  के  दो  कारण  हैं  ।

 एक  तो  कुछ  तकनीकी  खराबियों  से  दिलम्ब
 होता  है  जिसके  लिए  विभाग  के  अधिवाब्यिों
 को  थोड़ा  बहुत  जिम्मेदार  ठहराया  जा  सकता
 है,  जो  कि  उनके  नियंत्रण  से  है  |  दूसरा  कारण
 यह  है,  जिसमें  उनका  नियंत्रण  नहीं  रहता  2,
 जैसे  कि  मौसम  की  खराबी  ।  जैसा  दि  मूल
 प्रश्न  के  जबाब  में  बताया  कि  मई  के  महीने  में

 ग्रधिकांश  उड़नों  भे  जो  बिलम्ब  ता,  उसका

 मुख्य  तौर  पर  मौसम  की  खराबी  के  कारण

 है  ।  मैं  आपकी  जानकारी  में  यह  भी  लाना

 चाहता  2  ि  इस  साल  पूर्वी  उत्तर  क्षेत्र  में

 मौसम  का  दबाव  काफी  रहा,  वर्षा  भी

 पिछले  मई  महीने  बी  तुलना  में  अधिक  हुई  ।

 976  में  केवल  i7  सेंटीमीटर  हुई  और

 इस  वर्ष  मई  में  36  सेंटीमीटर  हुई  ।

 मेघालय  में  पिछले  साल  i9  सेंटी-

 मीटर  हुई  जब  कि  इस  साल  42  सेंटी-

 मीटर  वर्षा  हुई  ।  उसी  तरह  से  नागालैष्ड,

 मिजोरम,  मणिपुर  झौर  लिपुरा  में  पिछले

 साल  29  सेंटीमीटर  हुई  और  उसके  मुका-
 बले  इस  साल  में  37  सेंटीमीटर  वर्षा  हुई।
 तो  यह  मौसम  के  कारण  ही  विलम्ब  हुआ
 है,  जिसके  लिए  मुझे  अफसोस  है  |

 दूसरा  सवाल  माननीय  सदस्य  ने  यह
 उठाया  है  कि  मैंने  पिछली  बार  कहा  था

 कि  इस  सरकार  के  श्राने  के  बाद  सिविल

 एवीएशन  विभाग  के  काम  में  काफी  सुधार

 हुआ  है,  तो  मैं  इसी  बात  पर  अभी  भी

 कायम  हुं  ।  मैं  इस  सम्बन्ध  में  कुछ  आंकड़े

 श्ापेके  सामने  रखना  चाहता  हूं  1

 मैं  केवल  इतना  ही  बता  देना  चाहता

 हं  कि  i976  में  एमर्जेन्सी  के  दौरान

 सितम्बर  से  लेकर  जनवरी  तक  जो  कार्य-

 क्षमता  थी,  परफार्मन्स  थी,  उसमें  निरतर
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 बुद्धि  हुई
 है,

 जो  कि  इस  उपरोक्त  समय  में

 इस  प्रकार  है  co

 सितम्बर में  58.  54

 अक्तूबर  में  58.  92

 नवम्बर  में  52.73

 दिसम्बर  भ॑  58.47

 और  जनवरी,  977  में  54.50,

 इसके  मुकाबले  में  मई,  977

 जिसका  जिक्र  माननीय  सदस्य  कर  रहे

 बह  परफा्मेन्स  60.26  परसेंट  है  |  इन

 अर  कड़ों  से  नतीजा  स्पष्ट  है  कि  जब  से  यह
 सरकार  आई  है,  निरन्तर  इसको  कार्येक्षमता

 में  सुधार  होता  जा  रहा  है  ।

 म
 के क

 SHRI  K.  LAKKAPPA:  Again,  my
 hon.  friend,  the  Minister,  could  not
 meet  the  situation.  Here  he  only
 tried  to  explain  the  situation  rather
 than  conceding  the  position  that  there
 was-a  lot  of  hardship  or  inordinate
 delay  in  flights  which  was  due  ito
 incompetent  engineers  being  Jralted.
 Sometimes  they  are  not  in  a  position
 to  find  out  if  there  is  any  crash  of
 the  plane  or  engine  trouble  etc.  If
 has  been  reported  that  due  to  this
 reason,  there  had  been  long  waits  at
 the  airports  and  loss  to  the  nation.  He
 has  not  answered  part  (c)  of  my
 question.  Last  time,  there  was  a  loss
 of  Rs.  18,000  for  making  arrangements
 for  hotel  accommodation  to  40
 passengers  or  so.  He  has  not  even
 given  the  loss  sustained.  Even  the
 airworthiness  of  the  plane  is  not
 reported.  Therefore,  complete  indis-
 cipline  among  the  staff  has  crept  in
 and  there  is  a  sort  of  discontent
 among  the  staff  in  the  management.

 Therefore,  I  put  it  to  you  whether
 the  Ministry  is  going  to  take  stock
 of  the  entire  situation  and  set  right
 the  matters  in  the  interest  of  the
 travelling  public  and  also  secure  in
 lime  the  airworthiness  of  the  aircraft.
 Indian  Airlines,  as  far  as  I  am  aware,
 has  got  monopoly  of  flights.  When
 my  hon.  friend  Dr.  Karan  Singh  was
 there,  he  was  handling  it  so  efficiently
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 at  that  time.  What  is  your  answer
 to  my  question?

 श्री  पुरुषोत्तम  कौशिक  :  इस  सम्बन्ध  में

 मुझे  केवल  इतना  ही  कहना  है  कि  जो  भी

 इंस्जीनियस  पिछली  सरकार  के  समय  में

 काम  कर  रहे  थे,  उनसे  ही  मुझे  काम  लेना

 पड़  रहा  है  और  इस  बात  का  प्रयास  है  कि

 जो  कुछ  भी  उनको  पुरानी  आदतें  थीं,  उनमें

 सुधार  हो  और  काम  अधिक  तथा  ठीक  से

 नि

 SHRI  A.  C.  GEORGE:  Sir,  in
 reply  to  the  question,  the  hon.  Minis-
 ter  had  put  in  the  excuse,  as  an  ex-
 planation,  of  monsoon  or  heavy  rain-
 fall.  I  do  concede  that  in  our  country
 rain  is  good  for  every  department

 -but  not  for  Civil  Aviation.  The
 Indian  Airlines  schedule  of  flights  are
 affectcd  because  of  that.  He  has  put
 forward  this  reason  as  an  excuse.
 Cochin  is  also  normally  affected  by
 the  rains.  This  is  simply  because
 the  smaller  aircraft,  Avro,  are  land-
 ing  there.  There  the  traffic  is  so
 much  where  at  least  00  people  are
 everyday  travelling  from  Cochin  to
 Bombay.  There  was  a  proposal  that
 the  runway  was  going  to  be  extend-
 ed.  In  fact,  the  work  also  had  started
 and  Rs.  90  lakhs  had  been  spent  on
 it.  The  work  is  proceeding  at  a
 slow  pace  and  I  do  not  think  it  will
 come  up  in  the  Fifth  Plan.  My
 question  is:  whether  the  Minister
 will  kindly  assure  the  House  that
 the  work  will  be  expedited  and
 will  be  completed  with  in  six  months
 so  that  Boeing  707  can  land  there.
 Now,  the  JAC  is  operating  even  in-
 ternational  flights  to  Kathmandu,  to
 Mali  to  Colombo  etc.  There  are
 nearly  300  to  400  passengers  every-
 day  wanting  to  fly  from  Cochin  to
 Trivandrum  and  to  Bombay.  They
 are  bringing  in  a  vast  amount  of
 foreign  exchange  for  our  country.
 Will  the  Minister  kindly  see  that  just
 as  Mali,  Colombo  and  Kathmandu
 are  served  by  IAC,  there  should  be
 Boeing  737  service  scheduled  between
 the  Gulf  countries  and  Cochin  or
 Trivandrum  directly?
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 ओ  पुरुवोतम  कोशिक  :  मुश  इतना  ही

 वकहना  है  कि  सरकार  की  कोशिश  है  कि

 कामों  को  पूरा  करने  में  जो  परम्परागत

 बिलम्ब  होता  है  उसको  दूर  किया  जाये  और

 जो  कार्य  शुरू  हुये  हैं,  उन्हें  जल्दी  से  जल्दी

 पूरा  किया  जाये  ।

 श्रो  हारिका  नाथ  तिवारी  :  देश  में  याता”

 यात  की  क्षमता  और  योग्यता  उप्तकी  पंक्‍्चए-
 लिटी  और  मुसाफिरों  को  दी  गई  सुविधा
 से  आंकी  जाती  है  |  रेलवे  में  यह  80,85

 ब्रौर  90  परसेंट  तक  पंक्चुएलिटी  होती  है।
 में  यह  जानता  चाहता  हूं  कि  मंत्री  महोदय
 के  विभाग  में  कितनी  पंक्‍्चुएलिटी  2,  उसको

 बढ़ाने  के  लिए  क्या  उप्राय  किये  जा  रहे  हैं

 झोर  उप्तकों  कहां  तक  बढ़ाया  जा  सकता

 2  1

 श्री  पुरुषोत्तम  कौशिक  :  जैसा  कि  मैंने

 निवेदन  किया  है  कि  पंकक्‍्चएलिटी  की  बढ़ान
 के  लिए  निरस्तर  कोशिश  हो  रही

 है  ।

 मई,  977  में  आन  टाइम  परफार्मेन्स

 60.26  परमसेंट  और  जून,  977  में

 57.  82  परसेंट  था  ।  लेकिन  यह  मानसून
 के  कारण  था,  इसमें  मैकेनिकल  कारण  बहुत
 कम  था  ।  मैकेनिकल  कारण  से  उड़ान  में

 जो  बविलम्ब  होता  रहा  है,  उमप्तमें  निरन्तर

 सुधार  हो  रहा  है

 The  year-wise  impr-vement  break-up  as
 under  :

 1973-74  8.66%,
 1974-75,  520%
 1975-70  455990.
 1976-77  442%

 upt:  June,  7977  4.28°

 सदन  को  इस  निश्चित  रूप  से  सन्तुप्ट

 होना  चाहिये  कि  परफामेन्स  में  निरन्तर

 काफी  सुधार  होता  जा  रहा  है  t  मैं  बने-

 मान  स्थिति  से  सन्तुष्ट  नहीं  हू  |

 चाहता  हुं  कि  उसमें  और  सुधार  हो  |  जब

 से  यह  सकार  आई  है,  तब  से  इसमें
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 निरन्तर  सुधार  होता  जा  रहा  है +  मैं

 सदन  को  अ्राश्वासन  देना  चाहता  हूं  कि  यह

 सुधार  का  कार्यक्रम  बराबर  जारी  रहेगा।

 DR.  KARAN  SINGH:  Sir,  this.
 question  relates  to  international  air-
 ports.  Time  magazine  dated  l8th
 July  has  written  an  article  under  the
 heading:  Time’s  guide  to  airports:
 Jet  log  on  the  ground  where  20  diffe-
 rent  airports  of  the  world  have  been
 described.  There  is  a_  three  star
 rating  for  super  airport  and  half  a
 star  rating  for  ‘atrocious’  airport.  It
 ts  unfortunate  that  Delhi  interna-
 tional  airport  is  classed  as  half  a
 star,  namely.  atrocious.  There  is  a
 note  below  which  reads:  It  is  more
 efficient  and  Jess  congestcd  than  the
 Bombay  airport  which  offers  all  the
 ambience  of  the  Black  Hole  of  Cal-
 cutta.  Delhi  airport  is  described  as
 very  much  better  than  Bombay  air-
 port.  So,  it  becomes  very  clear  that
 our  international  airports  are  in  a
 very  sorry  state.  Will  the  hon’ble
 Minister  take  some  action  in  this
 respect?

 Sir,  I  had  the  privilege  of  piloting
 the  International  Airports  Authority
 Bil!  through  Parliament.  It  was
 set-up  with  great  hopes.  It  seems
 all  our  plans  and  hopes  that  we  had
 improved  the  international  airports
 had  gone  in  smoke.  I  would  like  to
 know  what  does  the  Minister  intend
 to  do  to  see  that  our  reputation  in
 the  international  air  worid  does  not
 go  down?

 श्री  पुरुषोत्तम  कौशिक  :  मैंने  इस  ग्रखबार

 को  देखा  नहीं  है  ।  हमारी  यह  निरन्तर

 कोशिश  रहेगी  कि  हम  इसमें  सुधार  करें  ।

 श्रगर  यह  अखबार  मेरे  पास  आ  जाये,  तो
 a
 मैं  देखंगा  कि  उसमें  क्‍या  है  ?

 Sir,  lot  of  jmprovements  have  been
 made  at  the  international  airports.
 Many  things  have  been  done  like
 cargo  buildings,  extension  of  run-
 ways,  ete.
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 MR.  SPEAKER:  So,  it  is  in  the
 process  of

 improvement.

 SHRI  PURUSHOTTAM  KAUSHIK:
 Yes,  Sir.

 5

 Financial  Assistance  by  L.LC.  to
 State  Government  of  Maharastra

 *586.  SHRI  ANNASAHEB  GOT-
 KHINDE:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  whether  the  State  Government
 of  Maharashtra  has  approached  the
 Life  Insurance  Corporation  of  India
 for  financial  assistance  for  various
 piped  water  supply  schemes;

 (0)  if  so,  the  broad  particulary
 thereof;

 (c)  whether  the  programme  of
 pipegd  water  supply  schemes  in  the
 State  has  come  to  a  standstill  because
 of  non-availability  of  funds  from  the
 L.I.C.:  and

 (d)  the  steps  being  taken  by  Gov-
 ernment  to  improve  the  situation  and
 make  available  the  required  funds?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M,  PATEL):  (a)  40  id).  The  Gov-
 ernment  of  Maharashtra  has  approach-
 ed  the  LIC  in  April,  977  for  a  loan
 of  Rs.  450.69  lakhs  for  financing  30
 urban  water  supply  and  sewerage
 schemes  during  the  current  year.  A
 Joan  of  Rs.  449  lakhs  has  been  sanction.
 ed  by  the  LIC  to  the  Maharashtra
 Water  Supply  and  Sewerage  Board
 for  financing  these  schemes  and  this
 Joan  will  be  disbursed  on  finalisation
 of  certain  formalities.  As  regards
 rural  water  supply  schemes,  no  pro-
 posal  has  been  received  by  the  LIC  so
 far.

 A  reference  has  been  received  from
 the  State  Government  of  Maharashtra
 for  larger  allocation  of  funds  for
 urban  and  rural  water  supply  and
 sewerage  schemes.  The  matter  is
 under  consideration.
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 SHRI  ANNASAHEB  GOTKHINDE:
 Sir,  I  seek  your  protection.  The  hon.
 Minister  has  not  answered  part  (c)  of
 my  question.  The  question  is:  whether
 the  programme  of  piped  water  supply
 schemes  in  the  State  has  some  to  a
 standstill  because  of  non-availability
 of  funds  from  the  L.I.C.?

 SHRI  H.  M.  PATEL:  व  will  answer
 it  now.  The  L.I.C.  is  not  responsible
 for  the  total  financing  of  any  scheme.
 The  scheme  may  come  to  a  standstill
 because  funds  from  the  State  or  from
 other  scurces  may  not  have  come.  So
 far  as  LIC.  is  concerned,  whatever
 was  undertaken  by  it,  it  has  given,

 SHRI  ANNASAHEB  GOTKHINDE:
 My  question  has  not  yet  been  answ2r-
 ed.  It  seems  to  me  that  there  are  some
 contradictions  in  the  written  answer.
 It  is  stated  that  with  regard  to  rural
 water  supply,  schemes,  no  proposal]  has
 been  received  by  the  LIC  so  far.
 Subsequently,  it  is  also  stated  that  a
 reference  has  been  received  from  the
 State  Government  of  Maharashtra  for
 larger  allocation  of  funds  for  urban
 and  rural  water  supply  and  sewerage
 schemes.  The  matter  is  under  con-
 sideration.  My  point  is:  what  are  the
 particulars  mentioned  in  the  reference
 made  by  the  State  Government  for
 larger  allocations?  Your  written
 reply  says  that  no  proposal  has  been
 received  so  far.  What  is  the  present
 position?  J  think  there  are  some  con-
 tradictions  in  your  written  reply.

 SHRI  H.  M.  PATEL:  There  is  no
 contradiction  in  whatever  I  have
 stated.  I  have  stated  that  the  refe-
 rence  was  for  higher  allotment  and
 that  matter  is  under  consideration.
 There  is  no  contradiction.

 SHRI  ANNASAHEB  GOTKHINDE:
 Whether  any  proposal  has  been  receiv-
 ed  so  far?

 SHRI  H.  M.  PATEL:  There  is  no
 proposal  for  a  particular  scheme.  'There
 is  a  reference  for  a  general  increase
 in  allocation  of  funds.  The  two  are
 quite  different.
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 SHRI  ANNASAHEB  GOTKHINDE:
 There  are  as  many  as  4000  problem
 villages  where  we  find  that  the  drink-
 ing  water  supply  scheme  is  yet  to  be
 implemented.  There  is  an  increasing
 demand  from  the  rural  population  for
 the  drinking  water  supply.  But
 because  of  non-availability  of  funds,
 it  has  become  impossible  for  the  State
 Government  to  carry  on  these  activi-
 ties.  The  LIC  has  sanctioned  a  huge
 amount  for  construction  of  5-Star
 hotels.  While  the  LIC  could  sanction
 a  huge  amount  for  the  construction
 of  5-Star  hotels,  no  amount  has  been
 sanctioned  for  the  water  supply
 scheme  in  the  rural  areas.  What  is
 the  urgency  of  having  5-Star  hotels
 in  the  urban  areas  when  the  mass  of
 the  rural  areas  are  in  dire  need  of
 drinking  water?  What  is  the  number
 of  schemes  sent  by  the  state  govern-
 ment  of  Maharashtra  to  the  LIC  and
 what  is  the  number  of  schemes
 sanctioned?

 SHRI  H.  M.  PATEL:  LIC  is  not
 concerned  with  the  schemes;  that  is
 the  business  of  the  state  government.
 The  question  with  which  LIC  js  really
 concerned  is  money  for  certain  pur-
 poses  like  water  supply.  There  will
 be  allotment  for  schemes  for  the  entire
 country.  The  Maharashtra  govern-
 ment  has  received  satisfactory  amount
 for  this  vear;  for  instance  out  of  an
 allotment  of  Rs.  4]  crores,  the  Maha-
 rashtra  government  will  get  Rs.  8
 crores.  Therefore  you  will  see  that  the
 aHotment  that  Maharashtra  geis  is
 substantial.  LIC  does  not  undertake
 to  see  that  all  the  schemes  that  are
 approved  by  the  Maharashtra  govern-
 ment  will  be  financed  by  it.  This  is
 the  first  point  to  be  recognised.  This
 year  Rs.  4.5  crores  were  asked  for  by
 the  Maharashtra  government  out  of
 which  Rs.  4.49  crores  had  been  sanc-
 tioned.  It  is  the  Maharashtra  govern-
 ment  which  decides  which  scheme  is
 to  be  financed.

 SHRI  ANNASAHEB  GOTKHINDE:
 Taking  into  consideration  the  peculiar
 geographical  conditions  obtaining  in
 Maharashtra,  wil]  the  government
 assure  the  House  that  the  schemes  of
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 pipel  water  supply  in  the  rural  areas
 in  Maharashtra  would  be  sanctioned
 in  sufficient  number  by  the  LIC  and
 government?

 SHRI  H.  M.  PATEL:  I  can  give  no
 such  assurance.  Government  can  sive
 this  assurance  that  whatever  resources
 it  can  place  at  the  disposal  of  the
 Maharashtra  government  out  of  the
 total  quantum  set  aside  for  such  social
 schemes  will  be  made  available.  A
 substantial  amount  has  been  made
 available.

 SHRI  SONU  SINGH  PATIL:  The
 hon.  Minister  says  that  out  of  a  ०8३
 demand  of  Rs.  4]  crores,  a  sum  of  R's.  &
 crores  had  been  sanctioned.  This
 amount  appears  to  be  inadequate  in
 view  of  the  increasing  demand  for
 water  supply.  He  was  also  pleased
 to  state  that  loan  was  sanctioned  by
 the  LIC  and  certain  formalities  are  to
 be  gone  through.  What  are  the  for-
 malities  which  hold  up  the  progress  of
 the  scheme  and  the  disbursement  of
 the  amount?

 SHRI  H.  M.  PATE:  There  has
 been  no  delay  and  nothing  has  been
 held  up  because  of  formalities  or
 anything  of  the  kind.  I  merely  said
 that  out  of  Rs.  4.5  crores  asked  for
 by  the  Maharashtra  government,  a  sum
 of  Rs.  4.49  crores  had  been  sanctioned.
 Schemes  that  are  approved  by  the
 Maharashtra  government  and  that
 come  along  will  be  financed  and  are
 being  financed.

 SHRI  5.  R.  DAMANT:  Is  it  not  a

 fact  the  LIC  and  other  financing
 institutions  are  -taking  long  time  to
 Process  applications  and  then  to  dis-
 burse  funds  after  processing  is  coni-
 pleted.  How  much  time  was  taken,
 on  an  average,  in  processing  onc
 epplication  and  after  processing  how
 much  time  was  taken  in  actual  dis-
 bursement  of  funds?  If  he  has  not
 those  figures  now,  he  can  supply  them
 afterwards.

 SHRI  H.  M.  PATEL:  If  any  specific
 instance  is  mentioned,  jt  can  be  gone
 into.
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 SHRI  S.  R.  DAMANI:  Average  time?

 SHRI  प्र.  M,.  PATEL:  There  is  no
 such  thing  as  average  time.  All  appli-
 cations  are  being  dealt  with  expedi.
 tiously  and  efficiently  and  if  there  is
 any_instance  that  you  can  give  me  in
 which  undue  delay  has  taken  place,  I
 shall  go  into  it.

 SHRI  HARISHANKAR  MAHALE:
 In  the  last  part  of  his  reply  he  says
 that  the  matter  is  under  consideration.
 May  I  know  when  ag  final  decision  wil)
 be  taken  in  this  matter?

 SHRI  H.  M.  PATEL:  The  Maharash-
 tra  government  has  askcd  for  tlurge
 allocations  than  what  has  been  iis  nor-
 mal  share.  This  is  what  is  under
 consideration.  That  can  be  decided
 only  when  we  receive  requests
 from  all  other  States.  One  of
 those  State  Governments’  which
 is  very  fortunate  is  the  Government
 of  Maharashtra.  Governments  like  the
 Bihar  Government  did  not  take  ad-
 vantage  of  this  scheme.  If  they  also
 take  advantage  of  this  scheme,  then
 the  Government  of  Maharashtra  wil!
 find  it  difficult  to  get  so  much.

 (Interruptions)

 श्री  युवराज  :  क्या  माननीय  वित्त  मंत्री

 यह  बतायेंगे  कि  महाराष्ट्र  के  अलावा  और

 किन-कित  राज्यों  द्वारा  ग्रामीण  और  शहरी

 क्षेत्रों  में  जल-आपूर्ति  और  मल  निकासी  के

 लिए  जीवन  बीमा  निगम  से  रुपये  की  मांग

 की  गई  ?

 SHRI  H.  M.  PATEL:  I  can  give
 you  figures.  In  the  year  1973-74,
 Rs.  2263  lakhs  were  disbursed  as  loan
 for  water  supply  schemes,  of  which.
 Uttar  Pradesh  got  Rs.  I53  lakhs,  Tamil
 Nadu  Rs.  303  lakhs,  Rajasthan  Rs,  9°

 lakhs,  Maharashtra  Rs.  345  lakhs,
 Kerala  Rs.  477  lakhs,  Karnataka
 Rs.  388  lakhs,  Himacha]  Pradesh  Rs.  8
 JYakhs,  Haryana  Rs.  36  lakhs,  Gujarat
 Rs.  28  lakhs  and  Andhra  Pradesh
 Rs.  230  lakhs.  In  the  next  year,
 Andhra  Pradesh  got  nothing  because
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 it  did  not  ask  for  it.  Gujarat  got
 Rs.  47.5  lakhs,  Karnataka  Rs.  38
 lakhs,  Kerala  Rs.  389  lakhs  Madhya
 Pradesh  Rs.  434  lakhs  and  so  on.
 Each  year  ‘it  varies.  Last  year
 1975-76....  (Interruptions).

 AN  HON.  MEMBER:  What  about
 Assam?

 SHRI  H.M.  PATEL:  Assam  has  not
 got  anything  because  it  never  asked
 for  it.

 SHRI  M.  RAM  GOPAL  REDDY:  I
 know  every  inch  of  Maharashtra.  I
 know  as  much  as  Mr.  Dharia  knows.
 T  can  put  better  questions  than  Maha-
 rashtrians.  No  difference  should,  tnere-
 fore,  be  made.

 SHRI  R.  MOHANARANGAM:
 ‘Tamil  Nadu  was  under  the  rule  of  the
 President.  It  is  the  duty  of  the  re-
 presentatives  of  the  Government  to
 ask  and  fight  for  more  funds  for  the
 Tamil  Nadu  Water  Supply  Schemes.
 But  nothing  has  been  done  in  this
 regard  for  the  past  nine  years  for  the
 simple  reason  that  DMK  rule  was
 there.  I  would  like  to  know  what
 steps  the  Government  proposes  to
 take......  (Interruptions).

 MR.  SPEAKER:  We  will  go  to  the
 next  question.

 Overseas  Market  for  Assam  Bamboo
 Craft  and  Carve  Products

 *587.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Assam  bamboo  craft
 and  carve  products  have  export  poten-
 tials  and  have  also  found  good  over-
 seas  market;

 (b)  if  so,  what  steps  are  being
 taken  by  Government  to  rise  their
 exports;  and

 (c)  whether  any  foreign  markets
 Nave  been  identified  for  export  of
 these  goods?
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 THE  MLNISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (b)  The  Government  of  India  nave
 set  up  the  following  Institutes  to
 cater  to  the  developmental  and  ex-
 port  potential  requirements  of  the
 craft:

 (i)  North-Eastern  Handicrafts  &
 Handlooms  Development  Corpora-
 tion,  Shiltong,

 (ii)  Cane  &  Bamboo  Development
 Institute,  Agartala.

 (c)  These  goods  are  being  export-
 ed  ¢o  4  large  number  of  markets,  in-
 cluding  Belgium,  France,  West  Ger-
 many,  Netherlands,  Denmark,  U.K.,
 U.S.A.,  Switzerland,  Ireland  Austra-
 lia,  Kuwait  and  Saudi  Arabia  etc.

 SHRI  NIHAR  LASKAR:  Sir,  this
 is  a  beautiful  craft.  I  do  not  know
 whether  my  friend  has  already  seen
 some  of  these  products.  I  assure  you,
 if  you  see  them  you  will  like  them.
 I  asked  about  Assam  specifically.  Of
 the  two  institutes  he  mentioned,  one
 is  in  Shillong  which  is  in  Meghalaya
 and  the  other  is  in  Agartala.  Are
 you  going  to  do  anything  for  Assam?

 SHRI  MOHAN  DHARIA:  They  are
 for  the  whole  north-eastern  region
 and  my  hon,  friend  wil]  appreciate
 that  Assam  is  a  part  of  the  north-
 eastern  region.  Naturally  that  care
 has  been  taken.  Besides,  it  is  now
 decided  to  havea  full-fledged  Regional
 Design  and  Technical  Development
 Centre  for  the  north-eastern  region
 and  it  will  be  lecated  at  Gauhati.
 But  it  will  be  for  the  whole  of  the
 area.  J  am  well  aware  of  the  prob-
 lems  of  that  area.  In  972  when  I
 visited  that  area,  out  of  curiosity
 I  visited  this  Centre.  It  is  not  only
 doing  useful  work  for  the  country
 but  from  the  point  of  view  of  ex-

 ports  also,  it  deserves  to  be  encoura-
 ged.  Therefore,  these  institutes  have
 been  created  and  training  program-
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 mes  are  now  being  taken  up,  The
 House  will  be  happy  that  though  the
 Agartala  institute  starteq  function-
 ing  oniy  recently,  from  ist  June  77,
 about  25  trainees  have  already  joined
 it  and  many  more  will  be  coming.
 We  shall  have  to  nurture  and  deve-
 lop  this  beautiful  art  and  we  shall
 vive  all  possible  cooperation  in  this
 regard,

 SHRI  NIHAR  LASKAR:  May  I
 know  the  amount  of  foreign  exchange
 carned  by  the  export  of  these  pro-
 auels  during  the  last  two  years?

 SHRI  MOHAN  DHARIA:  Rs.  295
 lakhs  in  1975-76  and  Rs,  37  lakhs  in
 1976-77.

 SHRI  BEDABRATA  BARUA:  The
 minister’s  reply  exposes  the  quantum
 of  exports.  The  exports  from  Mora-
 dabad  alone  are  worth  Rs.  20  crores

 per  year.  For  the  entire  north-east-
 ern  region,  it  is  only  Rs,  37  lakhs.

 Of  course,  I  am  not  blaming  _  this

 government  entirely  for  this.  The
 beautiful  products  being  made  there
 are  no,  popularised.  These  institutes
 have  done  practically  nothing  in  that
 arca  to  promote  the  exports.  No  work

 has  been  done  except  on  paper,  Tou-
 rists  are  not  allowed  to  go  to  Assam
 and  there  is  no  contact  with  the  out-
 side  world.  We  have  always  object-
 ed  to  that.  Would  the  minister  as-
 sure  us  that  these  institutes  would

 really  do  some  work  to  promote  the
 exports?  You  cannot  leave  it  to  the
 State  Government  or  to  the  export
 houses  because  they  simply  do  not

 exist  in  that  area.  The  Central  Gov-
 ernment  has  to  take  special  interest
 and  see  that  this  area  is  specially
 treated  in  the  matter  of  export  pro-
 motion.  I  hope  he  will  give  that
 assurance.

 SHRI  MOHAN  DHARIA:  I  have  al-

 ready  said  that  all  possible  efforts
 will  be  made  in  that  direction.  But
 ultimately  for  the  development  of

 any  area,  the  local  leadership  counts.
 If  my  friends  coming  from  that  area

 come  forward  with  some  constructure

 programmes,  it  will  be  helpful.
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 SHRIMATI  RENUKA  DEVI  BAR-
 HKATAKI:  The  minister  is  putting  the
 responsibility  on  local  leadership.  Un-
 less  we  get  help  and  encouragement
 from  the  government,  what  can  local
 leadership  do?  The  minister  is  also
 in  clarge  of  cooperation.  He  knows

 ‘that  this  is  a  cottage  industry.  Will!
 he  take  steps  to  see  that  this  indus-
 try  develops  in  the  cooperative  sector?
 Will  he  also  take  action  to  see  that
 the  exports  from  this  area  are  done
 in  the  manner  in  which  exports  from
 Moradabad  are  taking  place?

 SHRI  MOHAN  DHARIA:  I  have  al-
 ready  said  that  and  this  North-East-
 ern  Handicrafts  and  Handloom  Deve-
 lopment  Corporation  in  Shillong  was
 just  registered  on  the  3lst  March
 1977.  Naturally  it  is  the  only  one
 institution  and  I  shall  take  care  that
 this  institution  gives  all  possible  co-
 operation  in  developing  this  indus-
 try.

 Survey  of  Credit  Gaps  in  Districts  by
 Reserve  Bank  of  India

 “588.  SHRI  ए,  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  FIN-
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 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  whether  the  Reserve  Bank  of
 India  is  surveying  credit  gap  in  seme
 districts;

 b)  if  so,  the  names  of  districts;  and

 (c)  whether  the  Reserve  Bank  pro-
 poses  to  give  loans  direct  to  tne
 cooperative  credit  societies?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (९१.
 A  slatement  is  laid  on  the  Table  or
 the  House.

 (a)  Yes,  Sir.  The  Reserve  Bank  is
 assessing  the  likely  credit  demand  m
 the  next  two  years  (1977-78  ang  1978-
 79)  mainly  for  agricultura]  and  allied
 purposes  in  44  districts  under  their
 Intensive  Agricultural  Credit  Deve-
 lopment  Scheme.

 (0)  The  names  of  the  districts
 elected  under  the  Intensive  Agricui-
 tura]  Credit  Development  Scheme  are
 as  follows: —

 State  District

 i.  Gujrat  .  .  I.  Bhavnagar  2.  Mvhsa  a

 2.  Madhya  Pradesh  de  Jhabua  2.  Sctna  3.  Raipur  4.  Narsii  ghpvr

 3.  Maharashtra  T,  Dhulia  2.  Aurang  bad  3.  Shol;  pur

 4.  Karnataka  I.  Chitradurg:  2.  Shimega

 5.  Andhra  Pradesh  tI  Karimnagur  2.  Chittoor  3.  Prakasam

 6.  Kerala  हि  I.  Trichur  2.  Quifon

 7.  ‘Tam'l  Nadu  I.  South  Arcot  2.  Madurai

 8.  Rajasthan  I,  Banswara  2.  Udaipur  3.  Ganganagar

 9.  Punjab.  t.  Faridkot  2.  Rupar

 10.  Uttar  Pradesh  I.  RaiBerali  2.  Jaunpur  3.  Basti  4.  Meerut  5.  Nainitg 6.  Banda  7.  Dehra  Dun

 i.  Haryana  के  I.  Hissar  2.  Rohtak

 12,  West  Bental  I.  Nadia  2.  West  Dinapur

 13.  Meghalaya  न  aro  Hills
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 State  District

 I4.  Orissa  a  Balasore  2.  Kalah:  ndi

 15.  Bihar  t.  Purnea  2.  Ranchi-3.  Kunti  3.  Sasaram-Bhabua

 16.  Assem  te  Nowgong

 (c)  No,  Sir.  The  loans  will  continue
 ६0  be  routed  through  the  federal  co-
 cperative  structure  as  at  present.

 SHRI  P.  RAJAGOPAL  NAIDU:  I
 want  to  know  whether  the  survey  is
 completed  and  for  the  next  two  years
 whai  is  the  credit  gap.

 SHR!  H.  M.  PATEL:  This  survey
 js  completed  in  40  out  of  4]  districts,
 but  one  cannot  quanXfy  the  credit
 demands  because  the  survey  is  in
 terms  of  working  out  various  pro-
 grammes  etc,  that  would  be  started  in
 each  particular  district  with  reference
 to  the  conditions  in  that  district.  The
 survey  has  brought  out  the  various

 spheres  in  which  credit  needs  exist
 and  how  they  are  to  be  met.  And
 thereafter,  they  make  arrangements
 ‘or  them,

 SHRI  P.  RAJAGOPAL  NAIDU.  7
 want  to  know  whether  the  survey  in
 Andhra  Pradesh  is  completed  and
 whether  this  survey  includes  credit
 for  sheep-rearing  and  other  things
 allied  with  agriculture.

 SHRI  H.  M.  PATEL:  The  survey
 jn  Andhra  Pradesh  is  completed.

 SHRI  P.  RAJAGOPAL  NAIDU:
 But  I  ask  whether  the  credit  supply
 with  regar@  to  sheep-rearing  and
 other  things  allied  with  agriculture
 js  included  in  the  survey.

 SHRILL  प्र.  M.  PATEL:  Agriculture,
 of  course,  is  the  basic  thing.  The  data

 includes  particulars  relating  to  the

 area  under  various  crons,  scales  of

 finance  that  may  be  needed,  small

 marginal  farmers,  rural  artisans,  land-

 less  labourers,  small  and  cottage  in-
 dustries  and  so  on.  I  am  not  in  a

 position  to  give  you  the  details  of
 what  kinds  of  credit  requirements  for
 Andhra  Pradesh  have  been  formal-
 ised.

 SHRI  ANANT  DAVE:  I  want  to
 know  from  the  hon.  Minister  that
 to  cover  some  particular  district  un-~
 der  the  intensive  agricultural  cre-
 dit  development  schemes,  whether
 any  norms  or  criteria  have  been  fixed
 by  the  Government.

 SHRI  H.  M.  PATEL:  I  can  tell
 you  that  the  districts  that  are  cover.
 ed  are  in  different  States:

 SHRI  ANANT  DAVE:  But  my  ques-
 tion  is  whether  any  criteria  have  been
 fixed  by  the  Government  under  the
 intensive  agricultural  credit  deve-
 lopment  scheme.

 SHRI  H.  M.  PATEL:  This  question
 telates  to  a  different  scheme,  vw.,
 intensive  area  development  scheme.
 That  is  a  different  scheme.  What  you
 have  asked  me  just  now  for  is  about
 credit  survey  being  made  by  Reserve
 Bank  to  find  out  what  credit  gap
 exists  in  different  districts  ang  {t
 is  with  reference  to  that,  this  ques-
 tion....

 SHRI  CHITTA  BASU:  Sir,  from
 the  statement  it  appears  that  certain
 districts  numbering  two  or  three
 have  been  selected  for  each  State  of
 the  country.  May  I  know  from  the
 hon.  Minister  what  is  the  actual  cri
 teria  in  the  matter  of  selecting  those
 two  or  three  particular  districts  and
 not  others.  What  is  the  criteria  for
 selecting  thos»  two  or  three  districts
 in  each  State?

 SHRI  H.  M.  PATEL:  The  inten-
 sive  development  for  agricultural  cre-
 dit  scheme  was  initiated  in  Decem-
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 ber  1976.  As  far  88  I  can  see,  I  am
 not  in  a  position  to  give  you  the
 criteria  for  adopting  these  districts,
 but  let  me  tell  you  that  under  the
 intensive  area,  development  scheme
 certain  districts  are  selected  from  each
 State  and  none  of  those  districts

 have  been  selected  for  this  purpose.

 SHRI  YESHWANTRAO  CHAVAN:
 Mr.  Speaker,  Sir,  I  am  taking  the

 fFoint  further.  The  question  and  the
 answers  do  not  give  us  much  light
 as  such.  When  anybody,  particularly
 government  or  Reserve  Bank  under-
 takes  a  survey,  there  must  be  a  pur-
 pose  for  it.  What  was  the  purpose
 ef  undertaking  that  survey?  Unless
 ~ou  are  clear  im  your  mind,  you  do
 rot  have  any  criteria  for  this  purpose.
 The  main  point  is  about  finding  out
 the  standard;  or  the  facilities  avail-
 -ble  in  the  districts  here  the  banks
 can  be  more  effective;  because  the

 major  problem  was  that  after  nationa-
 lization,  we  have  not  been  effectively

 going  to  the  rural  areas,  and  into
 the  agricultural  sector,  as  effectively
 as  we  should.  This  was  the  problem.
 What  was  the  purpose  of  this  sur-
 vey,  what  were  the  criteria  on  which
 the  districts  were  surveyed  and  what
 exactly  are  the  conclusions  to  which
 these  surveys  have  led  us  to?

 SHRI  H.  M.  PATEL:  The  hon.
 Leader  of  the  Opposition  would
 Enow,  of  course,  that  this  ceheme

 us  started  earlier;  a  decision  to  ini-
 tiate  or  to  pinpoint  the  credit  gaps
 in  different  districts  was  9  decision
 taken  in  the  earlier  stages,  when
 the  Reserve  Bank  was  asked  to  carry
 cut  this  survey.  The  object  of  this

 clearly  is  to  initiate  positive  measures
 for  identifying  the  gaps  between  the

 performance  and  the  achievements  of

 the  cooperative  so  far,  and  to  launch
 un  action  programme  to  ensure  ba-
 lanced  developmeut  in  different  re-
 gions  and  to  strengthen  cooperative
 credit  institutions.  And,  therefore,
 this  survey  will  find  out  what  are  the
 credit  requirements  of  each  district.
 what  credit  societies  exist,  to  what
 extent  they  can  meet  these  require-
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 ments  and  what  is  needed  to  be  done
 additionally,  in  order  to  meet  the
 complete  requirements  of  each  dis-
 trict.

 SHRI  MOHD.  SHAFI  QURESHI:
 From  the  statement  of  the  Minister,
 it  appears  that  almost  all  the  States,
 excepting  the  State  of  Jammu  and
 Kashmir,  have  been  included  in  this
 survey.  May  I  know  from  the  hon.
 Minister  the  reasons  why  this  State
 has  not  been  included  in  this  scheme?
 Will  he  consider  the  inclusion  of
 Jammu  &  Kashmir  State  in  the  Sche-
 Me  now?

 SHR]  H.  M.  PATEL:  I  am  sorry  I
 am  not  in  4  position  to  say  why  J&K
 is  not  included  in  this.  IJ  will  ‘ind
 out  why  it  has  not  been  included.
 (Interruptions)  and  I  will  have  no
 objection  to  including  it,  provided  jt
 can  be  fitted  into  the  scheme.  (Inter-
 -ruptions).  It  was  started  during  the
 days  of  the  previous  government.  I
 did  not  exclude  J&K,  I  must  find.
 out  why  that  government  excluded
 J&K.  Iam  saying.  on  the  country
 that  I  shall  be  glad  to  include  it,
 after  looking  into  it,

 SHRI  A.  BALA  PAJANOR:  The

 previous  government  excluded  Pon-

 dicherry  also.  You  must  also  in-
 clude  Pondicherry.  I  hope  you  will
 do  it  for  us.

 SHRI  H.  M.  PATEL:  We  will  in-
 clude  it.

 SHRI  P.  K.  KODIYAN:  From  _  the

 reply  given  by  the  hon,  Minister  to

 this  question  and  from  the  statement,
 it  is  seen  that  these  surveys  have  just
 been  completed  in  4  districts.  That

 is  my  impression,  If  that  is  so,  how
 will  the  purpose  of  the  survey  be
 served?  In  the  statement,  it  is  said
 that  the  survey  is  to  find  out  the  cre-

 dit,  requirements  of  the  districts  for

 the  years  1977-78  and  1978-79.  We
 have  just  crossed  half  of  the  year
 1977.  What  is  the  purpose;  and  how
 will  it  be  served?  When  was  the
 Reserve  Bank’s  survey  begun,  and

 when  was  it  completed?  What  were
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 the  specific  recommendations  and
 suggestions  made  by  the’  Reserve
 pank  jin  respect  of  the  credit  re-
 quirements,  or  credit  gap  of  districts
 where  the  survey  has  been  completed?

 SHRI  H.  M  PATEL:  [i  is  irue  that
 this  survey  was  undertaken  with  a
 view  to  find  out  the  credit  require-
 menis  for  the  year  1977-78  and  i978-
 79  in  the  ३36  States.  The  work  has
 now  been  completed.  But  jt  has  to
 be  analysed  and  the  credit  gap  soon
 worked  out  for  l977-78.  It  is  true
 that  half  the  year  will  have  gone,
 but  it  cannot  be  helped,  because  the
 work  was  only  recently  completed.

 श्री  ओम  प्रकाश  त्यागी  :  क्‍या  मंत्र

 मह,दय  को  ज्ञान  2  कि  रिजवे  बैंक  से

 पहले  स्टेट  कोग्रोप्रैटिव  बैंक  को  लोन  दिया

 जाता  है  और  वहां  स  वह  डिस्ट्रिक्ट  को-

 ओप्रेटिव  बैंक  को  जाता  है  और  उस  के

 बाद  वहां  से  काछ्तकार  के  पास  पहुंचता

 है  |  इस  प्रकार  से  क्‍या  यह  सही  है  कि  हर

 एक  बैंक  श्रपना  इंटरेस्ट  जोइता  चला  जाता

 है  और  काश्तकार  पर  वह  इटरैस्ट  जा  कर

 बहुत  अधिक  पश्ता  है  ?  यदि  हां  तो  क्‍या

 काश्तकार  के  हितों  की  रक्षा  करन  के  लिये

 क्या  अप  काश्तकार  को  डायरेक्ट  लोन

 दिलाने  की  चप्टा  करेंगे  ताकि  उस  को  कम

 “से  कम  रेट  पर  लोन  मिल  सके  |

 SHRI  H.  M.  PATEL:  The  jon.
 Member  has  raised  a  correct  ques-
 tion.  We  are  endeavouring  to  reduce.
 the  number  of  intermediaries,  In  fact,
 the  Reserve  Bank  gives  it  finances
 direct  to  the  district  co-operative
 banks  and,  wherever  necessary,  aiso
 to  the  State  Co-operative  Banks
 ewhere  the  district  co-operative  banks
 do  not  exist.

 SHRI  SHYAMNANDAN  MISHRA
 Has  the  survey  also  sought  to  make
 the  much-needed  distinction  between
 the  credit  requirements  for  produc-

 tion  and  the  credit  requirements  for
 gonsumption?
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 SHRI  H.  M.  PATEL;  Yes,  Sir.  I
 think  both  the  sectors  are  being
 surveyed  in  this.

 SHRI  SAMAR  GUHA:  The  |  first
 answer  of  the  hon.  Minister  to  my
 question  appears  to  be  rather  silly,
 if  not  ridiculous,  because  the  wap
 is  not  only  between  these  348  cis-
 tricts.  There  is  credit  gap  every-
 where,  all  over  India.  In  reply  to
 my  question,  the  hon.  Minister  said
 that  the  money  depositcd  with  ine
 rural  banks  all  over  India,  more  than
 half  the  money,  is  bcing  taken  away
 by  the  urban  areas  for  developn ent
 wf  industries  and  some  credit  or
 loans  to  the  traders  and  big  busin:ss-
 men.  In  view  of  that  fact,  I  wan:  to
 know  whether  the  whole  policy
 giving  credit  to  the  rural  people  cv
 the  nationalised  banks  in  the  rural
 areas  will  be  looked  into,  revie:-ed
 and  seen  that  at  least  all  the  mory
 deposited  with  the  rural  banks  in
 the  rural  areas  are  given  as  credit
 to  the  rural  people.  Secondly,  I  want
 to  know  about  the  differential  “ate
 of  interest  that  was  introduced  =  by
 the  earlier  Government  for  the  he  .e-
 fit  of  the  rural  people.  to  what  ex-
 tent  it  has  achieved  its  objective.

 or

 SHRI  H.  M.  PATEL:  The  Aon.
 Member  has  gone  away  from  the  ques-
 tion  that  has  been  put.  But  I  am
 prepared  to  tell  him  this,  that  though
 it  will  not  be  correct  for  me  to  give
 the  assurance  that  whatever  70.6४
 is  deposited  by  the  branches  of  ‘he
 banks  in  the  rural  areas  will  always
 be  used  there.  I  can  give  him  the  us-
 surance  that  the  credit  requirements
 of  the  rural  areas  will  be  fully  met.
 That  is  why  this  assessment  and  sur-
 vey.  Wherever  the  differentia]  rates
 are  permissible,  they  are  continuing.

 Return  of  Soiled  Notes  to  the  Reserv2
 Banking

 *590.  SHRI  RASHID  MASOOD:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:
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 (a)  whether  he  is  aware  of  the
 nardship  the  general  public  is  facing
 due  to  soileq  ard  mutilateq  bank  and
 currency  nqtes  being  unacceptable
 to  shopkeepers,  banks,  Government
 cfices  ang  others  and  on  account  of
 the  stringent  policy  of  the  Reserve
 Fank  of  India  in  receiving  back  spoil-
 €d  notes  from  banking  and_  other
 financial  institutions:

 (b)  whethey  he  is  aware  of  the
 fact  that  in  placcs  where  the’  State
 Bank  of  India  acts  as  a  “treasury
 chest’  on  behalt  of  the  Reserve  Bank
 cf  India,  if  does  not  undertake  ex-
 change  of  torn  notes:  and

 (¢)  What  steps  does  he  propose  to
 tukc  in  order  to  simplify  the  proce-
 cure  for  the  veturn  of  spoilegd  notes
 i0  the  Reserve  Bank  and  to  improve
 the  quality  of  paper  on  which  notes
 ure  printed?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHEI
 H.  M.  PATEL):  (a)  to  (c).  A  state-
 rient  is  daid  oon  the  Table  0  the
 House.

 Statement

 The  question  relates  to  acceptance
 and  exchange  of  soiled  and  mutilated
 notes,  According  to  the  Reserve
 Bank's  terminology,  a  ‘soiled  note’  is
 a  note  which  has  become  dirty  due  to
 normal  wear  and  tear  but  which  is
 vtherwise  whole  and  entire  and  has
 ot  been  mutilated  jn  any  manner  and
 i  ‘mutilated  note’  means  a  note  which
 is  torn  ang  is  composed  of  pieces  or  of
 which  a  portion  is  missing;  the  notes
 of  which  the  mutilations  are  minor  are
 called  ‘slightly  mutilated  notes’,

 2.  Ordinarily,  there  should  be  no  di-
 fficulty  for  the  members  of  the  public

 y  exchanging  the  ‘spoiled  notes’,  the
 ‘slightly  mutilated  notes’  and  even  two
 half  notes  provided  both  halves  are
 clearly  identifiable  as  belonging  to  the
 same  note.  us  all  the  public  sector
 banks,  including  the  State  Bank  of
 India,  have  a'ready  been  instructed  by
 the  Reserve  Bank  to  afford  requisite
 facilities  to  the  public  in  this  regard.
 All  offices  of  the  Posts  and  Telegraphs
 Department  and  the  Railways  have
 clso  been  authorised  by  the  Resarve
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 Bank  to  accept  soiled  and  slightly
 mutilated  notes  from  the  public  in
 puyment  of  dues.  Notes  with  major
 mutlhiations  are,  however,  =  equir-
 ed  to  be  sent  to  or  tendered
 at  the  offices  of  the  Reserve
 Bank  of  India  for  examination  and
 payment  as  admissible  under  the  RBI
 (Note  Refund)  Rules,  975  which  have
 replaced  the  3935  rules,  In  order  to
 make  the  general  public  aware  of  theSe
 facilities,  a  pub:ic  notice  was  issued  by
 the  Reserve  Bank  on  the  8th  June,
 976  which  was  also  reported  in  the
 Press  on  the  i3th  June,  1976.  All  Pub-
 lic  sector  Bank  were  asked  by  the
 Reserve  Bank  to  display  prominently
 copies  of  the  public  notice  at  the  pre-
 mises  of  all  their  branches.  <A  copy
 of  the  public  notice  ig  laid  on  the
 Table  of  the  ‘House.  (Placed  in
 Library.  See  No,  LT~797/77].  In  order
 to  minimise  the  hardship  to  tne
 general  public  in  the  exchange  of
 mutilated  notes  priority  is  acocrded,
 in  the  Re<crve  Bank  Offices,  for  the
 disposal  of  cases  involving  fewer
 notes.

 3.  Sporudic  complaints  are,  however,
 received  from  the  public  about  certain
 difficulties  experienced  by  them  in
 getting  soiled  or  slightly  mutilated  no-
 tes  accepted  in  payment  or  exchanged
 at  certain  branches  of  the  banks  etc.
 These  difficulties  go  not  arise  out  of

 any  procedural  instructions  issued  by
 the  Reserve  Bank  in  receiving  back
 spoiled  notes  from  banking  and  other
 financial  institutions,  The  Reserve
 Bank  looks  into  every  such  complaint
 and  advises  the  bank  concerned  to  er-
 sure  that  unrestricted  facilities  are
 provided  to  the  public  in  this  regard.
 Even  as  late  ag  April  1977,  the  banks
 had  been  advised  by  the  Reserve  Bank
 to  offer  the  exchange  facilities  to  the
 maximum  possible  extent.

 4.  With  a  view  to  mitigating  the
 difficulties  which  continue  to  be  ex-
 perienced  by  the  general  public  des-
 pite  the  issue  of  the  Note  Refund
 Rules  1975,  or  those  arising  from  the
 snid  rules,  the  Reserve  Bank  is  exa-
 mining  how  best  these  rules  could  be
 further  revised,  simplified  and  libera-
 lised.  The  question  of,  and  the  extent
 to  which,  the  public  sector  banks
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 could  be  authorised  to  accept  in  pay-
 recent  or  for  exchange  the  mutilated
 notes  is  also  being  examined  by  the
 Re-erve  Bank.

 5.  The  quality  of  paper  has  been
 sub-tantially  improved  in  recent  years
 and  it  compares  favourably  with  inter-
 national  standards;  constant  efforts  are.
 however,  being  made  by  the  Security
 Paper  Mill  Hoshangabad,  which  manu-
 factures  currency  and  bunk  note  paper,
 to  achieve  stil]  better  quality  with  im-
 proved  raw  materials  and  finishing
 processes.

 SHRI  RASHID  MASOOD:  Will  the
 hon.  Minister  tell  the  House  the  diffe-
 rence  between  the  cost  of  the  paper
 used  previously  for  printing  currency
 notes  and  the  cost  of  the  paper  used
 at  present?

 SHRI'H.  M.  PATEL:  This  does  not
 arise  out  of  the  main  question  which
 relates  to  soiled  notes.

 SHRI  RASHID  MASOOD:  This  does
 grise  because  due  to  the  inferior  quali-
 ty  of  the  paper,  notes  get  soiled  and
 mutilated.  Anyway,  I  will  put  my
 second  supplementary.

 Will  the  Ministry  take  steps  to  see
 that  these  soiled  and  mutilated  notes
 are  accepted  by  the  post  offices  and
 nationalised  banks  also  and  passed  on
 to  the  Reserve  Bank?

 SHRI  प्र  M,  PATEL:  Under  the  pre-
 sent  orders,  these  soiled:  notes  are  nuc-
 cepted  not  only  at  the  Reserve  Bank
 but  at  all  the  nationalised  banks.  They
 cannot  be  accepted  by  the  post  offices
 because  there  are  other  difficuties  for
 the  post  offices.

 st  उम्रसेन  :  मैं  माननीय  मंत्री  जी

 से  स्पष्ट  रुप  से  जानना  चाहता  हूं  कि,

 राष्ट्रीयकृत  बैंकों  की  बात  तो  छोड़िये
 जो  स्टेट  बैंक  की  शाखायें  विभिन्‍न  जिलों

 में  हैं,  वे  भी  फटे  पुराने  नोटों  को  नहीं
 लेती  हैं,  कया  इस  के  लिये  वह  कोई  नया

 परिषत्र  भेजेंगे  ताकि  वह  ब्रांचें  इस  तरह  के

 नोट  ले  सके  और  जनता  की  तकलीफ  दूर

 हो  सके  ?
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 SHRI  H.  M.  PATEL:  Yes,  Sir.  I
 think  we  will  take  every  step  to  5९९
 that  the  soiled,  torn  notes  etc.,  within
 the  rules  laid  down  by  the  Reserve
 Bank.  will  be  accepted  at  the  State
 Bank  its  branches.

 चौधरी  बलवीर  सिह  :  क्‍या  मंत्री  महोदय
 यह  वतायेंगे  कि  ज  जाया  किये  गये  नोट
 बैंकों  में  चजे  गये  थे,  वह  नोट  फिर  से  किसी

 ऐजेन्सी  के  मारफत  मलक  में  वापिस  आरा  गये,
 जिगरे  लिये  कांग्रेस  के  कुछ  बड़े  बड़े  महान  नेता

 जिम्मेदार  थ,  इस  के  बारे  में  रोज  अखबारों  में

 पढ़ा  गया  है,  तो  क्‍या  इस  के  बारे  में  इन्स्वयारी
 णर  हुई  है  या  नहीं  ?  यदि  नहीं  तो  कब

 इन्कवायरी  शुरू  करवायेंगे  ?  इन  लोगों

 ने  जो  कुछ  किया  है,  उस  के  बारे  में  अखबारों
 में  बयान  आ  चके  हैं  जिन  लोगों  ने  इन

 डिफेक्टेंड  और  महर  लग  चके  नोटों  को

 फिर  मुल्क  में  चलाया  उन  को  क्‍या  कोई
 सजा  दी  जायगी  ?

 SHRI  H.  M.  PATEL:  Certainly.
 wherever  we  find  that  anything  irre-
 gular  has  been  done,  we  shall  take
 action.

 RE:  SHORT  NOTICE  QUESTION

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  on  a  point  of  order.  So  far  85
 this  short  notice  question  is  concerned,
 I  think  it  is  not  necessary  to  point  out
 that  the  Chair  has  gone  into  the  ur-
 gency  of  the  matter  and  that,  of  cours:,
 must  be  there.  But  so  far  as  the
 House  is  concerned,  this  urgency  is  not
 conveyed  to  us  because  the  question
 is  not  intelligible  at  all,  Kindly  look
 into  the  text  of  this  short  notice  ques-
 tion.  Whether  you  are  able  to  form

 any  impression  about  the  substance  of
 the  question.  The  question  simply
 says:  whether  the  attention  of  the  Go-
 vernment  has  been  drawn  to  the  news
 report  appearing  in  the  Hindustan
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 Times  gated  the  8th  July,  977  under
 the  caption  “Text  Books  Fate  Uncer-

 tain”,  and  (b)  if  so,  what  is  the  reac-
 tion  of  the  Government  to  the  various
 observations  made  therein?  Now  the
 Chair  must  have  considered  the  ur-
 gency  of  the  matter  but  the  House  al-
 so  must  be  impressed  about  the  ur-
 gency  so  that  the  House  may  be  in  a
 position  to  comprehend  the  question
 and  then  put  supplementaries  to  the
 answer  given  by  the  Minister.  Weare
 not  in  a  position  to  understand  what
 is  the  subject  matter  of  the  question.
 So,  my  subinission  is  that  the  Chair
 has  not  performed  its  duty  so  far  as
 the  admissibility  of  the  question  is
 concerned.  The  intelligibility  of  the
 question  is  the  very  pre-requisite.
 Ang  it  is  not  intelligible.  We  would
 like  to  be  enlightened  about  the  subs-
 tance  of  the  question,  if  not  by  the
 question,  then  by  the  Chair  so  that  we
 are  in  a  position  to  put  supplemen-
 taries.

 MR.  SPEAKER:  The  Chair  which  has
 admitted  the  question,  has  understood
 it  and  the  Minister  who  has  accepted
 it,  has  understood  the  question.  I  have
 no  right  to  review  the  order.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  not  fair  to  the  House  at  all.

 SHRI  A.  BALA  PAJANOR:  I  want  a
 clarification  from  Shri  8.  N.  Mishra.
 Since  the  question  has  been  admitted,
 J  want  to  know  whether  it  is  an  asper-
 sion  on  the  Chair’  or  on  the  Member
 concerned  who  has  put  the  question.
 (Interruptions).

 SHORT  NOTICE  QUESTION  No.  23

 Production  of  Text  Books

 ‘S.N.Q.  23.  SHRI  VASANT  SATHE:
 SHRI  KANWAR-  LAL

 GUPTA.
 DR.  HENRY  AUSTIN

 SHRI  P,  RAJAGOPAL
 NAIDU.

 DR.  BAPU  KALDATE:

 Will  the  Minister  of  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 he  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 mews  report  appearing  in  the  Hindus-
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 tan  Times  dated  the  8th  July,  977
 under  the  caption  “Text  Books  Fate
 Uncertain”;  and

 (b)  if  so,  what  is  the  reaction  of  the
 Government  to  the  various  observa-
 tions  mad2  therein?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Several  points
 have  been  raised  in  the  press  report
 which  appeared  in  the  Hindustan
 Times.  A  _  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 The  report  in  the  Hindustan  Time3
 of  8th  July.  977  under  the  caption
 “TEXTBOOKS’  FATE  UNCERTAIN”
 does  not  reflect  the  factual  position
 obtaini'tg  in  the  matter  of  production
 of  textbooks  by  the  NCERT.

 There  is  no  change  in  the  present
 programme  of  production  of  text-
 books  duc  to  the  appointment  of  the
 Committee  mentioned  above.  The
 textbooks  are  being  produced  in  a
 phased  programme  as  detailed  below:

 (l)  First  Phase:

 New  textbooks  would  be  intro-
 duced  in  1977-78  in  classes  I,
 WI,  VI,  IX  &  XI

 (2)  Second  Phase

 New  textbooks  would  be  intra-
 duced  in  1978-79  in  classes  II,
 IV,  VII,  X  and  XII.

 (3)  Third  Phase

 New  textbooks  would  be  intro-
 duced  in  1979-80  in  classes  द

 and  VIII.

 For  the  First  Phase,  in  all  56  cities
 (both  English  and  Hindi  versions  in-
 clusives)  are  required  in  July  977
 for  the  session  1977-78.  These  texi-
 books  are  already  under  production,
 Most  of  them  will  be  available  by  the
 end  of  July  1977.

 A  few  additional  books  in  the
 second  semester  of  Class  XI  will  be
 made  available  later.  (The  second
 semester  books  will  be  required  by
 November,  1977).

 It  has  been  stated  in  the  Press
 Report  that  the  Council  has  withheld
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 publication  of  a  number  of  textbooks
 for  IV,  VIII  and  XII.  None  of  these
 textbooks  has  been  withheld  from
 publication.  According  to  the  sche-
 dujed  programme.  classes  IV  and  XII
 are  to  be  covered  by  new  textbooks
 in  1978-79.  In  the  case  of  class  Vint.
 the  new  textbooks  are  scheduled  to  be
 introduced  in  1979-80.  In  view  ०70
 this,  the  textbooks  produced  earlier
 are  to  be  used  during  1977-78,  in
 cJasses  IV  and  VIII.

 As  regards  financial  implications  of
 the  review,  the  matter  will  be
 examined  when  the  report  is  sub-
 mitted.

 As  the  House  is  aware,  a  Com-
 mittee  has  been  appointed  under  the
 Chairmanship  of  Dr.  Ishwarbhai
 Patel.  Vice-Chancellor,  Gujarat  Uni-
 versity,  Ahmedabad,  to  review  the
 Cywilabi  and  textbooks  prepared  by
 the  NCERT  for  classes  I  to  X.  The
 terms  of  reference  are:

 (l)  to  review  the  stagewise  and
 Subjectwise  objectives  identi-
 fied  in  the  NCERT  document
 “The  Curriculum  for  the  10
 year  school”.

 (2)  to  scrutinize  the  NCERT  syJ-
 Jlabus  and  textbooks  jin  the
 light  of  the  review  as  per  (I)
 above.

 (3  to  serutinize  the  scheme  of
 studies,  as  given  in  the  suid
 decument,  and  examine  whe-
 ther  any  suitable  modifica-
 tions  in  either  the  scheme  of
 studies  or  the  time  table  or
 both  should  not  be  made  and
 to  propose’  suitable  staffing
 pattern.

 (4)  to  review  the  present  scheme
 of  studies  and  the  time  allo-
 cated  for  various  subjects
 with  a  view  to  ensure  that:

 (i)  the  institution/teacher  has
 adequate  time  for  experi-
 mentation,  creative  work,
 remedial  instruction  etc.

 (ii)  to  accommodate  the  needs
 of  the  bright  child  for  ad-
 vanced  level  courses;  the
 specific  interest  and  apti-
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 tude,  or  the  lack  of  it,  in
 children,  in  only  certain
 subject  areas,  keeping  in
 view  fhe  national  goals  of
 development  and  objectives
 of  education.

 The  Committee  is  expected  to  sub--
 mit  its  report  in  3  months’  time.

 SHRI  VASANT  SATHE:  i  aim
 glad  that  the  hon.  Minister  at  least
 has  not  only  understood  the  question:
 but  has  studied  it  and  given  a
 thorough  reply.  It  was  unfortunate
 that  my  hon.  friend,  Shri  Shyamnan-
 dan  Mishra....

 MR.  SPEAKER:  Don’t  go  into  that;
 no  debate  on  that.  I  have  ruled  it
 out  of  order.

 SHRI  VASANT  SATHE:  Unfor-
 tunately,  the  leading  men  like  Shyam
 Babu  do  not  even  care  to  read  the
 newspaper  which  has  been  quoted.

 MR.  SPEAKER:  Please  don’t  raise:
 a  debate  unnecessarily.

 SHRI  VASANT  SATHE:  It  appears.
 from  the  statement  of  the  hon.  Minis-
 ter  that  for  the  students  of  Class  I,
 III,  VI.  IX  and  XI,  for  1977-78  course,
 the  books  will  be  available  although
 from  the  newspaper  report,  it  appears
 that  most  of  the  books  are  not  yet  in
 the  market  even  for  this  course.  But:
 what  is  a  matter  of  more  concern  i
 that  on  p.  2  of  the  statement,  it  is
 stated  that  a  Review  Committee
 which  has  been  appointed  under  tke
 Chairmanship  of  Dr.  Ishwarbhai  Patel
 of  the  Gujarat  University  is  going  to
 review  the  stagewise  and  subjectwise
 objectives  identified  in  the  NCERT
 document  “The  Curriculum  for  the
 0  year  school”  and,  therefore,  the
 entire  curriculum  is  going  to  be
 reviewed.  Secondly,  it  is  stated  that
 it  is  going  to  scrutinise  the  NCERT
 syllabus  and  textbooks  in  the  light  of
 the  review  made  by  this  Committee.
 Again,  it  is  also  stated  that  it  is  to
 review  the  present  scheme  of  studies
 and  the  time  allocated  for  various
 subjects  and  all  that.
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 Now,  under  the  1042  programme
 for  which  all  this  is  being  done,  you
 can  easily  imagine  the  hardships  that
 will  be  caused  after  the  Review  Com-
 mittee  report.  All  these  books  will
 need  to  be  modified  and  the  syllabus
 changed.  What  will  happen  to  these
 books  that  you  are  producing  today?
 You  say  that  it  is  a  phased  pro-
 gramme.  Why  don't  you  have  a  pro-
 per  scheme  of  production  of  these
 books  50  that  they  do  not  become  out
 of  date  just  next  year  after  the
 Review  Committee  report?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  appreciate  the  apprehension
 of  the  hon.  Member,  Mr.  Sathe.
 Actually,  it  is  a  phased  progranime
 in  respect  of  some  of  the  Classes,  as
 hon.  Member  pointed  out,  and  that
 will  answer  his  question.  It  is  true
 that  the  review  Committee  has  been
 set  up.  That  has  been  done  due  to
 the  persistent  public  demand  that  the
 syllabus  is  too  heavy.  We  do  not
 know  what  will  be  the  recommenda-
 tions  of  the  Review  Committee.

 Thercfore.  we  are  going  on
 with  the  status  quo.  that  is  the
 NCERT  is  going  on  with  the
 phased  programmee.  When  we
 will  come  to  know  the  conclusions  of
 the  Review  Committee,  then  we  will
 be  in  a  position  to  know  whether
 certain  books  will  be  necessary  or  not
 or  how  many  of  these  books  will  be
 necessary.  We  will  certainly  keep  in
 view  that  the  burden  on  the  parcnts
 is  not  heavy.

 SHRI  VASANT  SATHE:  Then,  you
 have  stated  that  for  the  first  phase.
 in  all  56  titles  (both  English  ard
 Hindi  versions  inclusives)  are  requir-
 ed  in  July,  497  for  the  session
 1977-78.  If  you  force  the  parents  to
 buy  these  books  today  which  are
 going  to  be  out  of  date  after  just
 three  months  or  next  year,  they  will
 have  to  buy  new  books.  In  Delhi  it-
 self,  there  is  a  report  that  47,000
 schoo]  students  in  the  capital  entering
 “plus  2”  stage  of  the  new  education
 system  will  begin  their  new  academic
 session  next  week  without  text-books.

 703  LS—2
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 This  is  because  the  NCERT  has  not
 been  able  to  meet  the  dead-line  for
 supplying  the  books.  Secondly,  it
 says:

 “The  educationists  have  pointed
 out  that  the  students  emerging
 from  1042  system  would  be  rela-
 tively  weak  in  maths  and  langu-
 ages.”

 So,  in  the  light  of  this,  I  would  like  to
 know  what  is  the  programme  of  the
 Government  to  see  that  the  students
 get  proper  educational  and  training
 facilities  under  this  1042  system
 which  is  really  creating  a  mess  for  the
 society,

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  am  not  responsible  for  the
 mess,  but  I  am  trying  to  remedy  some
 of  the  mess  which  has  already  been
 created.  I  may  respectfully  submit
 to  Mr.  Sathe  that  due  to  persistent
 demand  from  students,  from  teachers
 and  from  parents  this  Review  Com-
 mittee  has  been  set  up.  We  do  nat
 know  what  conclusions  this  Review
 Committee  wil]  place  before  the  Gov-
 ernment.  However,  I  can  assure  the
 hon.  Member  that  the  results  of  the
 Review  Committee  will  be  duly
 considered  and  whatever  effect  will
 be  there,  that  will  be  prospective
 and  not  retrospective.  Therefore,  the
 present  students  will  not  be  affected
 by  the  submissions  of  the  Review
 Committee.

 SHRI  KANWAR  LAL  GUPTA:
 There  is  a  complete  confusion  about
 this  10+2  system  and  there  is  a  ecm-
 plete  bungling  in  this  Institution.
 The  Minister  had  just  now  stated
 that  in  the  first  phase,  the  books  are
 being  published.  I  may  tell  you,  Sir,
 that  the  number  of  students  in  Class
 IX  and  Class  ऊ  is  .20  lakhs  and  the
 new  books  to  be  published  are  5  in
 number  and  so  far  only  four  books
 are  available;  in  Class  XI  and  XII,
 there  are  17,000  students  and  the  new
 books  which  are  to  be  published  in
 July  are  ३  and  at  present,  only  five
 books  are  available.  The  price  has
 also  been  increased.  The  quality  of
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 printing  is  also  so  bad  that  you  need
 sometimes  a  microscope  to  study  these
 books.  Moreover,  five  foreign  pub-
 lishers  have  been  given  a  contract  for
 the  publication  of  these  books—I  do
 not  know  what  is  the  reason  for  that.
 This  is  not  the  first  year  when  these
 books  are  published  late;  every  year
 it  happens  like  that.  The  schoois  are
 open  and  there  are  no  books  for  the
 children  to  study.  May  I  ask  the  hon.
 Minister  whether  the  Government
 will  make  an  enquiry  into  the  work-
 ing  of  NCERT  which  has  created  this
 mess  and  is  responsible  for  spoiling
 the  career  of  thousands  of  students?
 (b)  What  steps  Government  proposes
 to  take  so  that  students  may  get  their
 books  in  time?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  will  answer  second  question
 first.  Certainly,  steps  are  being  taken
 so  that  the  students  may  get  books,
 but  whether  in  time,  that  is  difficulty,
 because  we  are  trying  to  expedite  the
 matter  by  placing  an  order  with
 private  publisers  so  that  they  may
 take  up  this  job  very  quickly.  Fer-
 merly,  it  was  in  the  hands  of  NCERT.
 When  it  was  found  that  they  were  not
 able  to  cope  with  the  job,  private
 publishers  have  been  brought  in,  whc
 are  experienced  in  the  line.

 SHRI  KANWAR  LAL  GUPTA:  I
 have  already  stated  about  it.  I  want
 to  know  what  extra  steps  he  wants
 to  take  to  expedite  the  publication  of
 these  books,  because  every  year—
 this  year  also—it  is  being  delayed.

 DR.  PRATAP  CHANDRA  CIIUN-
 DER:  There  are  many  reasons  for
 late  publication  of  these  books.  As
 anybody  who  has  something  tv  do
 with  publication  knows  the  question
 of  supply  of  papers,  then  load  shed-
 ding  and  the  sometimes  the  press  is
 not  working.  I  am  not  justifying  the
 delay.  We  are  trying  to  see  that
 books  «re  published,  as  quickly  as
 possible.

 Regarding  his  question  of  enquiry.
 a  new  Director  has  taken  over  its
 charge.  He  is  looking  into  the  work-
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 ing  of  NCERT,  and  if  it  is  found  that
 an  equiry  is  necessary,  then  certainly
 it  will  be  done.

 DR.  HENRY  AUSTIN:  I.  _  the
 Government  aware  of  the  criticism
 levelled  against  NCERT  (National
 Council  of  Education  Researcn  and
 Training)  that  the  books  prepared  by
 this  organisation  are  prepared  by  ex-
 perts  from  the  universities  why  have
 little  knowledge  about  the  absurption
 capacity  of  schoo!  children  and  that
 this  has  resulted  in  the  work-luvad  of
 students  being  increased  from  year  to
 vear.  There  is  also  some  criticism
 that  these  books  are  ffirst  tried  in
 cosmopolitan  schools  in  metropolitan
 cities  which  have  good  teaching  staff
 and  facilities.  And  on  the  basis  of
 acceptability  in  these  schcols  these
 books  are  prescribed  as  modci  books
 and  are  introduced  in  schoc]s  al]  over
 the  country.  As  every  enc  knows,
 the  standard  of  education  and  _  the
 facilities  available  vary  frcm  State  to
 State,  from  region  to  region,  and  this
 has  caused  great  and  widespread  dis-
 location  in  the  educational  field  and
 has  caused  anxiety  and  concern  in  the
 minds  of  the  people  in  genera:  and
 particularly  the  parents,  teachers  and
 students,  all  over  the  country,  parti-
 cularly  in  the  rural  areas.  Are  Gov-
 ernment  aware  of  this  situation  and
 are  they  going  to  meet  this  situation
 by  any  constructive  suggestion  or
 proposal?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Government  is  fully  aware  of
 the  situation.  In  fact.  I  met  a  num-
 ber  of  delegations  from  parents,  from
 teachers  and  from  students.  l  have
 personally  examined  some  of  these
 books.  Yesterday  the  New  Mathe-
 matics  was  shown  in  this  House.  We
 fully  agree;  that  part  of  the  criticism
 which  has  been  mentioned  by  the  hon.
 Member  is  absolutely  right,  and  we
 are  looking  into  this  matter.  That  js
 why,  this  Review  Committee  has  been
 set  up.

 SHRI  P.  RAJAGOPAL  NAIDU:  If
 the  publication  of  the  books  is  de-
 layed,  will  the  hon.  Minister  assure
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 the  House  that  they  will  hold  special
 classes  for  students?
 cerned.

 ‘
 DR.  PRATAP  CHANDRA  CHUN-

 DER:  If  necessary,  the  recommen-
 dation  may  go  to  the  schools  con-

 डा०  बापू  कालदाते  :  बगले  साल  कितने

 लड़के  विभिन्न  कलासों  में  जाने  बाले  निकलेंगे

 इसका  पहले  से  ही  अन्दाज्ा  लगाया  जा  सकता

 है  ब्रौर  लगा  कर  किताबों  की  छपाई  इत्यादि

 का  प्रबन्ध  किया  जा  सकता  है  -  इस  साल  तो

 जो  हो  गया,  हो  “गया  ।  लेकिन  क्‍या  सरकार

 अगले  साल  के  लिए  अभी  से  प्लान  करके  ओर

 इसको  देख  करके  कि  अलग  अलग  दर्जों  में

 कितने  बच्चे  जाएंगे,  किताबों  की  छपाई  की

 व्यवस्था  पहले  से  ही  कर  देगी?

 श्री  प्रताप  चन्द्र  चन्द्र  जो  हो  गया  उसका

 तो  कोई  चारा  नहीं  है  ।  लेकिन  अगले

 साल  इस  तरह  की  दिक्‍्कते  न  हों  इसकी

 हम  कोशिण  कर  रहे  हैं।

 शो  गौरो  डाकर  राय  चार्ट  को

 देखने  से  पता  चलता  है  कि  छपाई  का  काम

 पांच  विदेशी  फर्मो  को  दिया  गया  है।

 मेरे  प्रश्न  का  पहला  पार्ट  यह  हैकि  क्या

 कठिनाई  है  जिस  को  हल  करने  के  लिये

 छाई  का  काम  उन  को  दिया  गया  है
 और  आप  को  पंसा  विदेशों  में  भेजना  पडता

 है?

 छपाई  में  कठिनाई  है  तो  यह  सारी

 जिम्मेदारी  पांच  छ:  फर्मो  पर  ही  क्‍यों

 लादी  गई  है?

 बिविदेशों  में  छपाई  की  वजह  से  किताबों
 के  दाम  ड्योढ़े  हो  जाते  है।  सिलेक्टिड

 पलशर्ज  को  क्‍यों  यह  काम  दिया  जाता

 है?  कक्‍्योंतहीं  इस  काम  को  डिसेंद्रे
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 लाइज़  करके  यहीं  पर  छपा  कर  सस्ते

 दामों  पर  देने  की  कृपा  की  जाती  है?

 श्री  प्रताप  चन्द्र  खन्द्र  :  नाम  विदेशी  हो
 सकता  है  लिस्ट  में  लेकिन  फर्मे  विदेशी

 नहीं  है।  मंकम्िलन  कम्पनी  आफ  इंडिया

 लिमिटेड  यहां  की  है,  नाम  विदेशी  हैं।

 यहां  यह  कारोबार  करती  है।  इसलिये

 उन  को  दिया  है  यह  काम  कि  उन्होंने

 कहा  है  कि  हम  जल्दी  करने  की  कोशिश

 करेंगे  ।

 SHRI  GAURI  SHANKAR  RAT:
 The  other  part  of  my  question  has  not
 been  answered.  What  is  the  difficulty
 before  the  Government  in  giving  this
 printing  work  to  others?  Why  should
 they  give  only  to  these  four  or  five
 publishers?  Why  do  they  not  give  the
 work  to  the  others  who  may  even  do
 at  cheaper  prices?  Oxford,  MacMilian,
 all  these  are  foreign  firms....

 MR.  SPEAKER:  He  has  said  that
 MacMillan  is  not  a  for¢ign  firm.

 SHRI  GAURI  SHANKAR  RAI:  The
 Minister  is  not  definite  whether  these
 firms  are  foreign  or  national.

 श्री  हुकम  देव  नारायण  यादव  :  वेवल

 पुस्तकों  की  छपाई  का  सवाल  नहीं  है।

 सिलेबस  को  लगातार  बदला  जाता  हैं

 छोटे  छोटे  बच्चों  की  किताबों  को  बदल

 दिया  जाता  है,  उन  को  फिर  छापा  जाता

 है,  फिर  बदल  दिया  जाता  है  और  फिर

 छापा  जाता  है।  यह  बदलाव  और  छपाई

 का  सिलसिला  चलता  ही  "रहता  है।  बिहार

 में  टकस्टबुक  कमेटी  के  द्वारा  जो  किताबें

 चाप  कर  छोटे  छोटे  बच्चों  को  दी  गई

 हैं  जो  दाम  उन  किताबों  के  हैं  उन  से

 ज्यादा  दाम  उन  के  नोटस  के  हैं।  किताब

 अ्रगर  एक  रुपय  की  होती  है  तो  नोट  का

 दाम  तीन  रुधया  होता  है  ।नोट  अगार  कोई

 नहीं  लेता  हैतों  उस  को  किताब
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 भी  नहीं  दी  जाती  है।  प्राइवट  व्यक्तियों

 को  होलसेलर  बना  दिया  गया  है।

 किताबों  का  जो  लोग  वितरण  करते  हैं
 उन  के  जरिये  गरीब  बच्चों  का  जो  शोषण

 होता  है  उस  को  भी  रोकने  की  ग्रावश्यकता

 है।  मे  जा  ना  चाहता  हूं  कि  छपाई  के  साथ

 साथ  वितरण  और  सिलेबस  दे  बदलाव

 के  बारे  में  आप  क्‍या  कर  रहे  हैं?

 श्रो  प्रताप  चन्द्र  चन्द्र:  मानतीय  सदस्य

 की  शिकायत  सही  है।  लेकिन  इस  के

 लिये  बिहार  सरकार  उत्तरदायी  है।  उस

 का  कंट्रोल  इस  पर  है।  इस  च्  बारे

 में  मे  कुछ  नहीं  कह  सकता  हूं।

 DR.  KARAN  SINGH:  I  am  grate-
 fu]  to  the  Minister  that  he  is  looking
 tne  curriculum  because,  as  a  result
 of  the  new  curriculum  not  only  has
 the  homework  of  the  children  in-
 creased  but  the  homework  of  the
 parents  has  also  increased.  I  happen
 to  have  children  of  the  school-going
 age  and  I  am  aware  of  the  fact  that
 the  present  curriculum  is  very  heavy.
 But  the  point  is,  that  he  has  said  that
 most  of  the  text-books  will  be  avail-
 able  by  the  end  of  July.  He  is  aware
 that  the  schools  reopened  yesterday
 and  text-books  for  many  subjects  are
 not  available:  this  is  going  to  have
 ‘an  adverse  effect  upon  the  educational
 career  of  the  students.  Therefore,
 while  a  review  is  welcome,  I  would
 like  to  ask  him  what  crash  steps  he
 has  been  to  ensure  that.  even  if  it  is
 eyclostyling  or  quick  printing,  some-
 thing  is  put  in  the  hands  of  the
 students  before  the  end  of  July  so
 that  their  academic  careers  are  १०
 adversely  affected.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  confessed  that  there  has
 been  a  time-lag  and  could  not  heip
 it;  but,  as  we  all  know,  in  the  first
 few  days  the  students  generally  do
 not  study  at  all!  Anyway,  I  :ney
 inform  the  hon.  Member  that  some
 cyclostyled  text  materia]  has  been
 handed  over  to  the  teachers.
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 श्री  विजय  कुसार  मल्होत्रा  :  रिव्यूइंग
 कमेटी  का  जो  फंसला  होगा  वह  अगले

 साल  के  लिये  होगा।  बजाय  इस  के  कि

 अगले  साल  इस  की  रिपोर्ट  को  लागू  किया

 जाय  इसा  साल  लागू  करने  पर  श्राप  विचार

 करेंगे  ताकि  विद्यात्रियों  को  कम  स-जक्टस

 पड़ने  पड़े  ।  क्योंकि  यह  पहला  साल  था  शौर

 लड़के,  प्रिंसपलल्‍ज,  टीचंज  सब  इसके  खिलाफ

 है  और  हजारों  लडके  फंल  हो  गये  हैं  क्योंकि

 करीकुलम  बिल्कुल  कनफ्यूजिंग  था,  लडकों

 की  तैयारी.  नहीं  थी,  उन  को  पास  तो  कर

 दिया  गया  लेकिन  एडमिशन  उनको  नहीं
 दी  जा  रहा  है,  इस  वास्ते  उस  को  रिलेक्स

 करने  के  लिये  आप  तैयार  है  ताकि  उन  को

 एडमिशन  मिल  जाय  ?

 श्री  प्रताप  चन्द्र  चन्द्र  :  ये  सब  बातें

 अच्छी  F  और  मैं  इनकी  जांच  कराऊंगा  |

 PROF.  P.  5.  MAVALANKAR:  Is  it
 a  fuct  that  the  pattern  l0+2+3  was
 intruduszed  in  a  number  of  States  but
 not  in  all  the  States  and  that,  further,
 it  was  introduced  only  voluntarily  by
 such  of  the  States  which  thought  th»!
 it  was  a  good  scheme  worth  introduc-

 ing?  7:  that  is  so.  may  I  know
 whether  this  Review  Committee  will,

 apart  irom  its  other  terms  of  re-

 ference,  {J  find  that  No.  2  is  ‘to  seruti-
 nise  the  NCERT  syllabi  and  text-books
 in  the  light  of  the  review  as  per  (I)

 above’'}  go  into  the  question  or  the

 syllabi  and  text-books  with  a  view  to

 having  uniform  syllabi  and  uniform

 text-books  al!  over  the  country  cr

 whether  the  syllabi  and  text-books  will

 vary  from  State  to  State  as  per  the

 needs  of  the  respective  regions  and  the

 views  of  the  teachers  and  their  under-

 standing  of  the  syllabi  and  courses?  If

 this  is  so.  why  has  that  part  of  the

 matte:  not  been  included  in  the  terms

 of  reference  of  the  Review  Committee?

 DR.  PRATAP  CHANDRA  CHUN-

 DER  :  The  Hon.  Member  is  a  senior

 Member  of  the  House  and  he  knows
 that  the  matter  comes  within  the  juris.

 diction  of  the  States.  The  NCERT

 gives  some  lead  or  direction  by  way

 of  recemmendation.  Beyond  that,  we
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 cannot  go,  But,  as  J  have  said,  I  have
 called  a  meeting  of  the  Education
 Ministers  to  be  held  an  the  l0th  and
 lith  of  next  month  and  this  matier
 will  be  considered  then.  ce

 SHRI  SAMAR  GUHA:  The  Hon.
 Minister  has  to  carry  many  bunglings
 left  by  the  former  Education  Minister
 and  the  worst  meSs_  possible  that  he
 has  created  in  regard  to  Higher  Secon-
 dary,  Fortunately  or  unfortunately,  ३
 have  had  the  experience  of  becoming
 an  author  and  my  books  were  there
 for  at  least  6  or  17  years  for  the
 Higher  Secondary.  I  am  thankful  that
 Smt.  Indira  Gandhi  allowed  me  this
 time  also  to  write  books  for  the  1X,
 X,  XI  and  XII  Classes.  I  also  take
 the  thread  of  my  friend  Prof.  Mava-
 lankar  and  I  have  got  practical  ex-
 perience  of  these  things  being  one  of
 the  authors  of  the  text-books.  I  think,
 the  hon.  Minister  knows  that  educa.
 tion  is  now  a  concurrent  subject,  The
 terms  of  references  of  the  Commitiee
 have  only  directed  them  to  review  the
 curriculam  of  0  years  school  that  has
 been  prepared  by  the  NCERT.  Onc
 difficulty  is  there  that  already  the
 courses  not  only  for  secondary.  but
 also  for  higher-secondary,  ten  plus  twc
 have  started.  Secondly,  the  NCERT’s
 curriculum  and  syllabi  are  followed
 only  by  Kendriya  Vidayalas  and  in  all
 other  States,  the  curriculam  and
 syllabi  are  prepared  by  the  School
 Boards  there.  For  that  reason,  these
 terms  of  reference  are  completely
 inadequate  and  insufficient.  I  would
 like  to  know  from  the  hon.  Minister,
 whether  these  would  be  made  ade-
 quate  and  sufficient  when  the  con-
 ference  of  the  Education  Minister  is
 being  held.

 It  is  a  problem  that  is  faced  by  the
 school  teachers  and  the  authors  and  it
 relates  only  to  classes  ]  to  10.  How-
 ever,  I  am  surprised  to  find  that  the
 Vice-Chancellor  is  going  to  head  the
 Review  Committee  and  most  cf  the
 members  of  that  Review  Committee
 are  professors  and  others,  who  have

 nothing  to  do  with  secondary  and

 higher  secondary  education,  The

 members  of  this  Review  Committee
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 should  be  those  who  have  practical
 experience  of  syllabi  and  writing  text-
 books.  J]  would  like  to  know  whether
 this  Review  Committee  would  be  ex-
 panded  by  including  authors  as  well
 as  schooi  teachers,  who  are  concerned
 with  the  education  of  IX,  X,  XI  and
 XII  classes.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  This  Review  Committee  is
 scught  to  be  made  as_  balanced  as
 possible.  There  are  representatives  of
 school  teachers  as  also  parents.  The
 President  of  the  Secondary  Board  cf
 Education  in  West  Bengal,  Prof.  Satin-
 der  Chatterji  has  been  associated,

 PROF,  SAMAR  GUHA:  The  NCERT
 svilabus  is  not  followed  throughout
 the  country.  The  first  part  of  my
 question  has  not  been  answered.  In
 some  States  like  West  Bengal,  Ass:m
 and  Tripura.  already  the  second  or
 third  year  of  this  system  has  started.
 It  is  a  problem  which  thousands  and
 millions  of  students  in  different  States
 are  facing.  That  problem  has  to  he
 sorted  out.

 MR.  SPEAKER:  Not  now;  if  you
 want,  give  notice  for  a  half-an-hour
 dchate;  do  not  raise  it  like  this.

 SHRI  VAYALAR  RAVI:  The  hon.
 Minister  has  stated  that  the  Hindi  and
 English  versions  of  the  text-books  wil]
 be  ready  simultaneously  aS  early  as
 possible.  I  believe,  many  States  have
 accepted  ten  plus  two  plus  three  tor.
 mula.  As  the  medium  of  instructions
 in  different  States  is  their  mother  ton-
 gue,  it  is  necessary  that  uniform  pat-
 tern  of  text-bookgs  must  be  there  in
 regional  languages  also.  When  the
 NCERT  introduces  these  text-books
 these  must  be  available  in  time  to  the
 different  educational  authorities  of  the
 States  to  enable  them  to  have  them
 translated  in  regional  languages.  In
 view  of  this,  these  text-books  must  be
 made  available  as  early  as  possible.
 May  I  know  from  the  hon.  Minister,
 what  steps  he  proposes  to  take  now  aS
 also  in  future  to  see  that  these  text-

 books  are  made  available  to  the
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 different  States  in  time  to  enable  them
 to  have  them  translated  in  regional
 languages?

 DR.  PRATAP  CHANDRA  CHUN-

 DER:  As  far  aS  ]  know,  most  of  the

 States  have  got  their  separate  Text-

 Book  Committees  and  sometimes  they

 accept  these  text-books  published  by

 the  NCERT  and  sometimes,  they  have

 their  own  individual  patterns.  All
 these  prob'ems  can  be  taken  up  at  the

 Education  Ministers’  Conference.

 ato  wast  सिह  :  क्‍या  शिक्षा  मंत्री

 जी  बतायेंगे  कि  जिस  पाठय  पुस्तक  के

 प्रकाशन  की  चर्चा  हो  रही  हैँ  वह  0  प्लस

 2  प्लस  3  के  झ्न्दर  हें  जो  अभी  स्वयं  अधर

 में  लटका  हुआ  है.  क्‍या  इस  पर  आप

 निश्चय  कर  चुके  हैं  ?

 दूसरी  बात  यह  कि  रिव्यू  कमेटी  के

 द्वारा  संस्तुती  आयेगी  तो  पाठ्य  पुस्तक  तैया  '

 करने  में,  जसा  कि  आप  स्वंय  शिक्षक  होने

 के  नाते  जानते  हैं.  कम  से  कम  एक  वर्ष  का

 समय  लगेगा  i  और  यदि  यह  सही  हूँ  तो  क्या

 कोई  भी  विद्यार्थी  इतने  दिनों  तक  ठहर

 सकता  है  ?  और  यदि  नहीं  ठहर  सकता  हैँ

 तो  क्‍या  ग्राप  कह  सकते  हैं  कि  एक  वर्ष

 तक  जो  पूरानी  पुस्तके
 हैं

 उन्‍्हां  को  पड़ने  के

 लिये  दिया  जाय,  और  यह  जो  अनिश्चितता

 की  स्थिति  हैं  जिसकी  ओर  माननोय  साठे

 ने  संकेत  किया  हैँ  वह  अनिश्चितता  दूर

 हो  सके

 श्री  प्रताप  चन्द्र  चन्द्र  :  मैंने  तो  पहले  ही

 कहा  हँ  कि  जो  रिव्यू  कमेटी  का  सुझाव
 आयेगा  वह  अगले  साल  से  लगेगा,  पिछले

 साल  के  लिय  नहीं।

 श्री  केशवराव  धोंगड़े  :  किताबें  मुहैया
 करना  सरकार  का  फर्ज  है,  मगर  हुकुमत
 अपने  फर्ज  के  श्रंदर  कामयाब  नहीं  हो

 सकी  ।  जिन  लड़कों  को  झापने  किताबें
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 नहीं  दी  है  वह  कैसे  पड़ेंगे?  और  जिन  लडकों
 को  आप  कितान  मुहैया  नहीं  करा

 सके  हैं  कया  उन  तालिबिल्मों  को  बिना

 इम्तहान  के  आप  पास  करेंगे  ?

 श्री  प्रताप  चन्द्र  चन्द्र:  हर  किताब  तः

 बदली  नहीं  गई  हूँ  मैंने  कहा  हैं  कि  इसमें

 कुछ  पुरानी  किताबें  भी  हैं  जिनको  वह

 पढ़  सकते  हैं  जब  नई  किताबें  बाजार  में  ञ्

 जायेंगी  तब  उन  को  पढ़ना  होगा  |

 श्री  भान  कुमार  शास्त्री  :  मंत्री  जी

 ने  पुस्तकों  के  प्रकाशन  में  विलम्ब  के  कारण

 बतायें  है  -  मैं  समझता  हुं  कि  यह  सही

 हो  या  गलत  विद्रार्थी  का  इससे  कोई

 संबंध  नहीं  है।  अगर  विद्यार्थी  पुस्तक

 नहीं  पढ़ेंगे  तो  क्‍या  मंत्री  जी  इस  बात  पर

 विचार  करेंगे  कि  उन  की  परीक्षायें  विलम्ब

 से  की  जायें  ताकि  विद्यार्थी  उन  किताबों

 को  पढ़ें  सके  ?

 श्री  प्रताप  चन्द्र  चन्द्र  :  यह  बात  सही

 नहीं  है,  मैंने  कभी  नहीं  कहा  कि  विद्यार्थी

 किताबें  नहीं  पढ़ेंगे।  लेकिन  कुछ  देर  हो
 सकती  हैं  इसलिये  जो  कुछ  संभव  है  वह

 AN  HON.  MEMBER:  Will  the  hon..
 Minister  kindly  tell  us  ag  to  when  the
 Review  Committee  will  submit  their
 repor:  or  as  usual,  they  will  take  years
 and  Years?  Has  any  time  Jimit  teen
 fixed  for  them  to  submit  their  report?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  already  stated—perhaps
 the  hon.  Member  was  not  here—that

 the  Review  Committee  will  submit  its:
 report  within  three  months.

 MR.  SPEAKER:
 discussion  on  this
 papers  to  be  laid.

 We  had  enough
 question.  Now
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 WRITTEN  ANSWERS  TO  QUESTIONS
 ‘

 International  Treaty  on  Banana  Trade

 *589.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  rleased  to  state:

 (a)  whether  banana  exporting  and
 importing  countries  have  agreed  in
 principle  to  evolve  an  international
 treaty  on  banana  trade;

 (b)  if  so,  the  details  thereof:

 (c)  the  average  export  of  banana
 by  India  annually  particularly  to  the
 Gulf  cou..tries;  and

 (d)  the  steps  Government  have
 taken  to  produce  the  banana  of  the
 exportable  standard?

 THE  NINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  Cco-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  (bd,  Banana  ex-
 porting  and  importing  countries  have
 agreed  tnat  bananas  are  suscentible
 to  the  application  of  an  International
 Agreement.  The  F.A.O.  Inter-gov-
 ernmental  Group  on  Bananas  has  set
 up  a  Working  Party  on  the  Elements
 of  an  Internationa!  Banana  Agree-
 ment.  The  Working  Party  has  held
 two  Session:  in  July  976  and  June
 1977.  The  Party  has  come  to  the
 conclusion  that  the  basic  elements  of
 banana  agreement  should  be  the
 establishment  of  production  and  ex-
 port  goals  compatible  with  world
 banana  requirements.  Importing
 countries  have  agreed  to
 in  partnership  with  exporting  coun-
 tries  in  the  efforts  to  develop  measures
 designed  to  secure  prices  remunera-
 tive  to  producers  and  reasonable  to
 consumers.  The  Secretariat  of  the
 Inter-governmental  Group  has  been
 requested  to  prepare  the  working  draft
 of  a  possible  Internationa]  Agree-
 ment  and  to  seek  the  advice  of  techni-
 cal  experts  in  examining  the  practical
 feasibility  of  various  alternative  ap-
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 proaches  to  aq  price  and  quota
 mechanism.

 (c)  Exports  of  bananas  from  India
 has  been  mainly  to  the  Gulf  countries,
 The  export  figures  are  given  below:

 Quantity  Value

 (in  tcnnes)  (Rs.  lakhs)

 1974-75  3  ol

 1975-76  7394  24°  54

 April-—Dec.  76  557  It  I6

 (d)  A  Centrally  Sponsored  Pack-
 age  Programme  which’  envisages
 production  of  4  lack  tonnes  of  bananas
 in  an  area  of  17,500  hectares  is  being
 implemented  in  the  States  of  Maha-
 rashtra,  Gujarat,  Karnataka,  Andhra
 Pradesh,  West  Bengal,  Orissa,  Kerala,
 Tamil  Nadu,  Goa  and  Madhya  Pra-
 desh.  Fifth  Five  Year  Plan  provides
 an  outlay  of  Rs.  74.64  lakhs  for  this
 Programme.  On  the  basis  of  the  in-
 formation  received  from  State  Go-
 vernments,  an  area  of  8083  hectares
 has  been  covered  under  the  progra-
 mme  by  the  end  of  the  financial  year
 1976-77,

 Cheque  Facilities  to  Saving  Bank
 Account  Holders

 *59l.  SHRI  SHIV  SAMPATI  RAM:
 Will  the  Minister  of  FINANCE  “AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  the  Reserve  Bank  of
 India  has  announceg  that  a_  saving
 bank  account  holder  will  receive  2
 per  cent  Jess  if  he  enjoys  cheque
 facilitieg  against  5  per  cent  he  was
 getting;

 (b)  whether  it  is  a  fact  that  the
 Same  depositor  opting  for  ‘without
 cheque’  facility  will  still  get  5  per *
 cent:
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 (c)  when  these  two  new  rates  shail
 come  into  force;

 (d)  specific  purpose  for  this  discri-
 mination;  and

 ae)  in  what  way  this  new  system  is
 Wkely  to  increaSe  or  decrease’  the
 eeposits?

 THE  MINISTER  OF  FINANCE  &
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (e).  On  May
 27,  1977,  the  Reserve  Bank  of  India
 announced  further  rationalisation  in
 the  structure  of  interest  rates  payable
 by  the  scheduled  commercial  banks
 on  their  deposits,

 Among  other  things,  the  Reserve
 Bank  have  advised  the  scheduled
 commercial]  banks  to  make  a  distinc-
 tion  between  the  Savings  Bank  Ac-
 counts  which  are  operated  through
 cheques  and  those  which  are  not  and
 to  pay  interest  at  3  per  cent  per
 annum  on  the  cheque  operated  Sav-
 ings  Bank  Accounts  compared  to  the
 interest  rate  of  5  per  cent  per  annum
 which  would  continue  to  be  admis-
 sible  on  balances  in  the  Savings  Bank
 Accounts  which  are  not  operated  upon
 through  cheques.  This  change  has
 come  into  effect  on  July  ,  1977,

 The  distinction  between  cheque
 operated  Savings  Bank  Accounts  and
 other  Savings  Bank  Accounts  and  the
 stipulation  of  g  lower  rate  of  interest
 of  3  per  cent  per  annum  on  cheque
 operated  Savings  Bank  Accounts  35
 based  on  the  nature  of  these  two
 types  of  accounts,  the  former  being
 functionally  transaction  oriented  and
 the  latter  more  truly  partaking  of
 Savings.  Small  depositors,  particu-
 larly  in  the  rural  and  semi-urban
 areas  and  those  belonging  to  the
 weaker  sections  of  the  community,
 whose  Savings  Bank  Accounts  are
 not  usually  transactions  orienteq  and
 who  do  not  avail  of  cheque  facilities
 would  continue  to  be  entitled  to
 interest  on  their  savings  deposits  at
 the  o)d  rate.
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 The  Reserve  Bank  of  India  have
 reported  that  since  the  savings  depo-
 sits  are  mostly  of  small  amounts,  the
 reserved  interest  rate  structure  for
 Savings  Bank  Accounts  is  unlikely  to
 have  any  noticeable  effort  on  savings
 deposit  growth,

 संकर-  4  रूई  की  गांठों  का  जमा  होना

 +592,  श्री  धर्मेसिह  भाई  पटेल  :  क्‍या

 वाणिज्य  तथा  नागरिक  पूर्ति  शौर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  गुजरात  में  लगभग  एक

 लाख  संकर-4  रुई  की  गांठे  ध्िक्री  न  होने
 के  कारण  सरकारी  ओटाई  कारखानों  में

 जमा  हो  गई  है,  यदि  हां,  तो  क्‍या  उन्हें  बचे

 जाने  की  कोई  मांग  की  गई  है,  यह  मांग

 किसने  की  है  तथा  कब  और  कंसे  यह  मांग

 की  गई  हैं;

 (ख)  क्‍या  इस  एक  लाख  मई  की  गांठों

 के  जमा  होने  से  किसानों  को  भारी  हानि

 उठानी  पड़  रही  है  और  यदि  हां,  तो  इस

 संबंध  में  सरकार  का  क्‍या  कार्यावाही  करने

 विचार  2;  और

 (ग)  सरकार  द्वारा  रुई  अन्य  देशों

 से  आयात  करके  रियायती  मूल्य  पर  कपड़ा

 मिलों  को  सप्लाई  करने  के  कारणों  का  व्यौरा

 क्या  हैँ  जब  किये  रई  की  गांठें  जमा  पड़ी

 हुई  है  ?

 बाणिज्य  तथा  नागरिक  पूर्ति  श्रौर

 सहकारिता  मन्त्री  (थ्री  सोहन  धारिया)  :

 (क)  से  (भ्र).  क्‍या  मंत्री  को  संबोधित

 4—-5—-977  के  एक  तार  तथा  ज्ञापन  दिनांक

 25-4-77  में  गुजरात  राज्य  सहकारी  रुई

 विपणन  फंडरेशन  अहमदाबाद  ने  अ्नरोध  किया

 था  कि  सरकार  लम्बे  स्टेपल  वाली  रुई  के  स्टाकों

 को  निपटाने  के  लिये  कार्यवाही  करे,  जिनमें
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 संकर-4  किस्म  को  27,934  008  शामिल  हैं

 जो  राज्य  में  विभिन्‍न  सहकारी  विपणन

 सोसाइटियों  के  पास  पड़ी  हैं।  क्योंकि  यह

 माल  कुछ  समय  से  सहकारी  सोसाइटियों  के  पास

 पड़ा  है  ञ्त:  स  भवत:  किसानों  को  पुरा  बिक्री

 मूल्य  नहीं  मिला  है।  फेडरेशन  के  विशिष्ट

 अनुरोध  पर  सरकार  ने  भारतीय  रूई  निगम
 से  कहा  है  कि  वह  सोसाईटियों  के  पास

 पडें  रुई  के  स्टार्कों  की  खरीदारी  में  भाग

 ले।  अभी  तक  भारतीय  रुई  निगम  ने  संकर

 4  किस्म  की  रुई  की  4,334  गांठों  को

 खरीदने  के  सौदे  किये  हैं।

 2.  चाल  रई  वर्ष  में  रुई  की  फसल

 कम  होने  के  कारण,  और  पर्याप्त  उपलब्धता

 तथा  रुई  की  अभूतपूर्व  ऊंची  कीमतों  के

 कारण  उद्योग  के  का्येचालन  और  उपभोक्ता

 के  लिय  गम्भीर  कठटिनाईयां  उत्पन्न  हो

 गई  ।  इस  परिस्थिति  का  सामना  करने  के

 लिय  रुई  के  आयात  की  व्यवस्था  की  गई।
 क्योंकि  श्रन्तर्राष्ट्रीय  बाजार  में  रुई  की

 कीमतें  देश  के  कीमत  स्तरों  से  ग्रधिक

 थी  शर्त:  भारतीय  रुई  निगम  को  इस  बात

 के  लिय  अनुमति  देनी  पड़ी  कि  वह  आायातित

 रुई  को  भारतीय  रुई  की  तुलनात्मक  किस्मों

 के  कीमत  स्तरों  के  झ्रासपास  बेच  दे

 Reduction  in  Equity  by  Foreign  Com-
 panies  in  India

 *593.  SHRI  PRASANNBHAI
 MEHTA:

 SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  FINANCE  AND

 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  how  many  foreign  companies
 have  so  far  complied  with  the  provi-
 siong  of  Foreign  Exchange  Regula-
 tion  Act  by  reducing  their  foreign
 equity  holding  as  per  directive  issued
 by  the  R.  B.  L;  and
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 (b)  how  many  foreign  companies
 are  at  present  working  in  India?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M,  PATEL):  (a)  As  on  30th  June  1977,
 93  companies  had  reduced  their  non-
 resident  interest  in  conformity  with
 ine  guidelines  under  the  F.E.R.A.

 ib)  At  present  there  are  650  foreign
 companies  operating  in  India  in  which
 the  non-resident  interest  is  more  than
 40  per  cent.

 Mushroom  growth  of  Financing  Firms

 “594,  SHRI  0.  B.  CHANDRE  GOW-
 DA:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  Government’s  consideration  to
 cortrol  by  law  the  mushroom  growth
 of  financing  firms;

 (b)  whether  the  growth  of  Chit
 Fung  Companies  is  proposed  to  be
 regulated  by  a  Centra]  Act;  and

 (c)  if  so,  the  time  by  when  a  suit-
 able  legislation  is  proposed  to  be
 brought  before  Parliament  in  this  re-
 gard?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  Deposits  are  accepted
 from  the  public  by  both  incorporated
 financing  companies  and  unincorpo-
 rated  financial  bodies.

 As  regards  incorporated  financial
 companies,  the  deposits  accepted  hy
 them  (and  not  the  growth  of  such  com-
 panies)  are  regulated  by  Non-Banking
 Financial  Companies  (Reserve  Bank)
 Directions  1977.  These  directions  pre-
 scribe  the-ceilings  upto  which  deposits
 may  be  accepted  by  various  categorics
 of  financial  companies  and  regulate  the
 manner  in  which  deposits  can  be  suli-
 cited,
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 As  regards  unincorporated  financial
 bodies,  Government  are  examining  the
 nature  cf  control  to  be  exercised  on
 their  acceptance  of  deposits;

 (b)  Government  have’  under  consi-
 deration  :—

 (i)  A  bill  to  regulate  chit  fund
 business  of  the  conventional
 type;  and

 (ii)  A  bill  to  ban  the  promotion  or
 conduct  of  prize  chits  and
 money  circulation  schemes.

 (c)  The  bils  will  be  finalised  for
 introduction  in  Parliament  after  con-
 sulation  with  the  State  Governments
 and  Union  Territories.

 India's  growth  rate  of  Tourism

 4595,  SHRI  S.  KUNDU.-  Will  the
 Minister  of  TOURISM  AND  CIViL
 AVIATION  be  pleased  to  state:

 (a)  the  percentage  of  Tourist  re-
 venue  India  gets  from  the  total  re-
 venue  collections  in  the  world  on  this
 account:

 (b)  whether  the  growth  rate  of
 tourism  in  India  is  falling  behind
 the  growth  rate  of  tourism  in  the
 world  and  if  so,  the  comparative
 figures  of  such  growth  rate  during  the
 last  three  vears;  and

 (c)  whether  any  assistance  and
 loans  have  been  sought  for  from  the
 international  financing  agencies  for
 development  of  tourism  in  India  and
 if  so.  the  details  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  During  19TH.
 India’s  share  of  world  tourism  earnings

 was  0.63  per  cent.

 (b)  India’s  growth  rate  of  tourism
 was  of  the  order  of  3.2  per  cent.  0.9
 per  cent  and  4.8  per  cent  during  the
 years  1974,  975  and  976  respectively.
 as  compared  to  the  growth  rate  of
 world  tourism  of—2.8  per  cent.  .8  ner
 cent  and  2.8  per  cent  respectively  for
 the  same  period.
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 (०)  The  Central  Department  of
 Tourism  sought  technical  assistance.
 from  the  UNDP  in  976  for  undertaking a  techno-economic  survey  for  an  areial
 transportation  system  at  Gulmarg; and  has  requested  the  services  of  a
 balneological  expert  during  977  {tor
 the  development  of  the  Vasistha  hot
 spring  in  Kulu  Valley.

 Support  price  for  Raw  Jute

 *596.  SHRI  CHITTA  BASU:  wilt
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  CO-OPERA-
 TION  be  pleaseg  to  state:

 (a)  whether  Government  have  taken
 any  decision  to  fix  up  the  support
 price  of  raw  jute  for  the  current
 season;  and

 (b)  if  so,  the  details  of  the  decisions?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  20-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  Yes,  Sir.

 (b)  Statutory  minimum  price  of
 raw  jute  for  1977-78  season  has  been
 fixed  at  Rs.  141/.  per  quintal  for  W-5
 grade  in  .Assam.

 विदेशी  पर्यटकों  की  पर्यटन  रुचि  के  बारे  में
 श्रध्ययन

 *597.  श्री  सुभाष  श्राहजा  :

 श्री  यज्ञवत्त  शर्मा  :

 क्या  पर्यटन  और  नागर  विमानन  भन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  विदेशी  पर्यटकों
 की  पयंटन  रुचि  के  बारे  में  कोई  ग्रध्ययन  किया
 है  ;  और

 (ख)  यदि  हां,  तो  तदनुसार  क्या  कार्य-

 वाही  की  गई  है  भ्रथवा  करने  का  विचार

 है?
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 ब्यटन  भौर  नागर  विसानन  सनन्‍्त्री

 श्री  पुरुषोतम  कौशिक  :  (क)  जी,हां।

 (ख)  केन्द्रीय  पर्यटन  विभाग  द्वारा  समय-

 समय  पर  किए  गए  ऐसे  विभिन्न  सर्वेक्षणों,

 जैसे  विदेशी  पर्यटक  सर्वेक्षण;  स्मारकीय

 विरासत  के  विशेष  संदर्भ  में  भारत
 में  सांस्कृतिक  पर्यटल  की  संभावना  एवं
 विकास  विषयक  सर्वेक्षण;  मनोरंजन

 सर्वेक्षण,  शापिग  सर्वेक्षण;  समुद्रतटीय  बिहार
 स्थल  सर्वेक्षण,  ग्रादि  के  जांच-परिणामों  से

 पर्यटन  विभाग  को  भारत  में  पर्यटक  सुविधाग्रों
 तथा  विदेशों  में  भारत  के  लिए  पयंटन  की

 अभिवद्धि  के  बारे  में  योजनाएं  तैयार  करने

 के  लिए  पयंटकों  की  रूपरेखा  एवं  प्रकृति

 (प्रोफायल),  उनकी  रुचि  का  तारतम्य,

 यात्रा  के  अभ्यस्त  मार्ग  तथा  व्यय  के  प्रकार

 निर्धारित  करने  में  सहायता  मिली  है  |

 2.  तदनुसार,  पर्यटक  रुचि  के  निम्न

 लिखित  पुरातात्विक  कॉम्प्लेक्सों  का  विकास

 कार्य  हाथ  में  लिया  गया  है पन

 (i)  एलिफंटा,  अजंता  तथा  एल्लोरा
 की  चढट्ान-कटी  गुफाएं  |

 (\  बोधगया,  नालन्दा,  राजगिर,

 सार  4,  कुशीनगर,  श्रावरती,  तथा

 सांची  जैसे  चने  हुए  बोद्ध  केन्द्र  ।

 (iii)  ऐहोल,  बादामी,  पट्टाडकल,

 हाम्पी  तथा  बीजापुर  के  स्मारक  |

 (iv)  खजराहों,  भुवनेश्वर  तथा  कोणाक

 के  मंदिर

 (५)  दिल्‍ली  के  स्मारक  t

 (Vi)  आगरा-फतहपुर  सीकरी,  डीग

 तथा  भरतपुर  1

 (vii)  महाबलीपुरम  |

 (Vili)  जम्मू  तथा  काश्मीर  में  मार्तण्ड,

 ग्रवंतीपुर  तथा  पंडेरेथन  t

 (ix)  गोवा  t

 (5)  जैसलमेर

 3.  इसी  प्रकार  कोवालम  तथा  गोवा!  में.

 समुद्रतवटीय  विहार  स्थलों,  और  गुलमर्ग  में

 शीतकालीन  क्रीडा  स्थल  का  विकास-कार्ये

 प्रारम्भ  कर  दिया  गया  है  ।

 4.  अन्तर्राष्ट्रीय  पर्यटकों  के  युवावर्ग
 की  रुचि  की  पूति  करने  के  लिए  स्कीइंग,  ट्रेकिंग
 तथा  जल  क्रीड़ा  जेसे  मनोरंजन  एवं  प्रवकाश-

 कालीन  क्रियाकलाप  चालू  किये  जा  रहे  हैं  ।

 5.  मनोरंजन  सर्वक्षण'  के  जांच  परिणामों

 के  अनुरूप,  केन्द्रीय  पर्यटन  विभाग  ने  अपनी

 प्रनुमोदित  सूची  के  होटलों  को  सुझाव  दिया  है
 कि  वे  पर्यटकों  के  मनोरंजन  के  लिए  भारतीय

 सांस्कृतिक  क्रार्यक्रम  चालू  करें  जिससे  उन्हें
 भारतीय  कला  एवं  संस्कृति  की एक  झलक  मिल

 सके  |

 6.  शॉपिंग  सर्वेक्षण  से  पता  चला  कि

 ग्रंतरराप्ट्रीय  पर्यटकों  की  रुचि  म्‌ख्यतया

 ग्राभूषण,  सिले  सिलाये  कपड़े,  गलीचे,  लकड़ी
 के  काम,  हाथी  दांत  तथा  पीतल  की  वस्तुएं
 खरीदने  में  थी  ।  उन्होंने  यह  भी  पाया  कि

 भारत  में  शॉपिंग  करना  सस्ता  था।  यह  सूचना
 विदेश  स्थित  पर्यटक  कार्यालयों  को  इसका

 व्यापक  प्रचार  करने  के  लिये  दी  गई  ताकि

 पर्यटकों  को  भारत  में  शॉपिंग  करने  के  लिए

 प्रोत्साहित  किया  जा  सके  t

 Central  aid  for  development  of  Digha
 as  a  Tourist  Centre

 *598.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Digha  is  the  oniy  sea
 beach  tourist  centre  of  Bengal  and
 for  that  matter  for  whole  of  Eastern
 India;

 (b)  whether  tourist  rush  to  Digha
 has  increased  many  times  during  last
 few  years;

 (c)  whether  Digha  needs  much  deve-
 lopment  for  coping  with  rapidly  in-.
 creased  volume  of  tourism;
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 (d)  if  so,  whether  Central  Govern-
 ment  propose  to  extend  Central  gin
 for  development  of  Digha:  and

 (e)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 While  Digha  is  the  nearest  beach  to
 Calgutta,  Gopalpur-on-Sea  and  Puri
 are  other  popular  beach  resorts  in
 Eastern  India.

 (b)  Since  the  Department  of
 Tourism  does  not  maintain  tourist
 statistics  on  place-wise  basis,  no
 figures  of  visiters  to  Digha  quring  the
 last  three  years  are  available  in  the
 Department.

 (c)  to  (e).  Due  to  constraint  on  re-
 sources  necessitating  a  selected  ap-
 proach  to  the  development  of  tourist
 facilities,  Digha  has  not  been  includ-
 ed  for  development  in  the  Central
 Sector.  The  State  Government,  how-
 ever,  has  provided  for  the  expansion
 of  their  existing  tourist  lodge  at
 Digha  in  1977-78  to  cope  with  the  in-
 crease  in  tourist  traffic  to  Digha,

 Tourist  Potentialities  of  Ooty

 *599.  SHRI  P.  S.  RAMALINGAM:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to

 “state:

 (a)  whether  Government  are  aware
 of  the  immense  ‘tourist  potentialities

 “of  Ooty  which  is  called  ‘Queen  of
 Hills’;

 (b)  the  present  position  for  cater-
 ing  to  the  amenities  of  tourists  there;

 (c)  the  average  inflow  of  foreign
 tourist  during  the  last  three  years,
 and

 (d)  the  concrete  measures  taker  or
 proposed  to  be  taken  by  way  of  pro-
 motional  and  devélopmental  efforts  so
 ‘as  9  attract  a  larger  volume  of  tour-
 is  “affic  to  ‘that  place?
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 THE  MINISTER  OF  TOURISM
 AND  UCIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  Realising  the  importance  of
 Ooty  as  a  tourist  centre,  particularly
 for  domestic  tourists,  the  Central
 Department  of  Tourism  subsidised
 the  opening  of  a  Tourist  Bureau  and
 the  construction  of  a  tourist  bungalow
 at  Ooty  inthe  Second  and  Third  Plans
 respectively.

 (c)  Since  statistics  of  international
 tourist  arrivals  are  compiled  on  an
 all-Indja  basis  and  not  on  State-wise
 or  plce-wise  basis.  the  statistical
 data  on  international  tourists  visiting
 Ooty  is  no:  available  on  year-wise
 basis.  However,  the  Foreign  Tourist
 Survey  commissioned  by  the  Central
 Department  of  Tourism  in  1972-73  re-
 vealed  that  .25  rer  cent  of  the  total
 number  of  tourist  arrivals  in  India
 during  this  period  visited  Ooty.

 (d)  Ooty  finds  mention  in  the  fol-
 lowing  promotional]  literature  brought
 out  by  the  Central  Department  of
 Tourism  for  wide  distribution
 abroad  :—

 Sr.  No  Name  cf  felder'irsert  Langurge

 ry.  This  is  India  (Felder)  Frglish,
 German,
 French,
 Spanish,
 Tralian.

 2.  Discover  India  (Felder)  De.

 3.  The  Southern  Hills  (Folder).  Erglish.

 4.  The  Right  Place  (Tc  vrist  Map).  Ergli:h.

 5.  Discover  Madrasinthe  Scuth  English,
 (Felder).  French,

 German,
 Spanish,
 Italian,

 6.  South  India  Hill  Res:  rts  (inrert).  Erglish
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 Tobacco  procured  ang  held  by  S.T.C,

 *600.  SHRI  s.  R.  DAMANTI:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  the  quantity  and  value  of  to-
 bacco  procured  and  held  by  State
 Trading  Corporation  as  on  3lst  March,
 977  ancl  for  how  long  it  is  so  held:

 (b)  the  reasons  for  procuring  these
 stocks;  and

 (c)  in  what  manner  S.T.C.  has  dis.
 posed  them  or  pronoses’  to  dispose
 them?

 THE  MINISTER  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):  (a)
 About  3500  metric  tonnes  of  tobacco
 valued  at  about  Rs.  3.5  crores  was
 procured  by  the  Associates  of  STC
 during  February-March,  1977.  Out
 of  this,  00  metric  tonnes  had  been
 delivered  by  the  Associates  to  STC
 by  the  end  of  June,  1977  and  the
 balance  quantity  was  still  with  the
 Associates,  pending  completion  of
 grading  and  packing  of  tobacco.

 (b)  The  procurement  this  year  was
 undertaken  by  STC  as  a  commercial
 venture  in  keeping  with  the  Govern-
 ment  policy  that  STC  should  play  a

 progressively  increasing  role  in
 tobacco  exports.

 (c)  The  stocks  procured  are  pro-
 posed  to  be  exported  by  STC.  STC
 has  already  in  hand  firm  orders  for
 2400  metric  tonnes  and  they  are  hope-
 ful  of  getting  further  export  orders,

 हि  Shortage  of  Raw  Jute  in  Jute  Mills

 *60l.  SHRI  P.  K.  KODIYAN:
 SHRI  5.  D.  SOMASUNDA-

 RAM:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:
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 (a)  whether  there  is  a  serious  short-
 age  of  raw  jute  in  jute  mills  in  the-
 country;

 (b)  if  so,  the  facts  thereof  and  rea-
 sons  therefor;  and

 (c)  the  measures  that  are  being.
 taken  by  Government  in  the  matter?

 THE  MINISTER  OF  COMMERCE;
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 (a)  to  (c).  Jute  industry  is  facing
 shortage  of  raw  jute  at  present.
 which  is  likely  to  continue  till
 the  new  crop  arrives  in  the  market.
 This  is  due  to  insufficient  carry  over
 of  raw  jute  stocks  from  1976-77
 season.

 2.  Far  considering  this  problem,
 Commerce  Minister  held  a  meeting
 in  Calcutta  on  3rd  July,  977  in  which
 representatives  of  jute  industry,  trade
 unions  and  the  Government  of  West
 Bengal  including  the  Chief  Minister
 and  Ministers  for  Industry  and  Labour
 participated,

 3.  The  following  measures  have
 been  taken  for  meeting  the  situa-
 tion:

 (i)  Regulatory  orders  have  been
 issued  directing  jute  mills  to
 reduce  their  excess  stocks
 beyond  4  weeks’  consump-
 tion  and  also.  prohibiting
 them  from  making  further
 purchases  till  their  stocks  are
 so  reduced.

 (ii)  Notice  has  been  issued  by  the
 Jute  Commissioner  under  the
 Jute  (Licensing  and  Control)
 Order,  requiring  the  stockists
 of  raw  jute  to  disclose  their
 stocks  to  the  Jute  Commis-
 sioner  within  48  hours.

 (iii)  A  Committee  unger  the
 Chairmanship  of  Jute  Com-
 missioner  has  been  constitut-.
 ed  to  study  the  current  raw
 jute  supply  situation  and  to
 recommend  measures  there-
 for.  The  members  of  the
 Committee  include  represen--
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 tatives  from  the  Industry,
 labour  and  Government  of
 West  Bengal.

 iv)  In  order  to  discipline  the
 prices  and  check  hoarding
 tendency,  miximum  prices  at
 -appropriate  levels  have  been
 fixed  for  different  categories
 ‘of  raw  jute.

 ‘(v)  Special  efforts  have  been
 made  to  augment  the  pro-
 duction  of  raw  jute  by  im-
 proving  the  vield  in  select-
 ed  areas.

 ‘Crises  faceq  by  Hand  Processors  of
 Textile

 *602.  DR.  VASANT  KUMAR  PAN.
 DIT:  Will  the  Minister  ot  COM-
 -MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  hand  processors  of  tex-
 ‘tile  are  facing  financial  difficulty  and
 are  on  the  verge  of  closing  down;

 (b)  whether  due  to  the  ditlerential
 duty  on  power  processors  the  economy
 of  hand  processors  has  been  grossly
 affected;

 (c)  whether  Maharashtra  Vastra
 Hasta  Dhulai  Rangai  Sangh  has  ap-
 proached  Government  to  solve  this
 problem;  and

 (d)  the  stens  Government  propose
 to  take  to  stop  closure  of  this  Man
 Power  Small  Industry?

 THE  MINISTER  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  to  (d).  There  is  no  information  re-
 garding  the  closure  of  hand  processing
 units.  The  differential  in  the  excise
 duty  between  the  hand  processed  cloth
 and  the  power  processed  cloth  was
 considerably  narrowed  down  in  the
 butget  proposals  for  the  year  1977-78.
 A  number  of  representations  were  re-
 ceived  on  behalf  of  hand  processors  in-
 cluding  from  Maharashtra  Vastra

 “Hasta  I'hulai  Rangai  Sangh  against
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 the  overall  excise  duty  reduc-
 tion  on  power  processed  cloth.  Jt  was
 represented  that  such  reduction  of  ex.
 cise  duty  would  adverse.y  affect  the
 hand  processors.  As  per  the  amended
 Finance  Bill  now  passed  by  Lok  Sabha, the  duty  differentia]  between  the  hand
 processed  and  independent  power  pro-
 cessed  cloth,  which  was  existing  before
 l-4-77  has  been  more  than  restored  to
 protect  the  interest  of  the  hand  pro- cessors,

 Coffee  cultivation  in  North  Eastern
 Areas

 *603.  SHRI  0.  0.  DESAI:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  Coffee  Board  has
 decided  to  encourage  Coffee  cultivation
 in  North-Eastern  areas;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  benefits  expected  from  this
 cultivation  in  the  context  of  the  world
 market  for  coffee?

 THE  MINISTER  OF  COMMERCE, CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  The  Coffee  Board  in  collabora-
 tron  with  the  National  Counci!  of  Ap-
 plied  Economic  Research  has  drawn
 up  a  Plan  to  bring  an  additional  area
 of  14,000  hectares  of  land  under  coffee
 in  the  North-Eastern  Part  of  the
 country.

 (b)  Coffee  Board’s  report  indicates
 that  it  should  be  possible  to  bring  the
 following  additional  areas  under  coffee
 cultivation  :—

 Assam  हे  8000  Hectare:

 Maghalaya  .  2000  Hectares

 Mizcram  ooo  Hectares

 Nagaland  ©  3000  Hectares

 Manipur  000  Hectares

 Arunachal  Pridesh  rooo  Hectcres
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 4c)  The  main  objective  of  the  Plan
 is  to  increase  coffee  production,  which
 in  turn  will  dimulteneously  provide
 employment  for  the  people  of  this  area,
 increase  availability  of  coffee  both  for
 internal  consumption  and  for  exports
 earning  additional  foreign  exchange.

 देश  के  ग्रावश्यकता  से  झ्रधिक  पम्पों  का  निर्यात

 करने  का  प्रस्ताव

 *  604.  Blo  लक्ष्मीनारायण  पाण्डेय

 क्या  वाणिज्य  तथा  नागरिक  पति  शौर

 सहकारिता  मंत्रो  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  आवश्यकता  से

 अधिक  पपों  का  सुविधाजनक  निर्यात

 करने  की  विशेष  योजना  पर  विचार  कर  रही

 है  ;  और

 (ख)  यदि  हां,  तो  उसकी  मख्य  बातें

 क्‍या  हैं?

 वाणिज्य  तथा  नागरिक  पूति  और

 सद॒कारिता  मन्त्री  (श्री  सोलन  धारिया)  :

 (क)  और  (ख).  कोई  विशेष  स्कीम

 विचाराधीन  नहीं  है  ।  प्रमुख  आन्तरिक

 तथा  बाह्य  परिवतेनों  पर  लगातार  निगरानी

 रखी  जाती  है  तथा  इन  गतिविधियों  को  ध्यान

 में  रखते  हुए  निर्यातों  को  बढ़ाने  के  लिए
 निर्यात  नीति  सम्बन्धी  समुचित  उपाय  किये

 जाते  हैं  t

 Review  of  Recommendations  of  sixth
 Finance  Commission

 4402.  SHRI  ANNASAHEB  P.
 SHINDE:  Will  the  Minister  of
 FINANCE,  AND  REVENUE  AND
 BANKING  be  pleased  to  state  whe-
 ther  Government  of  India  propose
 to  review  the  recommendations  of
 the  6th  Finance  Commission  regard-
 ing  Central  assistance  to  State  Gov-
 ernments  in  the  background  of  re-
 peated  representations  or  requests
 from  the  Members  of  Parliament  and
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 some  State  Governments  and  also  in
 the  light  of  some  assurances  given
 by  Hon.  Minister  of  Agriculture  and
 Irrigation  in  the  past?

 THE  MINISTER  OF  FINANCE,
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  There  is  no  proposal  to
 review  the  recommendation  of  the
 Sixth  Finance  Commission  regarding
 policy  and  arrangements  for  financing
 of  relief  expenditure  by  the  States
 affected  by  national  calamities.  This
 matter  has,  however,  been  includeg  in
 the  terms  of  reference  of  the  Seventh
 Finance  Commission.

 Production  and  Export  of  Tea

 4403.  SHRI  DHARMAVIR  VASI-
 SHT:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  please  to  state:

 (a)  the  position  of  Tea  Industry
 in  our  National  Economy  with  spe-
 cial  reference  to  its  share  in  the
 Gross  National  Product  Export  Trade
 and  Employment;

 (b)  whether  our  yield  per  hectare
 is  the  highest  in  the  world;  and

 (c)  whether  the  total  production
 as  well  as  exports  have  stagnated;  if
 so.  the  reasons  for  the  same  and
 steps  taken  to  increase  production
 and  exports  of  tea?

 THE  MINISTER  OF  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  Contribution  of  the  Tea  Industry
 to  the  Gross  National  Product  based  on
 auction  price  is  estimated  at  about
 Rs,  640  crores  in  976  or  about  l  per
 cent  of  G.N.P.  Export  earnings  from
 tea  (Rs.  273  crores  in  1976-77)  repre-
 sented  about  5.5  per  cent  of  country’s
 total  export  earnings.  About  7.7  lakh
 labourers  are,employed  in  tea  planta-
 tions  and  nearly  a  milion  workerg  are
 estimated  to  be  employed  jin  the  tea
 trade  and  its  various  ancillary  indus-
 tries.
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 (b)  Among  Black  tea  producing
 countries  India  has  the  highest  yield
 per  hectare.  However,  Japan  which
 produces  green  tea  is  having  a  higher
 yield  rate  than  India  for  that  type  of

 tea.  :

 (c)  No,  Sir.  On  the  contrary  the
 production  and  exports  have  been  ris-
 ing  steadily  in  the  past  few  years.  As
 against  a  production  of  456  M.  Kgs.  in
 1972,  production  rose  to  5.82  M.  Kgs-
 during  1976,  Exports  anq  earnings
 therefrom  rose  from  98  M.  Kgs.  valu-
 ed  at  Rs.  5.4  crores  in  972  to
 233.6l  M.  Kgs.  valued  at  Rs.  273  crores
 in  976  (provisional).

 Pay  scales  of  selection  grade  Audi-
 tors  of  Indian  Audit  and  Accounts

 Department

 4404.  SHRI  VAYALAR  RAVI:
 Will  the  Minister  of  FINANCE.
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 pay  of  some  of  the  Selection  Grade
 Auditors  of  the  Indian  Audit  and
 Accounts  Department  will  stagnate
 before  0  to  6  years  of  their  retire-
 ment;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  to  be  taken  to  redress  their
 grievances?

 THE  MINISTER  OF  FINANCE,
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  As  per
 information  available  on  record  some
 Selection  Grade  Auditors  will  stay
 at  the  maximum  for  0  years  and
 more  before  their  retirement.

 (b)  An  item  “Removal  of  stagnation
 in  the  Selection  Grade  AuditorsCadre”
 came  up  for  discussion  in  the  last
 meeting  of  the  Departmental  Council:
 Indian  Audit  and  Accounts  Depart-
 ment,  and  was  remitted  to  a  Commit-
 tee  of  the  Council  for  further  conside-
 ration.  The  Committee  has  since  been
 appointed  and  its  recommendations  are
 awaited.
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 गुजरात  में  प्रम्याजो  का  पर्यटन  केन्द्र  के  रूप  में

 विकास

 4405.  श्री  चौधरी  मोती  भाई  झार०

 क्या  पर्याटन  और  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  इस

 बात  को  ध्यान  में  रखते  हुए  (गुजरात  में)
 ग्रम्बाजी  को  पर्यटन  केन्द्र  के  रूप  में  विकसित

 करने  का  है  कि  यह  एक  प्रसिद्ध  तीर्थस्थान  है.
 और  पर्वतीय  क्षेत्र  में  स्थित  है तथा  यहां  रोजाना

 हजारों  तीर्थ  यात्री  और  पर्यटक  रात  हैं;

 झोर

 (ख)  यदि  हां,  तो  यह  विकास  कार्यक्रम

 कब  तक  आरम्भ  किया  जायेगा  ?

 पर्यटन  और  नागर  विमानन  सन्‍्त्री

 (श्री  पुरुषोत्तम  कोशिक)  :  (क)  केन्द्रीय

 क्षेत्र  में  अम्बाजी  में  यात्रियों  के  लिये  सुविधाओं
 के  विकास  के  लिये  फिलहाल  कोई  प्रस्ताव

 नहीं  है  t

 (ख)  प्रश्न  नहीं  उठता  ।

 Beg  Capacity  in  Hotels

 4406.  SHRI  SATISH  AGARWAL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  total  bed  capacity in  hotels
 categorised  for  foreign  tourists  at  pre-
 sent;  is  it  sufficient  to  accommodate
 the  present  rate  of  tourist  traffic  to
 India;

 (b)  the  number  of  new  beds  _  that
 could  be  increased  in  private  and
 public  sectors  during  the  past  three
 years;  and  was  their  number  in  con-
 sonance  with  the  expected  increase  in
 tourist  traffic;  and

 (c)  whether  there  is  a  proposal  to
 grant  more  licences  for  more  hotels
 to  be  built  in  private  sector  and  whe-
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 ther  Government  propose  to  give  in-
 centive  to  those  who  come  forward  in
 this  direction?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURSHOT-
 TAM  KAUSHIK):  (a)  The  information
 relating  to  hotel  accommodation  is
 maintained  on  the  basis  of  hotel  rooms
 ang  not  hotel  beds.  Accordingly,  there
 are  at  present  6,77l  rooms  in  appro-
 ved  hotels  in  the  country  as  against
 the  estimated  requirement  of  25,500
 rooms  by  the  end  of  the  Vifth  Five
 Year  Plan.

 (b)  During  the  past  3  years,  viz.,
 1974-75  to  1976-77,  3,516  rooms  could
 be  added  in  the  private  sertor,  and  776
 rooms  in  the  public  sector.  As  such,
 the  construction  of  hotels  at  certain
 places  like  Delhi  and  Bombay  has  not.
 kept  peace  with  the  increase  in  the
 flow  of  tourist  traffic  to  these  centres.

 (e)  The  Central  Department  of  To-
 urism  approves  hotel  projects  which
 conform  to  the  prescribed  minimum
 standadrds,  Such  approvals  are  given
 as  ang  when  project  proposals  are  re-
 ceived.  In  order  to  encourage  cons-
 truction  of  hotels  in  the  private  sector
 various  incentives  are  given  by  way  of
 fiscal  relief.  financial  assistance  in  the
 form  of  institutional  loans,  priority
 consideration  for  essential  require-
 ments,  etc.

 Airbus  Services

 4407.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  airbuses  purchased  re-
 cently  are  not  givirg  satisfactory  ser-
 vice;  and

 (b)  if  so,  the  reasons  therefor  and
 steps  proposeg  to  be  taken’  in  this  re-
 gard?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  Airbus  .s  pur-
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 chased  by  Indian  Airlines  are  giving
 satisfactory  service.

 (b)  Does  not  arise.

 Officers  gOQne  on  deputation  to  Public
 sector  undertakings

 4408.  SHRI  SHEO  NARAIN:  जता
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  any  guidelines  have
 been  laid  down  for  the  retirement  of
 Officers  of  the  various  All-India  Ser.
 vices  who  secure  deputation  to  the
 various  Public  Undertakings  like  Fer-
 tilizers  Corporation  of  India,  Indian
 Telephone  Industries  Ltd.,  and  others
 a  year  or  two  before  their  superan-
 nuation;

 (b)  if  so,  the  salient  features  there-
 of;  ang  if  not,  the  reasons  therefor;

 (c)  whether  these  officers  continue
 to  remain  in  service  beyond  their  re-
 tirement  age  of  58  years  to  60  years
 and  even  after  that  thus  giving  them

 the  benefit  of  more  years  of  service;

 (d)  the  names  of  Officers  of  the
 Indian  Audit  and  Accounts  Service
 who  managed  to  go  on  deputation  to
 the  Undertakings  like  the  Fertilizers
 Corporation  of  India  in  973  and  1974,
 one  or  two  years  before  their  retire-
 ment;  and

 (e)  the  steps  Government  propose
 to  take  to  stop  this  malpractice  and
 remove  the  disparity  of  retirement  age
 between  the  Government  service  and
 that  under  the  Public  Sector  Under-
 takings?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  to  (c)  and  (e).  Gov-
 ernment  policy  applicable  to  deputa-
 tionists  from  all  Central  Government
 services  to  Central  Government  enter-
 prises,  including  those  from  the  All-
 India  Services,  requires  them  to  exer-
 cise  an  option  either  to  be  permanently
 absorbed  in  the  enterprises  within  two
 or  three  years  of  their  deputation  or
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 revert  to  their  parent  Government
 Cadres.  Those  who  are  absorbed  in
 posts  carrying  a  pay  scale  of  Rs.  2500
 and  above  are  allowed  to  draw  pay
 in  the  scale  of  the  post  held  by  them
 in  the  enterprises  plus  Government
 pension,  if  the  deputation  is  before
 one  year  of  superannuation  in  Gov-
 ernment.  Similarly,  in  lower  posts
 the  benefit  of  pay  plus  pension  is  al-
 lowed  to  those  whose  deputation  com-
 mence  with  atleast  three  vears  before
 retirement  from  Government.

 After  absorption  the  officers  become
 employees  of  the  enterprises  and  are
 governed  by  the  rules  of  the  enterpri-
 ses  in  respect  of  retiremnt  age,  In
 most  of  the  enterprises  the  age  of  re-
 tirement  is  58  years  as  in  the  Central
 Government.  In  some  enterprises  the
 superannuation  age  differs  for  different
 categories  of  staff  due  to  operational
 requirements  e.g.,  Indian  Airlines  and
 Air-India.  There  are  also  some  other
 cases  where  the  age  of  superannuation
 is  different  due  to  the  rules  of  the  en-
 terprises.  Extension/re-employr-ent
 beyond  the  age  of  retirement  wil]  be
 regulated  by  the  Company  rules.  These
 rules  are  also,  in  most  cases,  based  on
 Government  rules.  However,  for  em-
 ploying  a  person  beyond  the  age  of  58
 years  in  a  post  carrying  a  pay  scale  of
 Rs.  2500—3000  and  above.  the  enter-
 prises  gre  required  to  obtain  Govern-
 ment  approval

 (d)  According  to  information  obtain-
 ed,  only  two  officers  from  the  Indian
 Audit  and  Accounts  Service,  who  were
 to  retire  within  two  years  of  their
 joining,  went  on  deputation  to  pub-
 lie  enterprises  in  973  and  1974.  One
 of  them  went  to  the  Fertilizers  Corpo-
 raiton  of  India  and  the  other  to  the
 Heavy  Engineering  Corporation.

 Survey  in  Delhi  to  ascertain  the  prices
 of  essential  commodities

 4409.  SHRI  S.  G.  MURUGAIYAN:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:
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 (a)  whether  any  sample  survey  was
 carried  out  in  Delhi  to  ascertain  the
 prices  of  various  essential  commodi-
 ties  of  daily  consumption  from  retail
 shops  in  various  parts  of  Delhi;  and

 (b)  if  not,  whether  Government
 propose  to  do  so  and  when?

 THE  MINISTER  OF  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  and  (b).  Whilst  no  specific  sample
 survey  was  carried  out  in  Delhi  to
 ascertain  the  prices  of  various  essen.
 tial  commodities  of  daily  consumption
 from  retail  shops  in  various  parts  of
 Delhi,  the  Delhj  Administration  coi-
 lects  the  retail  prices  of  essential]  con:-
 modities  on  weekly  basis  from  impor-
 tant  markets  of  Delhi.

 Airport  tax  and  entry  fee  at  Airports

 4410.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pieased  to
 state:

 (a)  the  date  from  which  Interna-
 tional  Passengers  are  made  liable  to
 pav  Rs  20.00  instead  of  Rs.  5.00
 airport  tax  and  simflarly  the  visitors
 made  to  pay  Rs.  2.00  insteag  of  Rupee
 .00  as  entry  fee  at  the  airports;

 (b)  how  much  excess  income  has
 been  derived  by  way  of  the  increased
 rates  of  tax  and  entry  fee  at  all  air-
 ports  concerned  from  the  date  of  in-
 creased  rates  upto  30th  June,  1977;

 (c)  the  authorfties  competent  to
 make  and  enforce  this  rule;  and

 (d)  what  additional  improvements
 have  been  made  at  these  airports  to
 facilitate  the  visitors  and  passengers
 after  these  extra  charges?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  Passenger  Ser-
 vice  Fee  is  collected  at  the  Interna-
 tional  Airports,  at  Bombay,  Ca‘cutta,
 Delhj  and  Madras.  The  fee  was  raised
 from  Rs.  5  to  Rs.  20  with  effect  from
 i-2.977.  The  Airport  Admission  Fes
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 at  these  airports  was  raised  from  Re.  l|
 to  Rs.  2  with  effect  from  1-6-1976,

 (b)  Extra  income  derived  by  way  of
 increased  rates  is  as  follows:

 Passenger  Service  Fee:  Rs.  25
 lakh  (Approxi.)

 Airport  Admission  Fee:  Rs.  34
 lakh  (Approxi.)

 (c)  Under  Section  770)  (b)  of  the
 International  Airports  Authority  Act,
 1971,  the  International  Airports  Autho-
 rity  may  with  the  previous  approval
 of  the  Central  Government  charge  fees
 or  rent  for  the  amenities  given  to  the
 passengers  and  visitors  gt  any  airport.
 The  rule  is  enforceable  by  the  Inter-
 national  Airports  Authority  of  India,

 (d)  The  following  improvements
 have  been  made  to  facilitate  the  visi-
 tors  and  passengers  at  the  inter-
 national  airports:

 (i)  Modifications/extensions  have
 been  carried  out  to  the  existing  ter-
 minal  buildings  to  provide  more  pas-
 senger  facilities  areas.  Construction
 of  International  Complex  has  com-
 menced  at  Bombay  airport.

 (ii)  The  baggage  conveyor  systems
 have  been  improved.

 (iii)  Airconditioning  has  been
 augmented.

 (iv)  Improved  Public  Address  sys-
 tem  has  been  provided  at  Bombay
 and  Delhi  Airports.  Closed  Circuit
 Television  has  been  introduced  at
 Delhi  Airport.

 Recognition  to  A.Gs  Office  Employees’
 Union  Trivandrum

 4411,  SHRI  B.  K.  NAIR:  Will  the
 Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 state:  whether  Government  propose
 to  grant  recognition  to  the  A.Gs.  Office
 Employees’  Union,  Trivandrum?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  Various  issues  involved
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 in  regard  to  the  request  received  from
 the  newly  formed  association  for  grant
 of  recognition  are  being  looked  into.

 राजस्थान  से  हस्तशिल्प  वस्तुओं  का

 निर्यात

 4412.  1... ह  चतुर्भुज  :  क्या  वाणिज्य

 तथा  नागरिक  पूति  और  सहकारिता  मंत्री

 यह  बताने  कौ  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  के  दौरान  राजस्थान

 से  कितने  मूल्य  की  हस्तशिल्प  वस्तुओं  का

 निर्यात  किया  गया  ;

 (ख)  निर्यात  की  जाने  वाली  प्रमुख
 हस्तशिल्प  वस्तुएं  कौन-कौन  सी  हैं  और

 कौन-कौन  से  देश  उनका  झायात  कर  रहे  हैं  ;

 और

 (ग)  हस्तशिल्प  वस्तुओं  का  निर्यात

 बढ़ाने  के  लिये  क्‍या  कार्यवाही  की  जा  रही

 है?

 वाणिज्य  तथा  नागरिक  पति  और

 सहकारिता  मन्त्री  (श्री  मोहन  धारिया)  :

 (=)  निर्यात  आंकड़े  राज्यवार  नहीं  रखें

 जाते  हैं  t

 (ख)  कालीन,  गलीचे  और  दरियां

 जिसमें  नमदे  शामिल  हैं,  धातु  की  कलात्मक

 वस्तुएं,  हाथ  से  छपे  हुए  वस्त्र  तथा  स्कार्फ,

 कृत्रिम  आभूषण,  जरी  का  माल,  हाथी  दांत  का

 सामान  तथा  चमड़े  का  माल  आदि  राजस्थानी

 हस्तशिल्प  की  मुख्य  मद्दे  हैं  जो  कि  स०  रा०

 अमरीका,  बेल्जियम-लक्ष्मबर्ग,  फ्रांस,  प०  जमनी,

 ब्रिटेन,  सउदी  अरब,  स्विटजरलैंड,  आ्रास्ट्रेलिया,
 जापान,  सिंगापुर  तथा  नौदरलैंड  की  निर्यात

 की  जाती  हैं  ।

 (गं)  हस्तशिल्प  क्षेत्र  के  विकास  तथा

 निर्यात  संवर्धन  उपायों  में  ये  शामिल  हैं  :

 शिल्पियों  के  लिये  प्रशिक्षण  कार्यक्रमों  का

 झायोजन  करना,  उत्पादन  सह-विस्तार  कंन्द्र

 निर्यात  बिक्री  के  लिये  उपयुक्त  डिजाइन  विकसित
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 करने  हेतु  डिजाइन  केन्द्र,  चलचित्नों,  प्रदर्शनियों

 तथा  अन्य  माध्यमों  से  विदेशों  में  प्रचार,

 विदेशों  में  प्रतिनिधिमंडलों  का  भेजा  जाना

 तथा  विदेशों  से  खरीदारों  के  प्रतिनिधिमंडलों

 को  आमंत्रित  करना  |  इसके  झलावा  श्राम

 तौर  पर  निर्यात  के  लिये  उपलब्ध  सामान्य

 प्रोत्साहन  हस्तशिल्प  की  मदों  के  निर्यात  पर

 भी  लागू  है  I

 राजस्थान  लघु  उद्योग  निगम,  जयपुर,
 राज्य  के  शिल्पों  के  सवर्धनात्मक  तथा  विकासा-

 त्मक  पहलुओं  को  भी  देखता  है  ।

 ब्रिटेन  से  प्राप्त  सहायता  का  उपयोग

 4413.  श्री  सनोहर  लाल  :  क्या  वित्त

 तथा  राजस्व  और  बेकिंग  मन्त्री  यह  बतान  की

 कृपा  करेंगे  कि  :

 (क)  ब्रिटेत  से  973  से  लेकर  आज

 तक  कितनी  वित्तीय  सहायता  प्राप्त  हुई  और

 1976-77  में  कितनी  वित्तीय  सहायता
 प्राप्त  हुई;  शौर

 (ख)  क्या  सहायता  स्वरूप  प्राप्त  राशि
 का  निर्धारित  परियोजनाओं  पर  पूरा  उपयोग

 किया  गया;  और  यदि  नहीं,  तो  इसके  क्‍या

 कारण  हैं  शौर  इस  बारे  में  क्या  उपचारात्मक

 उपाय  क्ये  जा  रहे  हैं  ?

 वित्त  तथा  राजस्व  और  बेकिंग  मन्‍्त्री

 (थ्  एच०  एम०  पटेल)  :  (क)  ब्रिटेन  द्वारा

 1973-74  से  976-77  तक  द्विपक्षीय

 करारों  के  रूप  में  जितनी  द्विपक्षीय  पूंजीगत
 सहायता  देने  का  वचन  दिया  गया  और  उनके
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 ग्रन्तगंत  जितनी  रकम  निकाली  गई,  उसका

 व्यौरा  नीचे  दिया  गया  है  :--

 (लाख  पौण्ड)

 वर्ष  वचनवद्ध  सहायता  भुगतान

 1973-74  730.0  689.7

 1974-75  950.0  593.7

 1975-76  942.0  748.3

 1976-77  42I.0  918.1

 (a)  ब्रिटेन  द्वारा  दी  जाने  वाली  सारी

 सहायता  किनन्‍्हों  विशिष्ट.  परियोजनाग्रों

 लिए  नहीं  है  ।  परन्तु  ब्रिटिग  आर्थिक  सहायता
 के  अन्तर्गत  एक  अंश  ऐसा  है  जिसे  युनाइटिड

 किगडम  /भारत  मिश्रित  परियोजना  अनुदान

 कहा  जाता  है  |  जिसका  उद्देश्य  दोनों  सरकप्रों

 द्वारा  परस्पर-सम्मत  भारी  लागत  की  परि-

 योजनाग्रों  की  आयात  सम्बन्धी  ग्रावश्यकताओं

 को  पूरा  करने  के  लिए  धन  की  व्यवस्था  करता

 है  ।  इस  विशिष्ट  अनुदान  के  श्रन्तर्गत  जितनी

 रकम  की  व्यवस्था  की  गई  है,  उसमें  से  70

 लाख  पौंद  की  छोटी  सी  रकम  को  छोड़कर
 लगभग  शेप  सारी  रकम  इस्तेमाल  कर  ली

 गई  है  ।

 वचनवद्ध  सहायता  की  राशि  और  उसमें

 से  वास्तव  में  निकाली  गई  राशि  में  अन्तर

 इसलिए  पैदा  हो  गया  क्योंकि  ब्रिटेन  से  प्राप्त

 सहायता  के  अन्य  ग्ंंशों  का  उपयोग  कम  हुमा;

 इसके  कई  कारण  थे,  जैसे  972-73  में,

 (उस  समय  समूचे  तौर  पर  विदेशी  मुद्रा  की

 कमी  के  सन्दर्भ  में)  अपनाई  गई  प्रतिवन्धात्मक

 लाइसेंसिग  नीतियां,  ब्रियेन  में  मुद्रास्फीति  की

 ऊंची  दर  के  कारण  संविदाओं  को  अन्तिम  रूप

 दिए  जाने  में  कठिना  (यां,  ब्रिटेन  में  उपस्करों,

 वस्तुओं  और  कच्चे  माल  की  कीमतों  में  भारी

 बृद्धि  आदि  t  किन्तु  ऐसा  देखा  गया  है  कि

 अब  भुगतानों  में  तेजी  से  वृद्धि  ही  गई  है  1

 ब्रिटेन  द्वारा  सहायता  के  लिए  पहले  से  दिए  गए
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 बचनों  की  खर्च  न  की  गई  राशि  और  नए

 बचनों  की  राशि  के  उपयोग  में  तेजी  लाने  के

 लिए  कई  उपचारात्मक  उपाय  किए  जा  रहे

 हैं,  जैसे  श्रायात  नीति  को  उदार  बनाना,

 ब्रिटेन  से  भारी  मात्रा  में  वस्तुओं  की  खरीद

 की  पहले  से  योजना  बनाना,  उन  उपयुक्त  बड़ी

 परियोजनाओं  का  पता  लगाना  जिनमें  ब्रिटेन

 के  सामान  और  सेवाझ्ों  का  लाभप्रद  ढंग  से

 उपयोग  किया  जा  सकता  हो;  आदि  t

 लाख  के  निर्यात  से  विदेशी  मुद्रा  की  श्राय

 4414,  श्री  कड़िया  मुंडा  :  क्‍या

 वाणिज्य  तथा  नागरिक  पुति  और  सहकारिता
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  के  लाख  के  कुल  उत्पादन  में

 से  कितने  प्रतिणत  लाख  का  निर्यात  किया  जा

 रहा  है;  और

 (ख)  लाख  के  निर्यात  से  कितने  मूल्य
 की  विदेशी  मुद्रा  की  आय  हुई  है  ?

 है
 वाणिज्य  तथा  नागरिक  पति  श्रौर

 सहकारिता  मन्‍्त्री  (श्री  मोहन  घारिया)  :

 (क)  विगत  तीन  वर्षो  के  दौरान  देश  में

 कुल  उत्पादित  लाख  में  से  निर्यात  की  गई  लाख

 की  प्रतिशतता  वर्षवार  इस  प्रकार  है  :
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 aq  प्रतिशतता

 1974-75.  70  प्रतिशत

 975—-76.  85  प्रतिशत

 1976-77  (अनन्तिम)  70प्रतिशत

 (प्रतिशतता  इस  आधार  पर  झांकी  गई

 हैं  कि  कच्ची  लाख  से  50  प्रतिशत  की  दर  से

 लाख  दाने  की  उपज  तथा  लाख  दाना  से  85

 प्रतिशत  की  दर  से  चपड़े  की  उपज  होती  है)  t

 Written  Answers  74

 (ख)  लाख  के  निर्यात  से  गत  तीन  वर्षों

 “के  दौरान  प्रर्जित  विदेशी  मुद्रा  इस  प्रकार  है  —

 वर्ष  मूल्य  (करोड़  रु०  में)

 1974-75,  24.33

 1975-76.  2.75

 1976-77.  10.  48  (अनस्तिम )

 नई  दिल्ली  सुपर  बाजार  के  निदेशक  की

 नियुक्ति  के  लिए  श्रपनाई  जाने  वालो  प्रक्रिया

 4415.  श्री  ईइबर  चौधरी  :  क्या  वाणिज्य

 तथा  नागरिक  पति  और  सहकारिता
 मन्वी  यह  बताने  की  कृपा  करेंगे  कि  नई  दिल्ली

 सुपर  बाजार  के  निदेशक  की  नियुक्ति  के  लिए
 केन्द्रीय  सरकार  द्वारा  कौन  सी  प्रक्रिया  ग्रपनाई

 जाती  है  ?

 वाणिज्य  तथा  नागरिक  पूर्ति  शौर

 सहकारिता  मन्त्री  (श्री  मोहन  धारिया)  :  को-

 ग्रापरेटिव  स्टोर  लि०  (सुपर  बाजार),  नई
 दिल्‍ली  की  उप-विधियों  के  अन्तगंत  प्रबन्ध

 समिति  के  नी  निदेशक  भारत  सरकार  को

 नामित  करने  होते  हैं  ग्रौर  छ:  निदेशक  सहकारी
 स्टोर  के  सदस्यों  द्वारा  निर्वाचित  करने  होते  हैं  ।

 Import  of  Oilseed

 44i6.  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  _  to
 state:

 (a)  whether  Government  have  taken
 the  decision  to  import  oilseeds  in
 large  quantity  this  year;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  how  far  this  is  likely  to  affect
 the  supply  and  price  position  of  edible
 oils  in  the  country  and  Government's
 reaction  thereon?
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 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  to  (c).  There  is  no  proposal
 to  import  edible  oilseeds:  necessary

 quantities  of  edible  oils  are  being  im-

 ported  to  bridge  the  gap  bétween  de-

 mand  and  supply.

 Disclosures  by  Chairman  of  Statutory
 Bodies  in  Karnataka

 4417.  SHRI  S.  NANJESHA  GOWDaA:
 Will  the  Minister  of  FINANCE  AND

 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  Chairmen  of  different

 statutory  bodies  in  Karnataka  have
 disclosed  their  assets  and  =  income
 under  the  Voluntary  Disclosure  Sche-
 me:  and

 (b)  if  so,  the  names  of  these  in-

 dividuals  and  the  values  of  movable

 and  immovable  properties  including
 eash  so  declared?

 THE  MINISTER  OF  FINANCE  AND

 REVENUE  AND  BANKING  (SHRI  H.

 M.  PATEL):  (a)  and  (b).  The  Chair-

 man  of  only  one  statutory  body  in

 Karnataka  made  a  declaration  under

 sub-section  (l)  of  section  3  of  the  Vo-

 luntary  Disclosure  of  Income  and

 Wealth  Ordinznce,  1975.  The  Volun-

 tarv  Disclosure  of  Income  and  Wealth
 Ordinance.  975  (now.  Voluntary  Dis-

 closure  of  Income  and  Wealth  Act.

 976)  provided  for  voluntary  disclo-

 sure  of  income,  in  cases  other  than
 cases  of  search  anq  Seizure,  under  sec-
 tion  3(l),  disclosure  of  income  in  cases

 of  search  and  seizure  under  section
 4()  and  disclosure  of  wealth  under
 section  5(l),  So  far  as  declarations
 under  section  3(l)  are  concerned,  sec-
 tion  2  stipulates,  inter  alia.  that  all

 particulars  contained  therein  shall  be
 treated  as  confidential  and  no  public
 servant  shall  disclose  them  except  to

 any  officer  employed  in  the  execution
 of  any  of  the  Acts  mentioned  in  sub-
 section  qd)  of  section  8,  or  the  Wealth-
 tax  Act  or  to  any  officer  appointed
 by  the  Comptroller  and  Auditor  Gene-
 ral  of  India  or  the  Central  Board  of
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 Direct  Taxes  to  audit  income-tax  re-
 ceipts  or  refunds.  It  will,  therefore,
 be  a  breach  of  the  secrecy  provisions
 of  section  2  to  furnish  the  name  and
 other  particulars  of  the  Chairman  of
 the  statutory  body  in  Karnataka  men-
 tioned  above.

 No  Chairman  of  any  statutory  body
 in  Karnataka  State  has  made  any  de-
 claration  under  section  4(l)  and/or
 5()  of  the  Voluntary  Disclosure  of
 Income  and  Wealth  Act,  1976.

 Closure  of  Textile  Mills  in  Gujarat

 44l8.  SHRI  AHMED  M.  PATEL:  W:)]
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  any  textile  mills  in
 Gujarat  State  have  been  closed  down
 during  the  last  three  years;  :

 (b)  the  main  reasons  therefore;  and

 (c)  the  action  taken  by  Government
 to  re-start  them?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  Yes.  Sir.  These  mills  have  been
 closed.

 (b)  In  the  case  of  two  units  the  main
 reason  for  closure  has  been  financial
 difficulties  and  in  the  third  case  the
 mills  had  to  close  down  due  to  severe
 damage  caused  by  cyclone.

 (c)  Action  is  in  progress  to  take
 over  two  textile  mills  for  management
 by  the  State  Government  ang  in  case
 of  the  third  mill,  the  State  Govern-
 ment  has  initiated  the  process.

 कृष्णा  मिल्स,  ब्यावर  (राजस्थान)  द्ारा

 कण्ट्रोल  का  कपड़ा  बनाया  जाना

 AAI.  श्री  लालजी  भाई  :  क्या  वाणिज्य

 तथा  नागरिक  पूति  और  सहकारिता  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कृष्णा  मिल्स  व्यावर  (राज-

 स्थान)  द्वारा  वर्ष  975  से  977  तक,
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 वर्षवार,  कन्ट्रोल  वाला  कितना  कपड़ा  बताया

 गया;  और

 (@)  वर्ष  975  से  977  तक  वर्ष-

 बार  उसकी  उदयपुर  स्थित  अधिकृत  न्टिल

 शाप  द्वारा  कण्ट्रोल  का  बितना  कपड़ा  बेचा

 गया  ?

 वाणिज्य  तथा  नागरिक  पूति  और

 सहकारिता  मन्‍्त्री  (श्री  मोहन  घारिया)  :
 (क)  कृष्णा  मित्स,  ब्यावर  (राजस्थान)  ने

 975  से  1977  तक  जितना  नियन्वित

 कपदा  बनाथा  उसका  ब्यौरा  नीचे  दिया

 गया  है  :

 975  66  गांठे

 T9768  508  गांठे

 L077  |  शनवरी-जून न्जून  )  493  गांठे

 बि,  जनता  ही  एकत्र  की  जा  रही
 है

 सौर  Taq  पड  पर  रखे  दी  जागी

 Payment  of  the  dues  of  the  Workers  cf
 Sick  Units  in  Textile  Industry

 4426.  PROF.  P.  5.  MAVALANKAR:
 Will  the  Minister  of  COMMERCE  AND
 Civil.  SUPPLIES  AND  COOPERA.
 TiON  te  pleased  to  state:

 (ae  whether  a  large  number  ot
 workers  belonging  to  the  sick  uniis  in
 the  Textile  industry  have  been  denied
 so  far  their  legitimate  dues  from  end
 by  their  erstwhile  owners:

 (b)  if  so,  the  broad  details  thereol;
 ang

 (eo  whether  Government  propose  ६6

 arrange  for  such  payment  of  the  dues
 and  if  so,  how?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  to  (c).  A  large  number  of  textile
 mills  have  faced  financial  difficulties  on
 account  of  high  cotton  prices.  How-

 ever,  Government  is  no  aware  whether
 mills  have  denied  the  legitimate  dues
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 of  the  workers,  though  some  mills  are
 reported  to  be  in  arrears  in  the  matter
 of  payment  of  dues  in  respect  of  their
 employees  and  in  such  cases  the  au-
 thorities  concerned  are  to  take  suita-
 ble  action,

 कालीनों  का  निर्षात

 4421.  ड  महादोपक  सिह  शाक्य  :

 क्या  वाणिज्य  तथा  नागरिक  प्र्ति  और

 सहकारिता  मंत्री  यह  बताने  की  कपा  करेंगे

 कि:

 (क)  वर्ष  975  से  मार्च,  977  तक

 भारत  से  भिन्न-भिन्न  देशों  को  कुल  कितने

 कालीनों  का  निर्यात  किया  गया  और  उससे

 कितनी  विदेशी  मद्रा  श्रजित  की  गई  है  ;
 गौर

 (ख)  इस  व्यापार  को  बढ़ाने  के  लिये

 सरकार  क्या  कदम  उठा  रही  है  ?

 वाणिज्य  तथा  नागरिक  पति  शौर

 सहकारिता  मनन्‍त्री  (श्री  मोहन  धारिया)  :

 (क)  हाथ  से  बने  ऊनी  कालीरों  के  निर्यात

 का  रिकार्ड  माय  (वर्ग  मीटर)  के  हिसाब  से

 रखा  जाता  है,  संझेगा  के  रूप  में  नहीं  ।  निर्यात

 निम्नलिखित  रहे

 ay  निर्षात  की  मात्रा  मूल्य

 (वर्ग  मीटर)  (करोड़  में)

 1975-J6  29,58,094  39.  88

 1976-77  27,48,6l9  4.86

 (अर ल-

 दिध्षम्बर )

 (ख)  निर्मातकों  को  बहुत  से  प्रोत्साहन
 उपलब्ध  हैं  ।  अन्य  निर्यात  संवर्धन  उपायों  में

 ये  शामिल  हैं  प्रदर्शनियों  में  भाग  लेना,

 चिक,  सह  अध्ययव  दल  प्रायोजित  करना,

 और  विदेशों  से  खरीदारों  के  प्रतिनिधिमंडल
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 झामंज्रित  करना  नये  डिजाइन  प्रचलित
 किये  जा  रहे  हैं  ।  कालीन  बन  करों  के  जिए

 एक  व्यापक  प्रशिक्षण  कार्यक्रम  के  जरिए
 निर्यात  सम्बन्धी  उत्पादन  आधार  सुदृढ़  बनाया
 जा  रहा  हैं  ।

 आगरा  में  पर्वेटक  गाईड

 4422.  श्री  रामजी  लाल  सुमन  :  कया

 पर्षटन  शौर  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  आगरा  में  मान्यता  प्राप्त  पर्यटक

 गाइड  किनने  हैं  ;  और

 (@)  क्या  पहले  कभी  झागरा  में  पर्यटक

 गाइडों  के  लिय  कोई  पाठ्यक्रम  झायोजित

 किया  गया  था  ?

 पर्थटन  और  नागर  विसानन  मन्त्री

 (श्री  पुरुषोत्तम  कौशिक)  :  (क)  ग्रागरा

 में  पयंटन  विभाग  द्वारा  अनुमोदित  3  गाइड

 हैं  t

 (ख)  अगरा  में  आज  तक  चार

 गाईड  प्रशिक्षण  पाठ्यक्रम  आयोजित  किये

 गये  हैं  ।

 बीडियों  का  निर्यात

 4423.  श्री  कचरुलाल  हेमराज  जैन  :

 क्या  वाणिज्य  तथा  नागरिक  पति  और
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 सहकरिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  देश  में  संगठित  और  गैर-मंगठित

 बीड़ी  कारखानों  की  संख्या  कितनी  है  ;

 (ख)  भारत  से  किन-किन  देशों  को

 बीड़ी  का  निर्यात  होता  है  और  गत  तीन  वर्षों

 में  अत्थक  देश  को  कितनी  कीमत  की  बीड़ियों
 का  तिर्यात  किया  गया  ;  और

 (ग)  बीड़ी  निर्यात  की  तोत्साह  योजनाश्रों

 का  ब्यौरा  क्या  है  ?

 वाणिस्य  तथा  नागरिक  पति  और

 सहकारिता  मन्त्री  (श्री  मोहन  धारिया)  :

 (क)  केन्द्रीय  उत्पाद  शुल्क  विभाग  से  प्राप्त

 जानकारी  के  अनुसार  देश  में  बीडी  निर्माताभों

 की  कुल  संख्या  17,5562  |  इसमें  3783  वे

 विनिर्माता  भी  शामिल  हैं,  जो  बांड  नामों  के

 ग्रन्त्गत  अपने  उत्पादों  को  वित्त  करते  हैं

 चाहे  े  पंजीकृत  हैं  अथवा  नहीं
 हैं  ।

 (ख)  एक  विवरण  संलग्न  है  ।

 (ग)  पंजीकृत  निर्यातकों  के  लिये

 आयात  नीति  के  अधीन  वीडियों  के  जो  निर्यातक

 तम्बाक  बोर्ड  के  पास  पंजीकृत  हैं  उन्हें  अपने

 निर्यातों  के एक०ग्रों  ०दी ०  मूल्य  के  2  प्रतिशत

 की  दर  से  आयात  प्रतिपृति  मिलती  है।

 विवरण]

 1973-74,  974—75  तथा  975-76  के  दौरान  बीड़ी  का  निर्यात

 (मात्रा  कि०पग्रा०  में  तथा  मूल्य  रु०  में)

 देश  1973-74  1974-75  1975-76

 मात्रा  मूल्य  मूल्य  मात्रा  मूल्य

 ]  2  3  5  6  7

 अफगा  निस्तान  5,400  61,948

 ग्रास्ट्रेलिया  1,191  16,372

 बहरीन॑  347  6,919

 11,200  ,34,0i8  5,770  76,708

 30  645

 33,618  4,858  76,838
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 t  2  3  4  5  6  7

 बेल्जियम  44  6,166  30  7,366  55  6,723

 कनाडा  49  9,574  73  20,695  600  20,133

 डेनमार्क  =  —37  3,742

 दुबई  1,769  23,790  5,183  1,29,821  19,485  3,77,793
 जरमेन  लोकतंत्रीय

 गणराज्य  64  2,136  24  5,803  764  20,5I

 कुवैत  200  3,781  60  2,319  2,535  48,717

 मालाबी  50  4,275

 मलयेशिया  34,680  7,64,376  36,154  28,713  38,929  1,34,633

 मस्कत  70  2,650  1,487  35,583  5,663  1,95,508

 नेपाल  1,163  15,425  49  680  8,036  84,794

 नीदरलैंड  894  19,925  1,132  28,959  1,175  30,150

 नावें  323  0  384

 कत्तार  1,260  18,879  75  5,000  659  14,265

 सिगापुर  18,951  4,18,789  19,733  4,24,568  22,249  5,94,345

 स्विटजरलैंड  3,285  76,826  4,796  1,19,796  7,162  2,32,751

 सं०रा ०प्रमरीका  1,823  35,409  4,396  1,16,575  2,795  86,293

 ब्रिटेन  99  6,235  228  5,267

 नाइजीरिया  60  4,000  =

 लेबनान  48  768

 मारीशस  70  3,471

 श््न्य  पूर्वी  अफ्रीकी

 देश  53  860  05  1,700

 योग  72,141  14,96,632  87,73l  20,08,868  120,955  30,04,46l

 Search  of  Bank  Officer’s  Fiat

 4424.  DR.  BAPU  KALDATY:  Wil]
 the  Minister  of  FINANCE  AND  FE-
 VENUE  AND  BANKING  be  pleased  to
 state:

 (a)  whether  attention  of  Government
 has  been  drawn  to  the  news  item  pub-
 lished  in  “Times  of  India”  Bombay
 edition  dated  480  June,  977  regard-
 ing  search  of  bank  officer’s  flat;

 (b)  if  so,  who  is  the  officer  and  to
 which  bank  he  belongs  to;  and

 (९)  how  much
 found  in  his  flat?

 amount  the  CBI

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  to  (०).  There  was  a
 news-item  in  the  Bombay  Edition  of
 the  “Times  of  India”  dated  the  l8th
 June,  977  regarding  the  search  of  two
 flats  of  an  Officer  of  a  Nationalised
 Bank.  The  Central  Bureau  of  In-
 vestigation  has,  in  this  connection,  re-
 ported  that  it  had  registered  in  March,
 977  a  case  against  Shri  B.  M.  Rele,
 an  Officer  of  Dena  Bank  and  in  the
 course  of  its  investigation,  it  had  sear-
 ched  two  flats  belonging  to  Shri  B.  M.
 Rele.  According  to  the  Central  Bu-
 reau  of  Investigation,  the  Officer  was
 found  to  possess  assets  worth  nearly
 Rs.  5  lakhs.
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 डइरेक्टोरेट  श्राफ  रेडियो  कर्तटरक्शन  एण्ड
 डेवलपमेंट  यूनिट,  सफररजंग  हवाई  प्रडडा,
 नई  विल्‍लो  के  वर्कशाप  में  काम  करते  वाल

 अनुसुवित  जाति  तथा  अपुप्ुवित  जनजाति
 के  कमचारी

 4425.  श्री  महोलाल  :  क्या  पंबेदन
 और  नागर  विमानन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  डाइरेक्टोरेट  आफ  रेडियो

 कन्सट्रक्शन  एंड  डेवलपमेंट  यूनिट,  सफदरजंग

 हवाई  अड्डा,  नई  दिल्‍ली  के  वर्कशाप  में  फिटर,

 टर्नर,  दल  मेकेनिक,  टिन  स्मिथ,  पेन्टर,

 इल्कट्रोप्रेटर,  इन्स्ट्रमेंट  मैकेनिक  आ्ादि

 ग्रेड  ]  और  ग्रेड  तर  के  पदों  पर  काम  करने

 वाले  कमंचारियों  की  पंख्या  कितनी  है  ;

 (ख)  उनमें  से  ग्रनसूचित  जाति  तथा

 ग्रनुसूचित  जनजाति  के  व्यक्तियों  की  पदवार

 संघ्या  कितनी  है  ;

 (ग)  क्‍या  उक्त  थ्रेणीयों  में  काम  करने  वाले

 ग्रनेसुचित  जाति  जतजाति  के  कुछ  व्यक्तियों  ने

 विवरण
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 ग्रेड-:  में  पदोन्नति  के  लिए  प्रम्यावेदन  दिए
 हैं  ;  और

 (घ)  यदि  हां,  तो  पदोन्नति  के  श्रारक्षण
 संबंधी  उपभंघधों  विशेषतया  40  सूत्री  रोस्टर
 को  दृष्टि  में  रखने  हुए  ऐसे  व्यक्तिगत  मामलों
 में  क्‍या  कार्यवाही  की  गई  है  अथवा  करने  का
 विचार  है  ?

 पर्यटन  शौर  नागर  विमानन  सन्तरी

 (भरी  पुरुषोत्तम  कौशिक)  :  (क)  और  (ख).
 ग्रपेक्षित  सूचना  देने  वाला  एक  विवरण  संलग्न

 है

 (ग)  और  (घ).  जी,  हां  ।  अनुसूचित
 जाति  वर्ग  के  एक  कमंचारी  ने  अपनी  फिटर

 मैकेनि  क  ग्रेड 1  में  पदोन्नति  के  लि।  4तिवेदन

 किया  है।  क्योंकि  सम्बन्धित  करमंचारी  ने

 भर्ती  गियमों  में  की  गयी  व्यवस्था  के  अनुसार
 फिटर  मैकेनिक  ग्रेड  tl  के  रूप  में  अपने

 सेवाकाल  के  पांच  वर्ष  पूरे  नहीं  किये  हैं,
 उसकी  फिटर  मैकेनिकट  ग्रेड  I  में  पदोन्नति

 पर  विचार  नहीं  क्रिया  जा  नावता  |

 (क)  झोर  (ख).  अप्रैल,  966  में  फिटर,  टर्नर,  टूल  मैकेनिक  और  टिनस्मिथ  के  सब  पदों

 को  मिलाकर  उन्हें  फिटर  मैकेनिक  ग्रेड-11  की  नयी  संज्ञा  दे  दी  गई  ।  इस  नयी  पद  संज्ञा  दे  दिये  जाने  के

 परिणामस्वरूप  श्रबन  कोई  भी  कर्मचारी  फिटर,  टर्नर,  टल  मैकेनिक  अथवा  टिनस्मिथ  के  पदों  पर

 नहीं  हैं  -  रेडियो  निर्माण  एवं  विकास  एककों  में  विभिन्न  वर्गों  के  पदों  की  स्वीकृति  तथा  वास्तविक  संख्या

 तथा  उन  में  से  अनुसूचित  जाति  तथा  अनुसूचित  जनजाति  के  कर्मचारियों  की  संख्या  निम्न  प्रकार  है  :

 वास्तविक  संख्या  आरक्षित  वर्गों  के  कर्मचारियों क्रम  सं०  पदनाम  स्वीकृत

 संख्या  की  संख्या

 l  2  3  4  5

 अनुसूचित  प्रनुसूचित

 जाति  जनजाति

 L.  चाजंमैन  श्सी'  4  4

 2.  पेंटर  ]

 3.  फिटर  मंकेनिक  4  ग्रेड  [-8
 11

 ग्रेड  पुभीर  ग्रेड  IT  ग्रेड  [[-3  |
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 4.  इलैक्ट्रिशियन  ग्रेड  ]  श्रौर

 ग्रेड  गा

 वायरलेस  मैकैनिक  7

 इन्स्ट्र  मैंट  मेकेनिक  .  4

 वैल्डर  .  2

 कारपैन्टर  2

 इलेक्ट्रोप्लेटर  l

 ब्लैक  स्मिथ  2 ं

 HN

 Rise  in  the  Prices  of  Onion

 4426.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  there  has  been  steep
 rise  in  the  prices  of  onion  in  the  re-
 cent  past:  and

 (b)  if  so,  the  reasons  therefor  and
 steps  taken  to  check  the  rise?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  There  has  been  increase  in  the
 prices  of  oniohs  In  the  recent  past.

 (b)  The  recent  increase  in  the  prices
 of  onions  is  partly  due  to  the  seasona-
 lity  factor,  and  partly  because  of  short
 fall  invield  in  Maharashtra,  which
 is  the  main  producing  State  of  onions.
 The  onion  crop  was  also  damaged  in
 some  other  producing  areas  on  account
 of  untimely  rains  in  March  and  ‘April,
 1977.  To  ease  the  situation,  the  ex-
 ports  of  onions  were  stopped  from
 May  13,  977

 Aircraft  purchased  from  Boeing  Com-
 pany,  U.S.A,

 4427.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  total  number  of  aircraft  pur-
 chased  from  the  Boeing  Compary,
 U.S.A.  during  the  period  97  to  March.
 ‘20,  977;

 (b)  total  vaiue  of  such  purchases;

 (c)  who  are  the  Indian  agents/re-
 presentatives  of  the  U.S.  Boeing  Com.
 pany;

 (d)  whether  purchases  were  made
 through  the  Indian  agents  of  the  com-
 pany:  and

 (e)  if  so,  what  are  the  details  of  the
 egreement  in  this  regard  between  the
 then  Ministry  of  Tourism  and  Civil
 Aviation  and  the  Indian  agents  of  the
 U.S.  Boeing  Company?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Indian
 Airlines  have  purchased  thirteen  air-
 craft  from  the  Boeing  Company,  U.S.A.
 and  have  placed  orders  for  three  more.
 Air-India  have  purchased  five  aircraft
 from  this  Company  and  have  placed
 order  for  two  more.

 (b)  US  $  89,136,336  for  Indian  Air
 lines  US  $  96.243  million  for  Air-
 India.

 (c)  to  (e).  All  purchases  were  nego.
 tiated  by  Indian  Airlines  and  Air-India
 directly  with  the  Boeing  Company  and
 not  through  any  agent.  Indian  Air-
 lines  have,  however,  reported  that  they
 are  aware  of  the  following  Indian



 87  Written  Answers

 Consultants/  Advertising  Agents  of  the

 Boeing  Company—

 (i)  Maneckjj  Aviation,  Bombay.

 (ii)  Consalium  Limited,  Delhi  and
 Bombay.

 (ii)  National  Advertising.  Bombay.

 Air-India  have  reported  that  M/s
 Piliman  Aircraft  Company,  Bombay
 are  the  consultants  of  the  Boeing
 Compary  in  India,

 Arrears  of  Wealth-tax  in  Orissa

 4428.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  wealth-tax  arrears  involving  huge
 amounts  remain  uncollected-annuaily
 due  to  manipulations  by  the  large  in-
 dustrial  houses;

 (b)  if  so,  the  names  and  number  ci
 such  cases  particulary  in  the  State  of
 Orissa;  and

 (c)  the  steps  Government  have  taken
 or  are  proposed  to  be  taken  to  recover
 these  arrears?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  It  is  pre-
 sumeq  that  the  Hon.  Member  is  refer-

 ring  to  uncollected  wealth-tax  arrears
 in  cases  of  “large  industrial  houses”
 as  compiled  by  the  Industrial  Licensing
 Policy  Inquiry  Committee.  These  cases

 comprise  of  limited  companies  only.

 In  none  of  these  cases  are  there
 arrears  of  Rs,  25,000/-  or  more  as  On

 B1-3-1977.  It  may,  however,  be  men-

 tioned  that  limited  companies  are  not

 assessable  to  wealth-tax  from  the
 assessment  year  960-6l  and  onwards.

 (b)  and  (c),  Do  not  arise  in  view  of

 the  reply  to  (a)  above.

 Separation  of  Accounts  from  Audit

 4429,  SHRI  N.  SREEKANTAN
 NAIR:  Will  the  Minister  of  FINANCE
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 AND  REVEUNE  AND  BANKING  be
 pleased  to  state;

 (a)  whether  there  is  any  proposal
 to  separate  the  accounts  from  audit  of
 the  Accountant  Genera]  Offices  of
 different  States;

 (b)  if  so,  the  details  thereof  and

 steps  taken  thereon;  and

 (c)  what  steps  have  been  taken  te

 safeguard  the  interest  of  workers  when
 the  bifurcation  takes  place?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING

 (SHRI  H.  M.  PATEL);  (a)  Section  30

 of  the  Comptroller  and  Auditor  Gen-

 eral’s  (Duties,  Powers  and  Conditions

 of  Service)  Act,  97l  as  amended  in

 April  1976,  empowers  the  Governor  of

 a  State  io  take  over,  with  the  previous
 approval  of  the  President  and  after

 consultation  with  the  Comptroller  and

 Auditor  General  of  India  accounting
 functions  from  the  Comptroller  and

 Auditor  General  of  India  and  thus

 separate  accounts  from  audit.  Against

 the  background  of  the  departmentalisa-
 tion  of  accounts  in  the  Central  Minis-

 tries,  the  Government  of  India  wrote

 to  the  State  Governments  in  Novem-

 ber,  1976,  suggesting  the  implementa-
 tion  in  the  States  of  the  similar  reform
 of  separation  of  accounts  from  audit.
 It  was  left  to  the  State  Governments
 to  take  the  initiative  and  send  to  the

 Central  Government  comprehensive
 proposals  covering  technical,  adminis-

 trative  and  personnel  aspects  connect-
 ed  therewith.

 (b)  Proposals  for  separation  of  ac-

 counts  from  audit  received  from

 Haryana,  Tamil  Nadu  and  Maharash-

 tra  are  under  consideration  in  consul-

 tation  with  the  Comptroller  and  Auditor

 General  of  India.

 (c)  While  according  approval  of  the

 Government  of  India  to  the  proposals
 sent  by  State  Governments  for  se€p-

 aration  of  accounts  from  audit,  it  will

 be  ensured  that  the  existing  terms  and

 conditions  of  service  as  well  as  scales

 of  pay  of  the  staff  in  the  Audit  Depart-
 ment  are  satisfactorily  safeguard  in
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 the  event  of  their  transfer  to  the  State
 Government.  The  Comptroller  and
 Auditor  General  of  India  will  also  be
 consulted  in  each  case,  before  accord-
 ing  approval  by  the  Centra]  Govern-
 ment,

 World  Bank  aid  for  Agricultural  Ke-
 construction  in  India.

 4430.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  _  BANKING  be
 pleased  to  state:

 (a)  how  much  money  World  Bank
 has  given  to  each  State  for  Agricultu-
 ral  reconstruction  in  India  since  1973;

 (b)  what  are  the  salient  features  of
 these  agreements  and  terms  of  repay.
 ment  of  loans;  and
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 (c)  whether  these  projects  of  World
 Bank  are  expected  to  be  beneficial  tv
 the  country  and  if  so,  the  facts  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).  A
 statement  relating  to  the  disbursements
 made  since  Ist  April,  973  by  World
 Bank  and  its  soft  lending  affiliate,  the
 Internalional  Development  Association,
 for  agricultural  and  allied  sectors  is
 Yaid  on  the  Table  of  the  House.  Terms
 and  conditions  in  regard  to  these
 credits  are  also  indicated  in  the  state-
 ment.

 (c)  Yes;  Sir.  Worid  Bank  Group
 Assistance  is  beneficial  as,  besides  pro-
 viding  foreign  exchange  support,  it
 also  supplements  domestic  savings.

 Statement

 Stace  sioving  3  sbursements  mide  against  World  Bank  Loans/IDA  Credits  for  Agricultural  and
 Allied  Sector  from  I-4-I973  to  +31-3-1977.

 SI.  Name  of  the  Project  Rate  Per-  Utilise  Cover  ge
 No.  of  iod  ation

 Inte-  of  dur'ng
 rest  Loan  I-4-73

 to
 (31-3-1977

 I  2  3  4  5  6

 INTERNATIONAL  DEVELOPMENT
 ASSOCIATION  ***

 It  Kadana  Irr‘gation  2%  50  yrs.  23:30  Gujarat

 2  Gujarat  Agr'cultural  Credit  Project  3  yy  8-23  Gujarat

 3  Punjab  Agricuttura!l  Credit  Project  कि  35  9:°43  Punjab

 A.P.  Agri.  Credit  Project  coe  35  i2:08  Andhra
 Pradesh

 §  Huiryina  Agvicultural  Credit  Project.  5  किन  20:49  Haryana

 6  Tam‘!  Nadu  Ag-i.  Credit  Project  39  ss  25:06  Tamil  Nadu

 7  Cochin  Fertiliser  ”  T8-T4  —

 8  Wazat  Stor:g2  a  ‘5  1-26  UP,  Punjab

 9  Pocirmpad  Irrigation  4  3  24:79  Andhra
 Pradesh

 ee  IDA  Credits  do  not  carry  any  interest  but  only  a  service  charge  of  2%,  Grade
 period  is  to  yrs.§
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 I  2  3  4  5  6

 Id  Mysore  ‘Agcicultural  Cr.  Project  wee3%  50  yrs.  34°68  Karnataka

 ह ३  Gorahpur  Fertiliser  33  33  9.37

 I2  Maharashtra  Agricultural  3  30  25°39  Mc-herashtra

 33  Bihar  Agricultural  Markets  99  जज  2°74  Biher

 34  Nangal  Fertiliser  cre  ory  58-00

 Is  Mysore  Agricultural  Whole-sale  5  os  0-68  Karnat:ka
 Market

 76  Madhya  Pradesh  Agricultural  =  9  33:00  Medhya
 Pri  desh

 7  U.  P.  Agricultural  Credit  Project  Ps  5  2457  U.P.

 8  Bihar  Ag-icultural  Cradit  Project  33  ”  33°47  Bihar

 79  H.P.  Apple  Project  35  कि  ¥.27  H.P.

 20  Trombiy  Fert'liser-POIP  Programme  %  35  25°37

 21  Karnitaka  D'ary  Development  a  3  0-I9  Karnataka

 22  Rajasthan  Cinal  Command  Area  35  33  24°85  Rejesthen

 23  Madhya  Pradesh  Diary  Development  a  39  ०:29  M.P.

 24  Rijasthan  Diary  Development  35  oo  0:27  Rajasthan

 2§  Sindri  Fertiliser  7  33  ‘53°51

 26  Drought  Prone  Area  Project  33  as  4°76  Karnataka.  A.
 Rajacthen,
 Maharashtra.

 27  Godavari  Barrage  35  35  9°94  Andhra
 Predesh.

 28  Ag-icultural  Refinencc  &  Development
 Corporation-I  55  45  37:38  All-India

 29  West  Bengil  Agriculrural  »  35  2-05  West  Bengal

 32  Ciimbal  Commind  Area  Development  5  x  2°5.  Medhya
 Pradesh

 3r  Rural  Electr'fization  3  35  I:06  All-India

 32  Fertiliser  Industry  Pe  a  7-00

 (A)  Total  of  TDA  Credits  :  §24°07

 IBRD  (WORLD  BANK  PROJECTS)

 33  Tarai  Seeds  63%  30  yrs.  6-I5  U.P.

 34  Cirmbil  Command  Area.  Th%  25  yrs.  to'Ir  Rajasthan

 (B)  Total  World  Bank  Loans:  16°26

 Grand  Total  of  (A)+(B)  540°33

 ee  IDA  Credits  donot  carry  any  interest  but  only  a  service  charge  of  ३१%,  Grace  period  is
 IO  yrse
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 a)
 Hotel  Projects  in  Public  Sector

 4431.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  number  of  hotel  projects
 approved  by  Government  to  be  set  up
 during  1977-78  in  public  sector  in  iiffe-
 rent  parts  of  the  country;  and

 (b)  the  amount  involved  in  each

 Name  of  the  project

 tr.  Exoen  ten  of  Qutab  H  tel,  New  Delhi  by  adding  a  new
 bleck  of  50  rooms.
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 project  and  the  target  dates  fixed  for
 their  completion?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 The  revised  Annual  Plan  of  the  India
 Tourism  Development  Corporation,  a
 public  sector  undertaking,  for  the  year
 1977-78  includes  provision  for  3  ac-
 commodation  projects  as  detailed
 below  -

 Estimated  Torget  dete  of
 Cost  completicn

 (Rs.  in
 lakhs)

 70:00  November  3977

 2.  Exnension  of  Travers  Lode?  ot  Banbaneshwar  by  sddi-  40:00  December  977
 tion  of  26  dyuble  rooms,  2  suites.  a  restaurant  and  a  confer-
 enee  recm.

 3.  Recept'»n  Centre-cum-Hotel  st  Jaipur

 Alleged  Corruption  in  LIC  and  GIC

 4432.  SHRI  SHANKERSINHJI  VAG-
 HEIA:  Wilh  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  ke
 pleased  to  state:

 (a)  Whether  his  attention  has  been
 invited  to  the  reports  published  in  the
 Blitz  dated  the  4th  May.  977  under
 the  heading  ‘LI.C.  &  GLC.  in  Insu-
 rance  of  Corruption’;

 (b)  the  reaction  of  Government
 thereon  and  whether  any  inauiry  has
 been  ordered  or  proposed  to  be  orderd
 into  the  working  of  the  LIC  AND  GIC:
 and

 (c)  the  action  taken  or  proposed  to
 be  taken  against  the  officers  responsi-
 ble  in  these  two  organisations  ‘or
 financing  the  Congress?

 9600  First  phase  ceomrr’s-
 ing  Reccpticn  Cen-
 tre  during  1977-78
 and  the  ceeend
 phere  consisting  cf
 anew  blieck  cf  44
 rooms  by  Merch
 1979.

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 )  The  article  contained  several
 allegations  about  under-writing  and
 financial  irregularities  committed  by
 the  nationalised  insurance  undertak-
 ings.  The  main  allegations  are  sum.
 marised  below:—

 GIC  &  its  subsidiaries.

 di)  As  during  the  1971  elections,  gen-
 eral  insurance  companies  were  instru-
 mental  in  the  supply  of  a  large  number
 of  jeeps  to  the  Congress  Party  for  its
 campzlgn  during  the  recent  elections
 (when  more  than  1,500  jeeps  were
 supplied  to  the  Congress  from  different
 sources  on  hire-purchase  or  bank
 guarantee  policies).  The  companies
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 ecanctioned  generous  insurance  cover
 for  jeeps  ‘without  proper  guarantee.

 Gi)  The  “jeeps  were  insured  with
 the  payment  of  cash  premiums  and  also
 cover  nates  were  issued  without  the
 receipt  ¢f  such  premiums,  violating  all
 norms  and  regulations’.  New  India
 Assurance  Company  Ltd.  (a  subsidiary
 of  the  General  Insurance  Corporation
 of  India)  had  insured  320  jeeps  “pre-
 miums  for  which  may  or  may  not  have
 been  paid’.  Premium  for  insurance  of
 l70  out  of  these  was  paid  by  a  single
 cheque  and  the  remaining  50  jeeps
 were  insured  in  a  single  Unit  (Moti-
 mahal  Unit)  of  the  company.

 (iii)  The  GIC  gave  a  guarantee  of
 Rs.  5  lakhs  to  M/s  New  Mahalaxmi
 Finance  Company  of  Kolhapur  in  which
 the  son  of  a  big  Maharashtra  politician
 is  a  partner,

 (iv)  New  India  gave  assistance  of
 Rs,  25  lakhs  to  Jaybharat  Investment
 Corporation  and  Motor  and  General
 Insurance  Company.  The  Chairman  of
 New  India  happens  to  be  the  Chairman
 also  of  both  these  companies.

 LIC

 (v)  A  sum  of  Rs.  46  lakhs  was  given
 by  the  LIC  to  the  Delhi  Development
 Authority  for  purchase  of  a  plot  of  land
 without  verifying  the  title  deed.  The
 land  intended  to  be  500  to  the  LIC  did
 not  in  fact  belong  to  the  DDA.

 (vi)  A  sum  of  Rs.  2  crores  was  in-
 vested  by  the  LIC  in  DDA  bonds  with.
 out  obtaining  the  approval  of  its
 Board.

 (vii)  A  sum  of  Rs,  25  lakhs  was  in-
 vested  by  the  LIC  in  shares  of  M/s
 Mohan  Meakin  Breweries  Ltd.,  to  oblige
 Shri  Sanjay  Gandhi.

 (vill)  A  sum  of  Rs.  25  crores  was
 invested  by  the  Chairman  LIC  in  the
 Bank  of  India  in  return  for  the  favour
 shown  by  the  bank  in  dropping  pro-
 ceedings  against  his  son-in-law,  Shri
 Vilas  Deshmukh.

 JULY  22,  977  Written  Answers  96

 2.  Regarding  allegation  qa)  Bank
 guarantees  to  hire-purchase  finance
 companies  are  being  issued  by  the  in-
 surance  companies  in  the  normal  course
 of  business  in  accordance  with  the
 guidelines  issued  by  the  GIC,  and  the
 companies  did  not  issue  any  fresh
 credit  covers  for  bank  facilities  at  the
 election  time.

 3.  Regarding  allegation  (ii):  Under
 the  law.  risk  can  be  assumed  only  after
 the  premium  is  paid  (by  cash/cheque
 etc.).  or  a  bank  guarantee  for  the  pre
 mium  furnished,  by  the  insured.  All
 the  jeeps  were  insured  in  accordance
 with  these  provisions  and  no  norms
 were  violated.

 During  the  first  quarter  of  1977,
 M/s  Mahindra  &  Mahindra  Ltd.,  who
 are  old  clients  of  the  New  India,  placed
 300  per  cent  insurance  business  of  their
 68  jeeps  with  that  company  and  paid
 provisional  premium  of  Rs.  2,62,000  for

 these  insurance  by  means  of  8  cheques
 for  various  amount  is  as  per  the  diffe-
 rent  lots  declared  for  insurance.  The
 Motimahal!  Unit  of  the  company  did  not
 insure  any  jeeps  during  the  months  of

 January  and  February,  1977.

 4.  Reqarding  allegation  No.  (iii):  The
 GIC  itself  does  not  issue  any  bank

 guarantee  policies  and  the  reference

 apparently  is  to  insurances  granted  by
 New  India.  It  is  ascertained  that  New
 India  did  not  provide  any  guarantee
 to  any  concern  bearing  the  name  of

 New  Mahalaxmi  Finance  Company  of

 Kolhapur.

 5.  Regarding  allegations  No.  (iv):
 Neither  Jaybharat  Credit  and  Invest.
 ment  Company  Ltd.  (referred  to  in  the

 article  as  Jaybharat  Investment  Cor-

 poration)  nor  Motor  and  General  Fin-

 ance  Company  Ltd.  (referred  to  in  the

 article  as  Motor  and  General  Insurance
 Company)  was  given  any  preferential
 assistance  by  New  India.  It  is  sather-
 ed  that  the  aforesaid  two  companies
 did  not  finance  any  jeep  during  the

 election  time.  Further,  it  is  not  a  fact

 that  the  Chairman  of  New  India  is

 Chairman  of  either  of  these  companies.
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 6.  Regarding,  allegation  No.  (v):  For

 some  years,  negotiations  between  the

 Lic  and  the  DDA  were  under  way  for

 allotment  of  land  to  the  LIC  for  a

 public  housing  scheme  in  Delhi.  Even-

 tually,  on  l4th  May.  976  the  DDA

 offered  lanr!  admeasuring  40  hectares
 of  land  in  Patpar  Ganj  area  at  Rs.  2

 per  sq.  metre  and  requested  that  the

 cost  of  Rs.  48  lakhs  may  be  deposited

 with  it  “and  thereafter  possession  of

 the  land  would  be  given  at  the  site.”

 The  LIC  processed  this  offer  on  the

 understanding  that  DDA  had  _  clear,

 perfect  and  marketable  title  to  the  land

 and,  on  12-8-76,  forwarded  to  the  DDA

 a  cheque  for  Rs.  46  lakhs  towards  cost

 of  38  hectares  of  land  (the  balance  of

 2  hectares  being  retained  by  DDA  for

 a  hotel).  Later,  from  a  telex  message

 received  by  the  LIC  from  the  DDA  on

 9-3-1977,  and  subsequent  discussion

 with  the  DDA  the  LIC  found  that  the

 DDA  had  till  then  not  acquired  title

 to  the  land.  In  the  circumstances,  it

 recalled  the  deposit  of  Rs.  46  lakhs.

 7.  Regarding  ailegation  No.  (vi):  No

 investment  has  been  made  by  the  LIC

 in  the  Bonds  of  DDA  as  alleged.  Total

 loans  of  Rs.  2.50  crores  were  granted

 by  the  LIC  to  DDA  during  the  month

 of  March,  977  as  per  allocation  re-

 ceived  by  the  LIC  from  Government.

 The  Joans  were  given  on  the  recom-

 mendations  of  the  Investment  Commit-

 fee  of  the  LIC  and  carried  Central  Gov-

 ernment  guarantee.

 8.  Regarding  allegation  No,  (vii):
 Vhe  allegation  is  incorrect.  Since

 1974,  the  LIC  has  not  purchased  any

 Shares  of  M/s.  Mohan  Meakin  Brewe-

 ries  Ltd.  The  last  purchase  was  made

 7703  LS—4.
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 by  the  LIC  on  29th  June,  1974,  when
 a  lot  of  500  shares  was  purchased
 through  a  share  broker  at  Rs.  9.90  per
 share,

 9.  Regarding  allegation  No,  (viii):
 The  LIC  invested  in  the  ‘Call  and
 Participation  Certificates’  of  the  Bank
 of  India  in  accordance  with  its  normal
 investment  practice.  Funds  of  the
 LIC  awaiting  investment  through  re-
 gular  channels  are  kept  with  all  major
 banks  at  Call  and  Notice  deposits  (not
 exceeding  4  days)  or  in  the  form  of
 Farticipation  Certificates.  The  amount
 so  kept  are  decided  on  in  the  light  of
 the  needs  of  the  banks  and  no  special
 preference  is  shown  to  any  of  the
 banks.  (On  12.5-1977,  the  highest  in-
 vestment  in  Call  &  Notice  deposits  and
 Participation  Certificates  were  in  Bank
 of  India,  Indian  Bank  and  United  Com-
 mercial  Bank,  the  total  amounts  being
 Rs.  28.5  crores,  Rs.  22.67  crores  and
 Rs.  8.46  crores  respectively).

 (९)  In  view  of  the  position  set  out  in.
 answer  to  part  (b)  of  the  question,
 there  is  no  cause  for  action  against
 any  officer.

 Persons  Recruited  in  Nationalised
 Banks  in  Orissa

 4433.  SHRI  D.  AMAT:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:
 the  number  of  perSons  recruited  dur-
 ing  the  last  three  years  in  the  nationa-
 lised  banks  in  Orissa  in  different
 cadres  who  belong  to  Scheduled  Caste
 community?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  Recruitment  to  Offi-
 cers’  cadre  in  the  public  sector  banks
 ig  generally  made  on  all-India  basis.
 Therefore,  information  in  this  res~
 pect  for  the  State  of  Orissa  is  not
 available  separately.  Information  re-
 lating  to  the  Clerical  and  Subordi-
 nate  cadres  in  the  State  Bank  of
 India  and  the  4  nationalised  banks,
 as  furnished  by  the  banks,  is  giver
 in  the  annexed  statement.
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 (
 विकास  योजनाझों  के  क्रियान्वयन  के  लिए

 केन्द्रीय  सहायता

 4434.  श्री  उग्रसेन  :  क्या  वित्त  तथा

 राजस्व  और  बेकिंग  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  वर्ष  i972  से  975  की  अवधि

 के  दौरान  पूर्वी  उत्तर  प्रदेश  के  चौदह  जिलों

 में  से  प्रत्येक  जिले  में  कृषि,  सिचाई,  विद्यत,
 उद्योग  और  सड़कों  के  अंतर्गत  विकास

 योजनाओं  के  क्रियान्वयन  के  लिये  कितनी

 केन्द्रीय  सहायता  दी  गई  ?

 वित्त  तथा  राजस्व  और  बेकिंग  मन्‍्त्रो

 (श्री  एच०  एम०  पटेल)  :  राज्य  आयोजना

 के  लिए  सामान्य  केन्द्रीय  सहायता  सकल  ऋणों

 और  श्रमुदानों  के  रूप  में  दी  जाती  है  |  अतः

 विकास  के  विभिन्न  शोषों  के  अंतर्गत  तथा

 जिलावार  सहायता  का  विवरण  नहीं  दिया

 जा  सकता  |

 Excise  Duty  of  Films

 4435,  SHRI  JANARDHANA  PO-
 OJARY:
 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  about  60  feature  films  produced
 at  the  cost  of  Rs.  2.50  crores  are  likely
 to  be  immediately  affected  by  the  new
 levy  imposed,  thereby  giving  a  crippl-
 ing  blow  to  the  film  industry;  and

 (b)  if  so,  whether  Government  are
 contemplating  abolition  of  the  levy
 imposed  on  the  films?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H,  M.  PATEL):  (a)  The  Government
 was  aware  of  the  fact  that  the  new
 ad  valorem  levy  on  feature  films  intro-
 duced  through  the  Finance  (No.  2)  Bill,
 977  would  have  an  immediate  impact
 on  feature  films  by  way  of  increase  in
 duty  incidence  thereon.  However,  the
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 statistics  given  in  the  Question  cannot
 be  confirmed.

 (b)  The  original  Budget  proposals
 are  to  undergo  modifications  as  already
 indicated  to  the  House  in  my  speech  on
 the  i5th  July,  1977.  The  Government
 does  not  propose  to  abolish  the  new
 revised  Jevy  imposed  on  films.

 Foreign  visits  by  Central  Government
 Employees  for  Study  Purposes

 4436.  SHRI  DURGA  CHAND:  WW:
 the  Minister  of  FIWANCE  AND  RE-
 VENTE  AND  BANKING  be  pleased  te
 state:

 (a)  whether  the  Central  Government
 Servants  go  to  foreign  countries  for
 study  purposes  under  UNDP;

 (b)  if  so,  the  details  of  the  scheme
 under  which  study  is  undertaken  in
 foreign  countries;  and

 (c)  the  number  of  Central  Govern-
 ment  Employees  in  each  department,
 category-wise  and  country-wise,  who
 availed  of  these  facilities  during  the
 last  3  years,  year-wise?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H,  M.  PATEL):  (a)  to  (c).  Under
 United  Nations  Development  Pro-
 gramme  (UNDP),  Central  Government
 servants  do  not  generally  go  to  foreign
 countries  for  study  of  an  academic
 nature,  but  are  sent  abroad  for  train-
 ing,  study-cum-observation  ‘tours,  se
 minars,  conferences  etc.  that  may  be
 required  for  the  implementation  of
 specific  projects  or  for  the  imvrovement
 of  functional  efficiency  of  the  organisa-
 tion  concerned.  A  component  for  such
 training  programmes  is  built  into  the
 overall  costs  of  individual  projects.
 During  the  last  three  years  only  in  one
 case  an  Al!  India  Service  officer  work-
 ing  ‘with  the  Government  of  Uttar
 Pradesh  was  sent  for  study  of  an
 academic  nature  under  Edward  S.
 Mason  Programme  in  Economic  De-
 velopment  at  the  Harvard  University
 in  United  States  of  America,  under  the
 United  Nations  Development  Pro-
 gramme  in  1975-76.
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 Sonctioning  of  huge  amounts  by  LIC
 and  GIC  to  fall  the  offers  of  Congress

 Party  during  1977  Lok  Sabha
 Elections

 44.7.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state;

 (a)  whether  Government  are  aware
 that  the  Life  Insurance  Corporation
 of  India  and  the  General  Insurance
 Corporation  of  India  sanctioned  huge
 amounts  to  fill  the  coffers  of  the  Con-
 gress  Party  during  797  elections  to
 Lok  Sabha:  and

 (b)  whether  Government  have  or-
 dered  an  inquiry  into  the  working  of
 the  Life  Insurance  Corporation  of
 India  and  the  General  Insurance  “or-
 poration  of  India?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 प्र.  M.  PATEL):  (a)  No  loans  had  been
 sanctioned  by  the  L.LC.  and  the  G.IC.
 or  any  of  its  subsidiaries  to  the
 Congress  Party  during  977  election
 to  Lok  Sabha

 (b)  Question  does  not  arise.

 पर्यटक  गाइड  प्रशिक्षण  पाठयक्रम

 4438.  श्री  सत्य  देव  सिह  :  क्या  पर्यटन

 शौर  नागर  विमानन  मनन्‍्ती  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  बेरोजगार  युवा  व्यक्तियों

 के  लिये  आपातकाल  में  शुरू  किये  गये  पर्यटक

 गाइड  प्रशिक्षण  पाठ्यक्रम  के  मामले  में  गम्भीर

 अनियमिततायें  की  गई  हैं;

 (ख)  क्या  इस  बारे  में  केन्द्रीय  जांच

 ब्यूरो  न ेकोई  जांच-पड़ताल  की  है;  और

 (ग)  यदि  हां,  तो  इसका  क्या  परिणाम

 रहा  और  इस  मामले  में  सरकार  क्या  तात्कालिक

 कार्यवाही  कर  रही  है  ?
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 पर्यटन  और  नागर  विमानन  सन्‍्त्री  (श्री

 पुरुषोत्तम  कौशिक)  :  (क)  से  (ग)  जब  कभी

 आवश्यक  होता  है,  पयथटन  विभाग  के  क्षेत्र

 अधिकारी  पर्यटक  गाइडों  के  प्रशिक्षण  के  लिये

 पाठ्यक्रमों  का  आयोजन  नियमित  रूप  से

 करते  रहते  हैं  ।  लगाए  गए  इन  आरोपों  के

 ग्राधार  पर  कि  वाराणसी  में  ऐसा  ही  एक

 पाठ्यक्रम  झ्रायोजित  करने  में  कुछ  अनियमित-

 ताएं  बरती  गयीं,  केन्द्रीय  जांच  ब्यूरो
 प्रारम्भिक  जांच  कर  रहा  है  1

 Indian  Aircraft  Rules

 4439.  SHRI  AHSAN  JAFRI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  any  rule  of  the  Indian
 Aircraft  Rules  is  violated  by  a  person
 sitting  beside  the  pilot  in  the  co-pilot
 seat  in  any  aircraft  without  a  valid
 licence;  and

 (b)  whether  the  Director  General  of
 Civil  Aviation  takes  action  against
 every  person  who  occupies  the  pilot/
 co-pilot  seat  during  a  flight  without  a
 valid  licence  and  authority  and  also
 against  the  commanders  of  such
 flights?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Yes,  Sir,
 if  the  aircraft  requires  a  minimum  of
 two  pilots  for  its  operation.

 (b):  If  any  such  case  comes  to  the
 notice  of  the  Director  General  of  Civil
 Aviation,  suitable  action  under  the
 rules  will  be  taken  by  him.

 Expenditure  on  Development  of  Turist
 Posts  in  Bihar

 4440.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  TOURI-
 SM  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state:

 (a)  the  Central  assistance  asked  by
 the  State  Government  of  Bihar  for
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 further’  development  of  tourist  spots  in
 the  State  to  attract  more  tourists,  for
 the  year  1976-77;  and

 (b)  the  total  amount  granted  by  tue
 Centre  and  the  actual  amount  spent?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  No  re-

 quest  was  received  from  the  Govern-
 ment  of  Bihar  for  Central  assistance
 for  the  year  1976-77  for  further  deve-
 lopment  of  tourist  centres  in  the
 State  to  attract  more  tourists.

 (b)  Does  not  arise.

 faa  मन्त्री  की  विदेश  यात्रा

 4441.  श्री  सनोराम  बागड़ी  :  क्‍या

 बिस  तथा  राजस्व  और  बंकिग  मन्‍्त्री  यह

 बताने  की  कृपा  करेंगे  कि  ;

 (क)  मार्च,  977  से  जून,  977  तक

 की  अवधि  मे  उन्होंने  किन-किन  देशो  की

 यात्रा  की;

 (ख)  उन  देशों  के  उच्च  अधिकारियों

 के  साथ  उन्होंने  किन-किन  विषयों  पर  बात-

 चीत  की  ;

 (ग)  इन  यात्राओं  पर”  पृथक्‌-पृथक्‌

 कितनी  धनराशि  खर्चे  की  गई;  और

 (घ)  इन  यात्राझ्रों  से  क्या  लाभ  हसा  ?

 वित्त  तथा  राजस्थ  और  बेकिंग  मनन्‍्त्री

 पो  एच०  एस०  पटेल):  (क)  से  (ख)  शौर

 (घ):  मैं  24  मन्त्रियों  के  ग्रुप,  संयुक्त  फण्ड-

 बैंक  विकास  समिति  और  अनन्‍्तर्रा  ट्रीय  मद्रा

 कोष  के  गवर्नरों  केबोर्ड  की  श्र्न्त  रिम  समिति

 की  बैठकों  में  शामिल  होने  के  लिए  अप्रैल,

 1977  के  अन्तिम  सप्ताह  में  लन्दन  होते

 हुए  वाशिंगटन  गया  था  |  इन  समितियों  की

 बैठकों  में  श्लौर  बात  के  साथ-साथ  श्रन्तर्राष्ट्रीय
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 भुगतान  क्षमता  और  विकासशील  देशों  को

 वास्तविक  साधनों  के  अन्तरण  के  सामान्य

 प्रश्न  पर  विचार-विमर्श  किया  गया  था  ।

 वाशिंगटन  में  अपने  प्रवास  के  दौरान  समान

 हितों  के  सामान्य  मामलों  पर  बातचीत  करने

 के  लिए  मैं  विश्व  बैंक  के  ग्रध्यक्ष,  अन्तर्राष्ट्रीय

 मुद्रा  कोष  के  प्रबन्ध  निदेशक,  अमेरिका  के

 वित्त  मन्त्री  और  विदेश  मन्त्री  तथा  यूनाइटेड
 किगडम,  जरमेत  संघीय  गणराज्य,  फ्रांस  र

 कनाडा  के  वित्त  मन्त्रियों  से  भी  मिला  था  ।

 (ग)  मेरी  इस  यात्रा  पर  28,051

 रुपए  खच  हुए  थे  ।

 Rise  in  the  export  of  handloom  cloth

 4442.  SHRI  S.  D.  SOMASUNDARAM:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  export  of  handloom
 cloth  have  shown  an  upward  trend
 during  recent  months;

 (b)  results  of  a  direction-wise  analy-
 sis,  if  any,  made  regarding  the  spurt
 in  exports;

 (c)  steps  taken  to  step  up  the
 momentum  of  exports  according  to  the
 findings  of  the  analysis;

 (d)  whether  certain  sectors  of  the
 Handloom  Industry  are  geared  to
 meet  the  taste  and  design  preferences
 of  the  countries  demanding  our  goods;
 and

 (e)  if  so,  the  particulars  of  the
 special  efforts  taken  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  Yes,  Sir.

 (b)  Exports  of  Handloom  products
 are  periodically  reviewed  by  the  Hand-
 loom  Export  Promotion  Council.  An

 analysis  on  the  basis  of  the  provisional
 export  figures  from  January  to  May
 977  has  shown  that  exports  of  towels
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 and  pillowcovers  to  USA,  of  lungies  to
 Malaysia/Singapore,  of  mulberry  silk

 ‘goods  to  U.K.  West  Germany  Malaysia/
 Singapore,  U.S.A.  and  of  tassar  silk
 goods  to  West  Germany,  USA  and  UK
 have  increased.

 (c)  to  (e):  The  increase  in  volume
 of  exports  during  the  last  few  years
 speaks  of  the  industry’s  capacity  to
 meet  the  taste  ang  design  preferences
 of  the  countries  importing  handloom
 goods.  The  industry  is  further  being
 strengthened  and  revitalised  by  way
 of  increased  provisions  under  the
 Central  Plan.  A  number  of  export
 production  projects  designed  to  ad-
 just  their  production  as  per  consumer
 preferences  abroad  have  been  sanc-
 tioned  by  the  Government  to  produce
 quality  exportable  varieties,  Apart
 from  these  propects,  the  Handloom
 Export  Promotion  Council  is  spon-
 soring  Sales-cum-Study  Teams  to
 explore  newmarkets  and  to  introduce
 new  varieties  in  the  existing  markets.
 We  are  also  participating  in  trade  fairs
 and  exhibitions  abroad  for  promoting
 exports  of  handloom  goods.

 S.B.I_  employees  as  members  of  more
 than  one  Thrift  and  Credit  Co-opera-

 tive  Societies.

 4443.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  a  large  number  of  em-
 plovees  of  State  Bank  of  India,  Delhi,
 H.  O.,  are  members  of  more  than  sne
 thrift  and  credit  co-operative  societies
 of  salary  earners:

 (b)  if  so,  what  action  has  been  taken
 or  to  take  by  Government  for  viola-
 tion  of  the  provision  of  the  Act,

 (c)  whether  Government  propose  to
 advise  the  State  Bank  of  India  to
 amalgamate  all  these  societies  into  one
 and  deduct  a  uniform  instalment  from
 their  employees;  and
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 (d)  if  not,  what  alternative  Govern-
 ment  propose  to  lessen  the  hardships
 of  the  employees’  families  who  are
 facing  financial  crisis  due  to  cut  in
 their  salaries?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  The  Bank  of  India,  New
 Deihi,  has  reported  that  from  the  pay
 scroll  of  the  employees  it  is  noticed
 that  out  of  2,230  employees  working  at
 the  main  branch  and  New  Delhi
 Local  Head  Office,  about  403  are  mem-
 bers  of  more  than  one  societies  of  the
 type.

 (b)  The  Bank  has  Since  brought
 this  to  the  notice  of  the  Registrar  of
 Cooperative  Societies,  Delhi,  under
 whose  jurisidiction  these  societies
 operate.

 (c)  The  State  Bank  has  yo  control
 over  the  cooperative  Societies  of  its
 employees.  It  is  for  the  members
 themselves  to  consider  amalgamation
 of  their  respective  societies  volunta-
 rlly.

 (d)  With  a  view  to  ensure  that  the
 pay  packets  of  the  employees  are  not
 depleted  considerably,  the  State  Bank
 has  issued  instructions  that  the  total
 deductions  from  an  employees’s  salary
 may  not  exceed  25  per  cent  of  his  total
 salary.

 Relief  Given  by  States  before  Dissolu-
 tion

 4444:  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  how  much  relief  was  given  by
 the  State  Governments  in  the  last  four
 months  before  their  dissolution;

 (b)  the  details  of  relief  and  the
 amount  given  by  each  State  overn-
 ment;  and

 (c)  what  action  has  been  taken  by
 the  Centre  over  it?
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 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PA'TEL)-  (a)  According  to  in-
 formation  furnished  by  the  State  Gov-
 ernments,  the  erosion  of  resources  in
 1977-78  on  account  of  tax  concessions,
 Telief  to  employees  and  other  financial
 commitments  announced  by  the  various
 State  Governments  after  the  finalisation
 of  the  State  Plans  for  the  current  vear
 is  estimated  to  be  above  Rs.  400  crores,
 of  which  the  nine  States  where  Assemb-
 lies  were  dissolved  on  30th  April,  977
 alone  account  for  about  Rs.  326  crores.

 (b)A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 see  No.  LT-789/77].

 (c)  Central  Government  has  viewel
 this  erosion  of  resources  with  serious
 concern.  These  State  Governments
 have  been  advised  to  enforce  utmost
 economy  in  expenditure  and  to  make
 an  earnest  attempt  to  fulfil  al!  the  un-
 dertakings  given  at  the  time  of  finali-
 sation  of  the  Annua]  Plan  1977-78.

 Request  for  financial  assistance  from
 Buckingham  and  Carnatic  Mills

 4445,  SHRIMATI  द  JAYALAKSH-
 MI:  Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  370  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Buckingham  and  Carna-
 tic  Miils,  Madras  had  approached  Gov
 ernment  for  any  financial  assistance
 and  if  so,  the  nature  of  assistance

 sought;  and

 (b)  whether  it  would  be  taken  2५६१९

 by  Government  as  sick  unit  in  the  near
 future?

 THE  MINISTER  OF  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):

 (a)  As  a  result  of  unprecedented  rains
 in  November  1976,  there  was  extensive

 damage  to  the  Buckingham  and  Car-

 natic  Mills,  Madras  under  the  manage-
 ment  of  Binnys  &  Co.  as  a  result  of

 which  the  mill  closed  down.  A  request:

 was  made  to,  the  Government  for
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 financial  assistance  to  the  tune  of
 Rs.  5  crores  to  reopen  the  mill.  Since
 this  relief  assistance  was  not  readily
 available  out  of  the  banking  system.
 the  requirement  to  the  extent  of  4
 crores  were  met  in  the  following
 manner:—

 (i)  A  three-year  loan  of  Rs.  three
 crores  from  the  Development
 Assistance  Fund  of  the  IDBI:

 (ii)  A  three-year  loan  of  Rs.  ore
 crore  from  the  State  Bank  of
 India;

 (iii)  Both  the  loans  were  given
 against  Central  and  State  Guv-
 ernment  guarantee.  ate

 In  the  context  of  this  financial  assis-
 tance,  the  managemen:  of  the  Binny  &
 Co.  has  been  substantially  re-struc-
 tureq  to  include  representatives  of
 the  landing  financing  institutions,
 Central  Government  ang  the  Govern-
 ment  of  Tamil  Nadu,  whose  officer
 has  been  appointed  as  Managing  Di-
 rector  of  the  Company.  The  mill  re-
 opened  on  20th  February  977

 (b)  There  is  no
 over  the  Mill
 management.

 विदेशों  में  रहने  वाले  भारतोय  नागरिकों  की

 बंकों  में  जमा  धनराशियां

 proposal  ‘o  take
 under  Government

 4446.  श्री  सोठा  लाल  पटेल  :  क्या  विस

 तथा  राजस्व  और  बेकिंग  मन्‍्त्री  यह  बताने

 की  कपा  करेंगे  कि  :

 (क)  कया  सरकार  ने  विदेशों  में  रहने

 वाले  भारतीय  नागरिकों  की  बैंकों  में  जमा

 धनराशियों  के  बारे  में  सूचना  एकत्र  की  है;

 और

 (ख)  यदि  हां,  तो  किस-किस  देश  में

 कितनी  धनराशि  किस  ब्याज  दर  से  जमा  है

 श्रौर  क्या  भारत  सरकार  भी  समय-समय  पर

 इनकी  जांच  करती  है  ?
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 वित्त  तथा  राजस्व  और  बेकिंग  सन्तरी

 (  एच०  एम०  पटेल)  :(क)  और  (ब).
 विदेशों  में  रहते  वाले  भारतीय  नागरिकों  की

 जमा  राशि  के  चार  वर्ग  होते  हैं  जो  नीचे  दिये
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 को  छोड़  कर  क्योंकि  इन  मामलों  से  सम्बन्धित

 सूचना  भारतीय  रिजर्व  बैंक  के  पास  उपलब्ध

 नहीं  है,  बाकी  सब  प्रकार  के  खातों  में  जमा

 राशि  प्रत्येक  वर्ग  के  सामने  दिखायी  गई  है।

 गये  हैं।  साधारण  अ्निवासी  खातों  के  मामलों

 खाते  का  वर्णन  जमा  राशि  तारीख

 ]  2  3

 (1)  अनिवासी  (बाह्य)  रुपया  खाते

 (2)  विदेशी  करेंसी  (भ्रनिवासी  )  खाते  (स्टलिग

 200, 15 करोड़ रु०  मई,  I977  के अन्त में

 में)  3,444,000T  फरवरी,  9778  अन्त  में

 (3)  विदेशी  करेंसी  (भ्रनिवासी)  खाते

 (डालर  में)  53,815,000  डालर  तदेव

 (4)  साधारण  (अ्रनिवासी  )  खाते  आंकड़े  उपलब्ध  नहीं

 देशों  के  अनुसार  इन  खातों  का  अलग-ग्रलग  व्यौरा  देना  लोकहित  में  नहीं  होगा  ।

 जमा  धनराशियों  पर  मिलने  वाली  ब्याज  की  दरें  इस  प्रकार  हैं

 (1)  विदेशी  करेंसी  (अनिवासी)  खाते

 श्रवधि  ब्याज  दर

 प्रतिशत  वाषिक

 (क)  92  दिन  और  उससे  अधिक  लेकिन  छह  महीनों  से  कम  के  लिए  जमा  राशि  5.5

 (ख)  छह  महीने  और  उससे  अधिक  लेकिन  नौ  महीने  से  कम  के  लिए  जमा  राशि  6.0

 (ग)  नौ  महीने  और  उससे  अधिक  लेकिन  एक  वर्ष  से  कम  के  लिए  जमा  राशि  7.0

 (घ)  एक  वर्ष  और  उससे  प्रधिक  लेकिन  3  वर्ष  से कम  के  लिए  जमा  राशि  8.0

 (=)  तीन  वर्ष  और  उससे  अधिक  लेकिन  पांच  वर्ष  तक  जिसमें  पूरे  पांच  वर्ष  शामिल

 हैं,  के  लिए जमा  राशि  9.0

 (च)  पांच  वर्ष  और  एक  महीने  के  लिए  जमा  राशि  .  l0.0

 (2)  अनिवासी  (बाह्य)  रुपया  खाते  और  साधारण  अनिवासी  खाते  :

 श्रवधि  ब्याज  दर

 प्रतिशत  वाधिक

 (क)  is  दिन  से  45  दिन  तक  के  लिए  जमा  राशि  तथा  अधिक  से  श्रषिक  45  दिन

 के  लिए  ऐसी  जमा  धन  राशि  जो  नोटिस  देकर  निकाली  या  वापस  की  जा

 सके  .  .  3.0

 (ख)  46  दिन  से  90  दिन  तक  के  लिए  जमा  राशि  तथा  90  दिन  से  अ्रधिक  को

 ग्रवधि  के  लिए  ऐसी  जमा  राशि  जो  नोटिस  देकर  निकाली  और  जमा  की  जा

 सके

 (ग)  92  दिन  श्रौर  उससे  अधिक  लेकिन  छह  महीने  से  कम  के  लिए  जमा  राशि  .  4.0
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 (घ)  छह  महीने  श्रौर  उससे  श्रधिक  लेकिन  नौ  महीने  से  कम  के  लिए  जमा  राशि  4.  5

 (ड)  9  महीने  और  उससे  श्रधिक  लेकिन  वर्ष  से  कम  के  लिए  जमा  राशि  5.0

 (च)  1 बर्ष शौर  उससे  अधिक  लेकिन  3  वर्ष  तक  के  लिए  जिसमें  पूरे  तीन  वर्ष

 भी  शामिल  हैं,  जमा  राशि  .  6.0

 (3)  3  वर्ष  श्रौर  उससे  श्धिक  लेकिन  5  वर्ष  तक  जिसमें  पूरे  5  वर्ष  शामिल  हैं
 जमा  राशि  .  8.0

 (ज)  5  वर्ष  से  ग्रधिक  के  लिए  जमा  राशि  0.0

 fora  बैंक  आफ  इंडिया  द्वारा  समय  समय  पर  किये  जाने  वाले  निरीक्षणों  के  दौरान  ऊपर

 उल्लिखित  खातों  की  जांच-पड़ताल  की  जाती  है  ।

 राज्य  व्यापार  निगम  एवं  खनिज  तथा  धातु.
 व्यापार  निगम  में  प्रतिनियुक्त  कमंचारी

 4447.  करो  नवाब  सिह  चोहान  :  क्‍या

 वाणिज्य  तथा  नागरिक  पूति  और  सहकारिता

 मशत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राज्य  व्यापार  निगम  शौर

 खनिज  तथा  धातु  व्यापार  निगम  में  किस  पद

 पर  कौन  व्यक्ति  प्रतिनियुक्ति  पर  कायें

 कर  रहे  हैं;

 (ख)  वे  किन  विभागों  सें  झाये  हैं  शौर

 उन  विभागों  में  किस  वेतनमान  में  कार्य

 करते  थे;

 (ग)  क्‍या  सरकार  का  विचार  राज्य

 व्यापार  निगम  और  खनिज  तथा  धातु  व्यापार

 निगम  में  उच्च  पदों  पर  नियुक्तियां  संघ  लोक

 सेवा  आयोग  द्वारा  कराने  का  है;  और

 (घ)  प्रतिनियुक्ति  पर  तैनात  कर्म-

 चारियों  को  कब  तक  उनके  मूल  विभाग  सें

 वापस  भेज  दिया  जाएगा  ?

 वाणिज्य  तथा  नागरिक  पूति  और

 सहकारिता  मन्त्री  (श्री  मोहन  धारिया):(क),

 (ख)  श्ौर  (घ):  एक  विवरण  सभा  पटल  पर

 रखा  गया  है  ।  ग्रन्थालय  में  रखा  गया  ।  [दिखिये
 संख्या  एल  टी  799/77)  प्रतिनियुक्ति  पर

 गये  हुए  कुछ  व्यक्तियों  को  सम्बन्धित  निगम

 में  संविलीन  होने  का  विकल्प  प्राप्त  है  यदि

 उन्हें  इस  प्रकार  खपा  लिया  जाता  है  तो

 उनके  वापिस  लौटने  का  प्रश्न  नहीं  उठेगा  ।

 (ग)  राज्य  व्यापार  निगम  और  खनिज

 एवं  धात  व्यापार  निगम  में  सर्वोच्च  प्रबन्धकोय

 पदों  के  लिए  नियुक्तियां  ब्यूरों  A  पब्लिक

 एन्टरत्राइजेज/पब्लिक  तुन,  रप्राइजेज  सेलेकशन

 बोर्ड  को  सिफारिशों  पर  को  जाता  है  तथा

 ग्न्य  पदों  पर  तियुक्तियां  निगमों  द्वारा  बनाये

 गये  भर्ती  नियमों  के  अनुमार  स्थापित

 चयन  समितियों  द्वारा  को  जातो  हैं।

 वनस्पति  तेलों  तथा  सरसों  के  तेल  की  प्रावडयकता

 4448.  श्री  जगदम्बी  प्रसाद  यादव  :

 वाशिज्य  तथा  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :
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 (a)  देश  में  बनस्पति  तेलों  तथा  सरसों

 के  तेल  की  कितनी  झावश्यकता  है  और  गत

 वर्ष  इसका  वास्तव  में  कितना  उत्पादन

 हुआ  ;

 (ख)  क्या  कमी  का  कारण  कम  उत्पादन

 है  अथवा  इन  मदों  का  निर्यात  है  ;

 (ग)  इस  वर्ष  इन  तेलों  का  कितना

 उत्पादन  हुआ  और  क्या  यह  हमारी  ग्रावश्य-

 कताग्रों  को  पूरा  करने  के लिए  काफी  होगी
 झथव!  हमें  इनका  अ्रापात  करना  पड़ेगा;और

 (घ)  इन  तेलों  के  मामले  में  आत्म

 निभरता  प्राप्त  करने  हेतु  क्या  कार्यवाही  की

 जा  रही  है  ?

 वाणिज्य  तया  नागरिक  पति  शौर

 सहकारिता  मन्त्री  (श्री  मोहन  धारिया)  :(क)

 नवम्बर,  97 5--ग्रक्तूबर,  976  तक

 के  तेल  वर्ष  के  लिए  वनस्पति  तेलों,  जिनमें

 सरसों  का  तेल  भी  शामिल  है,  की  मांग  का

 अनुमान  लगभग  32  लाख  मीटरी  टन  लगाया

 गया  था  |  इसका  उत्पादन  29.44  लाख

 मीटरी  टन  हम्ना,  जिसमें  6  2  लाख  मीटरी

 ठन  सरसों  का  तेल  था  ।

 (ख  )  कमी  का  कारण  तेलों  का  कम  उत्पा-

 दन  था!

 (ग)  नवम्बर,  1976--श्रक्टूबर,

 977  तक  के  तेल  वर्ष  में  लगभग  23.  6  लाख

 मीटरी  टन  खाद्य  तेलों  का  उत्पादन  होने  का

 प्रनुमान  लगाया  गया  है  |  यह  कमी  जिसमें

 वनस्पति  उत्पादन  के  निवेशों  का  प्रमुख  भाग

 शामिल  है,  भ्रायात  से  पूरी  की  जा  रही  है  ।

 (घ)  तिलहनों  का  देसी  उत्पादन  बढ़ाने

 के  लिए  मध्य  तथा  अल्पकालीन  उपाय  किये

 जा  रहे  हैं  |

 JULY  22,  977  Written  Answers  116:

 Branches  of  Nationalised  Banks  in
 Orissa

 4449.  SHRI  GOVINDA  MUNDA:
 Will  the  Minister  of  FINANCE  AND-
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  the  number  and  location  of
 branches  of  nationalised  banks  work-
 ing  in  Orissa;

 (b)  the  nature  of  credit  facilities.
 being  afforded  by  them;  and

 (c)  number  of  Scheduled  Castes  and
 Scheduled  Tribes  and  other  backward
 classes  who  have  given  credit  facili-
 ties  and  other  assistance  by  these
 banks  so  far?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI.
 H.  M.  PATEL):  (a)  Public  sector  banks
 had  422  branches  functioning  in  Orissa
 as  at  the  end  of  April  1977.  Of  these
 2i9  branches  were  located  at  rural
 centres,  20  were  located  at  semi-
 urban  centres,  79  were  located  at
 urban  centres  and  4  branches  were
 located  at  port-towns

 (b)  Commercial  banks,  including
 public  sector  banks,  meet  the  credit
 requirements  of  the  productive  sectors
 of  economy  such  as  agriculture,  :ndus-
 try  and  trade  etc.  Rural  and  sem.-
 urban  branches  of  the  public  sector
 banks,  in  particular,  extend  credit
 assistance  to  neglected  sectors  such  as.
 Agriculture  and  allied  activities,  Small
 Scale  Industry,  Small  Road  and  Water
 Transport,  Retail  Trade  ang  Small
 Business  and  Professional  and  Self-em.-
 ployed  persons.

 (c)  Banks  do  not  maintain  communi-
 tywise  classified  data  regarding  their
 loan  disbursements,

 Concession  in  the  rate  of  Interest  for
 Agriculture

 4450.  SHRI  BALASAHEB  VIKHE
 PATIL:  Wil!  the  Minister  of  FINANCE
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 AND  REVENUE  AND  BANKING  be

 pleased  to  state:
 ¢  |  \

 (a)  whether  Government  are  con-

 sidering  to  give  concession  in  the  rate
 of  interest  for  agriculture  community;

 (b)  whether  it  pertains  to  short  term
 loan;  and

 (c)  whether  banks  have  already  re-
 duced  interest  rate  for  medium  and
 long  term  loan  duration  of  more  than
 3  years;  what  are  the  special  features
 of  this?

 ‘THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.M.  PATEL):  (a)  and  (b):  Rates  of
 interest  on  commercial  banks’  advances
 are  subject  to  the  stipulation  of  the
 Reserve  Bank  of  India  regarding  mini-
 mum  and  maximum  rates.  At  present
 the  minimum  rate  of  interest  is  2.5
 per  cent.  The  minimum  rate  of  in-
 terest,  however,  does  not  apply  to  ad-
 vances  granted  for  agricultural  pur-
 poses  upto  specified  limits  and  covered
 by  the  Credit  Guarantee  Corporation
 of  India  Ltd.  The  rates  of  interest  on
 agricultural  loans  including  short  term
 loans  charged  by  public.  sector  banks

 ,  from  small  and  marginal  farmers  re-
 quiring  loans  upto’  Rs.  5,000  range
 between  8.5  to  3  per  cent.

 (ce)  Considering  the  need  to  stimu-
 late  long  term  capital  investment  sche-
 duled  commercial  banks  have  been
 advised  by  the  Reserve  Bank  of  India
 to  charge  interest  at  a  rates  not  exceed-
 ing  2.5  per  cent  on  term  loans  for
 Periods  exceeding  3  years  extended  by

 *  them  for  capital  investment  in  area  in-
 dicated  for  priority  attention.  The
 Reserve  Bank  of  India  have  further
 advised  the  banks  to  pass  on  the  bene-
 fit  of  savings  in  interest  cost  on  their
 deposits,  to  their  borrowing  constitu-
 ents,  particularly  in  the  priority  sec-
 lors,

 ASADHA  31,  899  (SAKA)  Written  Answers  78

 Impact  of  Reduction  in  Import  Duty  ow
 Stainless  Stee]  Sheet

 445i.  SHRI  G.  NARASIMHA  REDDY
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  due  to  recent  reduction
 in  custom  duty  on  stainless  steel  sheets
 for  the  manufacture  of  utensils  and
 re-rolling  purposes,  consumer  would
 get  any  relief;

 (b)  if  so,  the  extent  of  relief;  and
 (c)  whether,  as  a  result  of  reduca-

 tion  in  duty  on  stainless  steel  sheets,
 500  cottage  and  small  scale  units
 would  be  closed  and  poor  consumers
 would  be  the  ultimate  sufferers?

 THE  MINISTER  OF  FINANCE  AND.
 REVENUE  AND  BANKING’  (SHRI
 H.  M.  PATEL):  (a)  to  (c):  After  the
 announcement  of  Budget-proposals  re-
 garding  reduction  in  import  duty  on
 stainless  steel  plates,  sheets  and  strips,
 the  Government  had  _  received  several
 representations,  including  some  from
 stainless  steel  re-rollers.  Keeping  in
 view  the  interests  of  re-roller  as  well
 as  those  of  users  of  stainless  steel,  the
 rates  of  duty  on  stainless  steel  have
 been  restructured  The  concessional
 rates  of  duty  have  been  notified  vide
 Notification  No.  52-Customs  dated
 5th  July,  1977.

 These  concessional  duty  rates  are
 linked  to  different  purposes  for
 which  stainless  steel  is  imported  and
 the  extent  of  relief  would  very  accord-
 ing  to  the  purposes  of  imports.

 Grants  of  Pension  to  Ex-employees  of
 Reserve  Bank  Bombay

 4452.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2367  on  Ist  July,  1977,  regard-
 ing  representation  of  ex-employees  of
 Reserve  Bank  of  Bombay  and  state:

 (a)  since  when  the  request  of  ex-
 employees  of  the  Reserve  Bank  for.
 grant  of  pension  is  under  the  considera.
 tion  of  the  Bank;
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 (b)  whether  the  Bank  has  now  taken
 a  decision  and  jf  so,  with  what  result
 and

 (c)  if  the  decision  has  not  been
 taken  the  grounds  thereof.  and  when
 the  decision  is  likely  to  be  taken  by
 the  bank  on  the  representation  made
 in  October,  976°

 THE  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (c):  The  repre-
 sentation  received  in  October,  976  by
 the  Reserve  Bank  of  India  from  some
 of  their  ex-employees  who  were  initial-
 ly  transferred  to  the  Bank’s  service
 from  Government  in  935  and  -<etired
 from  the  Bank's  service  on  different
 dates  prior  to  i960  is  still  under  exa-
 mination  in  Reserve  Bank  of  India  peu-
 ding  receipt  of  certain  clarification
 ‘sought  by  Reserve  Bank  of  India  from
 Government  regarding  practic2  being
 followed  for  similarly  placed  staff  in
 -Government.

 Aerodrome  at  Phulbani,  Orissa

 4453.  SHRI  SRIBATCHA  DIGAL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  Government’s  consideration  to
 construct  an  aerodrome  at  Phulbani,
 Orissa;  and

 (b)  if  so,  the  probable  date  of  its
 implementation?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT.
 TAM  KAUSHIK»-  (a)  No,  Sir.

 4b)  Does  not  arise.

 JULY  22,  977  Written  Answers  I20

 Committee  on  Simplification  and
 Rationalsztion  of  direct  Tax

 Tax  Laws

 4454.  SHRI  SUKHENDRA  SINGH:
 SHRI  0.  B.  CHANDRE

 GOWDA:

 Will  the  Minister  of  FINANCE  AND
 REVENUF  AND  BANKING  be  pleased
 to  state:

 (a)  whether  Government  have  since
 constituted  a  Committee  of  Experts  to
 examine  and  suggest  legal  and  adminis-
 trative  measures  for  simplification  and
 rationalisation  of  direct  tax  laws;  and

 (b)  if  so,  the  detaiis  regarding  its
 duties  and  functions  and  the  time  by
 which  its  report  is  likely  to  be  sub-
 mitted?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  SHRI
 ते.  M.  PATEL):  (a)  Yes,  Sir

 (b)  The  terms  of  reference  of  the
 Committee  are  as  under:—

 (i)  to  recommend  measures  to
 simplify  and  reationalise  the
 laws  relating  to  income-tax,
 surtax,  wealth-tax,  gift-tax  and
 estate  duty,  and  to  alter  those
 laws  with  a  view  to  making
 them  readily  comprehensible
 to  taxpayers,  reducing  litiga-
 tion  and  thus  subServing  the
 interest  of  the  national  econo-
 my:

 (ii)  to  suggest  ways  and  means  of
 improving  the  administration

 of  those  laws  and  expenditing
 assessments,  appellate  and
 other  proceedings  under  those
 laws;

 (iii)  to  examine  the  advisability  of
 consolidating  the  four  laws
 relating  to  income-tax  surtax,
 wealth-tax  and  gift-tax  into
 one  Act;

 (iv)  to  prepare  drafts  of  the  Bills
 for  being  presented  before
 Parliament,
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 The  Committee  has  been  asked  to  sub-
 mit  its  report  by  3lst  December,  1977..

 Introduction  of  helicopter  service  from
 Dibrugarh  to  Sadia

 4455.  SHRI  K.  B.  CHETTRI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  of  Assam
 has  constructed  a  Helipad  at  Sadia,  in
 District  Dibrugarh,  Assam;

 (b)  whether  the  same  has  been
 utilised;  and

 (ec)  if  not,  whether  the  Central
 Government  propose  to  introduce  Heli-
 copter  service  from  Dibrugarh  to
 Sadia?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 The  information  is  being  ascertained
 from  the  Government  of  Assam  and
 will  be  laid  on  the  Table  of  the
 Sabha.

 (ce)  Indian  Airlines  have  no  helicop-
 terg  in  their  fleet.  No  proposal  has
 been  received  from  any  private  opera-
 tor  for  introduction  of  helicopter
 service  between  Dibrugarh  and  Safffa.

 #
 aa  कपड़ा  मिल  खोलने  का  प्रस्ताव

 4456.  श्रो  भागीरथ  भंवर  :  क्या  वाणिज्य

 तथा  नागरिक  पूति  और  सहकारिता  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  राष्ट्रीय  वस्त्र  निगम  का

 विचार  तीन  नये  कपड़ा  मिल  खोलने  का  है
 और  यदि  हां,  तो  ये  मिल  किन  क्षेत्र  में  खोली

 जायेंगी  तथा  उनकी  क्षमता  क्‍या  होगी;
 और

 (ख)  क्या  राष्ट्रीय  वस्त्र  निगम  को  वर्ष

 1976-77  में  36  करोड़  रुपये  का  घाटा

 हुआ  है  और  यदि  हां,  तो  घाटे  को  पूरा  करने

 Written  Answers  122.

 तथा  उसे  लाभ  में  बाने  क ेलिए  सरकार  ब्या

 प्रयास  करे  रही  है  ?

 वाणिज्य  तथा  नागरिक  पूत्ति  और

 सहकारिता  मन्‍्त्री  (श्री  मोहन  धारिया)  :  (क)
 976  %  अन्त  में  यह  निर्णय  लिया  गया  था

 कि  राष्ट्रीय  वस्त्र  निगम  को  तीन  नई  निर्यात

 झग्रभिमख  वस्त्र  मिलों  की  स्थापना  करनी

 चाहिये  ।  एक  मिल  सुल्तानपुर  जिले  (उत्तर

 प्रदेश)  के  जगदीशपुर  में  तथा  दूसरी  मिल

 तिरुपति  (ग्रान्ध्र  प्रदेश)  में  स्थापित  करने  का

 प्रस्ताव  था  ।  तीसरी  मिल  के  स्थान के  बारे  में

 निर्णय  नहीं  लिया  गया  ।  फिर  राष्ट्रीय  वस्त्र

 निगम  को  सम्भाव्यता  परिप्रोजना  रिपोर्ट

 तैयार  करने  के  लिये  कहा  गया  था  ।  मामला

 समीक्षाधीन  है  ।

 (ख)  राष्ट्रीय  वस्त्र  निगम  ने  976—

 77  के  दौरान  लगभग  35.  75  करोड़  रु०

 का  निबल  घाटा  उठाया  है।  राष्ट्रीय  वस्त्र

 निगम  की  मिलों  द्वारा  उठाये  गये  नकद  घाटे

 के  मुख्य  अंश  की  क्रणों  के  रूप  में  प्रतिपूर्त
 की  गई  है  ताकि  इन  मिलों  की  कार्यशील  पूंजी
 आ्रावश्यकताओों  में  कमी  न  पड़े  ।  इन  मिलों  के

 कार्यचालन  में  सुधार  करने  के  लिये  जो  महत्व-

 पूर्ण  कदम  उठाये  गये,  निम्नोक्त  हैं  :--

 (i)  मशीनों  का  आधुनिकीकरण  /

 नवीकरण;

 (2)  वेशी  श्रम  को  सुव्यवस्थित  करना  ;

 (3)  केन्द्रीकृत  श्राधार  पर  कच्चे

 माल  की  विपुल  प्राप्ति  ;

 (4)  उत्पादन  के  तरीके  में  विविधी-

 करण;  तथा

 (5)  विपणन  नीति  में  परिवर्तन
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 Retrenchment  of  workers  in  Jute
 Industry  in  West  Bengal

 4457.  SHRI  SAMAR  MUKHERJEE:
 “Will  the  Minister  of  COMMERCE  AND

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  Government  are

 aware  that  jute  mills  owners  in  West

 Bengal  have  again  started  retrench-

 ment  in  jute  industry  on  the  plea  that

 there  is  dearth  of  raw  jute,  and

 (b)  if  so,  reaction  of  Government
 thereto  and  steps  taken  to  prevent  the

 -closures?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-

 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  According  to  the

 information  received  from  the  Gov-
 ‘ernment  of  West  Bengal,  there  has  not
 been  any  report  of  retrenchment  of

 any  permanent  or  special  Badli  wor-
 kers  by  jute  mills  in  West  Bengal  re-

 -cently.

 Occupancy  of  Indians  in  Five  Star
 Hotels  in  Delhi

 4458.  SHRI  KISHORE  LAL:  Will  the
 -Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  whether
 the  percentage  of  Indians  occupying
 rooms/suites  in  Five  Star  Hotels  in
 Delhi  has  been  higher  than  the  foreig-
 ners?

 THE  MINISTER  OF  TOURISM  AND
 ‘CIVIL  AVIATION  (SHRI  PURU-
 ‘SHOTTAM  KAUSHIK):  The  percent-
 age  of  Indians  who  occupied  rooms/
 ‘Suites  in  the  five  star  hotels  in  Delhi
 during  the  year  976  was  25.5  per  cent
 as  compared  to  74.25  per  cent  in  the

 “case  of  foreigners.

 Rise  in  price  of  Charcoal  due
 to  export

 4459.  SHRI  B.  C.  KAMBLE:  Will  the
 ‘Minister  of  COMMERCE  AND  CIVIL
 SSUPPLES  AND  CO-OPERATION  be

 “pleased  to  state:
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 (a)  whether  jt  is  a  fact  that  recent-

 ly  export  of  charcoal  has  been  started;

 (b}  whether  as  a  result  of  export
 of  charcoal  prices  of  charcoal  have
 been  increased  in  India  and  parti-
 cularly  in  the  city  of  Bombay;

 (c)  whether  as  a  result  of  export
 of  charcoal  about  4000  charcoal  small
 shops  of  Borr-bay  are  on  the  verge  of
 being  closed  down;  and

 (d)  what  steps  Government  pro-
 pose  to  take  to  give  relief  to  the
 consumers.  in  particular  and  shop-
 keepers  in  general?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  The  export  of  charcoal  ha:  been
 allowed  for  a  number  ar  years  on  a
 restricted  basis.

 (b)  to  (d).  According  to  information
 received  from  the  Government  of
 Maharashtra,  charcoal  prices  have  in-
 creaseq  in  Bombay  but  not  necessarily
 due  to  export.  The  main  reasons  re-
 ported  for  the  increase  in  prices
 are:—

 (a)  an  overall  fall  in  production  of
 charcoal;

 (b)  increase  in  rent  of  storage  of
 charcoal  by  Bombay  Port
 Trust;

 (c)  increase  in  fees  of  municipal
 trade  licence.

 Sample  survey  carried  out  by  Con-
 troller  of  Rationing,  Bomvay,  has  re-
 vealed  that  no  dealer  has  been  induc-
 ed  to  close  down  due  to  export  of  char-
 coal.  To  avoid  any  complaints  of  short.
 age,  the  export  of  wood  charcoal
 from  Maharashtra  has  been  stopped  on
 the  recommendations  of  the  State  Gov-
 ernment.

 Memorandum  from  All  India  State
 Bank  Officers’  Federation  on  D.A.

 Issue

 4460.  SHRI  K.  'T.  KOSALRAM:  Will
 the  Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 state  whether  Government  receivec  a
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 memorandum  from  the  All  Irdia  State
 Bank  Officers’  Federation  on  D.A.  issue
 in  May,  977  and  if  so,  whether  Gov-

 ‘ernment  have  taken  any  action  to  in-
 «crease  D.A.  to  the  officers  of  the  State
 Bank?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  Government  have  re-
 ceived  a  memorandum  from  the  All
 India  State  Bank  Officers’  Federation
 regarding  the  Dearness  Altowance  to
 the  State  Bank  officers.  As  the  Gov-
 ernment  are  separately  hay.ny  uncer
 consideration  the  question  of  standar-
 -disation  of  pay  scales,  allowance:  in-
 -cluding  Dearness  Allowance  and  other
 perquisites  in  public  sector  Lanks.  the
 demands  of  the  Federation  have  reen
 kept  pending  for  further  examination.

 पंजाब  नेशनल  बैंक,  पालियामेंट  |  स्ट्रीट,  नई

 दिल्ली  हारा  नीरा  कम्पनी  को  विया

 गया  ऋण  ५

 446i.  श्री  राम  नरेश  कुशवाहा  :

 क्या  वित्त  तथा  राजस्व  और  बेकिग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  पंजाब  नेशनल  बैंक  की  पालिया-

 मेंट  स्ट्रीट  शाखा  ने  किस  तारीख  को  नीरा

 कम्पनी  को  ऋण  दिया  तथा  कितना  ऋण

 “दिया;

 (ख)  यह  कब  वसूल  किया  गया  और

 “यदि  वसूल  नहीं  किया  गया,  तो  इसके  क्‍या

 कारण  हैं  ;

 (ग)  क्‍या  पहला  ऋण  वसूल  करने  से

 पूर्व  ही  इसी  बैंक  की  सेक्टर  22,  चण्डीगढ़  स्थित

 शाखा  ने  इस  कम्पनी  को  5  लाख  रुपये  का

 ऋण  मंजूर  कर  दिया  था  ;  और

 च)  यदि  हां,  तो  उसके  क्‍या  कारण

 रह?

 बित  तथा  राजस्थ  और  बेकग  मंत्रों

 पथ्य  एच०  एम०  पटेल)  (क)  नीरा
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 कैमिकलस  समय  समय  पर  पंजाब

 नेशनल  बैंक  से  साख  पत्न  सुविधाशों  का  लाभ

 उठाते  रहे  हैं  ।

 (ख)  इस  कम्पनी  ने,  28  मई,  974

 को  जारी  किये  गये  3,96,293  रुपये  के  एक
 साख  पत्र  को  छोड़कर,  सभी  दस्तावेज  वापस

 कर  दिये  थे  |  लेकिन  कम्पनी  के  अनुरोध  पर

 हाल  ही  में  बैंक  न ेबकाया  राशियों  की  श्रदायगी

 के  लिए  एक  योजना  मंजूर  की  है  ।

 (ग)  बैंक  ने  सूचित  किया  है  कि  सैक्टर-

 22,  चण्डीगढ़  स्थित  उसकी  शाखा  द्वारा

 नीरा  कैमिकल्स  को  कोई  ऋण  मंजूर  नहीं
 किया  गया  ।

 (घ)  उपर्युक्त  (ग)  के  कारण  कोई

 प्रश्न  नहीं  उठता  |

 News  item  captioned  “Desai’s  FHghts
 cause  Hardship”

 4462.  SHRI  VAYALAR  RAVI:  Wik
 the  Minister  of  TOURISM  AND  “LVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  re-
 ports  published  in  ‘Statesman’  dated
 25th  June,  977  under  the  caption
 “Desai’s  Flights  cause  Hardship”;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  TOURISM  ANT)
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Yes,  Sir.

 (b)  Air-India  and  Indian  Airlines
 have  reported  that  they  have  not  re-
 ceived  any  complaints  of  inconvenience
 caused  from  any  of  the  passengers
 who  travelled  on  the  flights  which
 carried  the  Prime  Minister.

 Bailadila  Iron  Ore  shipment  to  Japan

 4463.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:
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 (a)  the  reasons  for  which  the  Japa-
 nese  buyers  of  iron  ore  suspended
 shipments  of  Bailadila  ore  during
 December,  976  ang  January,  1977;

 (b)  the  manner  in  which  matter
 was  finally  resolved;

 (c)  the  loss  sustained  by  the
 N.M.D.C.  and  whether  the  Japanese
 buyers  were  approached  to  compen-
 Sate  the  loss;  and

 (d)  if  so,  the  results  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COUPE.
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  With  the  commissioning  of  the
 Visakhapatnam  outer  harbour  the  port
 charges  effective  from  20th  Decem-
 ber,  1976,  were  notified  which  were
 significantly  higher  than  the  charges
 which  had  been  levied  f:r  the  inner
 harbour.  The  port  charges  7n  vessels
 which  are  payable  bv  ship  owners  and
 in  turn  are  passed  on  to  the  buyers,
 were  considered  too  high  by  the  Japa-
 nese  buyers  and  consequer  ily  they
 suspended  shipment  from  ?0tb  Decem-
 ber,  1976,  The  shipment  was  resum-
 ed  with  effect  from  20th  January,
 1977.

 (b)  As  a  result  of  dis*ussions  bet-
 ween  Japanese-Steel  Mills  delegation
 and  the  Indian  author:ties  held  in
 January,  1977,  in  New  JDeth:  it  was
 decided  that  provisionally  the  charges
 as  applicable  before  20th,  Decemiser,
 1976,  would  be  levied  and  charges  as
 finally  fixed  would  apply  retrospec-
 tively.  The  matter  is  still  under
 discussion  between  the  two  sides.

 (c)  and  (d).  Due  to  suspension  of
 shipments,  there  was  accumulation  of
 heavy  stocks  of  ore  at  Port  an.  mine-
 heads  and  the  NMDC  nad  to  curtal
 or  suspend  production  for  a  few  days,
 resulting  in  the  production  loss  of  2.63
 lakh  tonnes  valued  at  Rs.  78.97  lakhs.
 As  mentioned  at  (9)  above  the  matter
 ts  under  discussion  between  the  two
 sides.  The  Japanese  were  not  app-
 roached  separately  in  respect  of  pro-
 duction  Joss  suffered  by  NMDC.
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 Export  of  Barytes

 4464.  SHRI  K.  OBUL  REDDY:  Wil
 the  Minister  of  COMMERCE  AND.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  quantity  of  Barytes  ex-
 ported  after  canalisation  and  the
 quantity  exported  during  1974-75.  and
 1975-76,  before  canalisation;

 (b)  whether  export  of
 have  gone  down  after
 considerably;  ang

 Barytes
 canalisation

 (c)  ig  so,  whether  Government  pro-
 pose  to  take  suitable  steps  to  remove
 the  hurdles  to  step  up  the  export  of
 Barytes?

 THE  MINISTER  OF  COMMERCE.
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  The  quantity  of  Barytes  exported
 after  canalisation  and  the  quantity
 exported  during  ‘1974-75  and  1975-76
 before  canalisation  is  ag  under.  The
 export  of  Barytes  was  canalised  from
 l4th  January,  1976.

 Year  Me'ric  t  ns

 1974-75  T,47,375
 1975-76

 (I-4-75  to  93-I-76—I,38,520)  >  *1554,589,
 (14-31-76,  tO  31-3-76—16,069)  J

 1976-77  *  I,56,350

 (b)  No.  Sir.  The  quantity  of  Barytes
 to  be  exported  is,  however  regulated.

 (c)  The  question  does  not  arise.

 Sugar  at  Bombay,  Madras  and
 Visakhapatnam  Ports

 4465.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  3  है॥ क  COOPE.-
 RATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  huge
 quantity  of  sugar  is  lying  idle  at

 Bombay,  Madras  and  Visakhapatnam,
 ports;  and

 (b)  if  80,  the  reasons  therefor?
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 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  The  following  quantity  of  sugar  .s
 available  at  present  in  the  port  godowns
 at  Bombay,  Madras  and  Vishakha-
 patnam:—

 Bombay  I:992  MT

 Madras  ‘5142  MT

 Vishakapatnam  17525,  MT

 Total  34259  MT

 (b)  The  above  quantity  of  sugar  was
 shifted  from  the  mills’  godowns  during
 the  year  1976-77  .or  shipirerts  abroad,
 but,  pending  finalisatis:  of  tne  sugar
 export  policy  for  1977-78,  it  has  not
 been  possible  to  ship  these  stocks.

 Export  and  Import  of  Pureline
 Poultry  Stock

 4466.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  some  poultry  hatche-
 ries  in  the  country  had  imported
 pureline  breeding  stocks  on  the  con-
 dition  that  they  will  export  ten  per
 cent  of  their  product;

 (b)  ig  so,  the  names  of  these  poul-
 try  hatcheries  ang  the  quantity  and
 value  of  stock  exported  by  them  dur-
 ing  the  last  four  years;  and

 (c)  the  current  policy  of  the  Gov-
 ernment  regarding  import  and  ex-
 port  of  pureline  poultry  stock?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  (b).  Information
 is  being  collected  and  would  be  laid
 on  the  table  of  the  House.

 (c)  (i)  The  current  Actual  User
 policy  for  import  of  breeding  Poultry
 stock  is  88  under: —

 703  L.  S.—5
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 Applications  for  import  of  ducks,
 turkeys  etc,  and  pureline
 poultry  stocks,  including
 hatching  eggs  will  be  consi-
 dered  by  the  Chief  Control-
 ler  of  Imports  and  Exports,
 New  Delhi,  on  the  recommen—
 dations  of  Ministry  of  Agri-
 culture  &  Irrigation  (Deptt.
 of  Agriculture),  New  Delhi.

 (ii)  The  import  policy  for  Regis-
 tered  Exporters  is  as  under:

 Import  of  breeding  stocks  and
 vaccines  for  poultry  would
 be  allowed  against  export  of
 live  chicks  and  hatching  eggs,
 and  on  the  recommendation
 of  the  Ministry  of  Agricul-
 ture  &  Irrigation  (Deptt.  of
 Agriculture),  New  Delhi.

 (iii)  There  is  no  control  on  the
 export  of  pureline  poultry
 stock.

 Representation  from  All  India  ए  &  T
 and  Central  Government  Pensioners”

 Association

 4467.  SHRI  AHSAN  JAFRI:  Wilk
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  any  representation
 has  been  received  by  his  Ministry
 from  the  Secretary-General  All  India
 Posts  ang  Telegraph  ang  other  Cen-
 tra]  Government  Pensioners’  Associa-
 tion,  Poona  regarding  the  continuance
 of  the  Children’s  Education  Allowance
 and  re-imbursement  of  tuition  fees  to
 wards  of  the  pensioners  of  the  Cent-
 ral  Government;  and

 (b)  if  so,  what  action  has  beer
 taken  and  what  will  be  the  policy  of
 Government  in  this  regard?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  These  concessions  are  in  the
 nature  of  fringe  benefits  admissible
 only  to  the  Central  Government  em-
 ployees  during  service  and  it  is  not
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 OSsible  to  extend  them  to  wards  of
 ensioners.

 Credit  Facilities  under  Priority
 Sector

 4468.  SHRI  DHARMA  VIR
 VASISHT:  Will  the  Minister  of

 “INANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  the  credit  facilities  under  ‘Pri-
 ority  Sector’  basis,  offereq  or  received
 iby  the  neglecteg  section  consisting  of
 small  and  marginal  farmers,  hand  cart
 pullers,  horse  anqd_  bullock  carts,
 rickshaw  pullers,  tailors,  barbers,
 dhobis,  pan-bidi  vendors  and  other
 self-employeg  categories  of  workers—
 trade-wise  during  the  first  quarter  of
 1977-78;  and

 (7)  the  difficulty  if  any  faced  in
 making  available  such  credits  to  gen-
 uine  applicants  and  steps  proposed  to
 be  taken  to  overcome  the  same?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  The  pre-

 sent  system  of  data  collection  in  the
 public  sector  banks  provides  for  com-
 pilation  of  statistics  in  respect  of
 advances  to  smal]  borrowers  in  such
 broad  categories  as  ‘Agriculture’,
 “Small  Scale  Industries’,  ‘Professional
 and  self  Employment’,  ‘Road  and

 ‘Water  Transport  operators’  and  ‘Small
 business  and  Retail  Trade’,  etc.  Ad-
 vances  to  small  and  marginal  farmers.
 hand  cart  pullers,  Horse  and  bullock
 carts,  rickshaw  pullers,  tailors,  bar-
 bers,  dhobis,  pan-bidi  vendors  and
 other  self-employed  workers  will
 figure  under  these  broad  heads.  The
 latest  available  data  relating  to  advan-
 ces  to  these  broad  categories,  which
 constitute  priority  sector,  for  the
 period  ending  December,  976  are  set
 out  in  the  attached  Statement.

 (b)  To  mitigate  difficulties  faced  by
 small  borrowers  in  obtaining  advan-
 cés  from  banks,  instructions  have  been
 issued  for  the  expeditious  disposa]  of
 loan  applications.  Banks  are  expect-
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 ed  to  dispose  of  loan  applications  in-
 volving  credit  limits  upto  Rs.  10,000/-
 within  three  to  four  weeks  and  those
 of  higher  amounts  within  a  period  of
 three  months.  Besides,  the  applica-
 tion  forms  have  been  simplified  and
 are  being  printed  in  regional  langua-
 ges.  Assistance  jis  also  provided  by
 the  banks  to  small  borrowers  in  the
 matter  of  filling  up  forms.  Some  of
 the  banks  are  also  providing  consult-
 ancy  service  to  small  entrepreneurs
 and  have  posted  Development  Officers
 in  the  field  to  assist  the  weaker  sec-
 tions  of  society  in  obtaining  institu-
 tional  finance.

 Statement

 Public  Sector  Banks  Advances  to  Priority
 Sectors  as  on  December  976

 (Amount  in  Rs.  lakhs)

 Category  Amount  No.  of
 Accounts

 ।
 Agriculture  [1,22,922  44,00,870

 Small  Scale  Industries  +1,27,422  +3,83,696

 Road  &  Water  Trans-
 port  Operators  (23,645  1,43,977

 Retail  Trade  and  Small
 Business  22,I90  8,04,850

 Professionals  and  Self-
 employed  persons  6,871  4,60,I77

 Education  587  26,075

 Total  .  +3,03,637  62;19,645

 (Figures  provisional)

 Export  of  Indian  Power  Equipments
 for  Malaysia

 4469,  SHRI  DHARMA  VIR
 VASISHT:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state  the  prospect  of  more  sales  of
 Indian  power  equipments  for  Malay-
 sia  together  with  the  total  invest-
 ments  by  our  companies  प्रात]  the  end
 of  the  year  1973.74?
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 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  There  are  good  prospects
 for  export  of  Indian  power  equipments
 to  Malaysia.

 Investment  by  Indian  Companies
 in  the  power  equipment  field  in
 Malaysia  stood  at  Malaysian  $  0.30
 lakhs  (about  Rs.  36  lakhs)  by  the  end
 of  1973-74.

 Export  of  Sandalwood  Oil

 4470.  SHRI  DHARMA  VIR
 VASISHT:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleaseq  to
 state:

 (a)  whether  Indig  has  the  monopuly
 in  exporting  East  Indian  Sandalwood
 oil:

 (b)  if  so,  the  export  trends  during
 the  last  three  years;  and

 (c)  the  steps  if  any,  taken  to  boost
 protluction  which  has  shown  down-
 ward  trends  in  the  past  years?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  India  has  a  near
 monopoly  in  the  export  of  Sandal-
 wood  oil.

 (b)  Exports  during  last  three  years
 were  as  follows:

 Year  Quantity  Value
 (Tonnes)  (Rs.  crores)

 1973-74  92.7  357

 1974-75  JU  7°09

 I975-76  22-7  7°40

 (Apne  =  8  ia  1°56

 (c)  Planting  of  sandalwood  trees  is
 being  encouraged.  When  these  come
 into  maturity  the  yield  will  increase.
 This,  however,  is  a  long-term  process.
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 Modernisation  of  Airports

 447l.  SHRI  RAMANAND  TIWARY;
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  modernise  the  airports  in  the  coun-
 try;  and

 (b)  if  so,  the  names  of  the  airports
 to  be  modernised  first?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  Modernisation  of  airports  is
 a  continuous  process  and  efforts  are
 constantly  made  in  this  regard  con-
 sistent  with  the  requirements  of  the
 public,  volume  traffic,  operational
 needs  and  the  availability  of  resour-
 ces,

 During  the  Fifth  Five  Year  Plan
 period  it  is  proposed  to  effect  im-
 provements  at  the  following  airports:

 Delhi
 Bombay
 Calcutta
 Madras
 Gauhati
 Srinagar
 Dabolim  (Goa)
 Ahmedabad
 Agartala
 Cochin
 Khajuraho
 Trivandrum
 Jaipur
 Port  Blair
 Bangalore
 Jodhpur
 Kanpur
 Pune
 Jorhat
 Indore
 Bhubaneshwar
 Rajkot
 Visakhapatnam
 Raipur
 Varanasi
 Imphal
 Patna
 Amritsar
 Agra
 Lucknow
 Nagpur
 Panagarh
 Bagdogra
 Hyderabad
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 Time-Boung  Programme  to  improve
 efficiency  of  Public  Sector  Under-

 takings

 4472.  SHRI  D.  B,  CHANDRE
 GOWDA:  Will  the  Minister  of
 FINANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  whether  Government  have  been
 considering  a  proposal  to  evolve  a
 time-bound  programme  to  improve
 the  efficiency  of  public  sector  under-
 takings;

 (b)  whether  the  programme  has
 been  finalised;  and

 (c)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (०).
 It  is  the  constant  endeavour  of  Gov-
 ernment  to  improve  the  efficiency  of
 Public  Sector  Enterprises.  While  no
 such  time-bound  programme  has  been
 drawn  up,  various  steps  are  taken
 from  time  to  time  to  achieve  this
 objective.  These  include  modernisa-
 tion  and  rationalisation  of  existing
 production  facilities,  provision  of
 balancing  equipments,  diversification,
 increased  export  efforts  where  there
 is  slackness  of  demand,  improving
 industrial  relations  and  motivation  etc.
 The  working  of  the  (Public  Enter-
 prises  is  monitored  through  a  Manage-
 ment  Information  System  which  would
 indicate  problems  and  bottle-necks
 for  initiating  timely  remedial  action.
 There  has  been  an  improvement  in
 the  utilisation  of  capacities  over  the
 years.  There  is  scope’  for  further
 progress  in  this  direction.

 Expenditure  Incurred  on  Entertain-
 ment  by  mternational  Airports

 Authority
 4473.  SHRI  MADHAVRAO  SCIN-

 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  how  much  expenditure  has  been
 incurreg  on  entertainment  by  the
 various  officers  of  International  Air-
 ports  Authority  of  India  during  last
 three  gears;
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 (b)  whether  these  expenses  were
 found  to  be  justified;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAWSHIK):  (a)
 to  (०).  The  required  information  js
 being  collected  and  will  be  laid  on
 the  table  of  the  Sabha,
 Airbuses  being  Leased  out  by  Indian

 Airlines  to  Air  India

 4474.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Indian  Airlines  bought
 “irbuses  to  meet  the  increasing  tra-
 ffic  load  of  domestic  passengers;

 (b)  whether  these  Airbuses  are
 being  given  to  Air  India  for  Interna-
 tional  flights;  and

 (c)  if  so,  what  are  the  terms  on
 which  they  are  being  leased  out?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  a)
 Indian  Airlines  purchased  Airbuses
 in  order  to  meet  the  growth  in  dome-
 stic  traffic.  It  was  also  proposed  to
 replace,  on  a  phased  basis,  their
 Caravelle  fleet.

 (b)  In  terms  of  an  agreement  with
 Air~-India,  Indian  Airlines  commenced
 chartered  flight  operations  9n  wet
 lease  basis  with  Airbus  aircraft  to
 Gulf  countries  on  sectors  Bombay/
 Dubai/Bombay  and  Bombay/Muscat|
 Bombay  from  8th  and  9th  June,
 977  respectively.  These  flights  are
 being  operated  to  two  frequencies.  per
 week—Bombay/Dubai/Bombay  on
 Saturdays  and  Bombay/Muscat/Bom-
 bay  on  Sundays.  This  operation  will
 continue  upto  5th  December,  977  for
 the  present,

 (c)  Indian  Airlines  are  reimbursed
 at  an  hourly  rate  of  Rs.  14,605/-.  This
 covers  50  per  cent  of  the  overheads
 of  Indian  Airlines  plus  00  per  cent
 repair  and  maintenance  costs  of  the
 aircraft.  In  addition  to  the  charges
 payable  to  Indian  Airlines,  Air-India
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 are  bearing  the  following  charges  at

 actuals:  ।
 (i)  Aviation  fuel

 (ii)  Landing  fee

 (iii)  Outstation  allowances  pay-
 able  to  crew  and  other  staff  on
 board

 div)  Passenger  and  gther  Legal
 Liability  Insurance

 (v)  Handling  charges

 (vi)  All  ticketing,  customs  clear-
 ance,  settlement  of  Agents’
 accounts  of  booking  agency
 commission  etc.

 (vil)  Meal  Service  on  board.

 Separation  of  Accounts  from  Audit
 from  State  Sector

 4475.  SHRI  B.  K.  NAIR:  Will  the
 Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 state:

 (a)  the  policy  of  Government  in
 regard  to  separation  of  Accounts
 from  Audit  in  the  State  sector;

 (b)  whether  Government  are  aware
 of  the  growing  anxiety  and  discontent-
 ment  amongst  the  employees  owing
 to  the  delay  on  Government’s  part  in
 taking  a  decision  in  this  regard;  and

 (c)  whether  the  employees  will  be
 consulteq  ang  their  views  taken  inte
 consideration  while  implementing  th
 scheme?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Section
 0  of  the  Comptroller  and  Auditor
 General’s  (Duties,  Powers  and  Condi-
 toins  of  Service)  Act,  97l,  as  amend-
 ed  in  April,  1976,  empowers  the  Gov-
 ernor  of  a  State  to  take  over,  with
 the  previous  approval  of  the  President
 and  after  consultation  with  the  Comp-
 troller  and  Auditor  General  of  Inia
 accounting  functions  from  the  Comp-
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 troller  and  Auditor  General  of  India
 and  thus  separate  account  from  audit.
 Against  the  background  of  the  depart-
 mentalisation  of  accounts  in  the  Cen-
 tral  Ministries,  the  Government  of
 India  wrote  to  the  State  Governments
 in  November,  1976,  suggesting  the
 implementation  in  the  States  of  the
 Similar  reform  of  separation  of  ac-
 counts  from  audit.  It  was  left  to  the
 State  Governments  to  take  the  initia-
 tive  and  send  to  the  Central  Govern-
 ment  comprehensive  proposals  cover-
 ing  technical,  administrative  and  per-
 sonnel  aspects  connected  therewith.
 While  according  approval  of  the  Gov-
 ernment  of  India  to  the  proposals
 sent  by  State  Governments  for  sepa-
 ration  of  accounts  from  audit,  it  will
 be  ensured  that  the  existing  terms
 and  conditions  of  service  as  well  as
 scales  of  pay  of  the  staff  in  the
 Audit  Department,  are  satisfactorily
 safeguarded  in  the  event  of  their
 transfer  to  the  State  Govt.  The
 Comptroller  and  Auditor  General  of
 India  will  also  be  consulted  in  each
 case,  before  according  approval  by  the
 Central  Government.

 (b)  No,  Sir.  The  Government  does
 not  see  any  reason  for  anxiety  and
 discontentment  amongst  the  employees
 of  the  Audit  Department  on  this  ac-
 count.

 (cy  The  views  of  the  employees  of
 the  Audit  Department  who  are  pro-
 posed  for  transfer  to  the  State  Gov-
 ernments  in  the  event  of  separation
 of  accounts  from  audit  will  be  taken
 into  account.

 Beneficiary  of  Airbus  Pay-off

 4476.  SHRI  SHIV  SAMPATHI  RAM:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have  seen
 a  report  which  was  published  in  the
 weekly  ‘Blitz’  dateq  the  2ng  April,
 977  under  the  heading  ‘Who's  the

 beneficiary  of  Airbus  pay-off’:  and
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 (b)  the  reaction  of  Government
 thereto  and  whether  Government
 Propose  to  inquire  into  the  matter
 through  Central  Bureau  of  Investiga-
 tion?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Yes,  Sir.

 (b)  The  records  are  being  looked
 into  to  consider  further  course  of
 action.

 National  Co-operative  Development
 Corporation

 4477.  SHRI  D.  B.  CHANDRE
 GOWDA:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  any  amount  of  Gov-
 ernment  is  outstanding  against  the
 Nationa]  Co-operative  Development
 Corporation;

 (b)  if  so,  the  total  amount  out-
 standing  and  since  when;  and

 (c)  the  steps  taken  to  recover  the

 loan?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  Yes,  Sir.

 (9)  The  outstandings  as  on  80-6-77
 were  Rs.  72,42,66,467.4l  as  per  the

 details  given  in  the  statement  laid  on
 the  Table  of  the  Sabha.  [Placed  in

 Library.  See  No.  LT-800/77].

 (०)  The  Corporation  has  been  re-

 gularly  paying  the  instalments  of  loan
 and  jnterest  in  time  to  the  Central
 Government  according  to  the  terms

 and  conditions  governing  these  loans.

 The  question,  therefore,  does  not

 arise.
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 Upgradation.  of  Mysore:

 4478.  SHRI  छू.  MALLANNA:  Will
 the  Minister  of  FINANCE  AND.  RE-
 VENUE  AND  BANKING  be  pleased  to,
 state

 (a)  whether  Government  propose  to
 upgrade  Mysore  from  the  present
 class  ‘C’  to  ‘B’;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  FINANC.
 AND  REVENUE  AND  BANKING
 (SHRI  प्र.  M.  PATEL):  (a)  No,  Sir.
 According  to  the  97]  Census  Mysore
 city  had  only  a  population  of  3,55,685-
 which  is  less  than  the  minimum  popu-
 lation  of  4,00,000  required  for  its  up-.
 gradation  to  B-2  class.

 (b)  Does  not  arise.

 अशोक  होटल  के  हरिजन  कमंचारो  की  मृत्यु

 4479.  श्री  कथरुलाल  हेमराज  जेन  :

 क्या  परयंटेन  और  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  अशोक  होटल  के  एक  हरि-:
 जन  कमंचारी,  श्री  जयप्रकाश  की  असामयिक

 मत्य  के  बारे  में  होटल  के  कर्मचारियों  में

 विभिन्न  प्रकार  की  अफवाहे  और  अटकलें

 व्याप्त  हैं;  और

 (ख)  यदि  हां,  तो  इंस  बारे  में  वास्तविक

 स्थिति  क्‍या  है  ?

 पर्यटन  और  नागर  विमानन  मंत्री  (श्री

 पुरुषोत्तम  कौशिक)  :  (क)  श्रौर  (ख).
 टी०  बी०  सेंटर,  जवाहर  लाल  नेहरू  मार्ग,
 नई  दिल्‍ली,  के  निदेशक  के  अनुसार  स्वर्गीय
 श्री  जयप्रकाश  का  दायां  फेफड़ा  पूर्ण  रूप  से
 टी०्बी०  ग्रस्त  था  1

 नई  दिल्‍ली  नगर  पालिका  के  अ्रपर  मुख्य

 रजिस्ट्रार,  जन्म  एवं  मृत्यु,  तथा  चिकित्सा

 अधिकारी,  स्वास्थ्य  द्वारा  जारी  किये  गये  मृत्यु
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 ब्रमा/-पत्र  के  ग्रतुसार  श्री  जयश्रकाश  की  महत्यु
 4  मार्च,  977  को  हुई  ।

 भारत  पर्यटन  विकास  निगम  को  उसकी

 मृत्यु  के  विषय  में  श्रफवाहों  एबं  भ्रटकलबाजियों

 के  बारे  में  कोई  सूचना  नहीं  है  ।

 Complaints  against  Customs  Officials
 for  wrong  detentions

 4480.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceiveq  representations  from  certain
 persons  detained  under  the  provisions
 of  COFEPOSA  in  New  Delhi,  about
 their  wrong  detention  without  any
 specific  charges  against  them;  and

 (b)  if  so,  whether  Government  prc-
 pose  to  take  action  against  the  said
 officers  of  Customs  and  Excise  of  Pre-
 ventive  of  Delhi  who  issued  orders
 for  detention  of  these  persons  on  the
 lines  of  Delhi  Police  officers  facing
 prosecution  for  doing  wrongs  to  the
 innocent  persons  during  Emergercy?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.
 Government  have  been  receiving  re-
 presentations  from  some  _  detenus
 against  their  alleged  wrong  detention.
 These  are  examined  by  the  concerned
 detaining  authorities  and  appropriate
 action  taken.

 (b)  At  present,  there  is  no  proposal
 for  taking  any  action  against  any
 officer  of  the  Customs  and  _  Central
 Excise  Collectorate,  Delhi.

 Crisis  in  Textile  Industry

 Agel  SHRI  K.  LAKKAPPA:
 SHR]  CHITTA  BASU.
 DR.  HENRY  AUSTIN:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:
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 (a)  whether  Textile  Industry  in  the
 country  is  facing  great  crisis;

 (b)  whether  35  more  Textile  Mills
 have  been  closed  down  in  the  country
 upto  May,  1977;

 (c)  the  total  number  of  Textile
 Mills  closeq  upto  June,  1977;

 (ad)  the  number  of  employees  who
 have  been  rendereg  jobless;  and

 (e)  the  steps  being  taken  in  this
 regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  to  (e).  Unprecedent-
 ed  rise  in  the  prices  of  cotton  has
 created  difficulties  for  the  cotton  tex-
 tile  industry  affecting  weak  and  mar-
 ginal  mills  more  actually.  By  the
 end  of  May  1977,  35  mills  were  lying:
 closed,  rendering  25,103  workers  job-.
 less  and  as  at  the  end  of  June,  36  miJIs
 were  lying  closed  affecting  32,410
 workers.

 2.  As  NTC  is  already  burdened  with
 the  management  of  05  textile  mills,
 Government  is  not  in  favour  of  tak-
 ing  over  more  mills.  However,  if  any
 concerned  State  Government  is  pre-
 pared  to  take  over  closed  mills  under
 its  management,  the  Centra]  Govern-
 ment  would  render  all  possible  assist-
 ance  provided  the  proposals  are  found
 viable.  In  order  to  alleviate  the
 rigours  of  the  difficulties  faced  by
 cotton  textile  industry,  following  im-
 portant  steps  have  been  taken:—

 (i)  Apart  from  regulating  more
 effectively  the  distribution  of
 the  available  supplies  of
 cotton,  cotton  availability  has
 been  augmented  by  way  of
 imports.  Substitute  materials
 like  staple  fibre  and  polyester
 fibre  have  been  allowed  im-
 ports  on  OGL,  without  duty
 in  case  of  staple  fibre.

 (ii)  It  has  been  made  mandatory
 On  cotton  textile  mills  to  use
 at  least  ‘0  per  cent  of  their
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 raw  materials  by  way  of  man-
 made  fibres.

 4iili)  Scheduled  commercia]  banks
 have  been  advised  not  to  en-
 force  credit  restrictions  on
 financially  weak  mills  ina
 rigid  or  indiscriminate  man-
 ner.  For  instance  units  which
 have  been  exempted  from  the
 production  of  controlled  cloth
 coulg  be  exempted  from  im-
 position  of  enhanced  margin

 ‘of  0  per  cent.

 (iv)  IDBI  has  started  operating  its
 scheme  for  soft  loans  to
 cotton  textile  mills  for  mod-
 ernisation.

 Winding  up  of  business  by  foreign
 companies  in  India

 -4482.  SHRI  K.  LAKKAPPA  :
 SHRI  PRASANNBHAI

 MEHTA:

 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  there  are  number  of
 foreign  companies  operating  in  India
 who  are  not  following  the  directives
 issued  by  the  Reserve  Bank  of  India:

 (b)  whether  recently  a  directive
 was  issued  to  them  and  most  of  them
 have  started  winding  up  their  busi-
 ness  in  India  as  a  result  thereof:

 (c)  if  so,  how  many
 have  wound  up  their
 India;  and

 companies
 business  in

 (d)  what  other  action  is  being
 taken  to  see  that  these  companies  do
 not  indulge  in  the  price  rise  of  the
 essential  commodities?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (c).

 In  terms  of  the  guidelines  issued  for
 administration  of  Section  29  of  the

 Foreign  Exchange  Regulation  Act,
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 foreign  companies  operating  in  India
 can  retain  non-resident  equity  in-
 terest  upto  74  per  cent  or  5l  per  cent
 or  40  per  cent  depending  on  the
 nature  and  character  of  their  activi-
 ties.  Most  of  the  companies  are  tak-
 ing  steps  to  comply  with  the  direc-
 tives  issued  by  the  Reserve  Bank  of
 India,  which  are  statutory  in  nature.
 There  are  50  companies/branches
 which  are  voluntarily  winding  up
 their  activities.  In  29  other  cases.  the
 Reserve  Bank  has  directeq  the  com-
 panies  to  wind  up  their  Indian  busi-
 ness,  since  they  are  operating  in  fields
 like  real  estate,  stock-broking  etc.

 (d)  Measures  seeking  to  regulate
 prices  of  essential  commodities  apply
 uniformly  to  all  companies,  Indian  or
 foreign.

 Slump  in  Export  of  Indian  Industrial
 Products

 4483.  SHRI  NIHAR  LASKAR:
 DR.  HENRY  AUSTIN:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  exports  of  Indian  In-
 dustrial  products  would  suffer  a
 slump  unless  immediate  action  is
 taken  to  augment  power  output  and
 maintain  proper  industria]  relations;

 (b)  if  so,  to  what  extent  exports
 are  likely  to  be  affected;  and

 (c)  the  steps  that  are  being  pre-
 posed  and  taken  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  Yes,  Sir.

 (b)  The  extent  of  adverse  effect  on
 exports  in  precise  form  cannot  be
 assessed.

 (c)  On  receipt  of  complaints  like

 power  shortage,  the  matter  is  taken

 up  with  the  concerned  State  Govern-
 ments  requesting  them  to  exempt  ex-

 porting  industrial  units  from  the

 power  cuts  imposed.  In  the  matter  of
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 Jabour  relations  continuous  efforts  are

 made  by  the  Government  to  resolve

 disputes!  through  discussions,  concilia-
 tion,  etc.

 Order  receiveg  by  S.T.C.  for  Tobacco
 from  USSR

 4484.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  State  Trading  Corpo-
 ration  has  received  any  order  for
 tobacco  from  U.S.S.R.;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  any  agreement  has
 been  signed  for  the  purpose?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  (b).  The  STC  has
 received  orders  for  supply  of  2,000
 MTs  of  flue-cured  virginia  tobacco  of
 different  grades  of  797  crop  for  a
 total  value  of  Rs.  3.34  crores.

 (c)  Yes,  Sir,  The  contract  for  this
 was  signed  last  month  between
 Raznoexport,  Moscow  and  the  State
 Trading  Corporation  of  India  Ltd.

 Directive  to  Jute  Traders

 4485.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  l5th  May,  3977
 was  the  last  date  for  responding  to
 the  directive  issued  by  Government
 to  the  jute  traders;

 (b)  if  so,  how  many  traders  res-
 ponded  to  the  directive;

 (c)  what  action  has  been  taken
 against  those  who  have  not  responded
 to  the  directive;  and

 (d)  the  broad  outlines  of  the  direc-
 tive?
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 THE  MINISTER  08.  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-

 OPERATION  (SHRI  MOHAN

 DHARIA):  (a)  to  (d).  Information
 is  being  collected  and  will  be  laid  on

 the  table  of  the  House.

 NAIDU:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 Improvement  in  the  production
 capacity  of  Mints

 4486.  SHRI  P.  RAJAGOPAL

 (a)  the  places  where  the  Mints  are
 situated  in  the  country;

 (b)  the  function  of  these  Minis;
 and

 (c)  whether  Government  are  equip-
 ping  these  Mints  to  improve  the  pro-
 duction  capacity  of  these  Mints?

 THE  MINISTER  OF  FINANCBD
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  The  Mints
 are  situated  in  Bombay,  Calcutta  and
 Hyderabad.

 (b)  The  main  function  of  the  Mints
 is  to  manufacture  coins.  The  India
 Government  Mint,  Bombay  which  is
 the  only  licensed  gold  refinery  in
 India,  also  undertakes  gold  refining
 work  from  licensed  dealers.  It  also
 manufactures  and  supplies  various
 standards  of  weights  and  measures
 (capacity/linear),  stamping  equip-
 ment,  etc.  The  India  Government
 Mint,  Calcutta  functions  as  a  Gold
 Collection  Centre,  on  behalf  of  the
 Bombay  Mint  and  renders  assistance
 to  the  public  in  the  matter  of  ex-
 changing  standard  gold  bars  against
 the  unrefined  gold.  The  three  Mints
 also  manufacture  medals  for  Govt.
 departments  etc.

 (c)  The  production  capacity  of  the
 Mints  is  presently  adequate  to  meet
 the  requirements  of  coins,  etc,
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 Radars  in  Airports

 4487.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  we  are  having  Radazs
 in  airports;  and

 Air  Route  Surveillance  Radar

 Airport  Surveillance  Radar

 Precision  Approach  Radar

 In  addition  to  the  above,  the  Indian

 Meteorological  Department  also  have

 storm  detecting  radars  at  the  follow-

 ing  airports:

 l.  Bombay

 2.  Calcutta

 3.  Madras

 4.  Hyderabad

 5.  Bangalore

 6.  Agartala

 7.  Gauhati

 8.  Mohanbari

 9.  New  Delhi  (Safdarjung)

 10.  Nagpur

 ll.  Ranchi

 i2.  Bhubaneswar

 The  radars  at  Hyderabad  and
 Bhubaneswar  are  dual  purpose  radars
 —wind  finding  and  storm  detection.

 (b)  Yes,  Sir.  Bharat  Electronics
 Ltd.  and  Hindustan  Acronautics  Ltd.
 are  manufacturing  various  types  of
 radars  like  Airport  Surveillance  Ra-

 dars,  Secondary  Surveillance  Radars,
 Precision  Approach  Radars,  Meteoro-

 logical  Radars  etc.
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 (5)  whether  we  are  manufacturing
 the  Radars?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  The  Civil
 Aviation  Department  have  provided
 the  following  types  of  radars  at  the
 airports  indicated:

 Delhi,  Bombay,  Calcutta  and
 Madras.

 Delhi,  Bombay,  Calcutta  and
 Madras.

 Delhi,  Bombay  and  Calcutta.

 Proposal  to  increase  the  subsidy  on
 controlled  cloth  produced  on

 handlooms

 4488.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOP-
 ERATION  be  pleased  to  state:

 (a)  whether  the  subsidy  of  one
 Tupee  being  given  per  sq.  metre  of
 controlled  cloth  produced  on  hand-
 looms  is  inadequate  and  the  targets
 fixed  State-wise  for  production  of
 that  cloth  are  not  being  achieved;  and

 (b)  if  so,  whether  Government
 propose  to  increase  the  subsidy?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND

 COOPERATION  (SHRI  MOHAN
 DHARIA)  (a)  Some  of  the  State
 Governments  have  pointed  out  in
 their  representations  that  the  subsidy
 of  rupee  ane  per  sq.  metre  allowed
 on  the  actual  deliveries  of  janata
 dhoti  and  saree  is  not  adequate’  to
 implement  the  scheme  without  incur-
 ring  any  loss,  due  to  the  continuous

 and  steep  increase  of  cotton  yarn  pri-
 ces,  especially  from  December  976
 to  March  1977.  The  actual  production
 of  cloth  under  the  scheme  has_  been
 running  below  what  is  required  to
 achieve  the  target  rate  of  production
 of  100  million  metres  per  annum  to
 be  attained  by  March,  1978.

 (9)  Government  are  considering
 various  measures  to  step  up  production
 under  the  scheme,  which  may  include
 a  review  of  the  present  rate  of  subsidy.
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 Encashment  of  Earned  Leave

 4489.  SHRI  K.  MALLANNA:

 SHRI  ISHWAR  CHOU-
 DHARY:

 Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING
 be  pleased  to  state:

 (a)  whether  there  is  any  proposa)
 under  the  consideration  of  Govern-
 ment  for  encashment  of  Earned  Leave
 by  Central  Government  Employees;

 (b)  whether  it  is  a  fact  that  at
 present  the  cashing  of  earned  leava
 at  credits  subject  to  a  maximum  of
 80  days  is  automatically  allowed

 only  in  respect  of  Government  em-
 ployees  who  die  while  in  service;  and

 (c)  if  so,  the  decision  Government
 have  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (c).

 Yes  Sir.

 A  proposal  for  Government  servants
 proceeding  on  earned  leave  to  be

 given  cash  equivalent  of  leave  salary
 for  a  portion  of  the  leave  at  their
 credit  being  surrendered  has  been
 under  consideration  of  Government
 for  some  time.  This  matter  came  up
 before  the  meeting  of  the  National
 Council,  set  up  under  the  Joint  Consu-
 jtative  Machinery,  held  on  6th  and  7th

 January,  1977.  The  Chairman  of  the
 J.  C.  M.  suggested  that  this  matter
 would  be  discussed  with  the  Standing
 Committee  of  the  Staff  Side  before
 a  final  decision  is  taken.  The  proposed
 discussion  with  the  Staff  Side  has  «+.

 to  take  place.

 (b)  Yes  Sir.

 Replacement  of  Sales  Tax  by  Excise
 Duty

 4490.  SHRI  SHIV  SAMPATI  RAM:
 SHRI  KACHRULAL  HEM-

 RAJ  JAIN:
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 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased.
 to  refer  to  the  reply  given  to  starred
 Question  No,  94  on  the  7  June,
 977  regarding  uniformity  in  rates  of
 sales  tax  and  state:

 (a)  the  progress  s0  far  made  in
 having  talks  with  the  various  State:
 Governments  about  the  abolition  of:
 sales  tax  and  imposing  additional’
 excise  duty  in  lieu  thereof;  and

 (b)  when  a  decision  in.  this  respect:
 is  likely  to  be  taken?

 THE  MINISTER  OF  FINANCE_AND:
 REVENUE  AND  BANKING  (SHRI.
 में,  M.  PATEL)  (a)  and  (b).  It  is.
 proposed  to  have  consultations  with
 the  State  Governments  on  the  ques-.
 tion  of  replacement  of  sales  tax  by
 additional  excise  duty,  after  the
 current  budget  session  of  Parliament.
 is  over.

 Introduction  of  Bombay-Kesliod:.
 Porbandar  daily  fiights

 449l.  SHRI  DHARAMSINHBHATI
 PATEL:  Will  the  Minister  of.  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  Porbandar  Chamber  of
 Commerce  and  Industries  has  sent:
 many  representations  to  Government
 for  introducing  Bombay-Keshod-
 Porbandar  and  Porbandar-K+eshod-
 Bombay  daily  flights  for  to  and  fro.
 journey  to  these  places  and  if  so,
 when  the  representations  were  sent
 as  also  the  nature  thereof;

 (by:  the  action  taken  or  proposed
 ‘o  be  taken  by  Government  thereon;

 (c)  the  date  on  which  Bombay-
 Keshod-Porbandar  daily  flights  for  to
 and  fro  journey  would  commence;
 and

 (d)  whether  any  other  Chamber  of
 Commerce  has  also  made  a  demand.
 in  this  regard  and  if  so,  the  names
 thereof  and  the  action  proposed  to  be.
 taken  by  Government  thereon?
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (d).
 Indian  Airlines  had  received  a  repre-
 sentation  from  the  Porbandar  Chamber
 of  Commerce  and  [Industries  in  Janu-
 ary,  976  for  operating  a  daily  service
 by  combining  the  present  Bombay/
 Porbandar  and  Bombay/Keshod  ser-
 vices  into  a  Bombay/Keshod/Porban-
 dar  service.  The  Corporation  advised
 the  Chamber  that  it  would  not  be
 possible  to  operate  the  desired  services
 in  view  of  the  extremely  tight  fleet
 position,  as  also  in  view  of  the  fact
 that  such  an  arrangement  would
 neither  meet  the  Bombay/Keshod,  ner
 the  Bombay/Porbandar  demand  ade-
 quately.  Besides  the  sector  Keshed-
 Porbandar  will  not  be  commercially
 viable.  However  the  corporation  have
 plans  to  introduce  a  daily  Bombay/
 ‘Keshod  and  a  daily  Bombay/Porban-
 dar  service  when  the  Corporation’s
 fieet  position  improves.

 The  Corporation  also  received  a
 similar  representation  from  the  Guja-
 rat  Chamber  of  Commerce  and  Indus-
 tries,  Ahmedabad.

 tmplementation  of  Section  28  of
 Foreign  Exchange  Regulation  Act

 4492.  SHRI  DHARAMSINHBHAI
 PATEL:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  what  have  been  the  problems  in
 implementing  Section  28  of  Foreign
 Exchange  Regulation  Act  in  the  last

 3  years;

 (b)  what  active  steps  Government
 propose  to  take  to  implement  Section
 28  of  FERA;  and

 (c)  by  what  time  Government  will
 stop  remittances  of  royalties  directly
 or  indirectly,  for  the  use  of  Brand
 names?

 THE  MINISTER  OF  FINANCE  AND

 REVENUE  AND  BANKING  (SHRI
 HH.  M.  PATEL):  (a)  to  (०).  Work-

 ing  principles  have  been  evolved  for
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 the  administration  of  Section  28  of
 the  Foreign  Exchange  Regulation  Act
 1973.  Companies  incorporated  abroad
 and  Indian  companies  having  more
 than  40  per  cent  non-resident  interest
 will  not,  by  and  large,  be  allowed  to
 act  as  selling,  buying,  shipping,  clear-
 ing  and  forwarding  agents,  etc.  of
 other  Indian  parties.  They  will]  also
 not  be  allowed  to  act  as  non-technical
 or  management  advisers.  Requests
 for  appointment  as  Technical  Advisers
 to  Indian  companies  will  be  dealt  with
 on  merits.

 As  regards  use  of  foreign  brand
 names  it  is  permissible  only  on  ex-
 ports,  certain  life-saving  drugs  ani
 pesticides  for  plant  protection,  Accord-
 ingly,  royalty  remittance  for  the  use
 of  brand  names  will  be  permitted  only
 in  these  cases.

 There  have  been  no  special  pre-
 blems  in  implementing  Section  28  ef
 the  Act.

 मुंगफलो  के  खौल  का  निर्यात

 4493.  श्री  धर्म  सिह  भाई  पटेल  :  क्या

 वाणिज्य  तथा  नागरिक  पति  और  सह-

 कारिता  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  एक्सट्रेक्शन  संयंत्रों  से  976—

 77  में  विदेशों  को  मृंगफली  के  कितने  टन

 खोल  का  निर्यात  किया  गया  ;

 (@)  977-78  &  अब  तक  मृगंफली
 के  कितने  टन  खोल  का  निर्यात  किया  गया;

 (ग)  क्‍या  मूंगफली  के  खोल  की  निर्यात

 की  कोई  सीमा  निर्धारित  की  गई  है  शौर  यदि

 हाती  कितनी  और  सीमा  निर्धारित  करने  के

 क्या  कारण  हैं;

 (ध)  क्‍या  सरकार  को  पता  है  कि  इससे

 देश  की  विदेशी  मुद्रा  की  स्थिति  पर  बहुत  बुरा

 प्रभाव  पड़ेगा:  और

 (ड)  क्या  मूंगफली  का  उत्पादन  करने

 वाले  किसानों  को  आगामो  मौसम  में  बड़ा
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 नुकसान  होगा  झौर  इसके  निर्यात  पर  लगाई

 गई  सीमा  को  कब  तक  हटाने  की  सम्भावना

 है  ?

 वाणिज्य  तबा  नागरिक  पृति  शौर

 सहकारिता  मन्‍्त्री  (श्री  मोहन  धारिया)  :(क)
 ओर  (ख).  जानकारी  एकत्र  की  जा  रही  है
 ओर  सभा  पटल  पर  रख  दी  जाएगी  |

 (ग)  मं  गफली  के  खोल  के  निय.त  पर

 कोई  सीमा  लाग  नहीं  की  गई  है  ।

 (घ)  और  (३).  प्रश्न  नहीं  उठते  ।

 तुजरात  में  बेघर  ग्रामोणों  के  लिये  बंक  से  ऋण

 4494.  शो  धर्स  सिह  भाई  पटेल  :  क्‍या

 विल  तथा  राजस्व  और  बेकिंग  मन्त्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  गृजरात  में  बेघर  ग्रामीणों

 को  मुफ्त  अलाट  किये  गये  .00  गज  के  प्लाटों

 पर  मकान  बनाने  के  लिये  976-77  में

 6  करोड़  रुपयों  के  बैंक  ऋण  देने  का  निर्णय

 किया  गया  था  और  यदि  हां,  तो  इस  कार्य  के

 लिये  इस  अवधि  में  गुजरात  में  बैंकों  न ेकितनी

 राशि  के  ऋण  दिये;

 (ख)  यदि  दिये  गये  ऋण  की  राशि  कम

 थी  तो  इसके  क्‍या  कारण  हैं;

 (ग)  976-77  4  गुजरात  में  कितने

 व्यक्तियों  ने  कितनी  राशि  का  बैंकों  से  ऋण

 मांगा  तथा  उनमें  से  कितने  व्यत्तियों  को  ऋण
 दिया  गया  तथा  उसकी  राशि  कितनी  है;  और

 (घ)  शेष  व्यक्तियों  को  कितना  ऋण

 देने  का  विचार  है  श्रौर  कब  तक  ?

 घित  तथा  राजस्व  और  बेंकिग  मन्त्री

 (  श्रो  एच०  एम०  पटेल)  :  (क)  से  (घ).
 गुजरात  सरकार  ने  976  में,  भूमिहीन
 श्रमिकों  को  आाबंटित  किये  गये  मकान  के
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 प्लाटों  पर  3  लाख  मकान/झोंपड़ियां  976

 से  980  तक  की  4  वर्ष  की  अ्रवधि  में  बनाने

 की  योजना  बनायी  थी  ।  इनमें  से  75,000'

 मकानों  /झोंपड़ियों  को  976-77  के  दौरान

 बनाने  की  योजना  थी  ।  इस  योजना  के  अनुसार
 एक  मकान  के  निर्माण  में  1,800.  -  रुपये  की:

 लागत  बाने  का  प्रनुमान  था  जिसमें  से  i000  -

 रुपये  के  बैंक  ऋण  की  अपेक्षा  थी  ।  इस  प्रकार

 1976-77  के  दौरान  7.  50  करोड़  रुपये

 का  कुल  बैंक  ऋण  दिया  जाना  था  ।  सूचना
 के  अनुसार  बैंकों  ने  मार्च,  977  तक

 406.33  लाख  रुपये  का  ग्रग्रिम  ऋण  देना

 स्वीकार  कर  लिया  था  ।

 बकों  ने  कुल  प्राप्त  5,458  आवेदन

 पत्रों  में  से  882  आवेदन'  कर्त्तोाओं  को  30

 जून,  977  तक  35.08  लाख  रुपये  की

 राशि  के  वितरित  करने  की  सूचना  दो  गई

 है  |  976-77  के  बकाया  रहे  आवेदन

 पत्नों  पर  इस  वर्ष  मिले  झ्ावेदन  पत्रों  के  साथ

 1977-78  में  विचार  करने  का  प्रस्ताव  है  +

 बैंकों  की  सूचना  के  अनुसार  क्रण  के

 इन  आवेदन-पत्रों  पर  कार्यवाही  करने  की

 गति  धीमी  रहने  के  कई  कारण  हैं  जसे  कि

 राज्यों  में  विभिन्न  बैंकों  को  गांवों  ५:  झराबंटन

 में  हुई  देरी,  आबंटित  भूमि  के  बन्धक  पर

 लगी  स्टेमप  ड्यूटी  को  छोड़ने  में  सरकार  द्वारा

 विलम्ब  और  बन्धक  आदि  रखने  में  आई

 कठिनाइयां  ।

 तब  क्‍योंकि  प्रारम्भिक  कठिनाइयों  से

 छुटकारा  पा  लिया  गया  है  ऋण  के  आवेदन-

 पत्नों  का  शीघ्र  निपटान  होने  की  झाशा  है  ।

 Setting  up  of  a  Committee  to  go  into
 problems  faced  by  Jute  Mills

 4495.  SHRI  PRASANNBHAI
 MEHTA:

 DR.  HENRY  AUSTIN:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOP-
 ERATION  be  pleased  to  state:.
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 (a)  whether  a  high  power  commit-
 tee  has  been  set  up  by  Government
 to  go  into  the  question  of  problems
 faced  by  the  Jute  mills  in  the  coun-
 ‘try;

 (b)  if  so,  the  composition  of  the
 -committee;

 (c)  the  main  points  the  committee
 has  been  asked  to  go  into;  and

 (d)  when  is  the  committee  likely
 ‘to  submit  its  report?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOP-
 ERATION  (SHRI.  MOHAN  DHARIA):
 (a)  No  high  powered  committee  has

 ‘been  set  up.  However,  to  tackle  the
 question  of  availability  of  raw  jute
 ‘during  the  current  season  to  the  jute
 mills  a  Committee  under  the  Chair-
 manship  of  Jute  Commisssioner  has

 ‘been  set  up.

 (b)  to  (d).  Do  not  arise.

 अन्त्रीकृत  शौर  बेटरी  से  खलने  वाले  खिलौनों

 और  पी०  ato  सी०  से  बनी  गुड़ियों  पर

 उत्पादन  दाल्क  लगाये  जाने  के  बारे  में

 अ्रम्यावेवन

 4495.  श्री  कजरुलाल  हेमराज  जेन  :

 क्‍या  वाणिम्य  तया  नागरिक  प्लि  और  सह-
 कारिता  मन्‍्त्री  यह  बताने  की  कृपा  करेंगे

 “कि  क्‍या  उनके  मन्त्रालय  को  कोई  श्रभ्यावेदन

 प्राप्त  हुआ  है  जिसमें  मांग  की  गई  है  कि  वर्तमान

 जजट  में  लघु  उद्योग  क्षेत्र  के  श्रन्तर्गत  यंत्रीकृत
 और  बेटरी  से  चलने  वाले  खिलौनों  तथा

 पी०  वी०  सी०  से  बनी  गुड़ियों  पर  लगाये  गये

 दो  प्रतिशत  उत्पादन-शुल्क  से  छूट  दी  जाये  ?

 वाणिज्य  तथा  नागरिक  पूति  और

 सहकारिता  मन्‍्त्री  (श्री  मोहन  धारिया)  :  जी

 तहां ।  ग्रभ्यावेदन  में  स्वचालित  झथवा  बैटरी

 चालित  खिलौनों  झौर  गुड़ियों  के  लघु-
 'विनिर्माताधों  की  श्रोर  से  अनुरोध  था  ।

 अुंकि  यह  विषय  उद्योग  मन्तरालय  से  सम्बन्धत
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 है  झत:  इसे  उस  सन्त्रालय  के  अधीन  विकास

 झायुक्त,  लघु  उद्योग  को  भेज  दिया  गया  था  ।

 झ्रशोक्  होटल  के  महा  प्रबन्धक  पर  झारोप

 4497.  थनी  कथदलाल  हेसराज  जेत  :

 क्या  पर्यटन  और  सागर  चिमामल  मन्त्री  यह

 बताने  की  कृपा  करेंगे  कि  क्या  ग्रशोक  होटल  के

 महाप्रबन्धक  पर  झनियमितता  बरतने  के

 अनेक  गम्भीर  झारोप  हैं  और  यदि  हां,  तो

 इस  सम्बन्ध  में  क्या  कार्यवाही  की  गई  है  ?

 पयंटन  और  नागर  विसानन  सनन्‍्त्रो

 (श्री  पुरुषोसम  कोशिक):  नई  दिल्ली  स्थित

 झ्रशोक  होटल  के  भूतपूर्व  महाप्रबन्धक  के  विरुद्ध

 लगाये  गये  आरोपों  की  जांच  केन्द्रीय  जांच

 ब्यरो  द्वारा  की  जा  रही  है  |

 Utilisation  of  Funds  provided  by
 World  Bank

 4498.  SHRI  S.  KUNDU:  Will  the
 Minister  of  FINANCE  AND  =  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  how  much  money  the  World
 Bank  ang  I.D.A.  have  invested  in
 India  during  the  last  five  years  and
 how  much  of  it  has  been  invested  in
 different  States  of  India;  and

 (b)  what  are  the  future  plans  on
 this  score  and  what  schemes  have
 been  sanctioned  for  the  States  of
 Orissa,  Maharashtra  ang  Punjab  from
 these  agencies?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  A_  state-
 ment  of  disbursements  made  by  World
 Bank  and  its  soft-lending  affiliate,
 the  International  Development  Asso-

 ciation,  to  various  projects  in  India
 is  laid  on  the  Table  of  the  House.
 (Placed  in  library.  See  No.  LT-80l/.
 77)
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 (b)  The  Worlg  Bank  anq  _Inter-
 national  Development  Association  are
 likely  to  commit  about  $11  billion  in
 India  during  1977-78.  The  schemes
 approved  for  Punjab,  Maharashtra
 and  Orissa  are  included  in  the  state-
 ment.

 Shar:  of  different  States  and  Union
 Territories  in  export  of  goods

 4499.  SHRI  S.  KUNDU:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  what  was  the  share  of  different
 States  arg  Union  Territories  in  the
 export  of  goods  ang  technical  know-
 how  during  the  last  three  years;  and

 (b)  whether  any  special  steps  are
 taken  to  promote  exports  in  the  defi-

 cient  Stateg  in  the  matter  of  expofts,
 if  so,  the  nature  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SDPPLIES  AND  COO-
 PERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  (b).  Foreign
 trade  data  are  not  complieq  State

 and  Union  Territory-wise.  The
 various  export  promotion  measures
 by  the  Government  are  taken  on  a
 country  wide  basis,  and/are  not
 Specific  to  any  particular  State  /Union
 Territory.

 Amount  of  money  invested  by  Banks
 and  Institutional  Financing  Houses  in

 States

 4500.  SHRI  5.  KUNDU:  Will  the
 Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 State:

 (a)  whether  Government  have  any
 information  how  much  money  have
 been  invested  by  the  banks  and  in-
 stitutional  financing  houses  in  differ-
 ent  States  in  the  form  of  giving  loans
 and  modes  of  investment;  and
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 (b)  what  steps  are  being  taken  to

 ensure  that  economically  and  socially
 backwarg  States  get  more  finances

 for  investment?

 THE  MINISTER  OF  FINANCE

 AND  REVENUE  AND  BANKING

 (SHRI  H.  M,  PATEL):  (a)  and  (b).
 Information  is  being  collected  and

 will  be  laid  on  the  Table  of  the  House.

 Development  of  Tourism  in  Orissa

 450l.  SHR]  S.  KUNDU,;  Will  the

 Minister  of  TOURISM  AND  CIVIL

 AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware

 of  any  Tourist  Development  Project

 being  undertaken  to  develop  tourism

 at  Chandipur-on-sea  near  Balasore,

 Orissa,  Light  and  Sound  Programme

 at  Konark  ang  Puri-Konark-Bhuba-

 neshwar  Complex;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (SHRI  PURUSHOT.

 TAM  KAUSHIK>:  (a)  and  (b).  There  is

 no  scheme  in  the  Central  Sector  for  the

 development  of  tourist  facilties  at

 Chandipur-on-sea  near  Balasore.  It  is

 also  not  proposed  to  mount  a  sound-and

 light  spectale  at  Konark  in  the  Central
 Sector.  However,  this  temple  has  been

 flood-lit  by  the  Archaeological  Survey

 of  India.

 As  regards  the  development  of  Puri-

 Konark-Bhubaneswar  Complex,  the

 Central  Department  of  Tourism  has

 commissioned  the  preparation  of  &

 master  plan  (land-use  plan)  of  the  area

 surrounding  the  sun  temple  at  Konark

 which  will  indicate  location  of  tourist
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 facilities,  landscaping  and  _  environ-
 mental  planning.  On  finalisation  of  the
 master  plan  in  consultation  with  the

 Archaeological  Survey  of  India  and  the
 State  Government,  responsibilities  wil]
 be  assigned  to  concerned  agencies  for

 the  implementation  of  the  master  plan,

 The  expansion  of  its  travellers  lodge
 at  Bhubaneswar  by  adding  26  double

 rooms,  2  suites,  a  restaurant  and  a  con-

 ference  hall  at  an  estimated  cost  of  Rs.

 40  lakhs  has  been  taken  up  by  _  the

 India  Tourism  Development  Corpora-
 tion.  a  public  sector  undertaking.

 The  Department  of  Tourism  has  con-

 structed  a  youth  hoste}  at  Puri  which

 Was  commissioned  on  4-l-975.

 झावश्यक  उपभोक्‍ता  वस्तुओं  के  वितरण  में

 सुधार  लाने  के  लिये  सहकारी  समितियों  को

 प्रोत्ताहन

 4502.  श्री  सुभाश  आहुजा  :

 श्री  यज्ञ  दस  दार्मा  :

 क्या  वाणिज्य  तथा  नागरिक  पति  शौर

 सहकारिता  मन्‍्त्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  सरकार  का  विचार  आव-

 श्यक  उपभोक्ता  वस्तुओ्रों  के वितरण  में  सुधार
 लाने  की  दष्टि  से  सहकारी  समितियों  को

 प्रोत्साहन  देने  का  है;  और

 (ख)  यदि  हां,  तो  चालू  वर्ष  के  दौरान

 कितनी  नई  सहकारी  समितियां  बनाए  जाने

 का  प्रस्ताव  है  ?

 वाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मन्त्री  (श्री  मोहन  धारिया)  :  (क)

 जीहां।

 (ख)  यह  मामला  विचाराधीन  है  ।
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 Indo-Banglades;,  Trade  Pact

 4504.  SHRI  SAMAR  GUHA:  Will  the.
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Indo-Bangladesh  Trade
 Pact  still  exists;

 (b)  if  so,  the  trade  transactions  in
 volume  ang  financia]  amount  between
 the  two  countries  during  the  years
 975—77;

 (c)  the  similar  figure  of  expected
 trade  during  the  year  1977-78;

 (d)  whether  Government  faceg  any
 constraint  in  implementation  cf  the-
 Trade  Pact;  and

 (e)  if  so,  the  facts  thereabout?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (b)  India’s  exports  to  Bangladesh
 for  1975-76  were  Rs,  62.i2  crores  and
 for  1976-77  (April—February)  Rs.  46.4
 crores.  India’s  imports  from  Bangla-
 desh  were  Rs.  4.65  crores  in  1975-76  and
 Rs.  6.07  crores  in  1976-77  (April—
 February).

 (c)  The  target  for  export  to  Bengla-
 desh  during  1977-78  has  been  fixed  at
 Rs.  60.5  crores.  No  formal  target  for
 import  from  Bengladesh  has  been  fixed.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 Complaints  against  Customs  Officials
 at  Visakhapatnam

 4505.  SHRI  A,  ASOKARAJ:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  whether  the  customs  authorities
 at  Visakhapatnam  are  still  working
 under  the  emergency  and  harass  the
 passengers  and  officers/crew  of  the
 Indian  ships  and  discriminate  among.
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 them  who  proceed  on  leave  from  that
 port;

 |
 (b)  whether  these  authorities  have

 confiscated  goods  which  are  persona!
 used  belongings  of  the  Passengers  and
 Officers/crew  of  the  ships  at  that  port
 only;

 (c)  whether  the  rules  provide  that
 such  used  belongings  are  allowed  free
 and  new  ones  for  their  personal/fami-
 ly  use  only  after  charging  customs
 duty  and  penalty  if  necessary;  and

 (da)  if  so,  the  reasons  for  their
 harassment  and  confiscation  of  such
 personal  normal  belongings?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (d).  There  is
 no  passenger  traffic  at  Visakhapatnam
 port.  Officers  and  members  of  ships’
 crew  are  entitled  to  baggage  allow-
 ances  under  the  provisions  of  Baggage
 Rules,  970  and  ITC  Public  Notice  No.
 3/7l  dated  i-2-97l  but  only  at  the
 time  of  final  pay  off  on  termination
 of  their  engagement.  Items  of  baggage
 in  excess  of  the  allowances  indicated
 in  the  said  Rules  or  the  Public  Notice
 are  liable  to  confiscation  under  the
 law  and  are  dealt  with  accordingly.

 डाइरेक्टोरेट  श्राफ  रेडियो  कन्सट्रकान  एण्ड

 डेबलपमेंद  यूनिट्स,  सफदरजंग  हवाई  श्रड्डा,

 नई  दिल्‍लों  में  गंर  तकनीकी  कर्मंथारियों  की

 पदोन्नति

 4506.  श्  सहोलाल  :  क्‍या  पर्यटन

 आर  नागर  विमानन  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  डाइरेक्टोरेट  फ  रेडियो

 कन्सट्रक्शन  एण्ड  डेवलपमेंट  यूमिट्स,  सफदर-

 जंग  हवाई  श्रड्डा,  नई  दिल्‍ली  की  कमंशाला

 में  गैर-तकनीकी  कर्ंचारियों  (लिपिक,  ग्रादि)

 को  प्रदोन्नति  दी  गई  है  जबकि  तकनीकी  कमें-

 चारियों  को  नहीं  दी  गई  है  श्रौर  यदि  हां,  तो
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 ऐसे  कर्मचारियों  की  संख्या  कितनी  है  जिनको
 पदोन्नति  दी  गई  है;  भर

 (@)  सरकार  ने  इस  कार्य  से  लकनीकी
 कमंचारियों  में  व्याप्त  असन्तोष  को  देखते

 हुए  प्रशासनिक  श्रनियामितला  तथा  अ्रबरोध
 को  दूर  करने  के  लिए  क्या  कार्येब्राही  की  है  ?

 पसंटल  झौर  तायर  बिस्लानन  मम्न्री  फी
 पुरुषोसम  कौछिक)  :  (क)  जी,  नहीं  ।

 (@)  प्रश्न  नहीं  उठता  ।

 Banking  facilities  in  tribal  ang  back-
 ward  areas

 4507,  SHRI  P.  S.  RAMALINGAM:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  the  present  position  of  -ivailabi-
 lity  of  banking  facilities  in  tribal  and
 backward  areas:

 (0)  analysis,  if  any,  made  regarding
 the  loans  given  to  weaker  sections  in
 such  areas  for  their  economic  re-
 generation;

 (९)  whether  Government  Propose  to
 augment  the  banking  facilities  in
 Such  areas;

 (d)  if  so,  the  particulars  thereof;
 and

 (e)  the  precise  position  of  banking
 facilities  in  the  Nilgiri  hills  area  in
 Tamil  Nadu  and  whether  plans’  have
 been  formulated  to  inerease  such  fa-
 cilities?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL).  (a)  Reserve  Bank  have
 reported  that  as  at  the  end  of  March
 977  there  were  10,675  commercial  bank
 branches  located  in  240  industrially
 backward  and  tribal  districts.  As  on
 that  date  banks  had  923  licences  pend-
 ing  with  them  for  opening  branches  in
 these  districts.
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 (b)  Provisional  data  available  in

 respect  of  the  scheduled  commercial
 banks  show  that  aS  at  the  end  of

 December  1976,  their  outstanding

 advances  to  the  neglected  sectors  in

 these  districts  amounted  to  Rs.  053.4

 crores,

 (c)  and  (d).  Commercial  banks

 have  been  endeavouring  to  en-

 large  their  branch  network

 in  underbanked  areas,  includ-

 ing  the  backward  and  tribal  dis-

 tricts.  To  accelerate  the  process  the

 Reserve  Bank  have  advised  the  banks

 that  they  would  have  to  open  four

 branches  at  unbanked  rural  centres

 to  be  entitled  to  open  one  branch  at

 a  metropolitan  centre  and  one  more

 at  a  banked  centre.  Government

 have  also  advised  the  banks  to  ensure

 that  all  Community  Development
 Blocks  as  do  not  have  banking  facili-

 ties  now  are  provided  with  at  least

 one  bank  branch  by  June  1978.  It  is

 expected  that  these  measures  would

 help  augment  the  avaibility  of  bank-

 ing  facilities  in  backward  and  tribal

 areas  also.

 (e)  There  were  39  branches  of  com-
 mercial  banks  in  the  Nilgiri  District
 as  on  3lst  March,  977  as  compared
 to  5  branches  as  on  July  19,  1969.
 The  average  population  per  bank  in
 the  Nilgiri  District  as  on  December
 31,  976  was  13,000  only  compared  to
 the  national  average  of  23,000.

 Export  of  Sugar

 4508.  SHRI  5.  8.  DAMANT:
 SHRI  JENA  BAIRAGI:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  figures  of  export  of  sugar,
 quantity-wise  and  value-wise,  during
 1976-77  and  the  comparative  figures
 of  the  two  previous  years;

 (b)  what  is  the  commission  charg-
 ed  by  State  Trading  Corporation  on

 these  exports  and  the  total  commis-
 sion  earned  by  it;  and
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 (c)  whether  the  entire  amount  of
 sales  made  by  SIC  has  been  recovered
 and  if  not,  what  is  the  amount  out-
 standing,  since  when  and  the  reasons
 therefor?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  The  quantity  of  sugar
 exported  and  the  value  thereof  for
 the  year;  ‘1974-75  to  ‘1976-77  were:—

 Year  Quanity  Value
 (akh  MT)  (Rs.  crores)

 1974-75  6:24  374  34

 1975-76  11-88  468  48

 1976-77  5.86  754  37

 (b)  The  STC  is  allowed  1/2  per
 cent  service  charge  on  the  sales  turn
 over  by  the  Government,  The  exact
 amount  of  service  charges  received
 by  STC  during  the  year  1974-75  to
 1976-77  were:—

 Year  Amount  of  service
 charges  received  by

 STC  (Rs.  )

 1974-75,  155751 7,087  95

 1975-76  (2,31,28,530  95

 1976-77  4  76,97;,009  -34

 (c)  Payments  against  all  the  quan-
 tities  of  sugar  sold  and  shipped  have
 already  been  received  by  STC.

 Additional  Facilities  for  Attracting
 Tourists

 4509.  SHRI  S.  R.  DAMANT:
 SHRI  D.  AMAT:

 Will  the  Minister  of  TOURISM

 AND  CIVIL  AVIATION  be  pleased
 to  state:
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 (a)  the  number  of  foreign  tourists
 country-wise,  who  visited  India  in
 1976-77  and  the  foreign  exchange
 earnings  thereunder  and  how  do  they
 compare  with  figures  of  the  prevjous
 year;

 (b)  whether  foreign  tourists  are

 Zenerally  dissatisfied  with  the  customs
 clearance  procedures  and  if  so,  the
 steps  taken  to  streamline  them;  and

 (c)  the  new  proposals  to  attract
 more  tourists  in  future  and  the  addi-
 tional  facilities  which  will  be  created
 for  the  purpose?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIS):  (a)  A
 comparative  statement  (Annexure-I)
 showing  the  number  of  foreign  tour-
 ists  from  various  countries  who  visited
 India  during  the  years  1975-76  and
 1976-77  is  laid  on  the  Table  of  the
 Sabha  [Placed  in  Library.  See  No.  LT-
 802/77).  Since  the  foreign  exchange
 earnings  from  Tourism  is  being  esti-
 mated  on  an  over-all  basis  and  not  on
 country-wise  basis)  the  estimated
 foreign  exchange  earning  from
 tourism  for  the  years  1975-76  and
 1976-77  was  Rs.  131.9  crores  and  Rs.
 236.l  crores  respectively,  thereby  re-
 rording  an  increase  of  79  per  cent  in
 the  year  1976-77  over  the  previous
 year.

 (b)  By  and  large  foreign  tourists
 are  satified  with  the  customs  clearance
 procedures.  However,  in  order  to
 further  facilitate  expeditious  clear-
 ance  of  baggage.  the  Government  set
 up  a  high  powered  Committee  in  976
 to  recommend  suitable  measures.

 (९)  A  statement  (Annexure-II)  gut-
 lining  various  measures  to  attract
 more  tourists  in  future  ang  the  addi-
 tional  facilities  which  wil]  be  created
 for  the  purpose  is  Jaid  on  the  Table

 of  the  Sabha.  [Placed  in  Library.  See
 No.  LT-802/77}.
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 Operation  of  JA  Flights

 4510.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  nleased  to  state:

 (a)  how  many  flights  of  Indian
 Airlines  have  faileqg  to  operate  ac-
 cording  to  scheduleg  timings  since  Ist
 March,  977  and  how  does  it  com-
 pare  with  the  monthly  average  last
 year;

 (b)  what  are  the  reasere  for  this
 inefficient  working:  ang

 (c)  the  ६८४०७  taken  to  bring  im-
 provements?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  and  (b).  AS
 per  reports  received  so  far,  8702  flights
 were  delayed/cancelled  during  the
 period  March,  977  to  June,  1977.  The
 monthly  average  number  of  flights

 delayed/cancelled  for  the  period
 March,  977  to  June.  977  worked  out
 to  2486,  as  compared  to  2348  during
 the  last  year.  The  delays  were  gen-
 erally  due  to  factors  beyond  the  con-
 trol  of  the  Corporation,  Such  as  bed
 weather.

 (c)  Government  have  directed  Indian
 Airlines  to  tighten  control  on  opera-
 tions  so  as  to  prevent  delays/cancella-
 tions  etc.  for  reasons  which  are  with-
 in  their  control.

 Popularity  of  New  Indian  fabric
 ‘Lurex’  in  USA

 45ll.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  new  Indian  fabric
 ‘Jurex”  has  become  popular  in
 U.S.A;

 (b)  if  so,  whether  any  steps  have
 been  taken  to  popularise  it;  and

 (c)  whether  the  Textiles  Committee
 is  holding  up  these  exports?
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 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-

 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  (b).  There  are  in-
 dications  that  handloom  fabrics.  made-
 ups  and  garments  with  some  metallic
 yarn  are  attracting  U.  S.  buyers.  These
 fabrics  are  being  promoted  by  the  ex-
 port  trade.

 (c)  These  exports  are  not  being  held
 up.  The  Textiles  Committee  had
 sought  clarification  from  the  Govern-
 ment  on  some  _  issues.  These  isuues
 have  since  been  clarified.

 Result  of  the  annual  study  of  R.B.I.
 regarding  Currency  and  Finance

 45l2.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  the  main  details  regarding  the
 result  of  the  latest  annual  study  of
 the  currency  and  finance  of  the  coun-

 try  conducted  by  the  Reserve  Bank
 of  India;  and

 (b)  the  reaction  of  Government  on
 the  observations  made  by  the  bank
 with  regard  to  deficit  financing  and
 credit  control?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  The  latest  Report  on
 Currency  and  Finance  published  by
 the  Reserve  Bank  of  India  re-
 lates  to  the  year  1975-76  (July  to
 June).  The  report  which  surveys  the
 developments  in  the  economy  during
 the  year  has  highlighted  the  decline  in
 price  level  by  3  per  cent  in  1975-76
 (July  to  June),  the  substantial  im-
 provement  in  overall  supply  position,
 step  up  in  plan  investment  and  growth
 in  foreign  exchange  reserves.  The  re-
 port  however  cautioned  against  the
 trend  in  rising  prices  and  expansion
 in  money  supply  witnessed  since  June,
 4976  till  November,  1976.  (The  report
 was  published  towards  the  end  of
 1976).

 (b)  The  report  recommended  the
 continuation  of  monetary  restraint  to
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 correct  imbalances  between  aggregate
 demand  and  supply.  In  regard  to  bank
 ¢redit  to  Government  it  was  reported.
 that  Government's  dependence  on  the
 banking  system  including  the  Reserve
 Bank  during  July  to  June  1975-76  was.
 much  smaller  than  before,  Govern-
 ment  was  in  agreement  with  the  as-
 sessment  made  in  the  report.

 राज्यों  सार्वजनिक  क्षेत्र  के  उपक्रमों  में  श्रजित

 छ्ट्टी  के  बदले  वेतन  देना

 4513.  श्री  ईदवर  चौधरी  :  क्‍या  वित्त

 तथा  राजस्व  और  बंकिंग  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  उन  राज्यों  ग्रथवा  सार्वजनिक

 क्षेत्र  उपक्रमों  के  नाम  क्‍या  हैं  जिनमें  अर्जित

 छुट्टी  के  बदले  बेतन  देने  की  अनुमति  है  तथा

 तत्मम्बन्धी  त्र्न्य  ब्यौरा  क्या  है  ?

 वित्त  तथा  राजस्व  और  बेकिंग  मन्त्री

 (श्री  एच०  एम०  पटेल)  :  सम्भवतः  सदस्य

 महानुभाव  का  अ्रभिप्राय  केन्द्रीय  सरकार  के

 उद्यमों  में  अजित  छुटटी  के  बदले  भुगतान
 की  योजनाओं  से  है।  इस  बारे  में  कुछ  सरकारी

 उद्यमों  से  सम्बन्धित  सूचना  अनुबन्ध  में  दीं

 गई  है,
 [प्रल्थालय  में  रखा  गया  ।  देखिए  संख्या

 एल  टी  803/77]  जिससे  यह  पता  चलता

 है  कि  सामान्यतः  इस  विपय  में  क्या  स्थिति  है  ॥

 Profit  earneq  and  Bonus  given  by
 LT.D.c.  hotels

 4514.  SHRI  C.  K.  CHANDRAPPAN
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased’  to
 state:

 (a)  whether  all  the  hotels  of  India
 Tourism  Development  Corporation
 earned  profit  in  1976;

 (b)  if  so,  the  broad  outlines  thereof;
 and
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 (०)  how  many  ITDC_  hotels  have

 given  bonus  to  their  employees  with
 details  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  and  (b).  The
 India  Tourism  Development  Corpora-
 tion  operated  4  hotels  during  1975-76.
 Of  these,  6  hotels  earned  profits  while
 the  remaining  8  incurred  losses  as
 detailed  below:

 S.No.  Nam:  of  the  Profit  (yf
 Hotel  Los  ‘—)

 (Rs.  in  lakhs)

 re  Achoka  Hotel,  New  Delhi  (+)  93  23

 a  Janpath  Hotel,  New  Delhi  CH  18-00,

 3.  Lodhi  Hotel,  New  Delhi  (+)  5°88

 4  Ranjit  Hotel,  New  Delhi  Ch)  ०  66

 5.  Akbar  Hotel,  New  Delhi  (4)  20°00

 6  Qutab  Hotel,  New  Dethi  (4)  fous

 Hotel  Ashoka,  Bangalore  (—)  9°57

 Laxmi  Vilas  Palace  Hotel,
 Udaipur  :  (-)  1-55

 9.  Aurangabad  Hotel,
 Aurangabad  .  «  (—)  357

 i0.  Khajuraho  Hotel,
 Khajuraho  (=)  1:06

 tr.  Varana;i  Hotel,  Varanasi  (—)  2:09

 r2.  Airport  Horel,  Calcutta  (—)  32-69

 13.  Kovalam  Hotel,  Kovalam  (—)  I9-I4

 14.  Lalitha  Mahal  Palace
 Hotel,  My  ore  (—)  4°I7

 (c)  3  hotels  namely  Ashoka,
 Akbar  and  Janpath,  all  in  New  Delhi,
 gave  bonus  to  their  employees  at  3
 per  cent  20  per  cent  and  4  per  cent
 respectively.  The  bonus  to  the  em-
 Ployees  of  the  Janpath  Hotel  has  been
 paid  qn  a  provisional  basis  pending
 decision  by  the  Jndustrial  Tribunal,
 Delhi  whether  the  Janpath,  Ranjit  and
 Lodhi  Hotel  should  be  treated  as  one
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 unit  or  3  separate  units  for  the  purpose
 of  paying  bonus.

 Tourist  projects  in  Kerala

 4515.  SHRI  C.  छू.  CHANDRAPPAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  particulars  of  new  tourist
 projects  in  Kerala;

 (b)  whether  Government  have
 taken  a  decision  on  developing  Wynad
 as  a  tourist  resort;  ang

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT.
 TAM  KAUSHIK):  (a)  Excepting  for
 the  augmentation  of  facilities  at  the
 major  beach  resort  at  Kovalam.  com-
 pletion  of  the  youth  hostel  at  Trivan-
 drum  and  provision  of  a  motor  launch
 for  viewing  wild  life  in  the  Periyar
 Wild  Life  Sanctuary,  no  new  tourist
 projects  are  being  taken  up  in  the
 Central  Sector  in  Kerala  during  the
 remaining  period  of  the  Fifth  Plan.

 (b)  There  is  no  proposal  at  present
 for  developing  Wynad  as  a  tourist
 centre.

 (c)  Does  not  arise.

 Excise  Duty  on  Hand-tools

 4516.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  owners  of  hand-tools  produc-
 ing  smal]  scale  units  observed  cOmp-
 lete  strike  in  Jullundur  on  June  20,
 977  against  the  imposition  of  0  per
 cent  excise  duty  on  the  goods  produc-
 ed  by  them;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENURE  AND  BANKING  (SHRI  .:a
 M.  PATEL):  (a)  “The  Government  is
 aware  that  a  strike  was  obsetved'  by
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 small  scale  manufacturers  of  hand-
 tools  on  June  20,  397  at  Jullundur
 against  the  imposition  of  430  per  cent
 excise  duty  on  tools  produced  by  them.

 (b)  I  have  aiready  informed  the
 House  in  my  speech  on  15-7-77  of  the
 Government’s  decision  to  exempt  tools
 manufactured  by  small  scale  units  (as
 indentified  on  the  basis  of  capital  in-
 vestment  on  plant  and  machinery  not
 exceeding  Rs.  40  lakhs).  Such  units
 will  be  entitled  to  full  duty  exemption
 provided  the  clearances  of  tools  for
 home  consumption  do  not  exceed  a
 total  value  of  Rs.  5  lakhs  in  a  financial
 year.  and  in  respect  of  certain  specified
 types  of  hand  tools  upto  a_  further
 limit  of  Rs.  5  lakhs.  The  notification
 embodying  the  said  exemption  (No.
 24/77-Central  Excise  dated  the  l5th
 July,  977)  has  already  been  laid  on
 the  table  of  the  Sabha.

 Strike  Call  given  by  Bank  Employees

 4517.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whetber  about  680  branches  of
 the  Indian  bank  have  been  affected
 due  to  the  strike  call  given  by  its  em-

 ployees  from  28th  June,  977  onwards;

 (b)  if  so,  What  were  the  main
 demands;

 (c)  whether  the  union  =  ministry
 hac  intervened  in  the  matter,

 (d)  if  not,  the  reasons  therefor:
 and

 (e)  what  steps  are  being  taken  to
 avert  the  strike?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  to  (c).  Indian  Bank
 has  reported  that  the  Federation  of
 Indian  Bank  Employees  Unions  had
 given  a  notice  on  22nd  June  977  for
 an  indefinite  strike  with  effect  from
 28th  June  977  in.  support  of  their
 demand  for  the  revocation  of  the  sus-.
 pension  order  imposed  upon  Shri  R.
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 M.  Vellayan  who  is  also  the  Secretary
 General  of  the  Feberation.  As  the
 notice  did  not  conform  to  the  provi-
 sions  of  the  Industrial  Disputes  Act,
 the  bank  sought  the  intervention  of
 the  Regional  Luvour  Commissioner
 (Central),  Madras,  who  has  initiated
 conciliation  proceedings.  It  was  agre-
 ed  by  both  parties  before  the  Regional
 Labour  Commissioner  to  have  bilateral
 discussions  and  that  neither  party  will
 take  any  further  action  in  the  mean-
 time.  The  threatened  strike,  therefore,
 did  not  take  place,  except  that  in  Cal-
 cutta  region  of  the  bank  where  it
 appears  that  information  from  the
 Federation  did  not  reach  them  in  time.
 employees  in  the  clerical  and  subordi-
 nate  cadres  in  some  of  the  bink’s  offices
 observed  strike  for  one  day  on  28th
 June,  1977.

 Branches  opened  by  Nationalised
 Banks  in  jead  areas

 4518.  SHRI  5.  Y.  KRISHNAN:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased  to
 State:

 (a)  the  number  of  branches  cpen-
 ed  by  the  nationalised  banks  in  their
 respective  lead  areas  in  the  back-
 ward  areas  during  the  last  twa
 years:

 (b)  the  deposits  mobilised  in  such
 branches:  and

 (c)  the  advances  made  to  differ-
 ent  priority  sectors  and  to  small
 traders  and  cultivators  in  such  areas?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  Available  information
 shows  that  the  nationalised  banks
 opened  222  offices  during  975  and  33
 offices  during  i976  in  those  of  their
 lead  districts  which  are  classified  as
 industrially  backward.  The  total  num-
 ber  of  offices  of  nationalised  banks  in
 al]  the  240  backward  districts  was  8005
 as  on  December  31,  1976.  Of  these  2897
 were  those  of  the  lead  banks  and  5108
 of  the  other  nationalised  banks.

 (0)  and  (c).  The  information  availa-—
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 ble  in  this  regard  relates  to  all  schedu-
 led  commercial  ‘banks.  As  at  the  end
 of  December  i4:6,  total  deposits  of
 scheduled  comn:ercial  banks  in  these
 industrially  backward  districts  amoun-
 ted  to  Rs.  385.64  crores.  Their  total
 advances  to  all  the  neglected  sectors
 in  these  districts  amounted  _  to
 Rs.  053.44  crores  as  on  that  date.  Of
 these  ‘direct  nance  to  farmers’
 accounted  tor  Rs.  450.40  crores  and
 ‘Retail!  Trade  and  Small  Business’  ac-
 counted  for  Rs,  03.43  crores,

 Government  Control  over  Non-
 Nationalised  Scheduleq  Banks

 t59.  SHRI  SHANKERSINHJI  VAG-
 HELA:  Vill  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  _  be
 pleased  to  state:

 (a)  whether  Government  exercises
 any  control  over  the  non-nationalised
 schedulec’  tanks  in  the  country:

 (b)  if  so,  the  salient  features
 thereof.

 (c)  whether  it  has  come  to  the
 notice  of  the  Government  that  cer-
 tain  banks  had  released  very  large
 funds  to  fil]  the  coffers  of  the  Cong-
 ress  Party  during  the  last  three  years
 ending  3lst  March,  1977;

 (d)  if  so,  the  facts  thereof;  and

 (०)  whethc:  here  is  any  proposal  to
 order  an  inquiry  into  the  working  of
 these  banks  particularly  during  the
 period  of  internal  emergency?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  and  (b).  The  Reserve
 Bank  exercises  control  over  all  func-
 tioning  commercial  banks  which  inclu-
 des  non-nationalised,  scheduled  as
 well  as  non-scheduled  banks.  Some  of
 the  more  important  powers  of  Reserve
 Bank  are  given  below:

 (i)  All  banks’  in  the  private  sec-
 tor  are  required  .to  obtain  a  licence
 from  the  Reserve  Bank  for  carrying
 on  banking  business,
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 (ii)  They  may  open  branches
 only  after  obtaining  a  licence  for
 doing  so  from  the  Reserve  Bank.

 (iii)  The  terms  of  appointment  of
 the  Chairman  of  each  bank  are  re-
 quired  to  be  approved  by  the  Re-
 serve  Bank.

 (iv)  All  banks  including  public
 sector  banks  are  inspected  periodi-
 cally  by  the  Reserve  Bank  to  make
 an  assessment  of  the  bank's  invest-
 ment  and  lending  policies,  the  state
 of  its  assets,  its  earning  capacity,
 the  quality  of  its  management  and
 compliance  with  the  relevant  pro-
 visions  of  law.

 (v)  On  the  basis  of  the  findings  of
 this  inspection,  Reserve  Bank  has
 powers  to  issue  appropriate  direc-
 tives  to  a  functioning  bank  and

 effect  changes  in  its  management.

 2.  In  addition  to  this,  under  the  law,
 Government  has  also  the  power  to
 acquire  the  undertakings  of  any  bank-
 ing  company  under  certain  specified
 conditions,  and  may  also  direct  Re-
 serve  Bank  to  take  up  a  special  _  in-
 spection  of  any  banking  company  and
 if,  after  examining  the  Inspection  Re-
 port,  it  is  satisfied  that  the  affairs  of
 the  bank  are  being  conducted  to  the
 detriment  of  the  interest  of  its  deposi-
 tors,  it  may  issue  a  Moratorium  on
 the  functioning  of  the  bank  and  way
 even  direct  Reserve  Bank  for  winding
 up  or  compulsory  merger  of  the  bank
 with  other  banks.

 (c)  and  (d).  Reserve  Bank  of  India
 have  reported  that  they  have  no  infor-
 mation  regarding  the  payment,  if  any,
 made  by  banks  to  the  Congress  Party
 during  the  last  3  years.

 (e)  Government  has  no  such  propo-
 sal  under  consideration.

 Import  of  Raw  Jute  from  Bangladesh
 or  Thailand

 4520.  SHRIMAT]  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  COM-
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 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state
 whether  Government  propose  to  im-
 port  raw  jute  from  Bangladesh  or
 Thailand?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  MOHAN
 DHARIA):  There  is  no  such  proposal
 under  consideration  at  present.

 Experts  to  E.E.C.  and  Western  Coun-
 tries

 4521.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  the  total  export  for  the  years
 975  and  876  with  the  E.E.C.  coun-
 tries  and  other  western  countries  and
 details  thereof;

 (b)  the  total  export  for  the  years
 ‘1975,  976  with  the  Socialist  Coun-
 tries  and  details  thereof;

 (९)  whether  Government  intend  to
 have  export  with  North  Korea,
 Vietnam,  Cuba,  Mozambique  and
 Angola;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DRARIA):  (a)  and  (d).  A  statement
 is  laid  on  the  Table  of  the  Sabha.
 [Placed  in  Library.  See  No.  LT—-804/
 77).

 (c)  India  exports  its  products  to  all
 these  countries  except  Angola.  Trade
 with  Angola  is  yet  to  develop.

 Tourist  Centres  in  Orissa

 4522,  SHRI  D.  AMAT:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  names  of  tourist  centres  in
 Orissa;
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 (0)  whether  it  is  proposed  to  in-
 clude  some  more  places  in  the  exist-
 ing  list  of  tourist  centres;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  There  are  seve-
 ral  places  in  Orissa  which  can  be  deve-
 loped  as  tourist  centres.  However,
 tourist  centres  where  facilities  by  way
 of  accommodation,  iransport  and
 tourist  bureaux  have  been  providcd
 in  various  Plan  periods  in  the  Central
 Sector  are  Bhubaneswar,  Puri,  Kon-
 ark,  Sambha,  Chilka  Lake.  Rourkela
 and  Hirakud.

 (b)  For  the  present  the  devolpment
 of  tourist  facilities  is  being  taken  up
 only  at  Bhubaneswar,  Puri,  Konark
 and  Chilka  Lake  due  mainly  to  con-
 straint  on  resources  and  other  priori-
 ties.

 (c)  Does  not  arise.

 Loans  advanced  by  Nationalised
 Banks  to  Agriculturists  in  Orissa

 4523.  SHRI  D.  AMAT.  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  the  amount  of  loans  advanced

 by  the  nationalised  banks  to  agri-
 culturists  in  Orissa  during  the  last
 two  years;  and

 (b)  whether  any  evaluation  has
 been  done  in  regard  to  increase  in

 production,  ig  so,  the  facts  thereof?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  The  amounts  of  out-

 standing  advances  by  the  public  sector

 banks  (including  nationalised  banke)
 for  agricultural  purposes  in:  Oriesa  86
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 at  the  end  of  December,  975  and  i976
 are  as  under:

 (Rs.  lakhs)

 December  December
 7975  976

 A.  State  Bank  of  India
 Group
 Direct  35258  687  “09

 Indirect  हे  89°35  29  77

 447  93  76  26

 B.  Nationalised  Banks

 Direct  275  23  330  °43

 Indirect  239  54  408  80

 454°77  739  23

 Total  of  A  &  B  I455°49 896 -  70

 (9)  No  general  evaluation  of  the
 impact  of  bank  credit  on  agricultural
 production  has  been  made  by  _  the
 public  sector  banks.  The  Government

 has,  however,  requested  all  the  public
 sector  banks  to  initiate  suitable  action
 for  collection  and  maintenance  of  in-
 formation  about  the  vital  impact  of
 bank  credit.

 Amount  Donated  by  Nationalised
 Banks  during  Emergency

 4524.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  the  amount  donated  by  each
 nationalised  bank  to  the  Congress
 Party  during  the  period  of

 emergency:

 (b)  the  amount  advanced  by  each
 nationalised  bank  to  leaders  of  poli-
 tical  parties  and  to  the  firms  belong-
 ing  to  the  leaders  of  political  parties
 to  which  they  belonged;  and
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 (c)  whether  Government  propose
 to  order  an  inquiry  into  the  working
 of  the  nationalised  banks  during  the
 period  of  emergency?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  Nineteen  out  of  the
 twenty  two  public  sector  banks  whose
 replies  have  been  received  have  repor-
 ted  that  they  have  not  donated  any
 amount  to  the  Congress  Party  during
 the  period  of  emergency.

 (b)  'The  banks  have  reported  that
 the  term  leaders  of  political  parties  is
 not  very  precise  and  as  such  it  will
 be  difficult  for  them  to  find  out  which
 of  their  borrowal  accounts,  number-
 ing  about  59  lakhs  at  the  end  of  Decem-
 ber,  1975,  belong  to  leaders  of  political
 parties  or  firms  belonging  to  them.

 (c)  Government  have  no  proposal  to
 institute  any  enquiry  into  the  working
 of  nationalised  banks  the  period  of
 emergency.

 Steps  taken  to  Clear  off  the  Surplus
 Rubber

 4525.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  _  state  the  steps
 taken  by  the  Government  to  clear  oft
 the  surplus  rubber  and  keep  the  price
 line  to  help  the  small  growers?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  The  problem  of  surplus
 rubber  begain  to  be  specially  felt  in
 1976-77,  The  prices  of  rubber  fell  to
 comparatively  low  levels  during  that
 period.  To  meet  the  situation,  Gov-
 ernment  sanctioned  the  export  of
 surplus  rubber  which  was  estimated  at
 21,000  tonnes.  Of  this,  about  15,000
 tonnes.  have  already  been  exported
 and  as  a  consequence,  prices  which
 had  fallen  to  the  statutory  minimum
 price  level  Rs.  520/-  per  quintal  of
 RMA-I  grade  appreciated  to  Rs.  620/-
 per  quintal  now.  Government  are  also
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 actively  considering  revising  the  mini-
 mum  price.

 Directions  to  State  Governments  Re-
 garding  Separation  of  Accounts  from

 Audit

 4526.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  AND  RE.
 VENUE  AND  BANKING  be  pleased  to
 State:

 (a)  whether  the  Government  of
 India  had  issued  directions  to  the
 State  Governments  to  complete’  the
 separation  of  Accounts  from  Audit  by
 3ist  October,  1977;

 (b)  if  so,  the  present  position  of
 this  proposal  and  whether  Govern-
 ment  propose  to  make  any  change  in
 polics  in  this  regard;  and

 (c)  whether  the  terms  and  condi-
 tions  of  service  of  the  audit  personnel
 likely  to  be  transferred  to  the  State
 “overnments  consequent  on  separation

 of  Accounts  will  be  finalised  and  pub-
 lisheg  in  advance?

 MINISTER  OF  FINANCE
 REVENUE  AND  BANKING

 (SHRI  H.  M.  PATEL):  (a)  No,  Sir..
 Secticn  10  of  the  Comptroller  and
 Audito:-General's  (Dutiees.  Powers  and
 Conditions  of  Service)  Act,  97l,  as
 amended  in  April,  1976.  empowers  the
 Goverr.or  of  a  State  to  taxe  over.  with
 the  previous  approval  of  the  President
 and  after  consultation  with  the  Com-
 ptroher  and  Auditor  Gentral  ot  India

 accounting  functions  from  the  Com.
 ptroller  and  Auditor  Gentral  of  Incia

 and  thus  separate  accounts  from  aucit.
 Against  the  background  of  the  depart-
 mentalisation  of  accounts  in  the  Cen-
 tral  Ministries,  the  Government  of
 India  wrote  to  the  State  Governments
 in  November  1976,  suggesting  the  im-
 plementation  in  the  States  of  the
 Similar  reform  of  separation  of  ac-
 counts  from  audit.  It  was  left  to  the
 State  Governments  to  take  the  initia-
 tive  and  send  to  the  Central  Govern.
 ment  comprehensive  proposals  cover.
 ing  technical  administrative  and  per-
 sonnel  aspects  connected  therewith.

 THE
 AND
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 (b)  Proposals  for  separation  of  ac-
 counts  from  audit  have  been  received
 from  some  States  and  are  under  con-
 sideration  in  consultation  with  the
 Comptroller  and  Auditory  General  of
 India.  While  according  approval  of
 the  Government  of  India  to  the  pro-
 posals  sent  by  State  Governments  for
 separation  of  accounts  from  audit,  it
 will  be  ensured  that  the  existing  terms
 and  conditions  of  service  as  well  as
 scales  of  pay  of  the  staff  in  the  Audit
 Department  are  Satisfactorily  safe-
 guarded  in  the  event  of  their  trans-
 fer  to  the  State  Government,  The
 Comptroller  and  Auditor  General  of
 India  will  also  be  consulted  in  each
 case.  before  according  approval  by
 the  Central  Government.

 (c)  The  terms  and  conditions  of
 service  offered  by  the  State  Govern-
 ment  to  the  Audit  personnel  in  the
 event  of  separation  of  accounts  from
 audit  and  their  transfer  to  the  State
 Governments  will  be  settled,  in  ad-
 vance.

 Encashment  for  attending  office  on
 Gazetteg  polidays

 4527.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of
 FINANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  whether  Government  are  con-
 siderirg  to  modify  the  present  policy
 of  paying  overtime  in  cash  for  attend-
 ing  office  on  Gazetteg  holidays  by  the
 Central  Government  employees;  and

 (b)  if  so,  what  are  the  reasons  and
 how  the  employees  woulg  be  compen-
 sated?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Under  the  latest  economy  instructions
 Central  Government  non-industrial
 empiovees  required  to  attend  office  on
 Sundays  and  holidays  should  be  gran.
 ted  compensatory  leave  only  and  not
 overtime  allowance.  This  has  been  done
 for  effecting  the  utmost  economy  in
 administrative  expenditure  of  Govern-
 ment.  There  is  no  proposal  to  modify
 this  decision.

 {
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 Permits  to  Import  Synthetic  Yarn

 4528.  SHRI  MADHAVRAO  ~  SCIN.
 DIA:  Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  be  pleased  to  state:

 (a)  whether  permits  to  import  syi-
 thetic  yarn  of  different  kinds  were
 given  to  Units  that  manufacture  syn-
 thetic  textiles;

 (b)  if  so,  to  whom  such  _  permits
 were  given  during  the  last  three
 years  and  in  what  quantities;

 (c)  what  was  the  quantity  actually
 imported  against  such  permits  quring
 the  above  period;  and

 (d)  wha;  effect  the  shortfall  in  the
 import.  if  any,  had  on  the  selling  price
 of  synthetic  textiles?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  MOHAN
 DHARIA):(a)  Import  of  nylon  filament
 varn  for  manufacturers  of  synthetic
 textiles  has  been  permitted  since
 9/2/\977  and  the  import  is  canalised
 through  the  State  Trading  Corporation.

 (b)  to  (dad).  No  actual  user  licences
 for  imiort  of  nylon  varn  were  issued
 during  the  last  three  financial  years.
 Due  to  shortage,  the  prices  of  nylon
 yarn  have  gone  up  during  the  last  few
 months.  Adequate  imports  are  expec-
 ted  to  materialise  during  the  current
 vear  bringing  down  the  prices  to  re-
 asonable  levels.

 विदेशों  में  भतपूर्व  मन्त्रियों  के  बेक  खाते

 4529.  श्रो  भनोराम  बागड़ी  :  क्‍या

 वित्त  तथा  राजस्व  श्रोर  बेंकिग  मन्ती  यह

 बताने  की  कृपा  करेंगे  कि  et

 (क)  इंदिरा  सरकार  के  किन-कित

 मन्त्रियों  के  विदेशों  भें  बैंक  खाते  हैं;
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 दख)  ये  खाते  किस-क्सि  देश  में  और

 किस  किस  बैक  में  है;

 (ग)  प्र येक  भूतपूर्व  मन्त्री  की  सम्पत्ति

 का  मूल्य  क्‍या  है;

 (घ)  क्या  विदेशी  बैंकों  में  खाते  खोलने”

 से  पूर्व  भारतीय  रिजर्व  बैंक  की  पूर्वानुमति
 प्राप्त  की  गई  थी  और  यदि  नहीं,  तो  भारतीय

 रिजवं  बैंक  की  प्रनुमति  न  लेने  के  क्या  कारण.

 हैं;  और

 (ख)  भूतपूर्व  मन्त्रियों  की  विदेशों  में

 जमा  धनराशियों  को  भारत  में  लाने  के  लिये

 भारत  सरकार  क्‍या  कार्यवाही  कर  रही  है

 और  तत्सम्बन्धी  व्यौरा  क्‍या  है  ?

 वित्ताँ तथा  राजस्व  और  बकिंग  सन्‍्त्रो

 (६ |  एच०  एम०  पटेल)  :  (क)  और  (ख)

 डाक्टर  कर्ण  सिंह  का  यूनाइटेड  किगडम, में
 ग्रिडलेज  बैंक  लिपिटेड  में  खाता  है  और  श्री

 एच०  एम०  तिवेदी  का  अपनी  पनी  श्रीमती

 जे०  एच०  त़िवेदी  के  साथ  यूनाइटेड  किगंडम

 में  लायड्स  बैंक  लिमिटेड  में  संयुक्त  खाता  है  i

 (ग)  यह  सचना  त्प्व्ल  रप्ल्ध  नहीं

 है  श्रौर  इकटठी  की  जा  रही  है  t

 (घ)  उपर्यक्त  दोनों  खाते,  वर्ष  946

 में  यूनाइटेड  किगडम'  और  स्टलिंग  क्षेत्र  के

 देशों  के  साथ  मुद्रा  सम्बन्धी  लेन  देन  पर

 विदेशी  मुद्रा  नियन्त्रण  प्रतिबन्ध  लागू  किए
 जाने  से  से  पहले  खोले  गये  थे  श्लौर  इसलिए

 इस  मामले  में  भारतीय  रिजर्व  बैंक  से  अनुमति
 लेना  जरूरी  नहीं  था  t  लेकिन  यूनाइटेड  किगडम

 के  साथ  लेनदेनों  पर  प्रतिबन्ध  लगा  दिये  जाने

 के  बाद  भारतीय  'रिजवें  बैंक  द्वारा  इन  दोनों

 व्यक्तियों  को  ये  खाते  रखने  के  लाइसेंस  जारी

 कर  दिये  गये  हैं  |

 (ड)  भारतीय  रिजर्व  बैंक  ने  इन

 भूतपूर्व  मन्त्रियों  डाक्टर  कर्ण  सिंह  भोर  श्री

 एच०  एम ०  तिवेदी  को  श्रधिक  से  श्रधिक
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 क्रमश:  500  पौण्ड  शौर  00  पौण्ड  तक  की

 रकम  जमा  रखने  की  ग्रनुमति  इस  निदेश  के

 साथ  दी  है  कि  इन  रकमों  से  जितनी  भी  रकम

 'भधिक  होगी  वह  भारत  मंगा  ली  जाएगी  1

 'उच्चयोगपतियों  हारा  काला  धन  इकट॒ठा  किया

 जाना

 4530.  श्री  मनोराम  बागड़ी  :  क्या

 “बित्त  तथा  तथा  राजस्व  शौर  चेकिंग  सन्‍त्रीं  यह
 बताने  की  क्ृपा  करेंगे  कि  :

 (क)  उन  उलद्योगपतियों  के  नाम  क्‍या

 'हैं,  जिनके  विरुद्ध  भारत  सरकार  ने  पिछले

 पांच  वर्ष  के  दौरान  जांच  कराई;

 (ख)  उन  उद्योगपतियों  के  नाम  क्‍या

 हैं,  जिनके  विरुद्ध  काला  धन  इकट्ठा  करने

 अथवा  सरकारी  नियमों  का  उल्लंघन  करने  के

 आरोप  थे;  और

 (ग)  क्‍या  सरकार ने  प्रत्येक  मामले  की

 प्री  तरह  छानबीन  की  है  और  यदि  हां,  तो
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 उनक़े  बिरुद्ध  की  गई  कार्यवाहों  का  व्यौरा

 क्‍या  है?

 वित्त  तथा  राजस्व  ओर  बेकिंग  सन्‍्त्रो

 (थो  एज०  एम०  पढेल)  :  (क)  से  (ग)

 जैसी  कि  मांग  की  गई  है,  अआयकर  विभाग  ऐसे

 सभी  मामलों  की,  जिसमें  'उद्योगपतियों'  के

 मामले  भी  शामिल  हैं,  जांच  कर  रहा

 है,  जिनमें  कर-अप  वंचन  किये  जाने

 का सन्देह  है।  चतेमान  में  उपलब्ध  सूचना  के

 अ्रनुसार,  वर्ष  97I-72  से  975-76  तक

 के  5  वर्षों  की  विधि  में  क्रय/धन  को  छिपाने

 के  कारण  लगाये  गये  अर्थदष्डों  की  संख्या

 श्रौर  भ्राय/धन  को  छिपाने  के  मामलों  में  चलाये

 गये  मुकदमों  तथा।/अथवा  भारतीय  दण्ड  संहिता

 से  सम्बन्धित  अपराधों  की  संख्या  निम्नानुमार

 थी  :--

 वित्तीय  वर्ष  97I-72  1972-73  1973-74  1974-75  975~—76

 ma  को  छिपाने  के

 कारण  लगाये  गये  श्र्थ-

 दण्डों की  संख्या  805]  2407  826  8234

 घन  को  छिपाने  के

 कारण  लगाये  गये  अ्थ-
 दण्डों  की  संख्या  593  368  833  995  908

 -अभिशोजनों  की  संख्या  3  08  6l  l]

 यदि  माननीय  सदस्य  किसी  खास  मामले  (मामलों)  के  सम्बन्ध  में  सूचना  चाहते  हैं  तो  उसे

 'एकच्नित  करके  प्रस्तुत  क्रिया  जा  सकता  है  ।
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 ‘Possibilities  of  Attracting  Foreign
 Tourists  of  Middle  and  Lower  Classes

 453l.  SHRI  S.  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  TOURISM
 AND'  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  our  efforts  for  promst-
 ing  tourism  are  in  the  main  directed
 to  catering  to  the  needs  of  the  foreign
 tourists  of  affluence;

 (b)  whether  Government  have  con-
 sidered  the  possibilities  of  attracting
 foreign  ‘tourists  of  the  middle  and
 lower  classes,  so  as  to  facilitate  large
 inflow  of  tourist  traffic;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  provide  minimum  amenities
 at  very  reasonable  rates  in  the  shape
 of  accommodation,  good  foog  and  other
 amenities  laying  particular  emphasis
 on  the  tourist  need  for  understanding
 Indian  culture  and  art?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  to  (c).  It  has
 always  been  the  endeavour  of  the
 Government  to  promote  the  visit  of
 international  tourists  of  different  in-
 come  levels  to  India.  With  this  end  in
 view  the  consfruction  of  medium  and
 low-priced  accommodation  by  way  of
 tourist  bungalows,  youth  hostels,
 traveilers  lodges,  and  the  development
 of  camping  sites  have  been  provided/
 proposed  in  the  Central  Sector  in  the
 earlier/current  Plan  periods.  Besides
 the  above,  the  tourist  bungalows  con-
 structed  in  the  State  Sector  are  also
 available  for  use  hy  international
 tourists.  ‘The  above  accommodation  is

 provided  at  places  of  historical,
 archaeological.  scenic  and  religious  im-

 portance  to  the  international  tourists
 to  visit  centres  of  Indian  art  and  cul-
 ture.

 Similarl.-,  conducted  sightseeing
 coach  tours  are  being  operated  by  the
 India  Toursim  Development  Corpora-
 tion  and  State  Transport  or  Tourism
 Corvorations  to  enable  less  affluent
 tourists  to  visit  centres  of  our  cultural
 heritage  and  natural  beauty.
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 The  ‘Discover  India’  air  fare  and
 youth  fare  introduced  by  the  Indian
 Airlines  and  ‘Indrail  Passes’  offered

 by  the  Railways  are  yet  other  amenities
 which  international  tourists  of  all  in-
 come  levels  can  avail  of.

 Random  Sample  Study  of  Loan  policy
 of  Selecteq  Branches  of  Nationalised.

 Banks

 4532.  SHRI  8.  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  _  be
 pleased  to  state:

 (a)  whether  Government  have  made
 a  random  sampling  study  of  certain
 selected  branches  of  the  nationalised
 banks  to  ensure  that  their  loan  policy
 Subserves  the  main  objectives  of

 nationalisation;  and

 (b)  the  results  of  such  a  study  .f
 so  made?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 While  no  study  as  such  of  the  loaning
 policies  followed  by  the  branches  of
 public  sector  banks  has  been  conduc-
 ted,  these  branches  have  been  func-
 tioning  within  the  framework  of  the
 Overall  credit  and  banking  policies
 formulated  by  the  Government  and

 the  Reserve  Bank.  The  overall  perfor-
 mance  of  the  public  sector  banks  in
 the  context  of  the  national  priorities:
 has  also  been  under  continual  watch
 of  the  Government.  As  a  result  of  the
 concerted  efforts  made  by  the’  public
 sector  banks  to  assist  small  borrowers,
 their  outstanding  advances  to  the
 neglected  sectors  of  Agriculture,  Small
 Scale  Industry,  Road  Transport,  Pro-
 fessional  and  Self-employed  persons,
 Retail  trade  and  Small  Business  etc.
 have  increased  from  Rs.  44l  crores  in-
 volving  2.60  lakh  borrowal  accounts
 and  accounting  for  4.9  percent  of  their
 aggregate  advances  in  June  969  to
 Rs.  3036  crores  involving  62.2  lakh
 borrowal  accounts  and  accounting  for
 27.3  per  cent  of  their  aggregate  advan-
 ces  as  at  the  end  of  December  1976...
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 National  Public  Distribution  Policy

 4533.  SHRI  S.  D.  SOMASUNDA-
 RAM:

 SHRI  MUKHTIAR'  SINGH
 MALIK:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-

 -OPERATION  be  pleased  to  state:

 (a)  whether,  as  stateq  in  Parlia-
 ment,  Government  propose  to  imple-
 ment  a  national  public  Distribution

 -Policy  for  making  available  essential
 “commodities  equitably  to  all  sections
 ‘of  society  at  reasonable  rates;

 (b)  the  time  limit  for  formulation
 -and  implementation  of  the  Policy;
 and

 (c)  whether  Government  have  taken
 into  accoury  the  urgent  need  for
 quicker  implementation  of  the  policy

 ‘so  that  even  the  remotest  tribal  in
 ‘the  country  can  get  his  requirements,
 “without  being  fleeced  by  profiteers?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-

 ‘OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  Yes,  Sir.  The
 proposals  in  regard  to  the  permancnt
 public  distribution  system  for  essential
 commodities  are  likely  to  be  finalised
 in  the  next  three  months.

 (c)  The  proposals  are  intended  to
 ‘cover  the  population  in  remote  tribal

 areas  also  to  prevent  their  being
 fieeced  by  profiteers,

 Multinational  Companies  Dealing  in
 Export  of  Marine  Products

 4534.  SHRI  AHMED  M.  PATEL:
 ‘Will  the  Minister  of  COMMERCE  AND
 ‘CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  names  of  multinational  com-
 panies  having  branches  in  India  which
 are  dealing  in  the  export  of  marine

 products;

 (b)  the  name  of  the  countries  with
 “which  they  are  attached;

 JULY  22,  977  Written  Answers  l0d

 (९)  the  amount  ot  the  marine  pro-
 ducts  exported  during  the  last  three
 years  ard  de‘ails  of  the  products;  and

 (d)  the  names  of  the  countries  to
 whom  exported?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  to  (d).  A  statement  is
 attached  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-805/77].

 Air  Services  closed  down  in  Gujarat

 4535.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  number  and  other  particu-
 lars  of  air  services  closed  down  during
 the  last  two  years  in  Gujarat  State;

 (b)  the  reasons  for  their
 and

 closute;

 (c)  whether  Government  are  con-
 sidering  to  restart  it?

 THE  MINISTER  OF
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 No  air  services  to  cities  in  Gujarat
 were  discontinued  by  Indian  Airlines
 during  the  last  two  years.

 TOURISM

 (b)  and  (c).  Do  not  arise.

 Integrated  Textile  Policy

 4536.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  integrated  textile  policy
 baseq  on  8  remunerative  price  of
 cotton  for  the  growers  and  fair  price
 of  cloth  for  the  consumers;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  formulation  of  a  co-
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 ordinated  textile  policy  is  under  active
 consideration.

 4
 {b)  Does  not  arise.

 Purchase  of  Shellac  by  S.T.C,

 4537.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state:

 (a)  whether  the  State  Trading  Cor-
 Poration  has  decideq  to  purchase
 shellac  in  the  open  market  during  the
 current  year;

 (b)  if  so,  the  quantity  and  mode  of
 purchase  thereof;  and

 (c)  what  ig  the  export  target  fixed
 for  shellac  for  the  current  year’

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (b)  The  quantity  of  Shellac  pur-
 chased/arrangements  finalised  for  pur-
 chase  during  the  current  year  so  far
 is  035  Mts.  Purchases  are  made  on
 the  basis  of  competitive  offers  from
 dependable  suppliers.  However,  this
 is  distinct  from  purchase  of  Seedlac
 by  STC  from  Bihar  and  West  Bengal
 State  Agencies.  The  target  of  pur-
 chase  of  seedlac  for  1977-78  is  5,500
 Tonnes.

 (c)  The  export  target  fixed  for
 shellac  during  the  current  year  is
 10,000  Tons  in  all  forms.

 Setting  up  of  a  Committee  on  Work-
 ing  of  LT.D.C.

 4538.  SHRI  MUKHTIAR'  SINGH
 MALIK:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  Government's  consideration  to
 set  up  a  committee  to  examine  the
 working  of  the  India  Tourism  Deve-
 lopment  Curporation  and  to  suggest
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 ways  and  means  to  attract  more
 tourists  to  India;

 (b)  if  so,  what  will  be  the  composi-
 tion  of  the  saiq  committee;  and

 (c)  the  time  by  which  it  will  be
 constituted?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  No,  Sir.
 There  is  at  present  no  proposal  to
 set  up  a  new  committee  to  examine
 the  working  of  the  India  Tourism
 Development  Corporation.  A  Com-
 mittee  on  restructuring  of  the  I.T.D.C.
 was,  however,  set  up  in  i974,  and  its
 report  is  expected  shortly.

 (b)  and  (c).  Do  not  arise,

 Chairman  of  Air  ludia

 4539.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Chairman  of  Air
 India  has  all  along  remained  the  same
 person  since  the  inception  of  Air
 India;  and

 (b)  if  so,  when  is  his  present  term
 expiring  and  whether  Government
 propose  to  further  renew  his  term?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Yes,
 Sir.

 b)  The  present  term  of  the  Board
 of  Air  India  including  its  Chairman
 is  upto  3ist  January,  1978.  The
 question  of  reconstituting  the  entire
 Board  is  under  Government's  con-
 sideration.

 Reviewing  of  the  scheme  of  Separa-
 tion  of  Accounts  from  Audit

 4540.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  are  acti-
 vely  considering  the  question  of  Re-
 view  and  Reversal  of  the  scheme  of
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 Separation  of  Accounts  from  Audit;
 and

 (b)  if  so,  the  broad  features  there-
 of?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Presum-

 ably  the  reference  is  to  the  scheme  3
 Separation  of  Accounts  from  Audit  of
 the  Centre.  Government  is  not  con-
 sidering  reversal  of  the  scheme.

 (b)  Broad  features  of  the  scheme
 are  indicated  in  the  statement  attach-
 ed.

 Statement

 Broad  features  of  the  Scheme  of
 Separation  of  Accounts  from  Audit  at

 the  Centre

 Under  the  system  of  accounting
 prevalent  prior  to  separation  of
 accounts  from  audit,  all  payments  were
 made  and  Government  dues’  were
 collected  through  district  treasuries
 and  sub-treasuries  and  accounts  were
 compiled  by  the  combined  Audit  and
 Accounts  offices  functioning  under  the
 Comptroller  and  Auditor  General.
 With  a  view  to  improving  financial
 administration,  particularly  in  the
 context  of  effective  jmplementation  of
 Plan  Schemes,  Government  decided  to
 separate  audit  from  accounts  and  to
 introduce  departmentalised  accounting
 system  in  Central  Ministries/Depart-
 ments  in  a  phased  manner  beginning
 from  April  1976.  The  main  objective
 behind  the  departmentalisation  of
 accounts  was:—

 (a)  to  make  timely  and  accurate
 accounting  information  available  to
 each  Ministry/Department  to  assist
 in  formulation,  implementation  and
 monitoring  of  Plan  projects;  and

 (b)  to  ensure  better  employee  and
 Public  satisfaction  by  prompt  pay-
 ment  of  personal  claims  of  employees
 and  providing  better  facilities  to  the
 public  fcr  payment  of  Government
 dues.

 2.  The  salient  features  of  the  Depart-
 mentalised  Accounting  system  are:

 JULY  22,  977  Written  Answers  I92

 (i)  The  Secretary  of  each  Minis-
 try/Department  is  the  chief  account-
 ing  authority  for  the  Ministry/
 Department  and  discharges  this  res-
 ponsibility  through  the  Financial
 Adviser;

 (ii)  A  separate  and  self-contain-
 ed  Accounting  Organisation  under  a
 Principal  Accounts  Officer  assisted
 by  one  or  more  Pay  and  Accounts
 Officer  has  been  set  up  in  each
 Ministry  and  major  functional
 Departments.  The  Pay  and  Accounts
 Offices  are  responsible  for  making
 payments  after  pre-check,  account-
 ing  of  Departmental  receipts,  com-
 pilation  of  accounts  of  receipts  and
 expenditure  and  maintenance  of
 Provident  Fund  accounts  of  emplo-
 yees.  However,  the  responsibility
 of  accounting  of  payment  of  pen-
 sions  has  not  yet  been  taken  over
 by  the  Departmentalised  Accounts
 Organisation  and  continues  to  re-
 main  with  the  Comptroller  and
 Auditor  General;

 (iii)  Chéque  drawing  powers  have
 also  been  given  to  a  number  of
 departmental  officers  in  order  to
 expedite  payments  on  account  of
 personal  claims  of  employees  and
 contingent  expenditure;

 (iv)  All  payments  are  made  and
 receipts  realised  through  selected
 public  sector  banks—one  Bank  being
 nominated  for  each  Ministry/De-
 partment.

 (v)  In  order  to  provide  more  faci-
 lities  to  tax-payers,  a  system  of
 collection  of  direct  and  indirect

 taxes  through  Public  Sector  Banks
 has  been  introduced  throughout  the
 country;

 (vi)  An  organisation  under  the
 Controller  General  of  Accounts  has
 been  set  up  as  part  of  the  Ministry
 of  Finance  with  respomrsibility  ‘or
 setting  up  and  maintaining  a  techni-
 cally  sound  accounting  system  in  the
 Departmentaliged  Accounts  Orga-
 nisation.  From  Ist  April,  1977,  the
 Controller  General  of  Accounts  will
 be  responsible  for  consolidation  of

 Civil  Accounts  of  the  Government
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 of  India.  He  will  also  consolidate
 the  Approprfation  Accounts  (from
 1976-77  Accounts)  of  all  the  Minis-
 tries  for  presenting  the  same  to
 Parliament  after  certification  by  the
 Comptroller  and  Auditor  General;

 (vii)  With  a  view  to  making
 accounting  an  effective  too]  of
 management,  a  high-level  Advisory
 Committee  has  been  set  up  under
 the  Chairmanship  of  the  Finance
 Minister  to  assist  the  Ministries  De-

 partments  in  evolving  suitable  ac-

 counting  and  management  informa-
 tion  system  for  programming,  moni-
 toring  and  evoluation  of  Plan  Sche-
 mes  and  for  improving  budgetary
 control.

 3.  Under  the  scheme  of  Depart-
 mentalisation  of  Accounts,  as  the  Pay
 and  Accounts  offices  function  as  part
 and  parcel  of  the  Ministry/Department
 concerned,  claims  and  dues  are  checked
 and.  paid  expeditiously.  Monthly
 accounts  are  now  available  to  tne

 Ministries/Departments  concerned
 before  the  end  of  the  following  month
 and  this  facilitates  better  budgetary
 and  expenditure  control.  The  facility
 of  payment  of  Government  dues

 through  Public  Sector  Banks  has  con-

 siderably  added  to  the  convenience  of
 the  general  public,  resulting  in  greater
 public  satisfaction.

 AIR  Passengers  from  Ahmedabag  to
 Bombay  or  Delhi

 454l.  PROF.  P.  G. MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  large  number  of  passengers  tra-

 velling  from  Ahmedabaq  to  either
 Bombay  or  Delhi  are  greatly  incon-
 venienced  and  often  handicapped  by
 the  fact  that  only  one  aircraft  flies

 to  and  from  Ahmedabad  and  Bombay
 instead  of  the  two  flying  earlier  and
 that  the  aircraft  for  Anmedabad-Delhi
 flies  in  the  evening  instead  of  in  the

 morning;  and

 (b)  if  so,  the  prompt  remedial  steps
 Government  propose  to  take  to  im-
 prove  the  situation?

 703  LS—7.
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and
 (b).  Yes,  Sir.  Indian  Airlines  will
 examine  the  possibility  of  operating
 a  daily  morning  service  on  the  Delhi/
 Ahmedabad/Bombay  sector,  in  _  its
 Winter  Schedule  effective  November,
 1977.

 Disclosure  under  Voluntary  Disclosure
 Scheme

 4542,  PROF.  P.  5.  MAVALANKAR:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  the  persons  who  have  declared
 undisclosed  income  under  the  Volu-
 ntary  Discloure  Scheme  of  over
 Rs.  5  lakhs  and  wealth  of  over  Rs.  5
 lakhs:  and

 (bo)  how  many  of  them  are  known
 to  be  the  smugglers,  their  ntmes  and
 the  amounts  disclosed  by  the  indivi-
 duals  under  the  Income-tax  and
 Wealth-tax?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  The
 Voluntary  Disclosure  og  Income  and
 Wealth  Ordinance,  975  (now,  Volun-
 tary  Disclosure  of  Income  and  Wealth
 Act,  976)  provided  for  voluntary  dis-
 cloure  of  income,  in  cases  other  than
 cases  of  search  and  seizure,  under
 Section  3(l),  disclosure  of  income  in
 cases  of  search  and  seizure  under
 section  4(l),  and  disclosure  of  wealth
 under  section  5(l).

 So  far  as  declarations  under  section
 3(l)  are  concerned,  section  42  stipu-
 lates,  inter  alia,  that  all  particulars
 contained  therein  shall  be  treated  as
 confidential  and  no  public  servant
 shall  disclose  them  except  to  an  officer
 employed  in  the  execution  of  any  of
 the  Acts  mentioned  in  sub-section  (t)
 of  section  8  or  the  Wealth-tax  Act  or
 to  any  officer  appointed  by  the  Com-
 ptroller  and  Auditor  General  of  India
 or  the  Central  Board  of  Direct  Taxes
 to  audit  income-tax  receipts  or
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 refunds.  It  will,  therefore,  be  a  breach
 of  the  provisions  of  section  72  to
 furnish  details  of  persons  who  have
 declared  undisclosed  income  of  over
 Rs.  5  Jakhs  under  section  3(1).

 Requisite  information  with  regard  to
 declarations  under  sections  4(l)  and
 5()  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 (b)  Smugglers  were  liable  to
 detention  under  the  Conservation  of
 Foreign  Exchange  and  Prevention  of
 Smuggling  Activities  Act,  1974.
 Subject  to  the  conditions  prescribed
 in  section  2l  of  the  Voluntary  Dis-
 closure  of  Income  and  Wealth  Act,
 976  no  disclosure  could  be  made  by
 any  person  jin  respect  of  whom  an
 order  of  detention  had  been  made
 under  the  Conservation  of  Foreign
 Exchange  and  Prevention  of  Smuggl-
 ing  Activities  Act,  ‘1974,

 Concessions  for  giving  Employment  to
 Staff’s  Children  of  State  Bank  of

 India

 4543.  SHRI  OM  PRAKASH
 TYAGI:  Will  the  Minister  of
 FINANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  whether  his  Ministry  as  re-
 ceived  any  representation  recently
 from  the  Members  of  Parliament  that
 some  concessions  for  giving  employ-
 ment  to  Staff’s  children  of  State  Bank
 of  Indie,  Delhi  Circle,  be  given  who
 voluntarily  offered  and  performed
 outdowr  duties  in  border  area  during
 Indo-Fakistan  War;

 (b)  whether  Government  has  direc-
 ted  the  State  Bank  of  India  to  give
 such  concessions  to  the  children  606
 such  staff  members  in  providing  them
 with  suitable  assignments  in  the
 Bank;  and

 (९)  if  not,  the  reasons  therefor
 and  steps  taken  by  Government  ६0
 safeguard  the  interest  of  the  families
 of  such  staff  members?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
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 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 While  Government  have  not  receiv-
 ed  any  representation  recently  from
 Members  of  Parliament  for  giving
 concessions  in  employment  to  chil-
 dren  of  staff  of  State  Bank  of  India,
 Delhi  Circle  who  voluntarily  offered
 and  performed  out-door  duties  in
 border  areas  during  Indo-Pakistan
 War,  two  Members  of  Parliament  had
 written  to  Government  in  April/May,
 976  recommending,  as  a  special  case
 the  employment  of  the  daughter  of  an
 employee  of  State  Bank  of  India  who
 had  worked  in  border  areas  during
 Indo-Pakistan  War,  1965.  Since  the
 Government  have  not  extended  any
 concessions/relaxations  for  the
 children  of  such  employees,  these
 requests  were  not  acceded  to.

 Import  duty  on  Pesticides

 4544.  SHRI  OM  PRAKASH
 TYAGI:  Wiil  the  Minister  af
 FINANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  whether  there  is  a  lot  of  discre-
 kancy  in  Customs  duty  on  import  of
 various  pesticides;

 (b)  whether  numerous  pesticides
 organisations  have  urged  to  bring  all
 the  pesticides  at  par  and  charge  a
 uniform  Customs  duty  on  all  varie-
 ties  of  pesticides  /fungicides/weedicides
 So  that  the  same  could  be  available  to
 farming  community  at  economical
 Tates;

 (c)  whether  Government  intend  to
 bring  the  custom  quty  at  par;  and

 (a)  if  not,  the  reason  therefor  and
 steps  taken  by  Government  to  safe-
 guard  the  interest  of  small  and
 Marginal  farmers?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 The  customs  duty  on  import  of  all
 pestcide/fungicide/weedicide  chemi-
 cals  is  uniform  @60  per  cent  basic
 duty  plus  5  per  cent  auxiliary  duty.
 However,  the  Government  hag  receiv-
 ed  requests  for  reduction  in  customs
 duty  in  respect  of  these  chemicals
 which  are  under  consideration.



 797  Written  Answers  ASADHA  31,  899  (SAKA)  Written  Answers

 Fire  in  engine  of  Air  India  Jet  liner
 at  Tokyo  International  Airport

 4545.  SHRI  GANGA  SINGH:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  any  fire  broke  out  in
 the  engine  of  an  Air  India  jet  liner
 on  July  9,  977  at  Tokyo  Interna-
 tional  Airport;  and

 (b)  if  so,  the  causes  of  the  fire  and
 damages,  if  any?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  Yes,  Sir.  There  was  an
 engine  fire  incident  at  Tokyo  Air-
 port  involving  Air  India’s  Boeing  707
 aircraft  VT-DSI  operating  Tokyo-
 Bombay  scheduled  flight  AI-3i5  on
 9th  July,  1977.  There  were  no
 casualties.  According  to  the  preli-
 minary  investigation  carried  out  at
 Tokyo,  there  is  a  possibility  of  in-
 ternal  failure  of  the  engine  in  tne
 compressor  section.  Further  inves-
 tigations  are  being  carried  out  and
 the  exact  causes  of  the  fire  and  the
 extent  of  damages  will  be  known
 after  the  investigation  is  completed.

 1977=78  के  दौरान  निर्यात  और  याद

 4546.  श्री  यज्ञवत  शर्मा  :  क्या  ब,णिज्य

 तथा  नागरिक  पूति  और  सहकारिता  मन्त्री

 यह  बताने  की  कृपा  करेंगे  कि  वर्ष  1977-78

 के  दौरान  विदेशी  मुद्रा  में  कुल  कितने  मूल्य
 की  वस्तुओं  का  भ्रायात-निर्यात  किये  जाने  की

 सम्भावना  है  ?

 वाणिज्य  तथा  नागरिक  पूति  झौर

 सहकारिता  मन्त्री  (क्री  मोहन  धारिया  )  वर्ष

 1977-78  के  लिए  निर्यातें  सम्भावनाएं

 5750-6000  करोड़  रु०  के  बीच  कती
 गई  हैं  जो  विदेशी  बाजारों*  में  चल  रही
 व्यापारिक  हालात  पर  निर्भर  करती  हैं  ।

 १98

 चालू  वित्तीय  वर्ष  के  दौरान  सम्भाव्य  श्रायातों

 का  समुचित  मूल्यांकन  इतनी  जल्दी  करना

 सम्भव  नहीं  हैं  |  तथापि,  कच्चे  तेल  की  कीमतों

 में  हाल  में  हुई  वृद्धि  श्रौर  सरकार  द्वारा  माल,

 संघटकों,  उपस्कर  तथा  फालतू  पुर्जो  शर

 खाद्य  तेलों,  कच्ची  रुई  श्रादि  जैसी  झ्न्य  प्राव-

 एयक  मदों  के  आ्रायातों  को  उदार  बनाने  के  लिए

 किए  गए  विभिन्न  उपायों  को  ध्यान  में  रखते

 हुए  =  1977-78  के  दौरान  समग्र  श्रायात

 पिछले  वर्ष  के  स्तर  से  बढ़  सकते  हैं  ।

 Mills  Spinning  Art  Silk  Yarn

 4547,  SHRIMATI  Vv.  JEYA-
 LAKSHMI:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state  the  number  of  mills  spinning
 art  silk  yarn?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):

 ftem  of  Manufaciure  No.  of  Units

 r.  Viseoce  filament  yarn  8

 2.  Viscore  staple  fibre  2

 3.  Acetate  fibre  and  yarn  I

 de  Nylon  filament  yarn  8

 5.  Polyester  staple  fibre  5

 6.  Poiyester  filament  yarn  6

 30

 Besides,  on  an  average  5  cotton
 spinning  units  are  spinning  staple
 fibre  spun  yarn  under  general  per-
 mission  issued  by  Textile  Commuis-

 sioner,  in  addition  to  24  staple  fibre
 spinning  mills  licensed  under  I(DR)
 Act  for  the  purpose.
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 सरकारो  क्षेत्र  के  उपक्रमों  हारा  की  गई

 विसीय  प्रनिय्सितताएं

 4548.  श्री  नवाब  सिह  चौहान  :  क्‍या

 बिस  तथा  राजस्व  और  बेकिंग  मन्त्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकारी  क्षेत्र  के  उपक्रमों

 द्वारा  आपात  स्थिति  के  दौरान  की  गई  वित्तीय

 ग्रनियमितताझों  की  जांच  करने  के  लिए

 सरकार  कोई  कार्यवाही  कर  रही  है;  शरीरे

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में

 तथ्य  क्‍या  हैं  तथा  किन-किन  वित्तीय  इ्निय-

 मितताओं  झौर  घोटालों  की  जांच  की  जा

 रही  है  तथा  यह  जांच  कार्य  कब  तक  पूरा  हो
 जागेगा  ?

 (वित्त  तथा.  राजस्व  और  बेकिंग  मन्त्री

 श्री  एच०  एम०  पटेल)  :  (क)  और  (ख).
 जैसा  कि  माननीय  सदस्य  जानते  हैं,  सरकार

 ने  आपात  स्थिति  के  दौरान  की  गई  सभी

 भ्रनियमितताओं  और  ज्यादतियों  की  जांच

 करने  का  निर्णय  किया  है  |  यह  निर्णय  सरकारी

 उद्यमों  द्वारा  की  गई  वित्तीय  अनियमितताओं

 पर  भी  लागू  होगा  ।  इस  प्रकार  की  सभी  जांच

 यथाशी  घ्र  पूरी  करने  का  प्रयास  किया  जायेगा  ।

 मोटे  कपड़े  के  मल्य  में  कमी

 £349.  श्री  नवाब  पि  चौहान  :  क्‍या

 वाणिज्य  तथा  नागरिक  पूर्ति  शोर  सहकारिता
 मन्त्री  यह  बताने  की  कँपा  करेंगे  कि  :

 (क)  सरकार  मोटे  कपड़े  का  मूल्य  कम

 करने  के  लिए  क्‍या  कार्यवाही  कर  रही  है;

 (ख)  अलीगढ़  तथा  बुलन्दशहर  जिलों

 में  मोटे  कपड़े  का  वितरण  करने  के  लिए  क्‍या

 व्यवस्था  क  गई  है;  और

 (ग)  भविष्य  में  मोटे  कपड़े  की  कोई
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 कमो  न  रहे,  इसके  लिए  सरकार  क्या  कार्यवाही
 कर  रही  है  ?

 वाणिज्य  तथा  नागरिक  पूति  शौर

 सहकारिता  मन्‍्त्री  (शी  मोहन  धारिया):(क)
 से  (ग).  प्रश्न  में  संकेत  नियन्त्रित  कपड़े  की

 झौर  मालूम  होता  है  जिसकी  कीमतें  कानूनी
 रूप  से  निर्धारित  की  जाती  हैं  ।  नियन्त्रित

 कपड़े  की  विद्यमान  कीमत  में  और  कमी  करना

 सम्भव  नहीं  होगा  ।  प्रत्येक  महीने  तैयार  होने
 वाले  नियन्त्रित  कपड़े  के  श्रावंटन,  भारत  सर-

 कार  के  बस्त्र  आयुक्त  द्वारा  प्रत्येक  राज्य  को,

 उस  राज्य  की  जनसंख्या  के  श्राघार  पर

 यथानुपात  किये  जाते  हैं  राज्य  में  बिक्रा  को

 जिम्मेवारी  उस  राज्य  सरकार  की  है  |  भविष्य

 के  लिये  उपलब्धता,  उत्पादन  स्तरों  पर  निर्भर

 होगी  ।

 Action  by  Enforcement  Directorate
 against  Individuals/Firms  /Companies

 4550.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  the  names  and  addresses  of
 the  persons,  companies  and  firms
 against  whom  the  Enforcement
 Directorate  hag  taken  action  in  the
 last  2  years;

 (b)  the  details  of  each  case  and
 the  action  taken  by  the  Directorate
 against  them;

 {c)  whether  the  action  against  some
 case:  has  been  dropped:  and

 (d)  if  so,  the  names  and  addresses
 of  such  persons  and  companies  and
 the  reasons  for  the  same?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (d).  In  the
 last  two  years,  during  the  period  from
 16.1975,  to  31.5,.1977,  the  Enforcement
 Directorate  has  taken  action  to

 register  10,358  enquiries  for  investi-
 gation  and  in  conncetion  with  such
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 enquiries  3,898  searches  were  also
 conducted  resulting  in  the  seizure  of
 various  amounts  of  Indian  and
 foreign  currency,  besides  incriminating
 documents.  During  this  period  212,228
 Show  Cause  Notices  were  issued,
 11,772  cases  were  adjudicated  and  297
 complaints  were  filled  in  the  courts.
 In  some  of  these  cases  the  enquiries
 had  commenced  even  before  1,6.1975,
 the  date  referred  to  above.

 Details  of  action  taken  by  the  En-
 forcement  Directorate  has  been  fur-
 nished  above  in  terms  of  the  statis-
 tics  maintained  by  the  Directorate.
 No  separate  statics  is  maintained  re-
 garding  the  cases  dropped.  In  some
 enquiries  more  than  one  person  is
 involved,  more  than  one  search  is
 conducted  against  a  person,  and  more
 than  one  Show  Cause  Notice  js  iswied
 to  the  same  person  in  a  few  cases.  In
 some  cases  the  same  Show  Cause
 Notice  may  cover  more  than  one  per-
 son.  The  same  is  the  position  in  re-
 gard  to  the  complaints  filed  in  the
 court.  In  a  few  cases  the  person
 to  whom  the  Show  Cause  Notice  has
 been  issued  may  also  be  the  same  per-
 son  against  whom  the  complaint  is
 filed  in  the  court.  If  all  the  parti-
 culars  asked  for  in  the  question  are
 to  be  furnished,  it  will  mean  that
 every  one  of  the  files,  numbering  over
 10,000  will  have  to  be  looked  into
 for  gathering  the  information,  and
 the  result  may  not  be  commensurate
 with  the  time  and  labour  involved.
 If  the  Honourable  Member  has  any
 specific  case  (s)  in  view,  particulars
 of  the  same  can  be  furnished  if  the
 names  of  the  parties  are  given.  As
 regards  the  punishment  given  to  the
 various  persons  involved  in  the  vio-
 lation  of  Foreign  Exchange  Regula-
 tion  Act,  it  may  be  stated  that  this
 is  in  the  form  of  imposition  of  penal-
 ties  and  confiscation  of  offending  cur-
 rency  in  the  departmental  adjudica-
 tion,  and,  imprisonment  and  fines  on
 conviction  by  courts  in  cases  of  pro-
 secution.
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 Loans  advanced  by  Nationalised
 Banks  and  LIC  for  more  than  Rupees

 One  Crore

 4551.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  the  names  and  addresses  of  the
 parties  who  took  loan  of  more  than
 Rs.  4  crore  during  the  last  2  years
 from  nationalised  banks  and  L.I.C.;

 (b)  what  was  the  security  taken
 from  them;

 (c)  whether  Government  have  re-
 ceived  any  complaints  about  the
 irregularities  committed  by  the  banks
 or  L.IL.C,  in  advancing  the  loans;  and

 (d)  if  so,  the  details  thereof  and
 the  action  taken  by  the  Government
 thereon?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H,  M.  PATEL):  (a)  Information  in
 respect  of  LIC  it  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 The  Reserve  Bank  of  India  has  sta-
 ted  that  there  are  546  accounts  where
 credit  limits  in  excess  of  Rs.  l  crore
 have  been  sanctioned  by  the  nation-
 alised  banks.  The  outstanding  §  in
 these  accounts  as  at  the  end  of  Dec-
 ember  975  was  Rs.  3326  crores.

 (b)  to  (d).  Security  is  taken  by
 banks  in  the  case  of  all  advances;  the
 nature  of  security  depends  on  the
 type  of  facility  made  available  in  in-
 dividual  cases.  The  cases  of  irregu-
 larities,  if  any,  committed  by  banks,
 in  not  following  the  prescribed  pro-
 cedure,  are  generally  looked  into  by
 the  Reserve  Bank  of  India  during
 the  course  of  inspection  of  banks
 carried  out  under  the  Banking  Re-
 gulation  Act,  949  and  brought  out
 in  the  inspection  reports  on  the  banks
 concerned  for  necessary  action.

 Information  regarding  cases  where
 serious  allegations  have  been  made
 regarding  grant  of  facilities  by  banks
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 to  certain  clientele  and  the  action
 taken  by  Government  are  being  fur-
 nished  in  reply  to  unstarred  ques-
 tion  No.  4533  being  answered  today.

 Similar  information  regarding  grant
 of  loang  by  LIC  in  which  any  allega-
 tion  has  been  made  js  being  collec-
 ted  and  will  be  taid  on  the  Table  of
 the  House.

 Voluntary  disclosures  by  Ministers  of
 Central  and  State  Governments

 4552.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state;

 (a)  the  names  and  addresses  of  the
 Ministers  of  the  States  and  that  of
 the  Central  Ministers  who  made  dis-
 closures  in  the  Income  Tax  Depart-
 ment  under  the  recent  Voluntary  Dis-
 closure  Scheme;

 (b)  the  amount  of  disclosure  against
 each  name;  and

 (c)  the  sources  of  their  assets  de-
 clared  by  them?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  The

 Voluntary  Disclosure  of  Income  and
 Wealth  Ordinance,  975  (now,  Volun-

 tary  Disclosure  of  Income  and  Wealth
 Act,  976)  provided  for  Voluntary
 disclousre  of  jncome,  in  cases  other
 than  cases  of  search  and  seizure,  un-
 der  section  8(l),  disclosure  of  in-
 come  in  cases  of  search  and  _  seizure
 under  section  4(i)  and  disclosure  of
 wealth  under  section  15(1).

 So  far  as  declarations  under  sec-
 tion  3(l)  are  concerned,  section  2

 stipulates,  inter  alia,  that  all  parti-
 culars  ‘contained  therdin  shall  he
 treated  as  confidential  and  no  public
 servant  shall  disclose  them  except  to

 any  officer  employed  in  the  execution

 of  any  of  the  Acts  mentioned  in  sub-
 section  (1)  of  section  8,  or  the  Wealth-
 tax  Act,  or  to  any  officer  appointed
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 by  the  Comptroller  and  Auditor  Gen-
 eral  of  India  or  the  Central  Board
 of  Direct  Taxes  to  audit  income-tax
 receipts  or  refunds.  It  will,  there-
 fore,  be  a  breach  of  the  secrecy  pro-
 visions  of  section  2  to  disclose  the
 information  for  which  the  Hon’ble
 Member  has  asked.

 Requisite  information  with  regard
 to  declarations  under  sections  14(1)
 and  l4()  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 (c)  Under  the  Voluntary  Disclosure
 of  Income  and  Wealth  Rules,  975  the
 declarants  were  not  required  to  in-
 dicate  the  sources  of  income  invested
 in  the  asset(s).

 राष्ट्रीकृत  बेंकों  के  चेयरमेनों  के  विरुद्ध

 शिकापतें

 4553.  श्री  कंबर  लाल  गुप्त  :  क्या  वित्त

 तथा  राजस्व  श्लौर  बंकिंग  मंत्री  यह  बताते

 की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्ष  के  दौरान  सरकार  को

 राष्ट्रीयकृत  वैंकों  के  कित  किन  चेयरर्मनों  के

 विरुद्ध  शिकायतें  प्राप्त  हुई  ;

 (ख)  उनमें  से  प्रत्येक  के  विरुद्ध  प्राप्त

 शिकायतों  का  ब्यौरा  क्या  है  ;  और

 (ग)  सरकार  ने  इस  सम्बन्ध  में  क्‍या

 कार्यवाही  की  हैं  ?

 वित्त  तथा  राजस्व  श्रौर  बेकिंग  मंत्रों

 (श्री  एच०  एम०  पटेल)  :  (क)  शौर  (ख).
 सरकारी  क्षेत्र  के बैकों  के  उन  अ्रध्यक्षों  एवं

 प्रबंध  निदेशकों  के  नाम  जिनके  विरुद्ध  शिकायतें

 मिली  हैं  तथा  हर  एक  के  विरुद्ध  की  गई

 शिकायत  की  प्रकृति  दिखाने  वाला  एक्र

 विवरण  सभा  पटल  पर  रख  दिया  गया  है  ।

 दिखिये  ।  संख्या  LT  806/77]  ये

 शिकायतें  सरकार  को  जुलाई,  975  से

 प्रारम्भ  हुये  दो  वर्षों  के  दौरान  मिली  हैं  ।
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 (7)  इनमें  ,स  सभी  शिकायतों  की,

 जिनमें  निहित  आरोपों  के  तथ्यों  की  जांच  की  जा

 सकती  थी,  जांच  कर  ली  गई  थी  श्रौर  उन  पर

 'भारतीय  'रिजवें  बैंक  के  परामशं  से  समुचित

 कार्यवाही  कर  दी  गई  थी  t

 संथाल  परगना  में  देवधर  और  वासुको  का

 पर्यटक  श्राकर्षण  स्थानों  के  रूप  में

 विकास

 4554.  श्री  जगदम्बी  प्रसाद  यादव  :

 क्‍या  पर्यटन  और  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  पता  हैं  कि सथाल

 परगना  में  देवधर  ओर  वासुकी  देश  के  प्रसिद्ध

 तीर्थस्थल  हैं  जहां  हर  बर्ष  देश  के  सभी  भागों

 त्तथा  विदेशों  4  लाखों  यात्री  ग्राते  हैं  ;

 (ख)  क्या  केन्द्रीय  सरकार  ने.  पर्यटक

 व्प्राकर्षण  के  स्थानों  के  रूप  में  इन  स्थानों  के

 विकास  हेतु  तब  तक  कोई  कार्यवाही  नहीं  की

 2  शौर  इसके  कारण  क्या  हैं  ;  और

 (ग)  क्‍या  देवधर  के  निकट  प्ननेक  तीरथ

 क्षेत्र  तथा  सुन्दर  स्थान  हैं  श्रौर  क्या  सरकार  का

 विचार  इन  स्थानों  का  विकास  करने  का  है  ?

 पर्यटन  झौर  नागर  विसानन  मन्‍्त्री  (भरी

 पुरुषोत्तम  कौशिक)  :  (क)  से  (ग).  देश  में

 4  यात्री  केन्द्र  तथा  प्राकृतिक  सौंदय  के  स्थान

 काफी  अ्रधिक  सख्या  में  हैं,  सथाल  परगना  में

 देवघर  तथा  वासुकी  नाथ  और  देवघर  के

 इ्दे-गिर्द  के भ्रन्य  केन्द्र  उनमें  से  कुछेक  हैं  ।

 परन्तु,  मुख्यतया  साधनों  की  कमी  तथा  श्रन्य

 प्राथमिकताशों  के  कारण,  केन्द्रीय  क्षेत्र  में

 'उपर्युक्त  स्थानों  पर  तीर्थ  यात्रियों  के  लिए  कोई

 सुविधाम्रें  प्रदान  नहीं  की  गयी  हैं  ॥
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 राष्ट्रीयक्ृत  बेंकों  के  निदेश  बोर्ड

 4555.  श्री  जगदम्बी  प्रसाद  यादव  :

 क्या  बिल  तथा  राजस्व  शौर  बेकिंग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  राष्ट्रीयकृत  बैंकों

 के  निदेशक  बोर्डो  के  सदस्यों  की  सूची  की  जांच

 की  है  ;  शौर

 (ख)  उक्त  बैंकों  के  श्रधिकारियों  को

 छोड़कर  सदस्यों  का  व्यौरा  क्‍या  है  ग्रौर  निदेशक

 बोर्ड  में  उन्हें  शामिल  करने  का  क्या  श्रौचित्य

 है?

 वित्त  तथा  राजस्व  और  ब्रेकिंग  मन्त्री  (श्री

 एच०  एम०  पढेल) :  (क)  और  (ख).

 चौदहों  राष्ट्रीयकृृत  बैंकों  के  वर्तमान  निदेशक

 मंज्ल  राष्ट्रीयकृत  बक  (प्रबन्ध  एवं  प्रकीर्ण

 उपवन्ध)  योजना,  970  की  धारा  3  के

 उपबन्धों  के  अनुसार  :  दिसम्बर,  1972

 को  गठित  किये  गये  थे  ।  श्रध्यक्ष  एवं  प्रवंध

 निदेशकों  के  अलावा  इन  मंडलों  (बोर्डो)  में

 भारतीय  रिजर्व  बैंक  शौर  केन्द्रीय  सरकार  के

 अधिकारी,  कर्मचारी  निदेशक  और  जमाकर्ताओ्रों,

 किसानों  शौर  शिल्पियों  के  प्रतिनिधि  शामिल
 होते  हैं  ।  इनके  साथ  साथ,  जीवन  के  विभिन्न

 क्षेत्रों  स  लिए  गए  और  राष्ट्रीयकृत  बकों  के

 कार्यचालन  के  वास्ते  उपयोगी  समझे  जाने  वाले

 मामलों  में  विशेष  ज्ञान  या  व्यवहारिक  अनुभव
 रखने  वाले  गर-सरकारी  निर्देशक  भी  निदेशक

 मंज्ल  में  रहते  हैं  -  उपयोगी  समझे  जाने  वाले

 ज्ञान  श्रौर  प्रनुभव के  क्षेत्र  ये  हैं---,प्रर्थशास्त्र,

 प्रबन्ध,  लेखाकारिता  और  प्रशासन,  इंजी-

 नियरी,  सहकारिता,  वाणिज्य,  बैँ  किंग  ग्रादि  ।

 इन  बोर्डों  का  शीघ्र  ही  पुनर्गठन  किये  जाने  की

 आशा  हैं  ।

 सहकारिता  श्रान्दोलन  के  बारे  में  संयुक्त  राष्ट्र
 संघ  को  पत्र

 4556.  श्री  जगदम्बी  प्रसाद  यादव  :  क्या

 वाणिज्य  तथा  नागरिक  पृति  शौर  सहकारिता
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 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सहकारिता  श्रादोलन  के

 महत्व  को  ध्यान  में  रखते  हुये  संयुक्त  राष्ट्र
 संघ  ने  सदस्य  देशों  से  इसके  विकास  पर  जोर

 देने  को  कहा  हैं  और  एक  संकल्प  पास  किया

 है.  जिसमें  सभी  देशों  से  कहा  गया  है  कि  वे

 सहकारिता  आन्दोलन  के  विकास  तथा  उसके

 रचनात्मक  कार्य  अपने  सम्बन्धी  अनुभव  के

 बारे  में  उनको  लिखें  ;  और

 (ख)  यदि  हां,  तो  सरकार  द्वारा  भेजे

 गये  पत्र  ग्रथवा  भेजे  जाने  वाले  पत्र  का  ब्यौरा

 क्या  है  शौर  इस  ग्राधार  पर  राष्ट्रीय  स्तर  पर

 क्या  कार्यवाही  की  गई  है  ?

 वाणिज्य  तथा  नागरिक  पृति  और

 सहकारिता  मन्‍्त्री  (श्री  मोहन  घारिया)  :(क)

 जीहां।

 (ख)  संयुक्त  राष्ट्र  संघ  को  भजे  जाने

 वाले  उत्तर  में  सहकारी  आन्दोलन  के  संरच-

 नात्मक  तथा  संसस्‍्थात्मक  सुधारों,  आय  के

 समान  वितरण  में  इसकी  भूमिका,  सदस्यों  कौ

 सहभागिता,  विकास  में  योगदान,  सहकारिता

 के  बारे  में  सांख्यिकी  सूचना  श्रौर  श्रन्य  देशों

 के  साथ  अनुभव  के  विनियम  के  बारे  में  सामान्य

 सूचना  का  उल्लेख  किया  जाएगा  ।

 पटना  में  सरकारी  तथा  गर-सरकारी  कम्पनियों

 के  मुख्यालय  स्थापित  किया  जाना

 4557.  श्री  बोरेन्द्र  प्रसाद  :  क्‍या  वित्त

 तथा  राजस्व  शौर  बंकिंग  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  में  कोयला,  लोहा

 तथा  झ्श्नक  का  उत्पादन  करने  वाली  सरकारी

 तथा  मैर-सरकारो  क्षेत्र  के  सभी  कम्पनियों  के

 मुख्यालय  या  तो  कलकत्ता  में हैं  श्रौर  या  बम्बई
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 में,  जिसके  परिणामस्वरूप  बिहार  सरकार  को

 करोड़ों  रुपयों  का  वाषिक  घाटा  होता  है  ;
 आर

 (ख)  यदि  हां  ,  तो  क्या  बिहार  के

 पिछड़ेपन  को  देखते  हुए  सरकार  का  विचार

 इन  सरकारी  तथा  गैर-सरकारी  कम्पनियों  के

 मुख्यालय  पटना  में  स्थापित  करने  का  हैं  ?

 बित  तथा  राजस्व  और  बेकिंग  मंत्री

 (श्री  एच०  एम०  पटेल)  :  (क)  और  (ख).

 बिहार  कोयला,  लोहा  तथा  इस्पात  और  माइका

 उद्योगों  से  सम्बन्ध्रित  बन्द्रीय  सरकार  के  सभी

 उपक्रमों  के  मुख्यालय  बिहार  राज्य  में  है  ही  हैं
 जैसा  कि  नीचे  दिया  गया  है  —

 (1)  बोकारो  इस्पात  लिमिटेड,  बोक।रो.

 विहार;

 (2)  सेंट्रल  कोल  फील्डस  लिमिटेड,

 रात्री,  विहार;

 (3)  सेंट्रल  माइन  प्लानिंग  एण्ड  डिजा-

 इन  इस्टीट्यट,  रांची,  विहार;

 (4)  भारत  कोकिंग  कोल  लिमिटेड,

 धनबाद,  बिहार;

 (5)  माइका  ट्रेडिंग  कारपोरेशन,  लिमि-

 टेड,  पटना  बिहार  ।

 किसी  भी  राज्य  में  स्थित  किसी  उत्पादन-

 करी  यनिट  का  मुख्यालय  उस  राज्य  से  बाहर

 होने  के  कारण  वहां  की  राज्य  सरकार  को

 बिक्री  कर,  राज्य  के  उत्पादन  शुल्क  एबं  चुंगी

 जैसे  करों  को  कोई  हानो  नहो  होतो  क्योंकि

 इनका  भुगतान  उत्पादन/बिक्री  स्थल  पर  ही

 करना  होता  है

 सरकार  को  यह  श्रधिकार  नहीं  है  कि

 वह  निजी  क्षेत्र  की  कम्पनियों  को  झपने  मुख्या-

 लय॒/पंजीकृत  कार्यालय,  किसी  स्थान  विशेष

 पर  खोलने  के  लिए  कह  सके  ।
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 Loan  given  by  Agricultural  Refinance
 Corporation  to  Industries  in  Madhya

 Pradesh

 4558.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 (a)  the  loan  given  by  the  Agricul-
 tural  Refinance  Corporation  to  the
 various  industries  connected  with  ag-
 ricultural  production  in  Madhya  Pra-
 desh  during  the  last  three  years;  and

 (b)  the  progress  made  in  this  regard
 and  the  results  achieved?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING’  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  The
 Agricultural  Refinance  &  Develop-
 ment  Corporation  does  not  provide
 refinnace  for  industrial  loans.  How-
 ever,  whcre  manufacturing/processing
 is  a  part  of  the  total  agricultural  de-
 velopment  scheme,  the  scheme  will
 be  eligible  for  refinance.

 An  International  Development
 Agency  assisted  Dairy  Development
 Project  envisaging  an  integrated  dairy
 development  programme  to  be  im-
 plemented  over  a  period  of  6  years
 at  a  total  cost  of  Rs,  25  crores  has
 been  sanctioned  by  the  Agricultural
 Refinance  &  Development  Corporation.
 No  disbursement  has  so  far  been  made
 under  this  project.
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 No  other  scheme  has  been  sanc-
 tioned  by  the  Corporation  for  agro-
 based  industries  in  Madhya  Pradesh.

 Loans  granted  by  Nationaliseq  Banks.
 in  district  of  Madhya  pradesh

 4559.  SHRI  SUKHENDRA  SINGR:
 Will  the  Minister  of  FINANCE  AND.
 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 (a)  the  names  of  the  districts  in
 Madhya  Pradesh  in  which  loans  have
 been  granted  through  the  nationalised
 bank  projects  during  1975-76  for  cons-
 truction  of  wells,  setting  up  of  pumps
 and  development  of  agriculture;  and

 (b)  the  acreage  of  land  after  com-
 pletion  of  such  projects  which  would
 be  benefited,  district-wise  by  addition-
 al  irrigation  facilities?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  The
 District-wise  classification  of  the  ad-
 vances  granted  by  the  nationalised
 banks  separately  for  the  purposes
 mentioned  in  the  Question  and  the
 acreage  of  land  benefiting  from  it
 are  not  available.  However,  data
 in  respect  of  term  loans  granted  by
 the  public  sector  banks  in  Madhya
 Pradesh  for  various  agricultural  pur-
 poses  and  outstanding  as  at  the  end
 of  March  976  are  given  below:

 (Rs.  Lakhs)

 Purpose  State  Bank  Nationalised  Total  of
 of  India  banks  2—3

 Group
 I  2  3  4

 I.  Sinking  and  deepening  of  wells  and  tube  wells  385  “94  375  03  700  97

 2.  Pump  sets/oil  engines  334  97  396  62  737  53

 3.  Composite  minor  irrigation  Schemes  I20'0§  29694  416-99

 4.  Tractors,  Agricultural  imlplements  &  machinery  §24:07  623  73  7747  80

 s.  Plough  animals  (Bullocks)  4°67  9°96  74  63

 6.  Reciamation  and  land  development  schemes  2:66  73  89  36'§5.

 7.  Construction  of  godowns/cold  storages  0:38  0°57  0°95

 8.  Plantations  O-or  0-31  0°32

 9.  Other  term  loans  40  “38  35°20  75  58
 Total  7473  107  7692  25  3705  32
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 एयर  इंडिया  की  एयर  बसों  की  खाड़ी  के  देशों

 की  नियमित  उड़ाने  झारम्भ  करना

 4560.  श्री  भागीरण  भंवर  :  क्‍या

 बर्यटन  और  नागर  विमानन  मन्त्री  यह  बताते

 की  क्ृपा  करेंगे  कि  :

 (क)  क्या  सरकार  खाड़ी  के  देशों  को

 एयर  इण्डिया  की  एयर  बसों  की  नियमित

 उड़ान  आरम्भ  करने  पर  विचार  कर  रही  है
 झौर  यदि  हां,  तो  उसकी  रूपरेखा  क्‍या  है;
 और

 (ख)  ये  सेवायें  कब  तक  आरम्भ  हो
 जायेंगी  ?

 पर्वडन  ओर  नागर  विमानन  सन्‍्त्री  (श्री

 पुरुषोत्तम  कौशिक):  (क)  बौर  (ख).  एयर

 इण्डिया  तथा  इण्डियन  एयर  लाइन्स  के  बीच

 एक  समझते  के  अनुसार  78  जून,  977  से

 दुबई  तथा  मस्कट  दे!  लिये  एयर  बस  द्वारा

 सप्ताह  में  दो  बार  की  विमान  सेवाएं  चालू
 चाल  की  नई  हैं  ।

 ह्  अनिवार  :  वम्वई/दुबई/बम्बई

 हर  रविवार  :  बम्बई/मस्कट/बम्बई

 ‘Take-over  of  Swadeshi  Cotton  Mill,
 Kanpur

 4561.  DR.  BAPU  KALDATY:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  not  to  take  over  any  further
 sick  mill  or  mills;  and

 (b)  if  so,  what  action  would  be
 taken  over  the  representation  from

 ‘trade  unions  for  taking  over  Swadeshi
 Cotton  Mill,  Kanpur?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.
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 (b)  The  Hind  Mazdoor  Sabha,
 Kanpur  had  suggested  change  in  the
 management  of  Swadeshi  Cotton  Mill,
 Kanpur  on  the  lines  of  another  mill
 in  Maharashtra  where  in  the  context
 of  advance  of  additional]  bank  finance,
 representatives  of  the  Bank  and  the
 State  Government  have  been  taken  on
 the  Board  of  Management.  If  such
 initiative  is  taken  by  the  State  Gov-
 ernment,  the  Bank  and  the  concern-
 ed  parties,  all  possible  cooperation  will
 be  extended  by  the  Central  Govern-
 ment  to  viable  projects.

 Sanction  of  Loans  by  Banks  without
 Security

 4562.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  whether  no  loan  is  sanctioned
 by  the  bank  authorities  without  any
 security  to  the  landless  labourers  and
 artists;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Banks  are  mov-
 ing  away  from  security  oriented  lend-
 ing  to  purposive  and  _  production
 oriented  lending  where  the  basia
 emphasis  is  on  viable  schemes  and
 security  is  not  the  prime  considera-
 tion.  The  landless  labourers  who  are
 not  in  a  position  to  offer  any  tangi-
 ble  security  are  provided  short  term
 credit  under  the  group  guarantee
 scheme.  Artisans  are  generally  gran-
 ted  advances  against  the  hypotheca-
 tion  of  tools,  equipment,  raw  material
 etc,  purchased  with  the  bank’s  fin-
 ance.  Third  party  guarantee,  if  avail-
 able  is  also  taken.  However,  if  the
 borrower  is  not  in  the  position  to
 offer  any  tangible  security,  it  is  not
 insisted  upon.

 (b)  The  Government  considers  the
 emphasis  on  purpose  and  production
 oriented  lending  as  a  welcome  deve-
 lopment,
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 Delay  m  announcing  the  Revised
 Price  of  Bubber

 4563.  SHRI  B.  K.  NAIR:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  he  is  aware  that  wage
 negotiations  in  the  Rubber  Plantation
 Industry  in  Kerala  employing  over
 one  and  a  half  lakhs  of  workers  are
 being  held  up  owing  to  the  delay  in
 Government  announcing  the  revised

 price  of  rubber;  and

 (b)  if  so,  whether  he  would  take
 steps  to  have  it  fixed  immediately?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  No,  Sir.

 (b)  The  proposal  to  revise  the
 minmum  price  of  rubber  is  under  con-
 sideration  and  a  decision  is  expected
 to  be  taken  shortly.

 Import  Licences  for  edible  Oil  to
 M/s  Godrej  Soap  Manufacturing

 Company  and  other  Concerns

 4564.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  quantity  of  oil  permitted
 ‘to  be  in:ported  by  each  firm  against
 licences  granted  to  Godrej  Soap
 Manufacturing  Company,  Bombay,
 Appeejay  Pvt,  Limited,  Calcutta  head-
 ed  by  Shri  Swraj  Paul  and  others  and
 3  other  firms,  with  values  and
 foreign  exchange  release  to  each  of
 them;

 (b)  whether  the  firm  Appeejay  con-
 nected  with  Aminchang  Pyarelal  was
 involved  in  a  serious  economic  offence
 and  black-marketing  involving  im-
 portation  of  stainless  steel  and  several
 other  items;  and

 (c)  if  so,  what  action  Government
 Propose  to  take  in  this  regard?

 ASADHA  31,  889  (SAKA)

 COMMERCE’

 Written  Answers  274

 THE  MINISTER  OF  COMMEDCE
 AND  CIVIL  SUPPLIES  AND  co-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  A  statement  showing  the
 value  of  licences  granted  to  the  3
 firms  including  M/s,  Godrej  Soap  Mfg.
 Co.,  Bombay,  Appeejay  Pvt.  Ltd.,  Cal-
 cutta  is  attached.  Licences  for  edible
 Oil  are  granted  with  value  only  88
 limiting  factor.  Actual  Release  of
 foreign  exchange  in  each  case  de-
 pended  on  the  imports  made  by  each
 party.  No  foreign  exchange  is  relea-
 sed  unless  a  party  has  to  remit  pay-
 ments  for  imports  made.

 (b)  M/s.  Appeejay  Pvt.  Ltd.,  is  one
 of  the  firms  under  the  Aminchand
 Group  of  concerns.  There  were  cer-
 tain  allegations  against  Aminchand
 Group  regarding  non-fulfilment  of
 expo.t  obligation  against  their  barter
 licences.

 (c)  On  the  basis  of  report  of  ‘Sar-
 kar  Commission’,  M/s.  Appeejay  Pvt.
 Ltd.,  were  debarred  from  receiving
 licences  for  5  licensing  periods  with
 effect  from  18.6.1966  to  3.3.97l.  The
 firm  was  not  debarred  from  receiv-
 ing  import  licences  in  February,  977
 when  a  licence  for  import  of  edible
 Oils  was  given  to  it.

 Statement

 Total  value  of  the
 lice  cesngiven  for
 import  of  edible
 oils  and  oil  seeds

 Name  of  Liccnsce

 |  2

 t.  M/s.  Godrej  Scap
 Limited,  Bombay  Rs.  ‘47,60,21,74

 M/s.  Jamnadas  Madhavji
 &  Co.,  Bombay  Rs.  7,86,97,500

 M/s.  Jai  Hind  Oil  Mills,
 Bombay

 M/s.  Kamani  Oi]  Mills.
 Bombay  RS.  13,59,00,000

 M/s.  Shree  Krishna  Oil
 Mills,  Bombay.

 i=)

 w
 RS.  9,00,00,000

 न

 vA
 RS.  9,65,00,000

 6.  M/s.  Karachi  Khopra
 Mills,  Bombay  Rs.  8,41,50,000
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 4.  Mijs.  Apeejay  (P)  Lrd.,
 Calcutta  Rs.  $,09,00,000

 8.  Mis.  Prabhat  Solvent
 Extraction  Pvt.  Lid.
 Manavadar  Rs.  10,05,00,000

 M/s.  Oceanic  Solveni
 Industries,  Jamnagar  Rs.  5,50,00,000

 ro.  M/s.  Krishna  00  Cake
 Industries,  Upleta  RS.  §,00,00,0090

 ur.  M/s.  Bajrang  Lal  Amit
 Kumar,  Calcutta  Rs.  20,00,00,000

 12.  M/s.  The  Vegetable  Vitamin
 Foods  Co.  (P)  Lid.,
 Bombay  Rs.  4,93,83,560

 13.  M/s.  Mulji  Devshi  &
 Co.,  Bombay.  Rs.  4561.5  2.299

 Reduction  in  the  Export  puty  of
 Coffee..

 4565.  SHRI  JYOTIRMOY  BOSU:
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 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  recent  reduction  in

 export  duty  on  coffee  will  increase
 the  domestic  price  of  coffee;  and

 (b)  the  extent  to  which  the  domes-
 tic  price  of  coffee  has  increased  since
 the  recent  reduction  on  export  duty
 on  coffee?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  The  reduction
 in  export  duty  on  coffee  had  no
 repercussions  on  domestic  prices  as
 releases  of  coffee  for  export  and  do-
 mestic  consumption  are  made  inde-
 pendently.  This  will  be  evident  from
 the  movement  of  domestic  auction
 prices  for  the  main  grades  of  coffee
 during  the  last  six  months  as  given

 Will  the  Minister  of  COMMERCE  below:

 Price  of  Coffee  per  beg  of  50  Kg.

 Rate  of  Plant  Arabica  Robusta
 Export  duty  (A)  Cherry  Cherry
 per  Quintal  AB  AB

 Rs.
 January  77  300  ‘537:00  5I4°50  508  25

 February  77  I300  550  50  ‘526-50  ($2350

 March  7  T300  529  75  497  50  450  25

 April  77  Revised  to  Rs.  2200  on  26  th  508  “$0  47I°75  480  ‘00

 May  3977  Reduced  to  Rs.  3600  on  28th  507  “50  (474:00  486°75

 June  977  Reduced  to  Rs.  rroo  on  25th  §I0°25  497°75  464  00
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 Standardisation  of  Salary  Structure
 of  Public  Sector  Banks

 4566.  SHRI  K,  T.  KOSALRAM:
 ‘Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 (a)  whether  Government  have
 taken  any  decision  on  the  report  of
 the  Committee  headed  by  Shri  V.  R.
 Pillai  which  went  into  the  question
 of  standardisation  of  salary  structure
 of  all  public  sector  banks;  and

 (b)  if  they  have  not  taken  any
 decision,  how  soon  would  they  imple-
 ment  the  recommendations  of  this
 Committee  which  submitted  its  report
 in  May,  1974?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING
 मे.  M.  PATEL):  (a)  and  (b).  The
 report  of  the  Committee  under  the
 chairmanship  of  Shri  V.  R.  Pillai  on
 standardisation  of  pay  scales,  allow-
 ances,  perquisites,  etc.  of  officers  in
 nationaliseq  banks  js  still  under  con-
 sideration  of  the  Government  and  a
 decision  will  be  taken  soon  on  the
 implementation  of  the  recommenda-
 tions  of  the  Committee.

 Rates  of  D.A.  payable  to  Officers  in
 Public  Sector  Banks

 4567.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  the  rates  of  dearness
 allowance  pavable  to  Officers  in  public
 sector  banks  vary  from  bank  to  bank;

 (b)  if  so,  whether  Government
 have  taken  any  steps  to  rationalise
 the  rates  of  D.A,  payable  to  officers
 in  the  Public  Sector  Banks  and  to

 bring  about  uniformity  in  the  con-
 sideration  of  weightage  for  various
 commodities  that  go  into  the  composi-
 tion  of  the  index;  and

 (c)  from  what  date  do  Government
 propose  to  implement  their  decision
 in  this  matter?

 (SHRI
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 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  There  are  varia-
 tions  in  the  rates  of  Dearness  Allow-
 ance  payable  to  officers  in  different
 public  sector  banks.

 (b)  and  (c).  The  report  of  the
 Committee  under  the  Chairmanship
 of  Shri  V.  R.  Pillai  on  standardisa-
 tion  of  pay  scales,  allowances  includ-
 ing  Dearness  Allowance  and  other
 perquisites  of  officers  in  the  nation-
 alised  banks,  is  under  examination  of
 the  Government.

 As  regards  uniformity  of  weight-
 age  for  various  commodities  that  go
 into  the  composition  of  the  consumer
 price  index,  Government  in  the  Min-

 .istry  of  Labour  have  constituted  a
 Committee  on  3lst  May  977  to  go  into
 the  various  aspects  of  the  consumer
 price  index  number  and  make  _re-
 commendatons.

 Employee  Director  on  the  Board  of
 Directors  of  State  Bank  ०0  India

 4568.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  F-NANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  there  is  any  emplo-
 yee  Director  on  the  Board  of  Direc-
 tors  of  the  State  Bank  of  India;

 (b)  whether  any  action  was  taken
 to  give  effect  to  the  amendment  to
 the  State  Bank  of  India  Act  which
 was  passed  by  Parliament  in  973  for
 the  appointment  of  such  a  director  on
 the  Board  of  Directors  of  the  State
 Bank  of  India;

 (c)  what  action  has  been  taken  in
 respect  of  other  Public  Sector  Banks
 to  give  effect  to  this  provision  which
 was  passed  by  Parliament  in  1973;  and

 (d)  difficulties  which  have  crept  in
 the  matter  of  appointment  of  two  di-
 rectors,  one  representing  the  emplo-
 yee  of  State  Bank,  who  are  workmen,
 and  the  other  representing  emplo-
 yees,  who  are  not  workmen?
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 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (9).  At  pre-
 sent  there  are  no  employee  directors
 on  the  Board  of  State  Bank  of  India.
 The  State  Bank  Laws  (Amendment)
 Act,  4973  provides  for  the  appoint-
 ment  on  the  Boards  of  Directors  of
 State  Bank  of  India  and  its  subsidia-
 ries  two  employees—one  from  among
 the  employees  who  are  workmen  and
 the  other  from  among  such  of  the
 employees  of  the  Bank  concerned  as
 are  not  workmen  i.e.,  officers.  Gov-
 ernment  have  already  framed  rules
 for  the  appointment  of  employee-dir-
 ectors  in  exercise  of  powers  confer-
 red  by  Section  49  ef  the  State  Bank
 of  India  Act,  955  and  Section  62  of
 the  State  Bank  of  India  (Subsidiary
 Banks)  Act,  959  as  amended  in  1973.
 The  workman  director  is  to  be  ap-
 pointed  out  of  the  panel  of  three
 employees  furnisheq  to  the  Central
 Government  by  the  representative
 union.  The  representative  union  has
 to  be  certified  ty  the  Chief  Labour
 Commissioner  (Central)  after  due
 verification  6६  membership  of  the
 unions  operating  in  the  Bank.

 2.  The  Chief  Labour  Commissioner
 (Central)  was  requested  in  July  974
 to  conduct  the  necessary  verification.
 While  verification  reports  from  Chief
 Lab@&r  Commissioner  (Central)  in
 respect  of  six  subsidiary  banks  have
 been  received,  it  is  reported  that  veri-
 fication  for  State  Bank  of  India  and
 one  subsidiary  bank  is  in  its  final
 stages  and  results  are  likely  to  be
 finalised  soon.  As  soon  as  the  veri-
 fication  results  are  received,  action
 will  be  initiated  under  the  Rules
 for  the  appointment  of  the  workman
 director  on  al]  these  banks.  The  offi-
 cer  director  would  also  be  appoint-
 ed  simultaneously.

 पंजाब  नेशनल  |  में  नये  पदों  का  सजन

 4569.  श्री  'रामनरेषा  कशवाहा  :  क्‍या

 विश  तथा  राजस्व  और  बेकिंग  मनवरी  यह  बताने
 की  कृपा  करेंगे  कि  :
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 (क)  क्या  प्रधान  मनवरी  के  मितव्ययता

 के  लिए  अनुरोध  करने  के  उपरान्त  भी  पंजाब

 नेशनल  बैंक  में  उपमहाप्रबन्धक  के  दो  नये  पदों

 का  सजन  किया  गया  है  तथा  नयी  भर्ती  भी  की

 गई  है;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैँ? ए

 वित्त  तथा  राजस्व  श्ोर  बॉकंग  मन्त्री

 (श्री  एच०  एम०  पटेल)  :  (क)  और  (ख).
 सरकार  द्वारा  27  मई,  977  के  कार्यालय

 ज्ञापन  संख्या  एफ  4(4)/R  (समन्वय  )/a7
 में  सरकार  के  प्रशासनिक  खर्चों  में  मिलव्ययिता

 बरतते  के  बारे  मे  जारी  किये  गये  प्लादेशों  में

 यह  अपेक्षा  की  गई  है  कि  सरकारी  क्षेत्र  के

 प्रतिप्ठानों  में  गैर-तकनीकी  और  गैर-परि-

 चालन  कर्मचारियों  की  सभी  नयी  भरती

 सम्बन्धित  संगठन  के  निदेशक  मण्डल  की  ग्रनुमति
 से  की  जाय  ।  पंजाब  नशनल  बैक  ने  सूचना  दी

 है  कि  इसके  निदेशक  मण्डल  ने  084.977
 को  हुई  अपनी  बैठक  ने  उप  महा-प्रवन्धक  का

 एक  अ्रतिरिक्‍्त  पद  मंजूर  किया  था  |  बैंक

 ग्रनुसार,  बैंक  के  वरिष्ठ  प्रबन्ध  का  स्तर

 तुलनीय  झ्ाकार  के  श्न्य  बकों  की  तुलना  में

 बहत  छोटा  और  संख्या  में  बहुत  कम  है  और

 इसलिये  बैंक  के  बढ़ते  हुए  कारोबार  को

 सम्भालने  के  लिये  नयी  नियुक्ति  आवश्यक  है  ।

 स्टेनलैस  स्टील  के  बतेनों  का  निर्यात

 4570.  श्री  उमप्रसेन  :

 श्री  कल्याण  जन  :

 क्या  वाणिज्य  तथा  नागरिक  पूर्ति  श्रौर

 सहकारिता  मन्त्री  यह  बताने  की  कपा  करेंगे

 कि:

 (क)  क्या  भारत  के  बने  स्टेनलैस  स्टील
 दे

 वर्तनों  की  विदेशों  में  बहुत  मांग  है;

 (ख)  पिछले  दो  वर्षों  में  किटने  मूल्य  के

 ऐसे  बर्तनों  का  निर्यात  किया  गया;  और
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 (7)  दल  बर्तनों  का  आशात  कित  देशों

 ने  किया  और  प्रत्येक  देश  ने  कितसे  मूल्य  के

 बर्तनों  का  भ्रायात  किया  ?

 वाणिज्य  तथा  नागरिक  पूर्ति  श्रौर

 सहकारिता  मन्त्री  (झ्नी  मोहन  धारिया)  :  (क)
 से  (ग).  भारत  से  स्टेनलैस  स्टील  के  बत॑नों,

 का  निर्यात  वर्षों  से  उत्तरोत्तर  बढ़  रहा  हैं  i}

 1974-75  तथा  1975-76  के  वर्षों  में

 स्टेनलैस  स्टील  के  बर्तनों  के  निर्यात  देशवार

 नीचे  दिये  जाते  हैं

 देश  निर्यातों  का  मूल्य

 (लाख  रु०  मे)
 l974-75  1975-76

 मलवेशिवा  50.  25  40.00

 ब्रिटेन  22.96  38.87

 स०रा०  अमरीका  6.43  30.6]

 यूनाइटेड  अरव

 ग्रमीराल  6.95  5.45

 सिंगापुर  9.  85  .94

 सऊदी  प्रसव  0.28  .69

 कुबत  3.  2  5.25

 जाम्बिया  .94  5.14

 ग्रन्यों  सहित  योग  141.36  I86.  60

 1976-77  के  लिये  देशवार  अंकड़े
 उपलब्ध  नहीं  हैं  ।  लेकिन  उस  वर्ष  के  दौरान

 स्टेनलैस  स्टील  के  वर्ननों  तथा  कऋटलरी  क्रे

 निर्यातों  के  ग्रवन्तिम  अंकड़े  258.  00  लाख

 to  है।

 बल्ड  ट्रेड  सेंटर  एसोसिएशन  का  प्रतिनिधि

 मण्डल

 457l.  श्री  उप्रसेन  :

 श्री  फल्याण  जन  :

 क्या  वाणिज्य  तथा  नागरिक  प्र्ति  और

 सहकारिता  मन्त्री  यह  बताने  की  कपा  करेंगे

 कि  :

 (क)  क्या  ब्ल्ड  ट्रेड  सेण्टर  एसोसिएशन
 का  प्रतिनिधि  मण्डल  हाल  में  नई  दिल्‍ली  में

 उनसे  मिला  था  और  दोनों  देशों  के  बीच

 व्यापार  बढ़ाने  के  बारे  में  उनसे  बातचीत  हुई
 थी;  शौर

 (ख)  प्रमरीका  को  भारतीय  बस्तुझों
 का  निर्यात  बढ़ाने  के  लिए  बनाई  जा  रही
 योजना  तथा  अमरीका  में  भारतीय  दस्तकारी

 तथा  कुटीर  उद्योग  की  बनी  वस्तुओं  की  विक्री

 बढ़ाने  के  लिए  बनाये  गये  विशेष  कार्यक्रम  का

 व्यौरा  क्या  है  तथा  उक्त  प्रतिनिधि  मण्डल  से

 हुई  बातचीत  का  ब्यौरा  क्‍या  है  ?

 वाणिज्य  तथा  नागरिक  प्रति  शौर

 सहकारिता  मन्त्री  (श्री  मोहन  धारिया)  :(क)/

 जीहां।

 (ख)  यह  मुख्य  रूप  से  शिष्टाचार

 निभाने  के  लिये  मिलने  आये  थ  -  मैंने  प्रति-

 निधि  मण्डल  हे  साथ  अन्य  बातों  के  साथ  साथ

 संयकक्‍त  राज्य  अ्रमरीका  को  भारत  देः  निर्यात

 बढ़ाने  की  सम्भाव्यताओं  के  लारे  में  भी  चर्चा

 की  ।  मैं  यह  तथ्य  उनके  ध्यान  में  लाया  कि

 संयकत  राज्य  अमरीका  के  आयातों  मे  भारत  का

 भाग  तगण्य  है  और  इसका  प्रतिशत  कई  वर्षों

 से  गिर  रहा  है।  मैंने  भारत  में  रोजगार  की

 स्थिति  तथा  कुटीर  और  लघु  उद्योगों
 के  विकास

 को  आवश्यकता  के  बारे  में  प्रतिनिधियों  को

 अपनी  चिन्ता  व्यक्त  की  ।  मैंने  प्रतिनिधियों  से

 ग्रनुरोध  किया  कि  च्े  ऐसे  उद्योगों  वेः  उत्पादों

 का  संयुक्त  राज्य  ग्रमरीका  को  निर्यात  बढ़ाने

 में  अयना  विशेष  सहयोग  दें  ।

 संयुक्त  राज्य  भ्रमरीका  को  भारत  के

 निर्यात  बढ़ानें  के  लिए  गहन  प्रयास  किये  जा

 रहे  हैं  इस  लिए  जो  प्रयास  किये  जा  रहे  हैं

 वे  ये  हैं  :---त्राजार  सर्वेक्षण  करना,  बिक्री  दल

 भेजना,  संयुक्त  राज्य  श्रमरीका  से  खरीद

 प्रतिनिधि  मण्डल  ऑ्रामन्त्रित  करना,  संयुक्त

 राज्य  प्रमरीका  में  क्रेता-विक्रेता  मेले  आयो-
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 * जित  करना,  उस  देश  में  विशेषीकृत  मेलों  में

 भाग  लेना  तथा  भारतीय  निर्यात  संवर्धन

 संगठनों  के  विदेशों  में  कार्यालय  खोलना  ।

 अमरोका  भें  भारत  के  हस्तशिल्प  तथा  कुटीर
 उद्योग  के  माल  की  बिक्री  बढ़ाने  लिए  विशेष

 कार्यक्रम  नहीं  है,  परन्तु  श््न्य  उत्पादों  के  समान

 इन  उत्पारों  निर्षात  बढ़ाने  के  लिए  गहन
 प्रयास  किये  जा  रहे  हैं  ।

 Grievances  of  L.LC,  Employees

 4572.  DR.  BAPU  KALDATY:
 SHRI  VASANT  SATHE:
 SHRIMATI  MRINAL  GORE:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-

 -ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Minister  met  the  representatives  of
 the  All  India  Life  Insurance  Em.
 ployees’  Association  when  he  visited
 the  Central  Office  of  the  LIC  in  Bom-

 bay  on  27th  May,  1977;

 (b)  whether  he  discussed  the
 grievances  of  the  LIC  employees  in-
 cluding  the  main  grievance  pertaining
 to  Bonus;

 (c)  whether  any  assurance  was
 given  to  the  representatives  in  settling
 the  bonus  dispute;  and

 (3)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI

 H.  M.  PATEL):  (a)  and  (b),  Yes,  Sir.

 (c)  and  (d).  The  Association  was
 informed  that  the  matter  is  under
 consideration  of  the  Government.

 Activities  of  Smuggling  and  Boot  Ieg-
 ging  on  Indo-Pak  Border

 4573.  SHRI  K.  LAKKAPPA:  Will
 “the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased

 “to  state:

 (a)  whether  it  has  come  to  the
 “notice  of  Government  that  boot  leg.
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 ging  on  Indo-Pakistan  Border  has
 been  on  increase  recently  and  activi-
 ties  of  smugglers  apparently  moving;
 and

 (b)  if  so,  what  action  Government
 propose  to  curb  these  activities?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  -  BANKING
 (SHRL  H.  M.  PATEL):  It  is  presum-
 ed  thut  the  question  relates  to  ille-
 gal  trade  and  smuggling  of  liquor  on
 the  ‘aido-Pakistan  Border.  Reports
 received  by  the  Government  do  not
 indicste  any  increase  in  such  smugg-
 ling  activities.

 (b)  Although  smuggling  continues
 to  be  offectively  contained  across  the
 Indo-F  ak  Border,  anti-smuggling
 measiies  are  being  reinforced.  These
 measvres  include  patrolling  of  vul-
 nerab'e  areas  on  the  border  and  main
 transp.rt  routes  and  taking  concerted
 action  by  maintaining  close  liaison
 with  te  Border  Security  Forces  dep-
 loved  un  Indo-Pakistan  Border.

 Raid  conducted  rezarding  Photo-
 stat  Copy  of  Bank  Draft

 4574.  SHRI  JYOTIRMOY  BOSU.
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  Shri  Sanjay  Gandhi
 and  Menaka  Gandhi  have  been  inter-
 rogated  by  the  Enforcement  Directo-
 rate  Branch  and  whether  any  raid(s)
 have  been  conducted  in  this  connec-
 tion;

 (b)  whether  two  signatures  appear-
 ing  on  the  photo-stat  copy  of  the
 bank  draft/bank  cheque/transfer
 order  have  ‘been  verifieq  with  the
 specimen  signatures  that  are  usually
 available  with  the  banks  all  over  the
 world;  and

 (c)  if  so,  details  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHR!  H.  M.  PATEL):  (a)  to  (०).

 Shri  Sanjay  Gandhi  and  Smt.  Menaka
 Gandhi  have  not  been  interrogated  by
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 the  Enforcement  Directorate,  nor  any
 raids  eonducted'!by  the  said  Directo-
 rate  in  connection  with  the  enquiries
 regarding  the  photostat  copy  of  the
 bank  draft  publisheq  in  the  ‘States-
 man’.

 The  Kantonal  Bank  of  Berne  have
 stated  that  neither  Shri  Sanjay  Gan-
 dhi  nor  Smt,  Maneka  Gandhi  main-
 tain  nor  ever  have  maintained  busi-
 ness  relations  with  their  bank.  Re-
 garding  the  photostat  copy  of  the
 bank  draft,  which  appeared  in  the
 ‘Statesman’  of  6th  Julv,  977,  the  Kan-
 tonal  Bank’s  view  is  that  it  must  be
 a  falsification  of  the  original  docu-
 ment  which  they  had  issued  to  one
 of  their  customers.  in  order  to  create
 f}e  impression  that  Shri  Sanjay  Gan-
 dhi  arg  Smt.  Maneka  Gandhi  would
 have  business  relation  with  that  bank.
 They  have  also  infcrmed  that  since
 they  are  deeply  concerned  they  are
 also  contacting  the  concerned  =  party
 to  whom  the  draft  has  been  reallv
 issued.

 The  two  signatures  appearing  on  the
 photostat  copy  of  the  Bank  draft
 were  verified  with  the  zerox  copies  of
 the  specimen  signatures  obtained  from
 the  Grindlay’s  Bank,  New  Delhi  (who
 are  acting  as  agents  of  Kantonal
 Bank.  Switzerland)  and  the  oninion
 of  the  Central  Forensic  Science  Labo-

 ratory,  New  Delhi  was  that  the  signa-
 tures  appeareg  to  tally.  However.
 the  Central  Forensic  Science  Labora-
 tory  was  unable  to  give  anv  definite
 opinion  as  to  whether  the  signatures
 of  the  bank  officials  as  appearing  in
 the  copv  of  the  draft  published  in
 the  ‘Statesman’  are  genuine  or  not  in
 the  absence  of  the  original  draft  which
 is  not  available  for  examination.  In
 view  of  the  information  received  from
 the  Kantonal  Bank,  referred  to  above,
 this  line  of  enquiry  loses  its  import-
 ‘ance,

 Extension  of  the  term  of  Shri  Tuli
 of  Punjab  National  Bank

 4575.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  AND

 i703LS—8.
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 REVENUE  AND  BANKING  be  p’‘eas-
 ed  to  state:

 (a)  whether  the  term  of  Shri  Tuli
 of  Punjab  National  Bank,  which  ex-
 pires  very  soon,  is  going  to  be  ex.
 tended:  and

 (0)  is  it  a  fact  that  the  said  official
 had  been  giving  liberal  assistance
 through  advertisements  to  Shrimati
 Maneka  Gandhi?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  The
 questicin  of  appointing  a  Chairman  &
 Managing  Director  of  the  Punjab
 National  Bank  on  the  expiry  of  the
 current  term  of  Shri  T.  R.  Tuli  on
 3lst  July  977  is  under  the  considera-
 tion  of  the  Government,

 (b)  ‘fhe  Punjab  National  Bank  had
 booked  six  full  page  insertions  in  the
 magazme  “Surya  India”  at  a  _  total
 cost  of  Rs.  21,600/-.  However,  the
 bank  has  availed  of  a  discount  of  5
 per  cent  by  making  advance  payment
 and  285  paid  only  Rs.  18.360] -.

 The  advertisements  have  appeared
 in  th:  above  journal  for  the  months
 of  Dezember  1976,  February,  April
 and  June,  1977,  Two  more  advertise-
 mentg  are  expected  to  appear  in  the
 issues  of  August  and  October,  1977.

 ‘Allegeg  Irregularities  in  Branches  of
 Vijaya  Bank

 4576,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING.  9०
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 recent  Reserve  Bank  Inspection  Re-
 ports  from  various  branches  of  Vijaya
 Bank  indicate  many  instances  of  (i)
 irregularities  (ii)  misrepresentations
 (iii)  gross  neglect  of  R.B.I.  directives
 and  (iv)  misleading  the  Bank’s  Board
 of  Directors  etc.  causing  losses  and

 affecting  the  Banks  financial  position;

 (b)  whether  there  have  been  raids

 ‘by  the  Income  Tax  in  the  recent  past
 on  its  branches  and  offices;  and
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 (c)  what  steps  has  the  Government
 taken  to  put  right  the  offices  of  this
 Bank?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M,  PATEL):  (a)  An  inspection
 of  the  Vijaya  Bank  and  its  books  and
 accounts  was  undertaken  by  the
 Reserve  Bank  with  reference  to  its
 Position  as  on  30th  June,  975  in
 terms  of  the  provisions  of  Section  35
 of  the  Banking  Regulation  Act,  1949.
 A  copy  of  the  Inspection  Report  is
 reporteq  to  have  been  sent  to  the
 Vijaya  Bank  for  its  comments.  The
 Reserve  Bank  is  not  required  to  sub-
 mit  and  had  not  submitted  to  the
 Government  a  copy  of  this  Inspection
 Report  which  was  conducted  by  them
 on  their  own  initiative.  Reserve  Bank
 has  further  advised  that  in  respect
 of  a  functioning  bank  any  disclosure
 of  the  contents  of  their  Inspection  Re-
 port  will  not  be  in  public  interest.

 (b)  The  Central  Board  of  Direct
 Taxes  have  reported  that  searches
 under  section  32  and  survey  opera-
 tions  under  section  38A  of  the  In-
 come  Tax  Acf,  96]  were  carried  out
 by  them  on  various  branches  of  Vi-
 jaya  Bank  Ltd.

 (c)  The  working  of  the  private  s2c-
 tor  banks  is  supervised  and  regula-
 ted  by  the  Reserve  Bank  of  India.
 The  Reserve  Bank  have  reported  that
 they  have  appointed  three  Directors
 on  the  Board  of  Directors  of  the
 Vijaya  Bank  and  that  on  the  basis  of
 the  comments  on  the  Inspection  Re-
 port  received  from  the  Vijaya  Bank
 they  proposed  to  issue  fresh  directions
 fo  the  Bank.

 खनिज  तथा  |: ह  व्यापार  निगम  के  माध्यम  से

 कमाया  गया  धन

 4577.  श्री  सवाल  सिह  चौहान:
 क्या  बालिज्य  तथा  नागरिक  पृति  श्ौर

 सहकारिता  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  भूत-

 पूर्व.  वाणिज्य  मंत्री  की  गतिविधियों  के

 बारे  में  जांच  कराने  का  है  जैसा  कि

 8  जून,  977  के  साप्ताहिक  करेंट!

 में  छपा  है  ;

 (ख)  कया  यह  सच  है  कि  i976

 के  मध्यम  में  कुछ  पुंजीपतियों  को  अवैध

 रूप  से  लाइसेंस  दिए  गए  थ  और  कांग्रेस

 पार्टी  के  लिए  धन  इकट्ठा  किया  गया

 था;

 (ग)  क्‍या  यह  भी  सच  हैं  कि

 कांग्रेस  श्रौर  संजय  गांधी  से  खनिज  तथा

 धातु  व्यापार  निगम  के  माध्यम  से  काफी

 धन  कमाया  है;  आर

 (घ)  यदि  हा,  तो  तन्मम्बन्धी  तथ्य

 क्या  है  और  इस  बारे  में  सरकार  क्‍या

 कार्यवाही  कर  रही  है  ?

 वाणिज्य  तथा  नागरिक  पति  धौर

 सहकारिता  मनन्‍्त्रोी  (श्री  मोहन  धारिवा)

 (क)  भूतपूर्व  वाणिज्य  मंत्री  की  गति-

 विधियों  5:  सम्बन्ध  में  जतच  कन्नें  का

 अभी  तक  कोई  विचार  नहों  है।

 (ख)  से  (८४).  चूंकि  कोई  विशिष्ट

 मामले  नहीं  बताए  गए  ६  त:  इन

 विधयों  पर  कोई  जानकारी  देना

 संभव  नहीं  है

 स्वामी  धीरेन्द्र  ग्रह्मचारी  हारा  ्ायात  की  ग्यी

 बस्तुएं

 4578.  श्री  राधवजो  कपा  ध्ति

 तथा  राजस्व  श्रौर  बेकिंग  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  में  एक  योगाश्रम

 के  इंचार्ज  स्वामी  धीरेन्द्र  ब्रहमचारी  कुछ
 वर्ष  पूर्व  जापान  गए  थे  और  यदि  हां,
 तो  किस  बर्ष  में;
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 (ख)  कया  स्वामो  घीरेन्द्र  ब्रह्मचारी
 को  या  उसके  ध्रान्म  को  बिना  सीमाशुल्क

 दिए  कुछ  बस्तुयें  धझ्ायात  करने  की  अनुमति
 दी  गई  थी  और  यदि  हां,  तो  उन्होंने
 बिना  सीमा  शुल्क  दिए  कितने  मूल्य  की

 वस्तुओं  का  श्रायात  किया;  और

 (ग)  पिछले  दस  वर्षो  में  उन्होंने
 बिना  सीमाशुल्क  दिए  विदेशों  से  जो

 वस्तुएं  आयात  की,  उनका  मूल्य  कितना

 है?

 वित्त  और  राजस्व  तथा  बेकिंग  मन्त्री

 (६)  एच०  ए२०  पटेल)  :  (क)  विभाग

 के  पास  कोई  प्रामाणिक  रिकाई्  उपलब्ध

 नहीं  है  जिससे  यह  पता  लग  सके  कि

 स्वामी  धोरेन्द्र  ब्रद्मचारी  न  कुछ  वर्ष

 पूर्व  जापान  की  यात्रा  की  थी  अथवा  नहीं।

 तथापि,  विभाग  की  मिसिल  ई  उपलब्ध

 एक  पत्र  से  ऐसा  प्रतीत  होता  है  कि

 स्थ्रामी  धीरनद्र  ब्रह्म  चारी  ने  किसी  समय

 अगप्रैल/ मई,  1970  में  जापान  की  यात्रा

 की  थी  t

 (ख)  एक  टेलीविजन  सेट,  जिसके

 बारे  में  यह  दावा  किया  गया  था  कि

 इस  हांगकांग  की  एक  फर्म  ने  विश्वायतन

 योगाश्रम  को  दान  में  दिया  है,  साथ  में

 हीं  लाये  गए  असबाब  के  रूप  में  स्वामों

 धोरेनद्र  ब्रह्मचारी  ने  970  में  ग्रायात

 किया  था  t  टेलीविजन  सेट  पर,  जिसका

 मूल्य  1,200  रुपए  आंका  गया  था,  शुल्क
 से  छूट  इस  कारण  दी  गई  थी  कि  इसकी

 जरूरत  एक  ऐसे  संस्थान  को  थी  जो  योग

 शिक्षण  में  कार्यरत  हैं  |  एक  दूसरे
 झवसर  पर  अगेरिका  से  आयात  किए

 गए  सहायक  कलपुर्जे  सहित  एक  मौले

 वायुयान  पर,  जिसके  बारे  में  यह  दावा  किया

 किया  गया  था  कि  वह  अपर्णा  आश्रम,

 मन्‍्तलाई,  जिला  उधमपुर  (जम्मू  और

 कश्मीर)  को  दान  किया  गया  है,  सरकार

 द्वारा  जुलाई,  i976  में  सीमाशुल्क
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 की  ्रदायगी  से  छूट  दी  गई

 थी  ।  सहायक  कलपूर्जों  सहित,  वायुयान
 का  मूल्य  लगभग  4.9  लाख  रुपए  होने
 की  घोषणा  की  गयी  थी  ।

 (ग)  स्वामी  धीरेन्द्र  ब्रह्मतारी  अ्रथवा

 योगाधम  द्वारा  किये  गए  आ॥आरायातों  की

 अथवा  उनकी  यात्राओं  वी  संगत  तारीखों/
 विवरणों  के  अभाव  में  यह  कहना  संभव

 नहीं  है  कि  उन्होंने  पिछले  i0  वर्षों  के

 दौरान  असबाब  नियम,  आवास  अंतरण  नियम

 के  अन्तर्गत  श्रथवा  प्न्यथा  बिना

 शुल्क  झदा  किए  कसी  अन्य  माल  का

 झायात  किया  था।

 Complaints  Against  Customs  Officials

 4579.  DR.  VASANT  KUMAR  PAN-
 DIT:  Willi  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be

 pleaseg  to  state:

 (a)  whether  Shri  Ramesh  Munjal,
 Lachman  Dass  Ahuja  and  Krishan
 Lal  Ahuja  of  New  Delhi  were  falsely

 implicated  and  arrested  under
 COFEPOSA  during  Emergency;  and

 (b)  ig  so,  the  facts  of  the  case  and

 action  proposed  to  be  taken  against
 officers  responsible  for  this  lapse?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 No  Sir.  S/Shri  Ramesh  Munjal,
 Lachr.an  Dass  Ahuja  and  Krishan
 Lal  Ahuja  were  detained  in  pursuance
 of  orders  of  deteniton  dated  3rd  July
 976  issued  by  the  Administrator  of

 the  Union  Territory  of  Delhi  with  a

 view  to  preventing  them  from  engag-
 ing  in  keeping,  concealing  and  deal-

 ing  in  smuggleq  goods,  namely,  wrist

 watchea  and  watch  parts.  The  ques-
 tion  of  taking  action  against  the  offi-

 cers,  therefore,  does  not  arise.
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 खनिज  तथा  धातु  व्यापार  निगम  के  कार्यकरण

 की  जांच

 4580.  श्री  नवाब  सिह  चौहान
 क्या  वाणिज्य  तथा  नागरिक  पूति  श्रौर

 सहकारिता  मंत्री  वह  बचाने  की  क्रपा

 करेंगे  कि

 (क)  क्या  सरकार  का  विचार  सा-

 प्ताहिक  'करेन्ट'  के  i89  जून  के  अंक  मं

 प्रकाशित  इस  समाचार  की  जांच  करने

 का  है  कि  पिछली  सरकार  ने  कुछ
 व्यक्तियों  को  खनिज  तथा  धातु  व्यापार

 निगम  में  उच्च  पदों  पर  नियुक्‍तर  किया

 था;

 (ख)  क्या  भूतपूत  रेल  मंत्री  के

 एक  सम्बन्धी  को  इस  निगम  में  उच्च  पद

 पर  नियकक्‍त  किया  गया  था  ;

 (ग)  क्या  खनिज  तथा  धातु  sare

 निगम  के  अध्यन  की  गलबिधयों  के

 बारे  में  जांच  की  जा  रहो  है  जिससे  पता

 चल  सके  कि  उस  समय  क्या  घोटाले  किये

 गए;  और

 (४)  क्या  सरकार  का  विचार  खनिज

 तथा  धातु  era  निगम  के  कार्यकरण

 तथा  गत  तोन  वर्षों  में  उमम  की  गई

 नियुक्तिय्रों  के  बारे  में  निष्पक्ष  जांच  करने

 के  लिए  एक  आयोग  नियुक्त  करने  का

 है  ?

 बाणिज्य  तथा  तागरिक  पूति  और

 सहकारिता  मन्त्री  (श्री  मोहन  घारिया)  :

 (क)  और  (ग).  I8  जून,  977  के

 करेंट!  साप्ताहिक  में  बताये  गए  मामलों

 से  सम्बन्धित  तथ्यों  पर  सन्य  बातों  के

 साथ  साथ  विभागीय  तौर  पर  विचार

 किया  जा  रहा  है।  विभागीय  जांच  के

 परिणामों  को  देखते  हुए  अगे  की  कार्यवाही
 पर  विचार  किया  जायेगा।
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 (ख)  जानकारी  एकत्र  की  जा  रही

 है  और  सभा  पटल  पर  रख  दी  जायेगी  ।

 (घ)  झ्ायोग  की  नियुक्ति  की  ऐसी

 कोई  प्रस्थापना  नहीं  है  ।  परन्तु  भारतीय

 प्रबन्ध  सस्थान,  अहमदाबाद  से  कहा  गया

 है  कि  वह  खनिज  नथा  धातु  व्यापार

 निगम  और  उसके  अनुशंगी  निगमों  के

 कार्यकरण  का  ग्रध्ययन  करें  ।

 Tetracycline  Hydrochloride  Purchas-
 eq  from  Bulgaria

 458l.  SHRI  KISHORE  LAL:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  65  M.
 tons  of  Tetracycline  Tlvdrochloride
 were  purchased  from  Bulgaria  by
 Chemicals  and  Pharmaceuticals  Cor-

 poratior.,  a  subsidiary  of  State  Trad-

 ing  Corporation,  in  December,  4975
 ang  May  1977;

 (b)  whether  the  conduc,  of  the  Ma-
 naging  Director  of  CAPCO,  in  regard
 to  these  purchases  is  under  investi-
 pation  ard  a  scnior  officer  of  Minis-
 try  of  Commerce  is  preventing  free
 ang  fair  investigations;  and

 (c)  what  are  the  findings  ang  what
 action.  has  bee  taken  against  the

 guilty?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Two  contracts  were  final-
 ised  by  the  Chemicals  and  Pharma-
 ceuticals  Corporation,  for  purchase  of
 50  M.  tons  and  30  M.  tons  respectively
 of  Tetracycline  Hydrochloride  from
 Bulgaria  in  December  976  and  May

 1977.

 (b)  and  (c).  A  report  alleging  mal-
 practices  by  several  functionaries  of
 the  Corporation  in  these  purchases
 was  received  by  Government.  The
 facts  of  the  cases  are  being  looked  in-
 to.
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 2.33  hrs.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  I  rise  on  a  point  of
 order....

 SHRI  R.  MOHANARANGAM  (Che-
 ngalpattu):  I  am  not  going  to  say  any-
 thing  about  the  short  notice  question.

 I  was  trying  to  ralse  this  matter
 for  the  past  few  days  and  I  did  not
 want  this  delicate  issue  to  be  brought
 in  here....

 MR.  SPEAKER:  Mr,  Gupta  has
 raised  a  point  of  order.

 SHRI  R.  MOHANARANGAM:  Two
 days  before  the  hon.  Chief  Minister
 of  Tamil]  Nadu,  Shri  M.  G.  Ramachan-
 aran  has  issued  a_  statement  of  the
 floor  of  the  Tamil  Nadu  Legislative
 Assembly  with  regard  to  the  language
 issue  in  our  educational  system  that
 the  policy  of  the  two  Janguage  for-
 mula  was  the  policy  of  the  All  India
 Anna  DMK  and  also  of  the  previous
 government.  Aiso  it  was  the  policy
 of  the  late  lamented  Dr.  Arignar
 Anna.  The  Chief  Minister  of  Tamil
 Nadu  has  issued  a  statement  on  the
 floor  of  the  Tami]  Nadu  Legislative
 Assembly  just  two  days  back  with
 regard  to  this  language  issue  and  the
 two-language  formula.  What  7?  the
 necessity  on  the  part  of  the  Prime
 Minister  of  this  country  to  comment
 and  criticise  the  two  language  for-
 mula  submitted  on  the  floor  of  the
 Tamil  Nadu  Assembly  by  the  concer-
 ned  Chief  Minister  of  the  State?  There
 is  a  convention.  Is  there  any  neces-
 sity  on  the  part  of  the  Prime  Minister
 to  criticise  ang  give  ६  press  report
 saying  that  Mr.  M.  G.  Ramachandran
 is  not  correct,  how  could  he  issue  that
 statement  and  how  can  he  raise  the
 two  language  formula  on  the  floor  of
 the  Assembly.  Can  the  Prime  Minis-
 ter  being  a  Member  of  this  Parlia-
 ment  and  a  Member  of  this  House  cri-
 ticise  a  statement  made  before  the
 members  of  the  Tamil  Nadu  Legisla-
 tive  Assembly?  I  want  to  know  that.
 Is  this  not  a  matter  of  privilege?

 MR.  SPEAKER:  Mr.  Gupta,  what
 is  your  point  of  order?
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 SHRI  R.  MOHANARANGAM:  I
 want  your  ruling.  Because  almost  al!
 the  leading  newspapers  of  Tamil  Nadu
 have  discussed  it  and  there  is  a  flare-
 up  in  Tamil  Nadu

 SHRI  KANWAR  LAL  GUPTA:  I
 want  to  invite  your  attention....

 SHRI  कफ.  MOHANARANGAM:

 Kindly  hear  me.  You  always  allow
 olg  faces.

 MR.  SPEAKER:  Except  your  com-
 plaint  here,  I  have  no  notice  before
 me.

 SHRI  R,  MOHANARANGAM:  I
 have  given  call  attention  notice  and

 I  have  exhausted  everyvhing  and  we
 are  not  able  to  raise  on  the  floor  of
 this  House  this  important  issue.

 SHRI  छू.  LAKKAPPA:  (Tumkur):
 With  your  kind  permission,  may  I
 submit,

 The  Speaker  can  find  some  time  and
 see  that  there  are  Members  who  are
 agitated  on  this  very  sensitive  issue
 and  also  there  are  members  who  have
 given  notice  under  Rule  377.  I  would
 like  to  know  whether  we  can  get
 some  time  to  discuss  this  issue.  A  lot
 of  controversial  statements  were  made
 by  the  Prime  Minister  and  also  in
 sending  and  collecting  information
 from  the  State,  that  is,  Madras.  It
 is,  therefore,  very  necessary  that  the
 issue  may  be  thrashed.

 SHRI  A.  BALA  PAJANOR  (Pon-
 dicherry):  I  am  on  a  point  of  order.

 MR.  SPEAKER:  What  is  the  point
 of  order  that  you  are  raising?

 SHRI  A,  BALA  PAJANOR:  There
 are  two  Governments—Tamil  Nadu
 and  Pondicherry.  As  a  leader  of  my
 party  here  in  Parliament,  I  would  sub-
 mit  that  this  is  a  matter  which  may
 be  noted.  To  make  a  gtatement  like
 that  in  a  very  peculiar  manner
 against  a  particular  Chief  Minister
 and  to  keep  quiet  against  another
 Chief  Minister—that  is,  the  Chief
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 Minister  of  Bihar  when  he  said  only
 Hindi  is  the  language  of  the  State  is
 not  encouraging.  This  matter  is  agi-
 tating  the  minds  of  the  people  of  Mad-
 ras.

 We  have  given  notice  to  the  Chair
 three  times.  I  am  not  blaming  you.
 You  came  only  today.

 MR.  SPEAKER:  Do  not
 me  of  one  day’s  salary.

 deprive

 SHRI  A.  BALA  PAJANOR:  You

 came  yesterday.  We  will  be  pressing
 this  matter  once  again.  You  ask  for
 an  explanation,

 MR.  SPEAKER:  After  I  consider
 the  matter,  I  will  call  upon  the  Prime

 Minister,  if  necessary.

 SHRI  KANWAR  LAL  GUPTA:  I

 want  to  draw  your  kind  attention  to

 Rule  54(1).  It  is  regarding  Short
 Notice  Question.  Rule  says—

 “A  question  relating  to  a  matter
 of  public  importance  may  be  asked
 with  notice  shorter  than  ten  clear

 days  and  if  the  Speaker  is  of  opi-
 nion,  that  the  question  is  of  an

 urgent  character  he  may  direct  that
 an  enquiry  may  be  made  from:  the

 Minister  concerned  if  he  is  in  a

 position  to  reply,  and,  if  so,  on
 what  date.”

 I  have  sent  many  short  notice  ques-
 tions.  [  do  not  know  what  is  the  fate
 of  those  questions.  Questions  were
 sent  a  fortnight  back.  It  is  clearly
 stated  that  (Member  is  supposed  to

 give  ten  days  notice.  What  is  requir-
 ed  is  this—that  the  Speaker's  Office
 should  ask  the  Minister  whether  he  is
 in  a  position  to  reply  or  not.  We
 must  know  what  is  the  fate  of  our

 question.  We  do  not  know.  This

 is  for  the  first  time....

 MR.  SPEAKER:  It  is  not  a  point
 of  order.  If  you  want,  you  can  come
 and  meet  me  in  the  Chamber.
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 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour):  J  shall  take  half  a
 minute.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  It  is  a  very  bad  precedent  to
 give  notice  through  you.

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  know  the  rule.  I  am  a  Member  of
 this  House.  I  should  come  prepared
 with  all  the  relevant  information  80
 that  I  can....  (Interruptions).

 MR.  SPEAKER:  No,  no.

 SHRI  VAYALAR  RAVI:  I  am  on
 a  point  of  order.

 MR.  SPEAKER:  I  have  called  Shri
 Ugrasen.  Let  him  finish.

 श्री  उग्रसेन  (देवरिया।  अध्यक्ष  महोदय
 मैं  निवेदन  करना  चाहता  हूं  कि  प्रश्नों  के

 सम्बन्ध  में  हमारी  बहत  सी  कटठिनाइयां

 हैं।  हम  नये  सदस्य  यहां  बनकर  शाये

 है,  अगर  अप  इसकी  उचित  व्यवस्था

 कर  दें  तो  ठीक  हो  ।

 मेरा  आपसे  अर  आए  के  द्वारा  मंब्ियों

 से  निवेदन  यह  है  कि  हमा+  प्रश्ना  का

 जवाब  गोलमोल  आता  है,  जिससे  बड़ी
 कठिनाई  होती  हैं  t

 मेने  एक  सवाल  दिया  थ्रा  कि  उत्तर

 प्रन्‍्ण  को  सरकार  न  ढ्ग्ढ  याज  कय्नों-

 करनालो,  नखुडी,  भाजूवांग  के  लिये

 कन्द्रोय  सरकार  से  पैसे  का  मांग  के  सम्बन्ध

 में  याजनाएं  भेजो  हैँ ।  तो  मरे

 पास  यह  लिखकर  श्र  गया  है  कि  यह

 फ्लड  कंट्रोल,  बाढ़  नियंत्रण  का  विषय

 राज्य  सरकारों  का  है,  केन्द्रीय  सरकार

 का  विषय  यह  नहीं  है  ।  मेरा  निवेदन  यह

 है  कि  क्या  आपके  विभाग  से  कोई

 सेमितार  होगा  कि  यह  किस  का  विषय

 है  ?  राज्य  सरकार  नें  केन्द्रीय  सरकार  से

 पैसा  मांगा  ।  बिना  केद्धीय  सरकार  की

 सहायता  के  राज्यों  की  बाढ़  योजनायें

 चल  नहीं  सकती  हैं  ।  तो  इस  तरह  के

 सवालों  के  बारे  में  आप  कोई  व्यवस्था  कर
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 दें  जिससे  कि  |  हमारी  सवाल  पूछने  की

 कठिनाई  दूर  हो  सके  |

 SHRI  VAYALAR  RAVI:  Being  in
 the  opposition  I  am  very  happy  if
 this  kind  of  a  thing  takes  place.  4
 am  very  happy  about  restoring  cer-
 tain  things.  But,  I  wish  to  say  thus.
 Just  now  the  Questions  are  over.
 There  are  Papers  to  be  Laid  on  the
 Table,  Then  there  is  the  Calling  At-
 tention  Motion.  Then  only  the  “Zero
 Hour”  will  come.  No  one  should  go
 on  interrupting  in  the  middle  and
 make  speeches.  It  is  not  in  order  and
 it  is  not  covered  by  the  rules  of  the
 House.  I  want  to  help  you.  It  is
 more  a  problem  for  the  Chair,

 MR.  SPEAKER:  You  are  quite
 right  but  you  must  apply  it  to  yourself
 also!

 2.42  hrs.

 PAPERS  LAID  ON  THE  TABLE

 PAPrERS  UNDER  COMPANIgsS  ACT,  A
 STATEMENT  AND  ANNUAL  REPORT

 OF  THE  CENTRAL  SILK  BOARD
 FoR  1975-76

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):

 I  beg  to  lay  on  the  Table—

 q)y  A  copy  each  of  the  following
 papers  (Hindi  and  English  ver-
 sions)  under  sub-section  (l)  of
 section  6I9A  of  the  Companies  Act,
 1956:

 (i)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the  Na-
 tional  Textile  Corporation  Limit-
 ed,  New  Delhi,  for  the  year  1974-
 vin

 (b)  Annual  Report  of  the  Na-
 tional  Taxtile  Corporation  Limit-
 ed,  New  Delhi,  for  the  year  1974-
 75  along  with  the  Audited  Ac-
 counts  and  the  comments  of  the
 Comptroller  and  Auditor  General
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 thereon.  [Piaced  in  Library.  See
 No.  LT—788/77].

 (ii)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the  Export
 Credit  and  Guarantee  Corporation
 Limited,  Bombay,  for  the  year
 1975.

 (b)  Annual  Report  of  the  Ex-
 port  Credit  and  Gurantee  Cor-
 poration  Limited,  Bombay,  for
 the  year  975  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Pla-
 ced  in  Library.  See  No.  LT—989/
 77).

 (2)  Two  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  papers
 mentioned  ut  item  (l)  above.  [Pla-
 ced  in  Library.  See  No,  LT—989/
 77).

 (3)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Centra]  Silk  Board  for  the  year
 1975-76,  under  section  2A  of  the
 Central  Silk  Board  Act,  1948.  [Pla-
 ced  in  Library.  See  No.  LT—790/
 77).

 NOTIFICATIONS  UNDER  CUSTOMS  ACT.

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  I  beg  to  lay  on  the
 Table  acopy  each  of  the  following  No-
 tifications  (Hindi  and  English  ver-
 sions)  under  section  359  of  the  Cus-
 toms  Act,  962:—

 (i)  G.S.R.  838  published  in  Ga-
 zette  of  India  dated  the  2nd  July,
 1977,  together  with  an  explanatory
 memorandum,

 (ii)  G.S.R.  895  published  in  Ga-
 zette  of  India  dated  the  9th  July,
 977  together  with  an  explanatory
 memorandum.

 (iii)  G.S.R.  896  to  898  published
 in  Gazette  of  India  dated  the  9th
 July,  977  together  with  an  expla-
 natory  memorandum.  [Placed  in
 Library.  See  No,  LT—79/77].
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 2.44  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir.  I  have  to  report
 the  following  message  received  from
 the  Secretary-General  of  Rajya
 Sabha:—

 “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  86  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I  am
 directed  to  return  herewith  the
 Appropriation  (No.  2)  Bill.  1977,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  347  July,
 1977,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations  and
 to  state  that  this  House  has  no
 recommendations  to  make  to  the
 Lok  Sabha  in  regard  to  the  said
 Bill.”

 ASSENT  TO  BILLS

 SECRETARY:  Sir,  I  lay  on  the  Tab'’e
 copies,  duly  authenticated  by  the  Se-
 cretary-General  of  Rajya  Sabha,  of
 the  following  three  Bills  passed  by
 the  Houses  of  Parliament  during  the
 current  session  and  assented  to  since
 a  report  was  last  made  to  the  House
 on  the  27th  June,  977:—

 (1)  The  Payment  of  Wages  (Am-
 endment)  Bill,  1977.

 (2)  The  Presidential]  and  Vice-
 Presidential  Elections  (Amend-
 ment)  Bill,  1977,

 (3)  The  Yoga  Undertakings  (Tak-
 ing  over  of  Management)  Bill,  1977.

 2.44  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  DISAPPEARANCE  OF  GROUNDNUT
 OIL  FROM  MARKET  AND  ABNORMAL  RISE

 IN  ITS  PRICE

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  Sir,  I  call  the  attention  of  the
 Minister  of  Commerce  and  Civil  Sup-
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 plies  and  Cooperation  to  the  follow-
 ing  matter  of  urgent  publie  import-
 ance  and  J  request  that  he  may  make
 a  statement  thereon: —

 “The  reported  disappearance  of
 groundnut  oil  from  the  markets,
 iubnormal  rise  in  the  prices  there-
 of,  double  refined  palm  oil  being
 sOid  as  groundnut  oil  and  action
 being  taken  by  Government  to
 meet  the  scarcity  and  check  black-
 marketing  in  groundnut  oil.”

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OFERATION  (SHRI  MOHAN  DHA-
 R!  A)  ‘  Sir,

 ]  rise  to  make  a  statement  regard-
 ing  reported  disappearance  of  ground-
 nut  oil  from  the  markets,  abnormal
 rise  in  the  prices  thereof,  reported
 sale  of  double  refined  palm  oil  as
 groundnut  oil  and  action  being  taken

 by  the  Government  to  meet  the  scar-
 city  and  check  blackmarketing  in
 ‘roundnut  oil.

 As  the  honourable  Members  are
 aware,  the  majcr  groundnut  produc-
 ing  States  are  Gujarat,  Andhra  Pra-
 desh,  Tamil  Nadu  and  Karnataka  and
 the  groundnut  oi]  requirements  of  the
 other  States  are  to  be  met  by  inflow
 from  the  major  producing  States.  As
 i.  well  known,  this  is  a  lean  season
 for  groundnut  oil  and  the  stocks  avail-
 able  in  the  major  producing  States
 would  have  been  well-nigh  exhausted
 Honourable  Members  will  also  kindly
 appreciate  that  this  seasonal  pheno-
 menon  has  heen  accentuated  this  year
 owing  to  shortfall  in  production.  As
 against  the  production  of  i6.2  lakh
 tonnes  of  groundnut  oil  in  1975-76,  in
 the  succeeding  year  the  production  is
 estimated  at  only  2.50  lakh  tonnes.
 Hence,  there  is  a  decline  in  the  quan-
 tities  arriving  in  the  market  centres
 in  the  consuming  States  and  the  con-
 sequent  rise  in  the  prices.

 Some  complaints  have  been  received
 that  refined  palm  oil  or  palmolien  is
 being  sold  as  groundnut  oil  in  Bom-
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 bay.  These  complaints  are  being  !ook-
 ed  into,

 Aware  of  the  relatively  shorter
 availability  ur  groundnut  oi]  during
 this  year,  Government  have  taken
 some  measures  to  meet  the  situation,
 The  most  important  of  these  was  the
 decision  to  bun  Use  of  groundnut  oil
 for  vanaspati  manufacture  and  im-
 por,  of  rapeseed  oil  for  direct  con-
 sumption,  «As  i  have  informed  the
 House  on  a  vrevious  occasion  arran-
 sements  huve  been  made  through  the
 State  Civ..:  supplies  Commissioners
 to  distribute  refined  imported  rape-
 seed  oil  threugh  the  fair  price  shops
 at  an  लाए  r  tail  price  not  excecding
 as,  8.50  @  kg.  in  important  centres.

 Arrangements  have  been  made
 through  the  STC  import  20,000  ion-
 nes  of  groundnut  oil  for  distribution
 during  the  festival  season,

 Owing  to  various  measures  taken,
 some  of  the  pyivate  traders  are  utilis-
 ing  their  licences  tu  bring  in  import-
 ed  oils.  Till  llth  of  July  a  iitiie  over
 06  lakh  tonnes  valued  at  about  Rs.
 70  crores  have  now  arrived  in  Bom-
 bay  Port,  through  private  firms.  STC
 has  been  ‘askcd  to  import  edible  oil
 as  per  requirement  of  the  country
 and  the  Corporation  has  initiated  ne-
 cessary  action.  A  tentative  plan  for
 the  next  oil  year  (lst  November,  77
 to  30th  October,  78)  has  also  been
 prepared  and  necessary  meusures  in-

 cluding  imports  to  meet  the  need  of
 the  country  are  being  taken.

 State  Governments  ure  advised  to
 take  stern  measures  against  hoarders
 under  The  Essential]  Commodities  and
 other  Acts.  A  conference  of  Chief
 Ministers  has  been  convened  on  30th
 July,  977  to  consider  the  present  price
 and  economic  situation.

 SHRI  YADVENDRA  DUTT:  |  Sir,
 will  you  kindly  permit  me  to  put
 one  or  two  questions?

 MR.  SPEAKER:  This  is  a  Call  At-
 tention  and  so  one  will  do.
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 SHRI  YADVENDRA  DUTT:  Kindly
 allow  me  tg  put  one  question  88  a.
 mover.  Sir,  it  is  surprising  to  see
 the  hon.  Minister’s  statement  that  as
 against  the  production  of  6.2  lakhs
 tonnes  oi  groundnut  ou  in  i675-+76,  in
 the  succeeding  year,  the  production
 is  estiniated  at  only  2.50  lakhs  ton-
 nes,  I  want  to  know  from  the  hon.
 Minister  as  to  whether  it  ig  not  a
 fact  that  in  1975-76,  that  is,  last  year,
 exactly  the  same  situation  prevailed  in
 Mahara:htra—Bombay?  If  it  is  the
 fault  of  the  shortfall  in  production,
 then  wnat  about  his  figure  of  46.2
 lakhs  tonnes  now?  The  situation  is
 exactly  the  same  in  these  months.

 Juast  year,  when  there  was  a  short-
 fall,  they  took  some  immediate  mea-
 sures  so  that  sitwation  is  not  repeat-
 ed  again.  My  question  is:  the  hon.
 Minister  said  that  he  had  banned  the
 use  of  groundnut  oil  for  the  manu-
 facture  of  vanaspati  so  that  there  is
 no  possibility  of  similar  scarcity  in
 the  coming  season  in  the  groundnut
 stock,  especially,  in  those  States  that
 consume  vanaspati.

 If  vanaspati  scarcity  takes  place,
 would  that  not  result  in  blackmar-
 keting.  Is  this  not  a  policy  of  ad.
 hocism?

 SHRI  MOHAN  DHARIA:  05  al-.
 ready  stated,  on  so  many  occasions,
 we  have  stepped  into  the  shoeg  of
 the  earlier  Government  and.  after
 entering  into  the  office,  immediately
 whatever  steps  could  be  taken  have
 been  initiated.  Regarding  vanaspati
 shortage  even  though  the  apprehen-
 sion  of  the  hon,  Member  is  right,  [I
 would  like  to  inform  the  House  that
 today,  we  are  giving  90  per  cent  of
 the  raw  materials  required  by  the
 vanaspati  industry  out  of  the  import-
 ed  edible  oi]  by  the  S.T.C.  and  we
 have  taken  care  to  see  that  the  usual
 production  of  vanaspati,  that  is,  of
 the  order  of  6  lakhs  tonnes  every
 year  is  maintained.  Perhaps  the  stock
 will  be  a  little  bit  more  and  not  less:
 than  this.
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 SHRI  SAMAR  GUHA  (Contai):  Sir,
 I  am  sorry  to  say  that  my  call  atten-
 tion  motion  was  not  only  relating  to
 groundnut  oil  but  that  included  other
 edible  oils  as  well.  I  hope  the  hon.
 Minister  will  help  me  by  giving  ans-
 wer  about  other  oils  as  well.  It  is
 not  the  case  that  only  groundnut  oil
 disappears  from  the  market  and  so
 there  is  an  abnormal  rise  in  price.
 In  the  case  of  mustard  oil,  vanaspati,
 coconut  oil  and  other  oils  also  on  an
 average  it  is  found  that  in  just  one
 month,  there  is  nearly  a  25  per  cent
 price  rise  when  it  comes  in  the  mar-
 ket  everywhere.

 SHRI  N.  SREEKANTAN'  NAIR
 (Quilon):  The  prices  have  gone  down
 now.

 SHRI  SAMAR  GUHA:  It  may  be  so
 in  the  case  of  Kerala.  That  js  not
 so  in  the  case  of  West  Bengal.  I  want
 to  know  from  the  hon.  Minister  what
 is  the  basic  reason  why  this  has  va-
 nished  in  the  rural  area  and  the  price
 there  is  abnormal.  We  are  drawing
 your  attention  to  this  only.  I  do  not
 know  whether  they  have  developed
 somes  kind  of  self-complacency.  They
 are  not  coming  out  with  an  adequate
 statement  to  convince  the  people  that
 they  are  carrying  not  only  the  back-
 log  but  they  have  also  inherited  the
 bunglings  of  the  last  Ministry.

 MR,  SPEAKER:  Please,  now  put
 your  question.

 SHRI  SAMAR  GUHA:  The  prices
 of  oils  in  different  parts  of  the  coun-
 try  appeared  to  fal]  but  in  the  mid-
 dle  of  April  there  was  sharp  rise  in
 the  prices  of  mustard  oil  and  edible
 oils.  I  would  like  to  know  the  rea-
 son.  Is  there  any  hoarding?  From
 a  sudden  fall  in  prices,  why  there  is
 a  sudden  rise?  If  there  is  hoarding,
 what  steps  are  being  taken  by  the
 Government.  Government  has  _  said
 that  there  was  a  scandal  in  regard
 to  licences  for  importing  edible  oils
 from  outside.  I  went  to  know  whe-
 ther  Government  have  applied  cer-
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 tain  substantive  laws  to  haul  them
 up  and  also  taken  stringent  measures
 against  them?  I  would  also  like  to
 know  what  positive  steps  have  been
 taken  to  see  that  edible  oils  are  avail-
 able  to  the  people  not  only  in  the
 urban  areas  but  particylarly  in  the
 rural  areas?

 SHRI  MOHAN  DHARIA:  On  a
 number  of  occasions  I  have  narrated
 the  reasons  for  shortages.  I  have
 also  said  where  there  are  shortages
 there  is  a  tendency  of  hoarding.  So
 far  as  bungling  in  respect  of  import
 licences  for  edible  oj]  is  concerned,  I
 have  already  informed  the  House  that
 certain  cases  have  already  been  refer-
 red  to  the  CBI.  It  is  for  them  to
 investigate.  After  the  investigation
 is  complete  whatever  action  js  re-
 quired  to  be  taken  the  same  would
 be  taken.

 Mr.  Speaker,  Sir,  to  meet  the  sit-
 uation  we  asked  the  STC  to  imme-
 diately  go  into  action  and  we  pre-
 pared  the  plan  not  only  for  this  year
 but  also  for  the  next  year.  So,  from
 that  point  o:  view,  all  possible  care
 has  been  taken.  Imports  have  already
 been  allowed  and  STC  is  going  ahead.
 It  may  not  be  fair  on  my  part  to
 disclose  the  figures  of  import.  Fur-
 ther,  Sir,  a  Committee  has  been  con-
 stituted  to  take  immeciate  measures
 in  respect  of  crops  of  groundnut,  oil-
 seeds,  cotton,  pulses  and  also  jute.
 Some  measures  could  be  undertaken
 even  during  this  monsoon.  The  Com-
 mittee  went  into  it,  immediately  the
 money  was  sanctioned  and  we  are
 taking  certain  steps  so  that  we  could
 bring  in  additional  acre  under  culti-
 vation  and  we  could  have  better  pro-
 duction.  We  have  also  taken  one
 more  care.  We  have  introduce  distri-
 bution  of  refined  rapeseed  oil  and  it
 is  available  at  the  point  of  consu-
 mers  at  Rs.  8.50  per  Kg.  Now,  it  is
 argued  that  it  is  available  only  in
 cities.  But,  as  I  have  said,  if  we
 could  give  this  oil  in  cities,  it  will
 stop  the  flow  of  domestic  oils  to  cities
 to  some  extent  and  that  will  be  avail-
 able  for  the  rural  areas.  So,  what-
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 ever  steps  are  possible  have  been
 taken  and  regarding  further  mea-
 sures,  I  can  assure  the  House  that
 this  point  will  be  discussed  in  the
 Conference  of  the  Chief  Ministers  to
 be  convened  by  the  Prime  Minister
 on  30th  July  1977.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Sir,  I  can  only  sympathise  with
 the  hon.  Minister,  Mr.  Mohan  Dharia.

 MR.  SPEAKER:  FPlegse  come  to
 the  question.

 SHRI  VAYALAR  RAVI:  Sir,  the
 groundnut  oil  has  played  certain  role
 in  politics  in  different  States.  Every-
 one  knows  it.  Nobody  can  blame
 anybody.  Gujarat  is  also  one  of  the
 major  groundnut  producing  States.
 But  there  also,  there  is  a  problem.
 The  farmers  are  not  getting  proper
 Price  for  their  produce.  The  hoard-
 ing  takes  place  at  the  mill  owners
 level,  not  at  the  farmers’  level.  The
 farrners  are  always  complaining  that
 they  are  not  getting  remunerative
 price.

 MR,  SPEAKER:  It  is  a  Calling  At-
 tention  Motion.  It  is  not  a  debate.

 SHRI  VAYALAR  RAVI:  I  am  not
 out  of  the  purview.  It  is  a  mini  de-
 bate.  I  am  only  explaining  —  that
 groundnut  produced  by  the  farmers
 does  not  fetch  a  remunerative  price.
 The  farmers  are  not  getting  proper
 price,  but  the  mill-owners  are  the
 real  culprit.  They  are  hoarding  this
 item  and  controlling  the  whole  mar-
 ket.  They  are  encouraging  more  spe-
 culation.  So,  to  set  it  right,  you  have
 to  invoke  certain  acts.  In  your  own
 statement,  it  is  stated  that  the  price
 of  the  groundnut  oi!  in  the  market
 was  Rs,  2.9  in  March  1976,  in  Feb-
 ruary  977  it  was  Rs.  423.  The
 sroundnut  gil,  the  price  of  which  was
 Rs.  213,  had  gone  up  to  Rs.  400.  You
 cun  see  the  steep  rise  in  price  of
 this  oil.  It  has  gone  up  more  than
 the  average.  Recently  there  was  a
 press  report  stating  that  among  the
 total  oils,  groundnut  oil  seems  to  be
 the  worst  affected  oil  and  a  steep  rise
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 has  been  accompanied  by  shortages  in
 Southern  States  and  the  mustard  oil
 which  is  the  main  cooking  medium  'n
 the  Eastern  belt,  is  selling  at  a  price
 of  the  75  per  cent  to  00  per  cent
 higher  than  the  pricq_  prevailing
 during  the  last  year.  Pulses  are  also
 very  much  affected.  The  worst  affect-
 ed  pulses  are  Arahar  and  Rajma.,

 MR.  SPEAKER:  You  are  only  to
 acal  with  oil.  You  confine  yourself
 te  oil.

 SHRI  VAYALAR  RAVI:  I  am  con-
 fining  myself  to  the  price  rise  of
 groundnut  oil.

 AN  HON.  MEMBER:  He  is  making
 a  comparative  study.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  My  hon'ble  friend
 was  right  in  raising  a  point  of  order
 at  that  time.  But  he  does  not  apply
 it  to  himself.  How  can  he  raise  all
 these  points?  He  cannot  do  that.  It
 is  not  a  debate.  I  would  request
 you,  Sir,  in  future,  kindly  to  see  that
 the  discussion  on  the  Call  Attention
 Motion  does  not  become  a  debate.

 SHRI  VAYALAR  RAVI:  I  do  not
 make  it  a  debate.  It  can  be  discus~
 sed  in  the  Rules  Committee.  It  is  not
 a  matter  of  my  being  impatient.  I
 think  the  Prime  Minister  is  equally
 ecncerned  with  the  price  rise.  We  are
 also  affected  because  of  this.  If  you
 80  to  market,  you  will  find  the  price
 increase  at  the  interval  of  gne  or  two
 hours.  It  is  a  serious  situatién  and
 we  are  all  concerned  about  it.  The
 hon.  Prime  Minister  himself  would
 agree  that  a  discussion  on  the  price
 rise,  in  this  House  is  necessary.  I
 would  be  very  happy  if  the  House
 discusses  this  matter  separately.  (In-
 terruptions).  Do  not  think  that  it
 js  against  you.  (Interruptions).  I
 know  how  to  do  it.  Don’t  try  to
 teach  me.  I  am  an  old  Member.

 MR.  SPEAKER:  Please  address  the
 Chair.  And  What  is  the  information
 that  you  are  calling  for?....  (Inter-
 ruptions).  Please  put  your  question.
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 SHRI  VAYALAR-  RAVI:  In  call
 attention,  every  member  is  allowed  to
 speak  for  five  or  six  minutes.  The
 question  follows  after  explaining

 certain  matters.

 MR.  SPEAKER:  If  half  an  hour
 discussion  is  permitted,  you  can  do

 so.  But  on  call  attention,  you
 have  merely  to  call  the  attention  of
 the  Minister  and  not  make  a  speech.
 Have  you  any  particular  matter  re-
 lating  to  your  call  attention  motion?
 You  have  mentioned  the  price  rise
 ang  the  hon.  Minister  has  explained
 the  position.

 SHRI  VAYALAR  RAVI:  The  main
 question  arises  because  groundnut  oil
 has  gone  underground.  This  is  not
 a  question  of  opposition  members  or
 ruling  party  members.  The  prices

 have  risen.

 MR.  SPEAKER:  Have  you  rut  the
 question?

 SHRI  VAYALAR  RAVI:  When  I
 am  asking  a  question  I  have  to  ex-
 plain  my  point.

 MR.  SPEAKER:  No,  no......  eee
 (Interruptions).  Hon.  Members  on

 this  side  need  not  take  over  my  res-
 ponsibility.  It  is  for  me  to  decide,
 not  for  the  others.  The  rule  about
 eall  attention  provides  that  there
 shall  be  no  debate  on  such  statement
 at  the  time  it  is  made  but  each  mem-
 ber  in  whose  name  the  item  stands
 in  the  list  of  business  may,  with  the
 permission  of  ‘the  Speaker,  ask  a
 question.  Under  the  rules  hereafter
 only  one  question  will  be  allowed.

 There  is  no  combining  of  questions.
 If  you  have  any  question  to  ask,
 kindly  ask  it;  otherwise  you  can  leave
 it  at  that,

 SHRI  VAYALAR  RAVI:  I  do  not
 want  to  make  it  a  debate.  This
 House  has  certain  precedents.

 MR.  SPEAKER:  No  precedent  can
 overrule  the  rule.  Now,  please

 come  to  the  question.
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 SHRI  VAYALAR  RAVI:  I  am  not
 debating  that  issue  at  the  moment.

 The  point  is  that  edible  oil  has  gone
 underground.  It  is  not  available  in
 the  market,  The  hon.  Minister  has
 made  a  slatement  and  in  that  he  says
 that  he  is  proposing  certain  measures.
 The  question  is:  what  are  the  steps
 that  are  being  taken  to  make  edible
 oil  available  to  the  _—-  villagers?
 Secondly,  I  should  also  like  to  know
 what  steps  have  been  taken  to  re-
 vive  or  activise  the  national  consu-
 mers’  protection  council  to  see  that
 this  kind  of  thing  does  not  occur  and
 also  I  should  like  to  know

 MR.  SPEAKER:  No  more.  The
 hon.  Minister  may  answer  the  first
 two  questions.  Hereafter  I  gm  go-
 ing  to  allow  only  one  question,  and
 not  questions  A,  B  and  C,  Today

 I  have  allowed  two  question  to  others
 and  so  J  am  allowing  two  questions.

 SHRI  SAMAR  GUHA:  May  I  make
 a  submission?  It  is  not  a  short  no-
 tice  question,  In  the  call  attention
 motion,  the  word  ‘motion’  is  put.
 So,  a  preamble  is  necessary.  It  has
 been  the  practice  also.

 SHRI  VAYALAR  RAVI:  You  can
 have  a  discussion  on  this  matter  In
 the  Chamber.  Please  do  not  give  a
 ruling  here.

 MR.  SPEAKER:  The  rule  is  there.
 So,  my  ruling  in  the  House  is  final.
 The  hon.  Minister  may  answer  his
 two  questions  now.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  Please  do  not  be
 rigid.

 SHRI  MOHAN  DHARIA:  Sir,  I  qo
 share  the  concern  of  the  hon.  Mem-
 ber.  As  I  indicated,  the  steps  that
 are  possible  are  to  have  more  im-
 ports,  to  increase  production  and
 also  to  take  care  of  the  distribution
 system.

 MR.  SPEAKER:  Are  you  going  to
 say  anything  in  addition  to  what
 you  have  said  already?
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 SHRI  MOHAN  DHARIA:  What  I
 have  said  already  answers  the  hon.
 Member’s  question.

 SOME  MEMBERS:  rose,

 MR.  SPEAKER:  In  calling  atten-
 tion,  nobody  else  is  allowed.

 3.06  hrs.

 ‘The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  five  minutes  past  Fourteen

 of  the  Clock

 [Mr.  DEPUTY-SPEAKER  in  the  Chur}

 MR.  DEPUTY-SPEAKER:  Now,
 jiiem  No,  8—Statement  to  be  made  by
 Shri  Ravindra  Varma,  Minister  of
 Parhamentary  Affiars.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 {(SHRI  RAVINDRA  VARMA):  With
 your  permission,  Sir,  I  rise  to  an-
 nouce  that  Government  Business  in
 this  House  during  the  week  commenc-
 ing  25th  July.  1977,  will  consist  of:

 (a)  Consideration  of  any  item  of
 Government  Business  carried  over
 from  today’s  Order  Paper.

 (b)  fConsideration  and  passing  of
 the  following  Bills,  as  passed  by
 Rajya  Sabha:-

 (i)  The  Motor  Vehicles  (Amend-
 ment),  Bill,  1977.

 (ii)  The  Oil  and  Natural  Gas
 Commission  (Amendment)  _  Bill,
 °77,

 (iii)  The  Insecticides  (Amend-
 ‘ment)  Bill,  1977.

 (c)  Consideration  and  passing  of:
 (i)  The  Petroleum  (Amendment)

 Bill,  1977.
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 (ii)  The  Tea  (Amendment)  Bill,
 1977.

 (d)  Discussion  on:

 (i)  20th,  2ist  and  22ngq  Reports
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes.

 (ii)  Report  of  the  Union  Public
 Service  Commission  for  1975-76.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Deputy  Speaker,  Sir,  in
 this  connection  I  would  like  to  in-
 clude  one  more  item,  and  that  is  this.
 It  is  widely  reported  in  the  press
 that  the  Prime  Minister  sent  a  Jetter
 to  Mr.  M.  G.  Ramachandran,  Chief
 Minister  of  Tamil  Nadu  regarding  the
 statement  on  the  floor  of  the  Tamil
 Nadu  Assembly  on  the  language
 question.  The  Prime  Minister  told
 Mr.  Ramachandran  not  to  ventilate

 his  feeling  on  the  language  issue  in
 public  and  asked  him  to  discuss  with
 him  privately.  I  believe  that  it  is
 not  a  private  matter  to  be  discussed
 between  the  Prime  Minister  ang  the
 Chief  Minister  ang  the  people  of  the
 country  are  very  much  concerned
 with  it.  Morever,  I  feel  it  is  an  in-
 road  into  the  freedom  and  it  is  a
 virtual  chaos  and  intimidation  to  a
 State  and  the  State  parties,  especially
 the  political  Party  ruling  a  State.  So,
 I  wou'd  like  to  include  this  item  also
 for  a  debat.  next  week  as  it  is  a
 matter  of  public  importance  ang  con-
 cern  by  all  the  people  of  the  country.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  The  gist  of  the  Busi-
 ness  Advisory  Commi‘‘tee’s  Third  Re-
 port  has  been  circulated  on  the  21st
 of  July.  There  the  time  for  discus-
 sion  for....

 MR.  DEPUTY-SPEAKER:  We  are
 now  discussing  only  the  Government
 business.

 SHRI  JYOTIRMOY  BOSU:  But  I
 want  to  clinch  it  today,  if  possible.
 Since  it  has  been  circulated,  I  feel  so
 because  g  firm  decision  was  taken  in
 the  Business  Advisory  Committee
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 that  the  time  would  be  from  2.30  p.m.
 to  3.30  p.  m.

 ”  श्री  गोरो  शंकर  राय  (गाजीपुर)

 मान्यबर,  1960  में  प्लानिंग  कमीशन  की

 एक  स्टडी  टाम  ने  उत्तर  प्रदेश  के

 पूर्वांचल  की  गरीबी  और  उसके  पिछड़ेपन

 पर  अध्ययन  कर  के  एक  रिपोर्ट  दी  जिसको

 पटेल  कमीशन  के  नाम  से  कहा  जाता

 है।  उस  कमीशन  ने  जो  सिफारिश  को
 x

 थीं  उतके  इमप्लोमेंटेशनन  के  लिए  एक

 साल  तक  केन्द्रोय  सरकार  ने  पैसा  दिया,

 फिर  वह  बन्द  कर  दिया।  मैंने  पहले

 हो  दितपालियामेंट  में  यह  प्रस्ताव  रखा

 था  और  मांग  को  कि  पटेल  कमीशन  की

 जो  रिकमन्डशन्स  हैं  उनके  इप्लोमंटेशन

 के  लिए  केन्द्रीय  सरकार  रुपया  दे  और

 इसको  पूरा  करें।  इस  सम्बन्ध  में  मेरा

 प्रस्ताव  है  ।  भेने  कई  बार  निवेदन  भी

 किया,  और  मेरी  आप  से  तथा  संसद

 कार्य  मंत्री  महोदय  से  प्रार्थना  होगी  कि

 25  तारीख  से  प्रारम्भ  होने  वाले  सप्ताह

 के  कार्यक्रम  में  इसकों  स्थान  दे  ताकि  इस

 षर  चर्चा  हो  सके  |

 SHRI  SAMAR  GUHA  (Contai):
 Mr.  Deputy-Speaker,  Sir,  I  want  to
 draw  your  kind  attention  to  an  im-

 portant  matter,  |  have  given  notice
 of  a  Calling  Attention  motion.  If
 that  is  admitted,  then  I  do  not  want
 to  raise  the  matter,  i.  e.,  in  today’s
 papers  it  is  reported  that  according
 4o  the  reports  of  foreign  correspon-
 dents,  Sanjay  Gandhi  had  a  mono-

 poly  of  some  film  agency  in  USA
 and  UK.  If  the  Calling  Attention
 Motion  on  this  is  admitted,  then  it
 is  all  right.  If  it  is  not  admitted,
 then  I  would  make  a  request  to  the
 Government  to  make  a  factual  state-
 ment  about  the  position  as  it  ap-
 peared  in  the  press.  Secondly,  I
 would  like  to  state  that  about  the

 motion  on  the  Netaji  Enquiry  Com-
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 mission
 given.

 only  two  hours’  time  was

 MR.  «DEPUTY-SPEAKER:  It  is
 again  the  same  thing  as  Mr,  Jyotir-
 moy  Bosu’s.

 SHRI  RAVINDRA  VARMA:  Sir,
 the  statement  that  I  made  before  the
 House  refers  to  the  items  with  which
 the  Government  is  concerned  and
 whigh  the  Government  wants  the

 House  to  consider.  As  for  what  Mr.
 Ravi  said,  there  are  other  means  of
 raising  the  question  which  he  has
 raiseq  now.  I  would  say  this  to  my
 distingushed  and  hon.  friend,  Mr.
 Gauri  Shankar  Rai  too  that  there  are
 other  occasions  on  which  such  g  mat-
 ter  can  be  discussed,  but  I  do  not
 think  it  would  be  possible  for  us  to
 include  any  of  these  items  in  the
 Government’s  quota  during  the  next
 week.

 BUSINESS  ADVISORY  COMMITTEE
 THIRD  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,  I
 move:

 “That  this  House  do  agree  with
 the  Third  Report  of  the  Business
 Adsdisory  Committee  presented  to

 the  House  on  the  2Ist  July,  1977.”

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  consider  that  be-
 cause  of  a  printing  error,  they  have
 shown  it  as  2  hours,  against  the  de-
 bate  on  unemployment.  In  the  BAC
 meeting  held  last  week—you,  Sir,

 were  presiding  over  the  meeting  then
 and  you  will  remember  it—we  have
 taken  a  firm  decision  that  we  will
 devote  4  hours  on  the  ensuing  Wed-
 nesday  for  the  discussion  on  unem-
 ployment  I  would  request  the  hon.
 Minister  kindly  to  place  it  on  record
 that  the  time  fixed  for  the  gebate  on
 unemployment  would  be.  4  hours,  and
 not  2  hours,
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 SHRI  SAMAR  GUHA  (Contai):
 I  have  also  got  a  submission  to  make,
 about  this  motion  on  enquiry  com-

 ‘missions.  If  the  time  allotted  is  2
 hours,  it  will  be  too  little.  In  the
 course  of  the  deliberations  of  the  en-
 quiry  commission,  the  lawyers  take
 25  days  to  build  up  the  case.  I  have
 been  informed  by  so  many  friends
 that  they  want  to  participate  in  it.

 MR.  DEPUTY-SPEAKER:  This
 item  may  come  up  for  discussion  dur-
 ing  the  last  week  of  the  session:  and
 I  do  not  think  we  will  get  any  other
 Wednesday,  to  which  we  could  spill
 it  over.  Or,  may  be  we  can  have
 2-1/2  hours  for  it,

 SHRI  RAVINDRA  VARMA:  As  far
 aS  we  are  concerned.  our  ynderstand-
 ing  was  that  these  Motions  may  be
 taken  up  on  the  respective  dates  at
 half-past-two.  If  it  is  the  pleasure  cf
 the  House,  the  House  can  sit  for  a  few
 more  hourg  and  thus  extend  =  th:
 discussion.

 4.3  hrs,

 INLAND  STEAM-VESSELS  (AMEND-
 MENT)  BILL*

 THE  PRIME  MINISTER  ‘SHRI
 MORARJI  DESAI):  I  beg  to  move
 for  leave  to  introduce  a  Bi?)  further  to
 amend  the  Inland  Steam-vessels  Act,
 197,

 MR.  DEPUTY-SPEAKER:  The
 question  js:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Inland  Steam-vessels  Act,  1917.”

 The  motion  was  adopted.

 SHRI  MORARJ]  DESAI.  I  heg  to
 introduce  the  Bill.
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 BUSINESS  ADVISORY  COMMITTEE.
 Contd,

 THirRp  REPoRT—Contd.

 SHRI  JYOTIRMOY  BOSU.  Sir,
 You  did  not  put  the  Motion  of  Mr.
 Ravindra  Varma  to  the  vote  of  the
 House.

 MR.  DEPUTY-SPEAKER:  lt  was
 missed  by  over-sight.  J  will  do  it  now.

 The  question  is:

 “That  this  House  do  agree  with
 the  Third  Report  of  the  Business
 Advisory  Committee  presented  to-
 the  .House  on  the  2ist  July,  1977."

 The  motion  was  adopted.

 4.3  hrs.

 DEMANDS+  FOR  GRANTS  (NAGA-
 LAND).  1977-78

 MR,  DEPUTY-SPEAKER:.  Now  we
 will  take  up  the  Nagaland  Budget—-

 Demands  for  Grants  for  1977-78.
 Motion  moved:

 “That  the  respective  sums  not  ex-
 ceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  N.galand  to  complete  the
 sums  necessary  to  defray  the  charges.
 that  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March.  1978,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  thereof  against  De-
 mands  No,  l,  3  to  9  and  2  to  54.”

 ~*Pyblished  in  Gazette  of  India
 dated  22-7-1977.

 Extraordinary,  Part  II,  section  2,

 +Moved  with  the  recommendation  of  the  Vice-President  acting  as
 President.
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 Demands  for  Grants  (Nagaland),  1977-78  subanitted  to  the  vote  of  Lok  Satha

 ‘No.  of  Name  of  Demand  Amount  of  Demand  Amount  of  Demand
 Demand  for  Grant  onaccount  for  Grant  submitted

 voted  by  the  House  to  the  vote  of  the
 ON  (30-3-1977  House

 Revenue  Capital  Revenue  Capital
 R:.  Rs.  पर्, Rs.

 t.  State  Legi-lature  I7,08,000  23,92,C00

 3.  Council  of  Ministers  3.5§7,000  5;0I,000

 4.  Admin'stration  of  Justice  5.43,000  7,6I,¢CO

 5.  Election  9,90  900  73;85,0e0

 ‘6.  Land  Revenue,  Stamps  and  Regi.tration  6,88,000  9,62,000

 7.  State  Excise  3:33,000  4,67,000

 8.  Sales  Tax  3-96.  700  +5-54,000

 9.  Taxes  on  Vekicles  2,I0.000  2,.93,CC0

 “12.  Civil  Secretar‘at  49,29,000  69,0I,0G0

 13.  Dstrict  Admin‘stration,  Sepec'al  Welfare
 Schem?  and  T-ibal  Counc:  8T.67,000  ,4.33.0C9

 14,  Treasury  and  Accrvinss  Aim  stration  4.52.2900  6,30,000

 41s.  Sp:cial  exp2nditure  on  maintenance  of  law
 and  order  including  contribution  for  pen-
 sions  and  gratuitiz  4:17,000  5,83,CC¢

 “16.  Villag:  Guards  20,09,900  28,00,000

 17.  Cvil  Police  and  Fire  Service  U  it  + 2.97.48,000  4,17,000,  4:16,48,C0C  5.&3,000

 18.  Jails  20,00,000  28,00,000

 Ig.  Stationery  and  Printing  14.58,000  (29.42.00¢

 20.  Vigilance  Commission  3433.000  4,67,00C

 2I.  Workshop  Organisation  4,§5§,000  6,37,00¢

 “22.  Nagaland  Houses  2,29,000  3,2T,00€

 23.  Administrative  Training  Institute  I,  54.000  2,%6,00€

 ‘24.  State  Lotterics  7,48,000  T0,.48,00¢

 25.  Pensions  and  other  Retirement  Benefits  708,000  9,92,000

 .26.  Education  2,9I,03,000  4,07,43,000,

 127,  Art  and  Culture  and  Gazetteers  Unit  4,98,000  6,97,000

 28.  Medical,  Public  Health  and  Family
 Planning  I,69,55,000  (2,24,21,000
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 I  2  3  4

 Revenue  Capital  Revenue  Capital

 Rs.  Rs,  Rs.  Rs.

 29.  Urban  Development  नि  6,31,000  ae  8,84,000

 3>.  Information,  Publicity  and  Tourism.  +  14,88,000  कक.  20,82,000  ee

 31.  Employment  Exchange  +  T,08,000  1,$2,000  es

 32.  Labour  मु  53,000  87,000

 33.  Communi‘y  Development  35,42,000  19:58,000

 34.  Social  Welfare  वि  वि  21,48,000  30,06,000  oe

 35.  Soldiers,  Sailors  and  Airmen’s  Board.  50,000  70,000

 36.  Social  Security,  Welfare  and  Community.
 Services  ड़  7s§0;000  न  10,50,000  द

 37°  Evaluation  Unit  डर  67,000  93,000

 38.  Co-operation  13,88,000  1§579;000,  I9,42,000  (22,111,000,

 39.  Statistics  :  6,08,000  8,50,000  oe

 40.  Weights  and  Measures.  1,92,000  2,68,000  ae

 4t.  Supply  Office  at  Calcutta  हा  न  71,000  99,000

 ae  Agriculture,  Minor  Irrigation,  Fisheries,
 ete  -y7,35,000  I,36,29,000  oe

 43.  Soil.Con:ervation  ५  33524,000  an  46;54,000  द

 44.  Grain  Supply  Scheme  20,7I,000  I,I6,40,000  29,00,000  I,62,96,000

 45.  Animal  Husbandry  and  Dairy  Develop-
 ment.  60,70,000  83,000  84,97,000  I,I7,000

 46.  Forest.  I,I8,29,000  I,65,6I,000

 47.  Industries  $898,000  I3,54,000  82,58,000  28,96,0¢0

 48.  Mineral  Development  12,90,000  18,05,000  -

 49.  Power  Projects  वि  I,62,I2,000  '79558,000  2,2§,56,000  1y11,42)009

 52.  Road  Transport  :  वि  32,08,000  2,9I,000  44,92,000  18,09,000

 ‘Si.  Housing  Loans  and  Loans  to  Government
 Servants  ‘  ‘  .  ;  5,83,000  “is  817,000

 52.  Public  Works,  Housing,  Roads  and
 Bridges  .  6,60,II,000  2,60,§6,000  924,136,000  3,64,79,CCO

 53.  Functional.  Buildings  and  other  Develop-
 mental  Schemes  81,59,000  I,I4,22,000

 54.  Water  Supply  Schemes  a  :  §-75,00,000  §5,83,000  I,0§,00,000  78,137,000

 2१०93  LS—)
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 SHRI  T.  A.  PAI  (Udipi):  Mr.
 Deputy-Speaker,  Sir,  while  I  support
 the  Budget  demand  for  Nagaland,  I
 would  like  to  make  a  few  observa-
 tions,  The  people  of  Nagaland  are
 very  simple,  straight-forward  and  per-
 haps  one  of  the  most  unsophisticated.
 They  are  proud  of  their  own  tradi-
 tions  anqg  culture.  It  is  the  influence
 of  the  Christian  missionaries  that
 brought  them  education,  and  also  new
 hopes  and  aspirations  for  a  better  life.
 That  way,  among  the  tribals  they  had
 an  advantage—most  of  them—of  hav-
 ing  a  better  education  and  perhaps
 greater  acquaintance  with  the  prob-
 lems  of  the  world.

 I  do  not  know  whether  it  is  true,  but
 we  hear  disturbing  news  sometimes
 that  there  are  efforts  to  re-proselytize
 them;  andI  do  hope  that  no  such
 etfort  will  be  made  for  political  rea-
 sons,  because  Christianity  is  one  of
 the  religions  in  our  country,  as  much
 respected  as  Hinduism,  Islam,  Sikhism
 or  any  other  _  religion.  So,  J  don’t
 think  that  creating  one  more  problem
 in  an  area  where  we  have  enough  pro-
 blems  already,  should  be  conSidered  a

 legitimate  activity,  In  fact,  this  should
 be  suicidal,  because  it  would  have  its
 repercussions  in  the  rest  of  the  coun-
 try,  where  people  would  feel  a  sort  of

 injustice  is  done  to  them.  We  did  not
 like  the  original  conditions,  where  we
 felt  that  the  missionaries  were  also  in-
 terfering  politically  in  the  Nagaland
 trouble.  It  has  taken  a  long  time  end
 a  painful  process  to  bring  the  Nagas
 into  the  mainstream  of  Indian  politics,
 people  who  refused  to  sing  our  national
 anthem.  It  was  quite  heartening  and
 pleasing  to  see  them,  when  I  visited
 Nagaland  some  time  ago,  singing  the
 nationa]  anthem  in  chorus  and  feeling
 that  they  are  a  real  part  of  India,
 thanks  to  the  imaginative  and  con-
 structive  attitude  taken  by  the  civil
 servants  there,  who  have  taken  con-
 siderabld4  paing  to  bring  about  nor-
 malcy  in  a  region  which  for  many  years
 hag  been  troubl@q  on  account  of  a  lot
 of  rebellion.  Now,  in  order  to  hring
 them  to  a  better  understanding  with
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 us,  the  Government  have  made  com-
 mitments  to  the  rebel  Nagas  for  their
 rehabilitation.  J  am  not  sure  whether
 these  rehabilitation  programmes  have
 been  implemented  as  seriously  as  one
 would  wish,

 Because,  while  it  has  been  a  part  of
 our  character  to  be  very  much  con-
 cerned  when  we  are  in  a  crisis,  cnce
 the  crisis  passed  on,  then  we  forget
 about  what  we  have  committed  our-
 selves  to,  and  we  think  everything  is
 normal.  In  fact,  in  certain  areas  of
 our  country,  these  things  cannot  be
 normal.  It  requires  extraordinary
 patience  and  perhaps  greater  effort  on
 our  part  to  bring  them  into  normalcy,
 of  what  they  would  consider  as  nor-
 malcy  and  not  we.

 These  are  areas  where  you  have  very
 considerable  natural  wealth.  It  is  re-
 ported  we  have  silver,  lead  and  coal.
 I  think  we  require  very  intensive  sur-
 vey  of  these  potentials.  The  main  pro-
 blem  would  be  to  build  up  the  infra-
 structure  that  can  help  us  to  develop
 them.

 They  have  great  forest  wealth,  As
 a  result,  we  had  decided  to  Start  a
 Paper  factory  in  Tuli.  Having  been
 acquainted  with  this  project,  I  know
 what  great  problems  we  had  to  face
 there.  The  cost  of  civil  constructions
 are  necessarily  higher  than  for  :nother
 paper  factory  anywhere  in  the  rest  ct
 the  country.  The  conditions  of  work
 are  very  different  there.  With  heavy
 rainfall,  in  an  area  which  is  prone  tu
 earthquake,  a  lot  of  steps  have  to  be
 taken  to  prevent  any  calamity  in

 future,  Now,  this  necessarily  in-
 creases  the  cost  of  the  plant,  compared
 to  the  paper  plants  in  the  rest  of  the
 country.  I  would  like  the  Govern-
 ment  to  see  to  it  that  the  project  is

 completed  in  time,  because  it  is  a  mat-
 ter  of  national  prestige  for  us  in  that
 area,  which  is  prone  to  propaganda
 from  our  neighbouring  countries  like
 China,  to  show  that  we  are  competent
 to  complete  the  project  that  we  have
 taken  on  hand.
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 Apart  from  this,  now  that  the  Naga-

 land  Government  have  also  contri-
 buteg  capital  to  this  project  along  with
 HPC,  I  am  afraid  that  this  cannot  be
 treated  as  another  public  sector,  where
 we  can  afford  to  bear  losses  for  some
 years.  Possibly,  the  resources  of  Naga-
 land  would  not  permit  it.  In  fact,  the
 paper  manufactured  in  the  Nagaland
 factory  is  going  to  be  much  more  ex-
 pensive  than  the  paper  manufactured
 elsewhere.  Therefore,  I  would  suggest
 that  the  additional  cost  of  the  expan-
 sion  of  the  railway  line  to  the  paper
 factory  and  the  infra-structure  cost
 that  are  necessary  to  make  this  pro-
 ject  viable  are  given  as  a  grant  by  the
 Central  Government.  and  the  paper
 factory  start  making  profits  right  from
 the  beginning.  I  am  afraid,  unless
 such  subconventions  are  given,  it
 would  be  extremely  difficult  to  open
 up  backward  areas.

 Even  as  it  is,  for  the  paper  procluced
 in  that  factory  for  some  years  there
 should  be  comp!cte  exemption  from
 excise.  If  the  Government  thinks  that
 it  should  be  treated  on  par  with  an-
 other  paper  factory,  because  the  new
 paper  factories  are  entitled  to  invest-
 ment  allowance  ang  25  per  cent  rebate
 on  excise  for  production  for  a  period
 of  three  years,  that  again  keeps  this
 factory  at  a  disadvantage,  because
 these  are  concessions  which  are  appli-
 cable  to  the  entire  paper  industry.  In
 fact,  it  may  require  complete  exemp-
 tion  from  excise  for  Some  years  in
 order  that  the  factory  may  be  able  to
 create  its  own  _  resources.  It  is
 absolutely  necessary  that  these  steps
 are  taken  becauSe  the  people  there
 should  have  confidence  in  the  indus-
 try  to  which  they  had  looked  forward.

 Naturally,  these  industries  would  be
 based  on  the  raw  materials  vailable
 locally.  In  fact,  at  one  stage  we  used
 to  refuse  licences  for  some  of  these  in-
 dustries  like  plywood  based  on  forest
 resources  on  the  plea  that  we  had  sur-
 Plus  capacity  in  the  country.  It  is  not
 the  fault  of  these  areas  that  thev  once
 used  to  supply  raw  materials  to  the
 industries  in  West  Bengal  or  other
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 parts  of  the  country.  For  that  reasons
 they  should  not  be  denied  the  right  of
 using  their  resources  when  the  time
 comes  and  when  they  are  prepared  for
 it.  This  exactly  is  the  problem  which
 affects  Meghalaya  and  Manipur  in  that
 area,  Therefore,  I  suggest  that  we
 think  of  developing  these  industries
 with  the  abundant  raw  material  that
 is  available  there,  Development  of
 infra-structure  also  becomes  a part
 of  it.

 Again,  व्‌  have  seen  the  difficulties
 that  the  small-scale  industries  started
 in  Nagaland  suffer  from.  It  is  easy  for
 educated  boys  to  enter  this  field,  but
 when  it  comes  to  the  question  of  getting
 raw  materials  or  meeting  problems  of
 power,  it  is  not  easy  for  them  because,
 first  of  all,  they  are  new  to  this  kind
 of  entrepreneurship  and  they  are  not
 able  to  come  to  Delhi  and  get  their
 problems  solved.  In  fact,  even  regard-
 ing  the  essential  commodities  of  every_
 day  life.  I  realise  that  even  if  we  have
 controls  and  we  _  allocate  cement  to
 Nagaland,  if  the  prices  of  cement  go
 up  in  Bombay  or  Calcutta,  the  people
 of  Nagaland  will  not  be  able  to  buy
 because  their  purchasing  power  is  so
 low  that  they  cannot  afford  to  pay  a
 higher  blackmarket  price  for  the
 commodity.

 So.  I  hope  Government  realises  the
 problems  of  the  people  living  in  this

 part  of  the  country  and  in  meeting
 their  requirements  of  essential]  com-
 modities,  it  is  not  enough  if  the  nor-
 mal  distribution  system  is  taken  care
 of.  I  think  we  should  go  a  little  cut
 of  the  way  to  see  that  these  things  are
 ensured.

 This  Nagaland:  paper  project  has
 been  so  planned  that  it  will  zet  its
 supplies  of  power  from  Assam.  I  am
 afraid  that  88  things  stand,  it  would
 be  extremely  difficult  for  this  plant  to
 get  its  power  supply  from  Assam.  But
 near  Naginamara  there  are  coalmines.
 So,  we  should  see  that  a  captive  power
 plant  is  provided  to  this  project,  so.
 that  it  does  not  suffer  from  want  of
 power.
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 Again,  the  difficulties  of  marketing
 for  the  products  of  this  area  are  very
 considerable.  We  hag  provided  for
 subsidies  for  freight,  but  I  wag  shock-
 ed  to  find  after  two  years  that  no  sub-
 sidy  had  been  availed  of.  Subsidy  was
 provided  in  order  that  these  inaccessi-
 ble  areas  do  not  suffer  for  want  of  raw
 materials  or  marketing  facilities,  but
 the  fact  that  it  was  not  availed  of  prov.
 ed  that  the  subsidy  was  unimaginative
 and  that  it  did  not  serve  the  purpose.
 So,  I  would  very  much  like  that  we
 Should  not  be  satisfied  merely  with  the
 formulation  of  schemes,  but  should
 also  carefully  watch  and  see  whether
 the  objectives  with  which  we  had  for-
 mulated  the  schemes  are  achieved.

 I  may  tell  you  that  a  handloom
 saree  which  costs  Rs,  22  in  Manipur
 is  sold  in  Delhi  at  Rs.  60.  If  it  is  sold
 at  Rs,  22  at  the  retail  level,  the  hand-
 loom  weaver  would  not  be  realising
 more  than  Rs.  15,  What  does  it  mean?
 J  was  surprised  to  find  that  merely  be
 cause  the  railways  do  not  make
 arrangements  to  left  these  goods  from
 these  far-off  areas,  they  are  transport-
 ed  over  4500  miles  by  trucks  a}l  the
 way  to  Delhi  and,  therefore,  the  diesel
 and  freight  charges  are  added  to  it.  hut
 the  man  who  produced  this  does  not
 get  much.  Therefore,  when  you  talk
 of  small-scale  industries,  I  would  like
 to  emphasize  the  importance  of  the
 handloom  industry  in  Nagaland.  Every
 woman  is  supposed  to  weave  in  those
 areas,  and  it  is  a  part  of  the  tradi-
 tional  occupation  of  the  women.
 Whereas  in  the  South  the  handloom
 industry  is  specialised  by  certain  com-
 munities,  in  the  north-eastern  region
 it  is  a  part  of  the  family  occupation.
 Anything  that  we  do  to  qdevelcp  this
 would  immediately  fmcrease  the  income
 of  these  families.  Therefore,  a  greater
 attention  will  have  to  be  given  to  the

 special  development  of  the  handloom
 industry  In  that  area  and  also  to  see
 that  their  main  difficulty  of  setting
 yarn  is  alsy  removed.  There  are

 plenty  of  other  activities  like  hortieul-
 ture,  in  having  the  essential  oil  pro-
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 duced  _in  those  areas,  where  you  cun
 help  them.  J  am  gure,  given  the  oppor-
 tunity,  the  people  of  those  areas  will
 do  very  well.  So,  I  think  if  you  really
 require  integration  of  those  parts  with
 uS,  it  is  no  use  of  having  a  National
 Integration  Committee  which  admit
 that  there  are  difficulties  in  integrat-
 ing  our  people,  it  would  be  worthwhile
 trying  to  integrate  them  by  !coking  to
 their  problems  much  more  realistically
 than  we  have  been  able  to  do.

 Before  I  conclude,  J  would  also  like
 to  draw  the  attention  of  the  Govern.
 ment  to  the  functioning  of  the  banks
 in  those  areas.  In  fact,  if  banking  is
 to  be  an  agency  of  development,  it  is
 not  enough  if  a  branch  of  the  bank  is
 opened.  I  think,  it  should  be  manned
 by  people  with  imagination,  with  a
 sort  of  missionary  zeal  in  overcoming
 the  problems  that  they  face  in  those
 areas.  But  unfortunately  because  the
 Jiving  conditions  are  difficult  there,
 the  officers  who  are  sent  there,  feel
 that  they  are  sent  on  punishment  and
 they  do  not  involve  themselves  with
 the  objectives  that  we  have  in  mind.

 Again,  in  Meghalaya,  I  was  surprised
 to  find  that  the  total  deposits  mobilised
 by  the  banking  system  was  22  crores
 and  the  total  advance  given  was  only
 Rs,  2.5  crores.  I  had  a  diScussion  with
 the  bankers  who  are  operating  in  that
 area.  I  asked  them:  “When  you  are
 able  to  collect  money,  why  do  you  not
 give  money  for  all  development  whe-
 ther  it  is  agriculture  or  small  scale
 industry.”  The  answer  that  ]  got  was
 that  the  people  do  not  have  the  absorp-
 tion  capacity.  This  is  something  which
 is  silly.  I  think,  as  long  as  the  men
 are  there,  the  absorption  capacity  will
 be  there.  In  fact,  money  is  an.  instru-
 ment  to  raise  the  standard  of  living  of
 the  people.  Perhaps,  there  is.a  tzadi-
 ‘ional  attitude  that  it  is.only  the  rich

 people  in  the  country  who.  are  in  a

 position  to  absorb  the  money  and  can
 make  use  of  it.  Unfortunately,  the
 money  lender  in  this  country  is  the  only
 person  who  has  realised  that  there  is
 enough  absorption  capacity  in  our

 people.  The  Banking  system  is  yet  to
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 think  of  it.  So,  with  these  observa-
 tions,  I  hope  that  the  Government  will
 give  special  attention  to  Nagaland  be-
 cauSe  we  are  aware  that  after  the  new
 Government  came  at  the  Centre,  re-
 erudescence  of  trouble  is  taking  place
 or  is  expected;  the  rebellion  is  again
 raising  its  head.  What  is  most  im-
 portant  is  to  integrate  the  attitude  of
 the  people,  their  dedication  that  tney
 are  part  of  India.  India  has  to  own
 them  and  take  the  responsibility  of
 solving  their  problems.

 SHRIMATI  RANO  MM.  SHAIZA
 (Nagaland):  Mr.  Deputy-Speaker.  Sir,
 we  are  heirs  of  a  legacy  left  behind
 by  the  Congress.  During  the  past  30
 years  of  Congress  rule,  in  all  fairness,
 let  us  admit  that  they  did  make  spec-
 tacular  progress  in  all  flelds  of  en-
 deavour  both  internally  and  interna.
 tionally.  But  in  the  later  part  of  the
 Congress  rule,  we  have  seen  the  coun-
 try  drifting  away  from  Gandhian
 ‘values  to  a  state  of  chaos  and  despotic
 Tule  particularly  after  the  Allahabad
 High  Court  judgment.  The  individual
 freedom  and  democratic  ideals  which
 every  individual  citizen  of  this  nation
 so  dearly  cherished  were  wantonly
 mauled  and  mutilated  without  any
 sense  of  proportion.  The  experience
 of  the  recent  two  years.  we  all  _  felt
 intolerable,  and  the  result  was  a  total
 rejection  of  that  policy  by  the  people
 of  India  as  evidenced  by  the  4977
 parliamentary  election  results.

 Since  the  outbreak  of  political  con-
 flict  in  Nagaland,  the  people  there
 have  seen  and  experienced  for  over  20
 years  8  situation  far  worse  and  pain-
 ful  than  what  we  all  experienced
 during  the  emergency  under  Congress
 Rule.

 व्‌  am  not  going  to  touch  controver.
 sia!  issues  as  to  go  into  the  question
 of  who  is  right  and  who  {is*wrong.  I
 want  us  all  to  search  for  an  answer
 and  do  what  is  right  so  that  the  unfor-
 ‘ttunate  past  is  not  repeated.

 I  have  gone  through  some  of  the  re-
 “ports  of  performance  by  the  Nagaland
 Government  during  the  President’s
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 rule  in  the  State.  There  are,  indeed,
 commendable  attempts  towards  better-
 ment  of  the  State.  But  I  must  also  tell
 you  frankly  that  it  is  a  typical  Con-
 gress-style  of  presentation  which  have
 little  relevance  with  actual  perform.
 ance  and  achievements.  That  is  the
 reason  ‘why  I  have  always  appealed
 for  a  change  in  the  State.  The  peopie
 of  India  gave  a  mandate  not  for  thee
 old  but  for  the  new.  If  we  are  to
 continue  as  the  old  one,  we  may  as
 well  call  ourselves  Congress.  I  am
 asking  for  a  more  imaginative  and
 indigenous  method  for  tackling  its
 various  problems  that  face  the  State
 oi  Nagaland,  today.  If  anyone  here
 or  there  can  boast  for  restoration  of
 peace  in  Nagaland,  the  credit  goes  to
 the  Nagaland  Peace  Council  ‘whose
 combined  effort  with  the  UDF  policy
 of  reconciliation  made  it  possible  for
 the  representative  of  the  Government
 of  India,  Mr.  L.  P.  Singh  and  the
 representatives  of  the  underground
 organisation  to  reach  an  Accord  in
 November,  1975.

 Now,  the  question  efore  the  new
 Parliament  and  the  new  Government
 is  whether  to  destroy  our  opponents  or
 to  turn  our  opponents  into  powerful
 friends.  Since  my  time  is  limited,  I
 cannot  go  into  details  but  I  can  tell
 you  without  hesitation  that  the  prob-
 lem  which  had  defied  solution  for  the
 past  20  years  can  be  solved  without
 resort  to  mutual  destruction  and  pre-
 conditions  for  confrontation.  Human
 problem  must  find  an  answer  that  is
 human,  It  will  be  a  futile  exercise  to
 go  into  any  discussion  without  ade-
 quate  ground  being  prepared.  As  a
 Naga.  permit  me  to  say  what  the
 people  want.  We  want  no  -special
 treatment,  no  special  protection,  but
 we  do  appeal]  to  you  as  our  elder
 brothers  and  sisters  for  your  goodwill
 and  understanding  to  recognise  what
 we  are,  just  as  we  are  our  right  to  that,
 to  live  our  way  of  life  in  this  enormous
 country  of  ours.  What  is  wrong  if  we
 have  Swadharma  for  answers  to  our
 various  nationa]  problems?  Is  that  not
 what  we  all  cherish  and  strive  for
 regardless  of  our  political  and  religious
 affiliations?  We  surely  can  have  peace
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 in  Nagaland  if  we  pursue  the  right
 course  of  action.  Our  Prime  Minister
 has  a  fourftaiff  of  wisdom  and  I  wish
 that  wisdom  employed  rather  than
 depend  on  those  who  brought  down
 the  fall  of  the  former  Prime  Minister

 Let  us  have  a  totally  different  out-
 look  and  approach  in  a  very  dispas-
 sionate  manner.  It  will  be  wrong  to
 Simplify  the  gravity  of  a  human  prob-
 lem  as  some  did  in  the  past.  We  have
 a  new  Parliament  and  a  new  Govern-

 "ment  committed  to  the  people  to
 redeem  our  election  pledges.  We  have
 a  new  team  in  the  Government  with
 leadership  who  have  records  of  sacri-
 fice  in  the  service  of  the  nation.  Let
 us  use  the  new  mandafe  to  re-shape
 the  destiny  of  this  nation.  Nagas  will
 become  a  happy  and  proud  partner  of
 this  great  country  when  that  vision  of
 modern  India  is  projected.

 The  new  Government  has  a  special
 vesponsibility  as  I  have  said,  we  are
 heirs  of  the  great  legacy  both  good
 and  evil.  There  must  be  a  changed
 attitude  and  outlook.  The  people  of
 India  have  voted  for  a  new  national
 life  rejecting  the  old  national  life.

 Nagaland  needs  planned  economic
 development  to  preserve  its  classless
 society  and  not  to  suit  the  whims  of
 political  stooges  which  have  created
 economic  disparity  and  political  feu-
 dalism,  We  need  a  very  good  hospital
 jn  the  capital  for  training  both  doctors
 and  nurses  and  for  treatment  of
 diseases  for  which  facilities  are  not
 available  in  the  State.  The  present
 hospital  in  the  capital  at  Kohima  is  a
 gift  from  the  British  for  the  services
 rendered  by  the  Nagas  during  the
 Second  World  War.  May  I  request
 our  new  Government  to  consider
 making  a  gift  of  a  new  hospital  in  the
 capital  of  Nagaland  for  which  plans
 have  already  been  submitted.

 The  Nagaland  employees  in  the
 ‘lower  pay  structure  are  very  agitated
 -over  its  issue  of  “Dearness  Allowance”.
 Their  grievances  are  genuine  and
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 therefore,  may  I  appeal  to  the  hon.
 Home  Minister  and  the  Finance  Minis-
 ter  to  look  into  the  matter  sympathe.
 tically  so  that  there  is-no  cause  for
 resentment  leading  to  agitation.  I  have
 also  observed  that  replies  to  questions
 raised  in  the  House  with  regard  to
 allotment  of  iand  to  non-Nagas  and
 other  questions  are  evasive  and  wrong.
 I  hope  this  abuse  will  not  be  repeated
 in  the  future.  I  forgot  to  mention
 above  one  point  regarding  dearness
 allowance  of  the  Nagaland  employees.
 They  claim  nothing  more  than  the
 Tate  now  allowed  to  Assam  Govern-
 ment  employees  with  effect  from  Ist
 April,  1974.

 In  September-October,  1975,  some
 Naga  educsted  youths  unable  to  bear
 the  harassment  moted  out  to  them  by
 the  authority  left  Nagaland.  This
 happened  at  a  time  when  the  Congress
 were  on  their  hey  days.  The  relations,
 friends  and  all  well  wishers  made
 appeals  and  conducted  searches,  The
 State  authority  gave  assurances  of
 welcome  and  said  that  nothing  would
 happen  to  them  if  only  they  would
 return  home.  To  these  exercises,  some
 responded  and  returned,  ज्ञात  after
 interrogations,  were  released,  while
 some  others  are  still  detained  at
 Kohima  jail  since  arrest,  the  autho-
 rities  having  turned  a  deaf  ear  to  ail
 kinds  of  petitions,

 A  large  number  of  political  workers
 including  Ministers  of  Vizol’s  UDF
 Ministry  were  arrested  and  detained
 under  MISA  outside  our  State  at  Now-
 gong  and  Shillong  since  November,
 1976.  They  were  released  only  after
 Janata  Government  were  installed  at
 the  Centre.  Besides  these,  Mr.  TOUL-
 HOU,  a  Kohima  village  elder  who  is
 also  a  prominent  G.B.  (Gaonbura—
 village  administrator)  was  arrested  in
 the  early  part  of  December,  1975,  de-
 tained  at  Shillong  special  jail  in  Me-
 ghalaya  State  from  0th  December  to
 24th  March,  1977...  While  in  detention,
 he  was  subjected  to  most  inhuman
 tortures  starting  from  electric  shocking
 with  strong  enough  current  to  render
 him  unconcious,  red  hot  iron  placed
 before  his  eyes  for  20  minutes  together.
 When  he  could  not  open  his  eyes,  the
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 interrogator  opened  his  eyes  by  force.
 This  continued  for  20-30  minutes.  As
 a  result  of  this,  his  eyesight  is  damag-
 ed  today.  They  stripped  him  naked
 (the  body  portion)—-except  his  short
 pant—and  made  him  stand  the  whole
 night  in  that  cold  weather  in  Shillong.
 All  his  nails  were  pricked  with  sharp
 pins,  These  miseries  continued  for
 days  together.  They  were  reported  to
 the  quthorities  concerned,  but  there
 has  been  no  response  of  any  kind  till
 today.

 If  they  were  not  arrested  for  political
 reasons,  for  political  motivations,  then
 they  deserved  to  be  tried  and  convict-
 ed.  Whether  one  was  a  villager  or  a
 former  Prime  Minister,  if  one  was  not
 guilty  on  this  count,  one  should  not
 have  been  touched  at  all.  Those  peo-
 ble  should  not  have  been  arrested  in
 this  way.  Why  should  they  not  come
 out  boldly  and  admit  facts?

 In  spite  of  the  former  Adviser's
 active  participation  in  Congress  Party
 election  campaign  in  Nagaland,  nothing
 has  been  done;  nothing  has  been  done,
 no  action  has  been  taken  against  gov-
 @nment  servants  indulging  in  such
 unwarranted  activities.  How  are  ‘we
 to  bring  about  a  change  when  we  fail
 {io  reprimand  the  guilty?  I  only  appeal
 that  the  villagers  should  not  be  victi-
 mised  because  of  their  failure  to
 attend  to  the  immediate  requirements
 there.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  On  seeing  the  budget  pa-
 pers,  I  feel  that,  perhaps,  these  were
 drafted  and  prepared  earlier;  they,
 perhaps,  thought  that  the  same  Gov.
 ernment  would  come  back  to  power.  I
 will  tell  you  the  reasons  for  the  same.
 If  you  see  the  Annual  Administration
 Report,  you  will  find  that  if  has  been
 drafted  in  keeping  with  the  attitude  of
 the  former  Prime  Minister  of  the
 Congress  Government.  It  says  on
 bage  3:

 “After  declaration  of  emergency
 ....four  persons  of  banned  Anand
 Marg  Organisation  who  were  runn-
 ing  a  Primary  School  were  also
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 arrested  and  detained  under  DIR.
 The  School  was  later  taken  over  by
 the  Lions  Club  of  Dimapur.”

 “For  the  purpose  of  securing  pub-
 lic  safety  and  maintenance  of  public
 order,  the  State  Government  in  exer-
 cise  of  the  powers  conferred  by  Rule
 69  of  the  Defence  of  India  Rules,
 1971  restricted  the  holding  or  taking
 part  in  public  processions,  meetings
 or  assemblies  and  further  prohibited
 any  person  from  taking  part  in  de-
 monstrations,  vide  notification  dated
 30th  June,  1975.”

 Then  we  come  to  ‘General  Adminis-
 tration’  in  that  Report:

 “The  authorised  IAS  cadre
 strength  of  Nagaland  is  45  out  of
 which  38  posts  are  for  direct  recruits
 and  7  for  promotees  from  State  Civil
 Services  and  other  services.”

 According  to  the  latest  Home  Minis-
 try’s  decision,  the  quota  has  to  be  33-
 l/3  per  cent.  Previously  they  had
 said  that  it  would  be  25  per  cent.  Cer-
 tainly,  when  you  have  45  or  so,  seven
 is  not  25  per  cent  of  that.  This  is  how
 they  have  been  treating  the  Naga
 people,  the  Naga  employees,  the  Naga
 officials,  etc.  I  would  not  go  into  the
 number  of  plains  people  they  have
 imported.  Why  should  the  Nagas  be
 treated  with  utter  suspicion?  They  are
 our  own  people;  they  are  our  own
 flesh  and  blood;  they  are  all  Indians.
 Why  is  it  that  you  have  been  treating
 them  with  utter  mistrust  and  distrust?
 This  is  most  unfortunatte.  You  have
 come  to  a  sort  of  Police  State  in  Naga-
 land.  a  Police  State  within  a  police
 country.

 “The  Inspector  General  of  Police
 exercises  overall  control  of  the
 entire.  wo

 The  population  is  5-1/2  lakhs.

 “The  Inspector  General  of  Police
 exercises  over  al]  control  of  the  en-
 tire  Police  Force  in  the  State.  Be-
 sides,  five  Nagaland  Armed  Police
 Battalions  and  3  District  Executive
 Force....”
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 etc.,  etc.  It  is  a  long  list.  The  total
 strength  of  Other  Ranks  comes  to

 2,492.  Besides  that,  you  have  the  vast

 security  forces,  What  are  they  doing
 there?

 Shrimati  Shaiza  has  quoted  one  cuse.
 I  have  got  another,  This  is  about  one
 Mr.  Toulhou,  L.  Khel,  Kohima  Village,
 Kohima  District,  Nagaland.

 Now,  Sir,  this  man  was  detained
 under  MISA  from  l0th  December
 976  to  26th  March  1977.  Thanks  to

 the  people  of  this  country  and  thanks
 to  the  people  who  mobiliseg  the  peo-
 ple,  today  at  least  we  are  living  in
 «  democratic  state:  otherwise,  this

 country  woulg  have  gone  the  Hitle-
 rian  way  or  worse.  This  is  an

 example.  The  statement,  which  35

 under  his  signature—I  can  show  it  to

 you  if  you  like—says:

 “On  the  770  January  1977,  I  was
 taken  out  of  the  Shillong  Special
 Jail  to  another  office  at  Shillong
 tnd  I  was  interrogated  again  by

 some  officers  in  civil  dress  reported
 ‘to  be  SIB  officers.  I  was  interro-

 gated  day  and  night  but  I  was  not

 physically  tortured  till  19th  Janu-

 ary  1977.  On  the  i9%h  January,  1977,
 at  about  6.00  P.  M.,  when  others

 left,  four  persons  whom  I  can  iden-

 tify  started  interrogating  me.  One
 of  them  knows  a  little  bit  of  An-

 ‘gami  language  (my  mother  tongue)
 also.  One  of  them,  with  fair  com-
 plexion,  tall  and  emaciated  figure,
 a  bit  long  and  slanting  forward
 chin  with  ६  female-like  voice  start-

 ‘ed  torturing  me  at  about  7.00  P.  M.
 With  electirc  shock.  I  was  shock-
 ed  six  times  with  high  power  and
 I  was  made  to  fall  down  heavily
 every  ‘time,  causing  me  almost  un-

 conscious.  He  is  the  only  man

 who  tortured  me  all  alone.  At
 about  7.30  P.M.  my  garments  were

 stripped  off  from  my  body  except

 wt
 short  pant.  Then  with  a  fully

 hedteq  red  iron  rod  he  tortured  me
 on  the  knee  and  on  the  arm.  The
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 iron  rod  was  reheated  and  put  close
 to  my  eyes  while  his  other  hand
 held  my  hair  forcing  my  head  close
 to  it,  [  closed  my  eyes  due  to  into-
 lerable  pain.  The  officer  then
 forced
 causing  irrepairable  damage  to  my
 eyesight.  This  torture  continued
 about  30  minutes.  He  then  thrust
 a  pin  into  my  nail  on  every  finger
 and  every  time  he  wanted  to  make
 me  confess  an  offence  of  which  I
 am  ignorant.  They  then  made

 Me  stand  nakeg  in  the  cold  night
 (it  was  winter  in  Shillong).  I
 was  not  allowed  even  to  lean
 against  the  wall”.

 As  a  result  of  this,  this  man  has  al-
 most  gone  blind  ang  he  cannot  make
 a  living.  Earlier  he  was  making  a
 living  by  working  in  the  fields.  He
 has  a  host  of  children—about  seven
 of  them.  So  I  want  an  assurance
 from  the  Hon.  Minister  that  he  will
 find  out  who  the  SIB  official  was  who
 had  tortured  this  gentleman  and
 others  and,  at  the  same  time,  I  would
 like  this  Government  to  come  forward
 with  a  liberal  compensation  to  those
 persons  who  have  been  victims  of
 this  barbaric  treatment  by  the  Indira
 Government.  That  is  the  minimum
 demand  I  can  place  before  the  House.

 At  the  same  time,  ]  would  like  to
 know  from  the  Hon.  Minister
 how  many  persons  were  kept
 in  prison  and  how  many  _prose-
 cutions  were  launched  against
 those  connected  with  some  _  poli-
 tical  movement,  beginning  with  the
 commencement  of  Emergency  on  25th
 June,  3975  up  to  25th  March,  1977.
 It  was  on  the  25th  June,  ३975  that  the
 black  deys  of  India  started.  I  would
 like  to  ‘have  the  fullest  details  of
 all:  persons  ‘who  ‘were.  detained  cr
 were  harasseg  through  prdsecutions—
 of  those  persons  who  have  a.  politica!
 backgréund—iand  ~the  number  of
 those  who  are  now  detaineq  or  aré
 being  prosecuted  on  politica]  grounds.

 Now,  coming  to  the  Demands,
 Page  23,  last  paragraph  of  the  Ad-

 “ministrative  Report  says  that  during

 open  my  eyes  two  times
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 the  financial.  year  1976-77  it  is  pro-
 posed  to  increase  the  revenue  by

 intensified  w@axation  measures,  ‘and

 continuing  with  the  Family  Benefit
 scheme  and  that  the  Department  also

 proposes  to  increase  GPF  etc.  etc.
 This  has  now  been  crossed  out.  Now,
 since  the  Janata  Government  has
 taken  over,  they  have  crossed  it  out
 —and  that  is  why  I  said  that  it  is
 what  it  is.

 We  see  that  during  the  last  three
 years  there  has  been  no  increase  in
 tax  collections.  Why  is  it  so?  It

 is  because  there  js  a  corrupt  bureau-

 evacy  functioning  there:  they  are
 hand-in-gloves  with  the  traders.  Tax
 evasion  is  more  or  less  a  recognised
 thing.  In  1973-74  it  is  Rs.  3  lakhs,
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 in  1974-75,  it  is  Rs.  3  lakhs  and  in
 1975-76  it  is  Rs.  3  lakhs.  I  would
 like  this  to  be  elaborated.

 Now,  I  would  go  to  the  budget
 papers.  The  Head  of  the  State  in

 Nagaland,  that  is|  the  Governor,  is  a
 retired  Home  _  Secretary  from  the
 Centre.  These  people  never  retire
 till  they  have  a  State  funeral.  The
 Head  of  the  State  of  Nagaland  is  the
 Governor  of  five  States  in  the  North-
 Eastern  region.  In  the  Bill,  a  sum
 of  Rs.  7.38  lakhs  is  being  provided
 for  him.  Let  us  multiply  it  by  five
 and  we  would  get  an  idea  of  the
 total  amount.  I  would  like  to  give
 to  the  House  certain  otmer  figures;
 foodgrain  output  2,000  matric  tonnes
 increase  and  in  respect  of  area  under

 Servicing  of  Debt  n

 ‘Civil  Secretariat

 Special  «xpenditure  on  maintenance  of  law
 order  including  contribution  for  pensions
 and  gratuties

 Rs,

 Revenue  2575140,000
 Capital  5,7C,60,000

 ,48,30,0¢0

 10,00,000,

 Village  guards  48,00,c00

 Civil  Police  and  Fire  Service  unit  .  Revenue  7513596,0C0
 Capital  10,00,000

 Jails  .  न  न  «  48,00,000

 All  this  is  for  a  population  of  five
 and  a  half  lakhs.  Does  this  give
 ‘you  an  idea  that  we  are  living  in  a
 welfare  State?  Further,  the  admini-
 strative  services  non-plan  expendi-
 ture  is  Rs.  266.7  lakhs  and  its  per-
 yetitage  of  the  total  expenditure  is

 ‘20.86  per  cent.  For  a  population  of
 ‘five  and  gq  half  lakhs,  it  works  out  to
 Rs.  200  per  head  How  ean  you  do
 any  developmental  work  and  wel-
 fare  work  when  all  your  money  is
 being  eaten  away  by  police,  sécurity
 services,  administrative  services,  jails
 -ete?

 If  you  see  page  26  of  the  brief  re-
 port  highlighting  the  important  mea-
 sures.  after  30th  June,  1977,  we  see
 for  agriculture,  the  gross  cropped

 ‘areas  growth  rate  is  2000  hectares,

 terracing,  the  increase  is  only  .2  ver
 cent  etc,  this  presents  a  very
 miserable  _  picture.  ‘The  develop-
 mental  programme  has  been,  more  or
 less,  very  unimpressive  ang  the’  per-
 formance  has  been  next  to  nothing.

 The  Governor  of  Nagalang  enjoys
 a  special  power  under  Articles  37()
 (b)  of  the  Castitution.  Why  is  it  so?
 Are  we  trying  to  suspect  the  elected
 people  in  Nagaland?  Would  it  not  be
 keeping  the  peoples’  eleeteg  Govern-
 ment  under  a  dense  cloud  of  suspi-
 cion?  It  is  in  a  way  an  insult  that  is
 being  inflieted.on  the  peoples’  elected
 Government  in.  Nagaland.

 ‘Now,  I  would  like  to  tell  the  House
 about.  one  gentleman,  who  was  very
 ‘Tauch  umwanteq  there.  He  is  Mr.
 -Ramutiny  the  present  Adviser  to  the
 Negaland  Government.  ‘He  is  a
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 former  Special  Secretary  to  the  Go-
 vernment  of  Nagaland  and  attained

 the  age  of  58  years  on  15-9-1973.  He
 was  given  four  extensions  in  service
 each  of  six  months  upto  14.3.1976.
 He  ‘was  subsequently  appointed  on

 re-employment  basis  for  a  period  of
 one  year.  On  completion  of  this
 term  of  re-employment,  he  relin-
 quished  charge  on  31-3-1977,  Shri
 Ramunny’s  services  were  extended
 from  time  to  time  because  of  his  long
 experience  of  Nagaland  administra-
 tion.  In  view  of  the  uncertainty
 regarding  the  period  for  which  the
 President’s  rule  was  to  be  continued,
 it  was  considered  adviseable  not  to
 change  the  Adviser  dealing  with  the
 development  departments.  Advisers
 to  the  Governor,  when  a  State  is
 under  President’s  rule,  are  often  ap-
 pointed  from  among  the  retired  offi-
 cers.  There  are  numerous  instances
 of  such  appointments  in  various

 States.

 So,  Mr.  Ramunny  is  an  indispens-
 able  character  for  Nagalanq  and
 if  you  take  an  opion  poll  in  Nagaland
 you  will  find  that  he  is  the  most  un-
 wanted,  the  most  undesirable  persons
 who  has  been  dabbling  in  politics  and
 taking  recourse  to  all  sorts  of  wicked
 methods.  I  would  demang  that  this
 gentleman,  Mr.  Ramunny,  be  imme-
 diately  recalled  and  sent  back  to  his
 home.  We  have  plenty  of  people  in
 this  country  who  can  do  real  service
 to  the  people.  eee ee

 MR.  DEPUTY-SPEAKER:  The  hon
 Member’s  time  is  up.  Now,  please
 conclude.

 SHRI  JYOTIRMOY  BOSU:  I  would
 not  take  much  time.

 I  would  like  to  say  that  we  are  a
 multi-national  country  ang  we  must
 have  unity  in  diversity.  The  Nagas
 have  their  own  distinct  culture,  heri-
 tage  and  _  tradition  and  their  village
 econcsnic  system  is  something  very
 usefv'  Thefore,  we  do  not  want  to
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 steamrol!  them  and  bulldoze  them  in
 the  name  of  bringing  them  into  the
 mainstream.  We  should  allow  them
 to  retain  their  cultural  heritage  and
 habits  and  that  is  how  we  could  have
 unity  in  diversity.

 We  should  not  send  security  forces,
 one  battalion  after  another,  to  bring
 repression  and  send  CIB  officials  to
 torture  these  Nagas  because  we  do
 not  want  our  own  people  to  be  con-
 verted  into  our  enemies.

 SHRI  MM.  ‘NN.  GOVINDAN  NAIR
 (Trivandrum):  I  beg  to  remind  both
 the  ruling  party  and  the  former  rul-
 ing  party  that  we  had  acceded  state-
 hood  to  Nagaland.......

 SHRI  JYOTIRMOY  BOSU:  Get  rid
 of  Mr.  Ramunny.  Otherwise  there
 will  be  trouble  in  this  House.

 SHRI  M.  N.  GOVINDAN  NAIR:
 And  I  consider  that  it  is  a  political
 crime  to  continue  the  President’s  rule
 in  Nagaland  when  all  indications  are
 that  the  people  of  Nagaland  have
 changed  drastically  in  favour  of  our
 country.

 There  is  no  question  of  an  inde-
 pendent’  Nagaland.  It  is  part  of  our
 country  and  it  should  continue  to  be
 so.  On  that  issue  there  are  no  two  opi-
 nions.  But  |  strongly  feel  that  in-
 stead  of  bringing  this  Budget  to  this
 House,  the  proper  place  where  this
 should  have  been  discussed  was  the
 elected  Assembly  in  Nagaland  itself.
 When  we  had  Assembly  elections  in
 a  number  of  State  recently,  we
 could  have  conducted  elections  there
 also.  Unfortunately,  that  was  not
 done.

 Now,  I  have  to  remind  the  govern-
 ment  that  the  condition  in  Nagaland
 is  enirely  different  from  what  it  was
 in  954  when  Mr.  Phizo  had  announc-
 ed  his  idea  of  an  independent  Naga-
 land  or  when  he  formed  the  Naga
 Central  Government  in  1956.  By
 975  when  we  had  the  Shillong  agree-
 ment,  by  that  time  the  armed  forces
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 of  the  undergrotng  Nagas,  mos  of

 ‘them,  had  come  up  the  upperground
 and  they  have  been  absorbed  either
 in  the  Border  Security  Force  or  in
 the  Armed  Police  Force  or  in  the

 Railway  Security  Force.  I  am

 mentioning  this  to  show  that  these

 underground  Nagas  had  given  up  arm-
 ed  action  but  they  have  joined  the

 government  in  such  a  way  that  you
 could  put  them  in  the  very  strategic
 and  important  places.

 The  Commander-in-Chief  of  the
 Border  Security  Force  is  one  who
 was  once  a  leader  of  the  underground
 Armed  Forces.  At  ‘the  Shillong
 Conference  when  negotiations  were

 taking  place  the  Generals  of  the  un-

 derground  Nagas  had  informed  the

 negotiators  that  they  will  honour
 whatever  agreement  the  negotiators

 make.  True  to  their  word,  all  of
 them  have  come  over  ground  and  now
 they  are  in  the  peace  camps.

 I5  brs.

 This  change  of  attitude  in  the  un-
 dergroung  people  was  mainly  because
 the  villagers  who  earlier  supported
 them  are  now  persuading  them  to
 give  up  armed  activities.  So,  an
 entirely  new  _  situation  exists  in

 Nagaland.  There  is  normalcy  ang  you
 can  have  normal  procedures,  Normal
 procedure  according  to  me  is  to  re-
 store  democratic  rule  in  that  area,

 ®arlier  election  was  conducted
 there.  But  that  Government  was
 toppled  by  the  wisdom  of  the  people
 of  the  then  Home  Ministry,  I  see  no
 reason  why  =  election  could  not  be
 conducted  now.

 As  my  friend  Shri  Pai  pointed
 out—when  there  is  a  crisis,  all  of  us
 Pay  attention  and  when  the  crisis  is
 Over  and  normalcy  is  restored,  we
 forget  them.  As  he  pointeq  out,
 they  are  militant  people  but  they  are

 very  honest  and  to  them  the  word
 28  law  and  they  expect  all  of  ug  also
 to  behave  in  that  manner.
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 There  is  absolutely  no  justification.
 for  continuing  President’s  Rule  now
 in  Nagaland.  This  is  only  helping
 those  people  who  want  to  create  pro-
 blems  there.  My  feeling  is  that  the
 recent  call  for  revival  of  armed  strug-
 gle  for  independent  Nagaland  by
 Phizo  was  because  you  were  indiffe-
 rent  to  the  democratic  rights  of  the
 people  in  Nagaland.

 The  other  day  when  this  question
 was  discussed  in  this  House,  the
 Prime  Minister  promiseqd  that  he
 would  deal  with  the  loyal  Nagas  with
 respect,  consideration  and  equality.
 These  three  words  mentioned  by  him
 are  very  important.  Y  want  this
 Janatg  Government  to  consider  whe-
 ther  they  are  treating  these  people
 with  respect,  consideration  and
 equality.

 You  are  their  rulers  now,  Strong
 words  and  even  military  might  can
 never  be  a  substitute  for  political
 Sagacity  and  mature  statemanships.
 Unfortunately  that  is  what  is  wanting
 in  the  present  situation  and  unless  we
 correct  ourselves,  I  am  afraid,  the
 stituation  in  Nagaland  may  worsen,
 and  we  will  have  to  repent  for  it
 later.  With  these  words  [I  conclude
 my  speech.  Thank  you

 MR.  DEPUTY-SPEAKER:  There
 are  many  chits  which  hon.  Members
 are  sending  tome.  We  have  allotted
 only  one  hour  for  this.  There  have
 been  already  four  or  five  speakers.

 I  do  not  think  we  can  spend  much
 time  on  this.  At  3-30  P.M.  we
 have  to  take  the  Private  Members’
 Business.

 SHRI  ANNASAHEB  P.  SHINDE
 (Ahmednagar):  I  was  the  first  to  give
 my  name.

 MR.  DEPUTY-SPEAKER:  Not
 about  you.  I  am  talking  about  the
 chits  that  are  coming.

 Shri  Shinde.
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 SHRI  ANNASAHEB  P.  SHINDE:
 Mr.  Deputy-Speaker,  Sir,  I  am  thank-
 ful  to  you  for  giving  me  this  oppor-
 tunity  to  speak  on  Nagaland  Budget.

 Sir,  when  the  interim  budget  was
 moved  by  the  hon.  Minister  I  also
 took  the  opportunity  to  make  cer-
 tain  cbservations.

 As  is  very  well-known  to  the  House,
 the  entire  North  Eastern  region,  es-
 pecially,  the  region  of  Nagaland,  Aru-
 nacha]  Pradesh  and  Mizoram  have
 special  political  and  economic  prob-
 lems.  They  have  got  special  social
 problems  also.  Therefore  they  de-
 serve  all  sympathy  from  all  sides  of

 ‘the  House.

 Sir,  I  have  been  one  of  those  who
 have  been  taking  interest  in  the  North

 .Eastern  Region.

 Unfortunately,  we  are  discussing
 the  Budget  in  the  background  of  the
 ‘threat  advanced  by  Phizo.  He  js  now
 threatening  us.  Our  Prime  Minister
 had  given  a  reply  to  him  and  I  am
 quite  sure  the  entire  country  will
 be  with  the  hon,  Prime  Minister  be-
 cause  many  things  have  changed.  As

 “my  colleague  Mr.  Govindan  Nair  has
 said,  many  things  have  changed  and
 now  Phizo  will  not  find  that  much

 ‘support  which  he  onCe  had.  Politically
 many  things  have  changed.  Persistent
 steps  have  been  taken  by  the  Govern-
 tment  to  find  politica]  solution  to  their
 problems.  Therefore  we  should  not
 attach  too  much  importance  to  what

 ‘he  has  said.  The  Prime  Minister  him-
 self  referred  ‘to  the  fact  that  he  has
 even  tape-recorded  his  speech  and  he

 ‘has  distorted  that  speech.  That  is  to
 say,  some  words  have  bene  omitted
 and  that  tape  is  being  read-out  to
 the  Naga  people  in  order  to  mislead
 them.

 Sir,  I-am  not  surprised  about  this.
 ‘Even  during  Panditji’s  time  Phizo

 has  played  the  same  game.  On
 28-8-62  -at  the  time  of  ‘the  passing  of
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 the  Constitution  Thirteenth  Amend-~
 ment  Bill  conferring  statehood  for
 Nagaland  Pandit  Nehru  said:  a

 ‘We  have  always  made  a  politi-
 cal  approach,  the  approach  to  make
 trese  people  friends  and  citizens  ६
 India.  And  yet,  in  spite  of  all
 this,  in  spite  of  the  care  that  we
 have  taken,  the  kind  of  propaganda
 that  has  been  made  by  Phizo  and.
 some  of  his  Lieutenants  has  been
 quite  extraordinary  and  quite  out-
 rageous  in  its  character.’

 What  has  been  the  experience  of
 the  Prime  Minister  recently  has  been
 curroborated  by  what  Panditji  has
 said  at  that  time  in  1962.  Therefore,
 I  don’t  think  we  should  really  bother
 about  it  too  much.  We  have  to  find
 economic  solutions  to  the  problems
 of  Nagaland.

 As  far  as  political  solutions  are  con-
 cerned,  Nagaland  has  been  given
 Statehood.  Not  only  Statehood,  but
 special  protection  has  been  given.
 Article  46  gives  special  protection
 to  tribal]  areas.  It  says:

 “The  State  shall  promote  with

 special  care  the  educationa]  and
 economic  interests  of  the  weaker
 sections  of  the  people  of  the  Sche-~
 duled  Castes  and  the  Scheduld
 Tribes  and  shall  protect  them  from
 social  injustice  and  all  forms  of

 exploitation.”

 Our  Constitution  has  gone  further

 as  far  as  Nagaland  is  concerned  and
 Article  37  (A)  is  very  explicit.

 a

 Shrimati  Rano  M.  Shaiza  referred
 to  some  of  the  problems  of  Nagaland
 and  said  that  some  non-Naga  people
 have.  grabbed  land  in  Nagaland.

 Then,  there  is  a  specific  provision™
 in  our  Constitution  to  provide  for
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 special  treatment  to  the  people  of
 Nagaland.  Article  37lA:  says:

 “(l)  Notwithstanding  anything  in
 this  Constitution —

 (a)  no  Act  of  Parliament  in
 respect  of—

 (i)  religious  or  social  practi-
 ces  of  the  Nagas,

 fii)  Naga  customary  law  and
 procedure,

 (iii)  administration  of  civil
 and  criminal  justice  involving
 decisions  according  to  Naga

 customary  law,

 (iv)  ownership  and  _  transfer
 of  land  and  its  resources,  shall
 apply  to  the  State  of  Nagaland
 unless  the  Legislative  Assem-
 bly  of  Nagaland  by  a  resolu-
 tion  so  decides;”

 We  have  created  Nagaland  with  spe-
 cial  status.

 Many  of  the  special  rights  normally
 vest  in  the  Nagaland.  As  far  as  the
 people  of  Nagaland  are  concerned,
 they  have  been  given  special  status.
 I  have  no  quarrel  with  that.  For  in-
 stance,  Shrimati  Shaiza  said  that
 they  require  a  hospital;  the  Local

 ~Government  employees  want  D.A.  I
 have  no  quarrel  over  that.  If  there
 are  genuine  difficulties  they  should
 be  solved  by  finding  a  solution  to
 their  problems.  The  problem  of  Naga-
 land  can  be  solved  only  by  deve-
 lopment  of  agriculture  and  by  deve-
 lcping  their  economy.  Unfortunately,
 the  development  of  agriculture  and
 the  economy  is  not  being  done  sat-

 _isfactorily.  Last  time,  on  the  bud-
 “get,  while  I  was  speaking  I  mention-

 ed  some  points  about  the  productivity
 of  rice  in  Nagaland  which  was  the
 lowest  as  compared  to  other  parts  of
 the  country.  It  is  only  550  kg  per  hec-
 tare.  I  would  not  like  to  cover  the
 ground  over  and  over  again.  Naga-
 land  consists  of  only  १5  per  cent
 forests.  This  is  one  of  the  most  beau-
 tiful  places  in  the  country.  The  forests
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 are  denuded.  According  to  the  Na-
 tional  Forest  Policy,  Resolution  sixty
 per  cent  forests  are  required,  Coffee
 and  tea  plantation  is  also  possible
 there.  I  do  not  want  to  cover  all
 the  points.  [I  am  sorry  to  say  that
 while  the  hon.  Minister  was  reply-
 ing  to  the  budget  I  put  a  specific
 question  to  which  he  said  that  he
 had  no  time  to  attend  to  this  area
 and  that  when  he  comes  before  the
 House  with  his  budget  he  would  try
 had  no  time  to  attend  to  this  area
 He  actually  said  that  when  he  comes
 before  us  with  his  budget  he  would
 be  in  a  position  to  attend  to  their
 problems.  I  am  sorry  to  say  that  on
 looking  into  the  budget  jn  details
 I  find  that  what  has  been  done  by  the
 Janata  Government  does  not  get  re-
 flected  in  the  budget.  I  have  got
 the  figures  with  me  but  I  do  not  want.
 to  take  much  time  of  the  House.  For
 instance  taking  agriculture,  minor
 irrigation  and  fishery,  the  hon.  Min-
 ister  argued  that  Rs.  2.33  crores  had
 been  provided  for  agriculture  and
 minor  irrigation  as  also  for  develop-
 ment  of  fishery.  If  we  look  into  the
 budget,  we  will  find  that  not  a  sub-
 stantial  provision  has  been  made  at
 all.  Look  at  the  figure  for  1975-76.
 Rs.  2.26  lakhs  have  been  provided  for.
 I  can  go  On  giving  you  figures  like
 this.  Take  for  instance  cooperation,
 soi]  conservation,  animal  husbandry
 etc.  The  position  remains  the  same.
 I  wish  the  Finance  Minister  is  in  a
 position  to  attend  to  these  areas;  they
 deserve  our  special  sympathies.  Tr
 know  the  Finance  Minister  ig  having
 pressure  from  all  sides  and  from  all
 sectors.  I  know  it.  After  all  these
 require  special  sympathies  and  we
 shculd  be  generous  in  making  pro-
 visions  as  far  as  these  areas  are  con
 cerned.

 I  won't  go  into  all  aspects  of  agri-
 culture.  But,  I  would  like  to  touch
 upon  more  important  aspects  of  agri-
 culture.  In  this  region  that  is  very
 vital  from  the  point  of  view  of  deve-
 lopment  of  this  area.  For  instance,  a
 les  ge  amount  needs  to  be  invested  for
 training  the  farmers.  If  we  go  round.
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 -about  Kohima  there  are  good  rice
 fields  which  are  85  good  as  Punjab
 rice  fields.  Beyond  that  region,  we  find

 jhuming  cultivation—poor  rice  crops

 rising.  Even  the  modern  tools  have

 rot  been  introduced  in  this  area.

 There  are  certain  unsettled  things.  I

 raised  the  point  last  time.  My  col-

 jeague  Shri  Patil  also  raised  the  same

 pcint  last  time.  I  do  not  want  to

 raise  the  question  from  the  point  of

 view  of  any  dispute  or  controversy.

 My  point  is  that  there  are  very  many

 special  problems  which  are  to  be  at-

 terded  to.  To  my  mind  the  most  im-

 portant  one  is  the  development  of

 agriculture.  Most  important  thing  is

 development  of  man;  then  comes  soil
 conservation.  For  all  this,  a  substan-
 tial  provision  wil]  have  to  be  made.

 A  number  of  suggestions  have  been
 made  by  an  expert  committee,  J]  am

 m:king  my  observations  based  on  the

 study  of  that  report.  I  quote:

 “In  primitive  economy,  very  often,
 the  constraint  of  new  tools  is  much
 more  significant  than  the  skill  to

 handle  it.

 «This  is  clearly  exemplified
 in  the  complete  changeover  from

 shifting  cultivation  to  permanent
 terrace  cultivation  among  the  Anga-
 mis.  To  acquire  the  skill  to  use
 a  spade,  among  people  used  to

 slinging  the  dao  would  have  taken

 very  little  time  and  effort.  And
 since  labour,  and  a  social  system,
 which  could  organise  labour  into
 cooperative  action,  was  available
 the  introduction  of  the  spade  would
 have  triggered  off  the  innovator,
 provided  of  course,  that  the  inno-
 vator  had  the  status  or  persuasive
 capacity  to  overcome  the  formid-
 able  forces  for  conformity.”

 So,  Sir,  what  is  required  is  to  intro-
 duce  practices  of  modern  agriculture.

 In  this  connection  I  may  point  out
 that  the  present  set-up  of  the  Agri-
 culture  Department  there  is  not  de-
 ‘sirable.  Ags  far  as  Government  of
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 India  is  concerned  if  anything  comes
 from  Nagaland  it  goes  to  Home  Min-
 istry.  I  would  like  to  suggest  that
 as  far  as  development  aspects  are
 concerned  a  special  development  wing
 should  be  organised  with  experts.

 Mr,  Deputy  Speaker,  Sir,  jhuming
 cultivation  is  a  very  very  primitive
 practice  in  this  area.  This  practice
 has  to  be  changed  gradually  by  per-
 snasion.  There  js  a  fertile  land  there
 und  the  productivity  there  can  be
 higher  than  that  of  even  Punjab.
 The  water  resources  in  this  area  re-
 quire  to  be  harnessed.  Though  this
 trea  has  a  very  heavy  rainfall,  yet
 90  to  95  per  cent  of  the  water  goes
 waste.

 Sir,  very  bold  decisions  are  re-
 quired  to  be  taken  for  bringing  about
 improvement  in  this  area.  I  will  sum
 un:

 “The  realisation  of  this  objective
 would  as  much  depend  on  a  co-
 ordinateq  and  properly  worked  out
 programme  as  On  two  Other  contri-
 butory  factors.  First,  a  determina-
 tion  that  growth  has  to  be  foster-
 ed.  So  far  as  considering  the  deve-
 lepment  of  tribal  societies  in  India,
 Government  policy  hag  been  vascil-
 luting  between  promotion  of  pro-
 gress  and  preservation  of  the  past.
 As  a  result  the  effort  has  been  half-
 hearted  and  the  results  far  from
 satisfactory.  It  is  essential  to  do
 away  with  this  vascillation  and  take
 an  unequivocal  stand  for  progress.
 Once  this  is  done,  it  will  not  be
 difficult  to  find  such  means  of  bring-
 ing  about  progress  which  do  not
 conflict  with  the  cultural  growth  of
 the  people.”

 Therefore,  Sir,  I.  would  like  to  sub-
 mit  that  Government  should  adopt  an
 altogether  different  approach  to  the
 problems  of  the  people  in  this  area.
 Their  problems  require  different  so-
 lutions  as  compared  to  the  problems
 of  the  people  of  the  plains,  I  am  quite
 sure  jf  their  problems  are  attended
 to  they  will  be  able  to  play  a  fuller
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 part  and  also  contribute  to  the  im-

 provement  of  our  national  economy.

 SHRI  PURNA  SINHA  (Tezpur):
 Mr.  Deputy-Speaker,  Sir,  we  do  not
 minimise  the  importance  of  undertak-

 ing  development  work  in  Nagaland.
 The  people  there  should  be  persuaded
 to  leave  Jhum  cultivation  and  adopt
 terrace  cultivation.  Exploration  of
 Nagaland  for  natura]  resources  should
 be  boosteq  up.  A  bolg  step  has  to
 be  taken  in  this  respect  also.

 At  the  same  time,  Sir,  you  will  ap-
 preciate  there  is  resurrection  of  the
 insurgency  movement  in  Nagaland
 after  the  failure  of  talks  between  Mr.
 Phizo  and  our  Prime  Minister  in  Lon-
 don.  Some  of  the  emissaries  of  Mr.
 Phizo.  namely,  Mr.  Khotao  ang  Mr.
 Imakanganshi  have  come  from  U.K.
 and  they  are  organising  insurgency
 across  the  border,  Last  month  across
 the  border  inside  Burma  there  was  a
 conference  of  the  Shan,  Kachin  rebels
 and  Naga  underground  tribes.  They
 have  a  plan  to  establish  an  Asian
 Mongolian  State.  The  freedom  seek-
 ing  Nagas  of  Nagaland  ang  Manipur
 are  preparing  to  infiltrate  into  India
 with  600  young  educated  Nagas  train-
 ed  in  Communist  China  in  Guerilla
 warfare.  They  are  preparing  for  in-
 surgency  in  Nagaland  and  they  are
 getting  ready  for  a  show-down  for
 final  settlement  of  the  Naga  problem,
 since  negotiation  has  failed.  As  is
 the  philosophy  of  a  certain  political
 party,  they  are  resisting  the  Nagaland
 citizens  joining  the  national  main-
 stream.  Therefore,  Sir,  I  would  sub-
 mit  that  the  Government  of  India
 should  pay  greater  attention  for  the
 security  of  this  land  by  posting  more
 Intelligence  men  in  Nagaland  at  the
 village  guard  level  so  that  the  under-
 ground  activities  of  the  guerillas  could
 be  checked,  At  the  same  time  in  the
 Eastern  part  of  Manipur,  across  the
 border.  one  mobile  undergroung  lea-
 der.  Shrj  Muiboi,  with  a  large  num-
 ber  of  trained  insurgents  is  waiting  to
 enter  into  Manipur  ang  then  to  Naga-
 land.  Already  the  District  Magistrate
 of  Ukhrul  has  promulgated  curfew  in
 23  villages  mostly  inhabited  by  Naga
 People.  This  is  the  political  situation
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 in  Nagaland.  We  must  not  shut  our
 eyes.  The  remaining  part  of  the  coun-

 try  cannot  shut  its  eyes  to  what  is
 happening  in  Nagaland  at  the  moment,

 I  woulg  therefore  suggest  that  the
 Government  should  give  a  very  deep
 thought  over  this  situation  which  is
 serious).  Some  immediate  steps  are  to
 be  taken  for  the  security  of  the  people
 of  Nagalang  Who  are  desirous  of  re-
 maining  in  the  main-stream  of  the
 nation.  Previously,  the  number  ०
 voters  enumerated  in  the  Parliamen-
 tary  Constituency  of  Nagaland  for  the
 March  election  were  4.5  lakhs.  For  the
 ensuing  election,  jt  had  come  down  to
 9.6  lakhs;  almost  80,000  voters  had  not
 enumerated  for  their  right  of  fran-
 chise.  They  have  some  of  the  sup-
 porters  of  the  independent  Nagaland
 movement.  They  have  already  dis-
 sociateq  themselves  from  the  right  of
 voting  ang  got  their  names  removed
 from  the  voters’  list,  They  are  now
 preparing  themselves  for  other  activi-
 ties.

 My  friend,  Mr.  Shinde,  who  has  just
 now  spoken  about  the  necessity  of
 developing  Nagaland,  should  have
 gone  to  Nagaland  85  Lt.  Governor,
 instead  of  getting  himself  elected  to
 this  House.  Sir,  there  are  many  other
 things  to  be  looked  into.  Time  allow-
 ed  I  would  elaborate,  There  is  one
 Governor  for  5  States  in  the  North-
 Eastern  part  of  India.  He  has  to  look
 after  Assam,  Meghalaya,  Manipur,
 Nagaland,  and  Tripura.  Is  it.  possible
 for  one  man?  Each  State  has  got  its
 own  problem  which  has  to  be  solved
 in  a  different  way.  The  present  pat-
 tern  therefore,  of  administration  is
 to  be  changed  in  the  whole  of  North-
 Eastern  part  of  India.  There  should
 be  a  separate  Governor  for  each  of
 these  States  so  that  the  administration
 of  these  States  can  be  done  more  inti-
 mately,  efficiently  ang  quickly,  The
 development  of  these  States  can  also
 take  place  more  speedily.  Thank  you
 for  calling  me  up  to  speak.

 शो  ww  aw  (देवरिया)  :  माननीय
 उपाध्यक्ष  महोदय,  माननीय  मंत्री  जी
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 [a  उप्र  4]

 ने  नागालैंड  के  लिए  प्रनुदान  की  जो

 मांगें  पेश  की  है,  मैं  उन  के  समर्थन  में

 कुछ  कहने  के  लिए  खड़ा  हुंभ्रा  हूं

 पहली  बात  तो  मैं  यह  कहना  चाहता

 हूं  कि  नागालैंड  का  राज्य  हमारी  सीमा

 पर  है,  भारत  के  पूर्व-उत्तर  छोर  पर

 है।  उस  की  एक  विशेष  स्थिति  हैं  ।

 अंग्रेजों  का  एकीकरण  का  शासन  था,

 उन  के  कलक्टर,  उन  के  गवर्नर  राज्य  किया

 करते  थे,  इस  तरह  से  काम  चल  जाता  था।

 लेकिन  जब  से  कांग्रेस  को  सरकार  प्राई,

 इन्होंने  उस  मामले  को  बहुत  बिगाड़  दिया

 श्राप  स्वयं  जानते  हैं  कि  जितनी  भी

 कोशिश  हमारी  सरकार  को  तरफ

 से  की  गई  कि  नागालैंड  की  जनता,  वहा
 के  प्रशासक,  वहां  के  बुद्धिजीवी  लोग  हमारे
 साथ  एकाग्रता  का  व्यवहार  करें,  हम

 एक  हो  जायें,  वे  हमारे  देश  को  अपना

 समझें,  हम  लोग  भी  उन  को  अपना  समझें-

 लेकिन  ये  सब  बातें  हो  नहीं  सकीं  ।

 अन्त  में  क्‍या  हुआ  ?  उन  की  यु०  डी०

 एफ०  की  सरकार  बनी  थी,  यहां  से

 मलिकाये-ग्राजजण  का  हक्मनामा  गया  श्रौर

 उन  की  सरकार  गिरा  दी  गई।

 उपाध्यक्ष  महोदय,  मेरे  पूर्वी  उत्तर

 प्रदेश  के  बहुत  से  छोटे-मोटे  लोग  वहां
 जा  कर  छोटा-मोटा  धन्धा  करते  हैं  t

 उन  का  यह  कहना  है  कि  हम  जनता

 सरकार  से  यह  च्याहते  हैं  कि  जनता  सर-

 कार  हमारी  कुछ  मदद  करे  ओर  जो

 हमारी  जनतन्त्रीय.  परम्परायें  हैं,  जो

 प्रशासन  वहां  टूट  गया  हैं  श्रौर॒  जिस  की

 जगह  हिटलरशाही  का  प्रशासन  वहां  पर

 लागू  हो  गया  है,  उस  को  जनता  सरकार

 तोड़  दे  ।  दें  .हमारी  जनता  सरकार  से

 इस  तरह  की  प्राशा  लागाये  4  हैं  t

 श्री  एल०  पी०  सिंह  साहब,  जो  वहां  के

 गवनेर  हैं,  मैं  उन  को.  बहुत  समय  से

 JULY  22,  977  1977-78  28989

 जानता  हूं  ।  जब  वह  पहुते  थे,  मैं  तब
 से  उन  को  जानता  हूं,  वह  उस  समय

 मुझ  से  ज्यादा  ऊंची  क्लास  में  पढ़ते  थे ।
 जब  वे  होम  मिनिस्ट्री  से  बहां  जाने  लगे,
 तो  मुझे  ऐसा  लगा  कि  जिस  राज्य  का
 प्रशासन  दिल्ली  के  श्राधार  पर  रखना
 हो,  वहां  एल०  पी०  सिंह  साहब  को
 भेज  दिया  जाय  t  मैं  समय  समय  पर
 ग्रखबारों  में  पढ़ा  करता  था  कि  एल०  पी०

 सिंह  साहब  कभी  वहां  से  कूद  कर  यहां  आते  थे,
 कभी  यहां  से  कूद  कर  वहां  जाते  ये  ।  मैं

 चाहता  था  कि  वहां  पहले  चुनाव  हो  जाय,
 लेकिन  पता  नहीं,  हमारी  सरकार  को  क्‍या
 राय  दी  गई  कि  चुनाव  नहीं  हो  सके  ।  मैं  ््ब

 गृह  मंत्री
 जी  को  धन्यवाद  देता  इं--

 उन्होंने  मेरे
 ही एक  सवाल  के  जबाव  में  कहा  हूँ

 कि  वर्षाकाल  समाप्त  होते  ही  वहां  चुनाव  हो
 जायेंगे,  फिर  नागालैंड  की  जनता  को  पूरी  छूट
 होगी  कि  वह  श्रपतें  चुने  हुए  लोगों  के  द्वारा
 श्रपना  शासन  स्वयं  चलाये  |  यहां  एक  बात  मैं

 कहना  चाहता  हूं  --वहां  जो  ग्रधिकारी  राज-

 काज  करतेगआा  रहे  हैं,  मैं  समझ  नहीं  पा

 रहा  हूं  कि  वे  किस  चीज  के  विशेषज्ञ  हैं  ।  मैं

 यह  चाहता  हूं  कि  इन  कांग्रेसी  राज

 के  अधिकारियों  को  हटा  दिया  जाय

 ग्रौर  जनता  राज  के  ग्रघिकारियों  को

 वहां  भेजा  जाय  ।  उपाध्यक्ष  महोदय
 देश  और  प्रदेश  की  जनता  एम०  एल०

 ए०  को  बदल  सकती  है,  एम०  पी०  को

 बदल  सकती  है,  राष्ट्रपति  को  बदल

 सकती  है,  उपराष्ट्रपत्ति  को बदल  सकती  है

 मगर  नौकरणशाही  को  बदलना  मुश्किल  है,

 जनतन्त्र  इस  तरह  से  नहीं  चल  सकता

 है  ।  पंडित  जवाहर  लाल  नेहरू  और  ड ०

 राधाकृष्णन्‌  साहब  ने  जब  यह  राज्य  बना  था,

 उस  समय  जो  मैसेज  दिया  था,  उस  में

 कहा  गया  था--जनतंत्र  का  सिद्धान्त

 क्या  है  ?  जनता  के  अधिकारों  को,  जतता

 के  विचारों  को  उद्धोषित  करने  के  लिए
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 जनता  की  छठ  हो  ।  लेकिन  ऐसा  वहां
 8.30  hrs.

 नहीं  हुआ  1  STATEMENT  RE  RE-PAYMENT  OF

 उपाध्यक्ष  महोदय,  मुझे  क्रिश्चिनिटी  से

 भी  बहुत  प्रेम  है,  मैं  ज॑ब  जेल  में  था  तब  मैंने

 इस  के  बारे  में  काफ़ी  पहा  था  ।  श्ाज  बहुत
 सारे  मिशनरीज़  वहां  पर  काम  कर  रहे  हैं  t

 उन  के  द्वारा  जिस  तरह  की  द्ेनिंग  वहां  दी

 जा  रही  है,  या  जिस  तरह  के

 पब्लिक  स्कूल  वहां  बनाये  गय  हैं,  उन  के

 ज़रिये  किस  तरह  की  शिक्षा-दीक्षा  उन  को

 दी  जाती  2,  मैं  इस  के  बारे  में  ज्यादा  नहीं
 जानता  हूं,  लेकिन  ;तन,  मैं  जरूर  समझता  हूं
 कि  देश-क्ाल  और  पात्र  के  अनुसार  शिक्षा  वहां
 नहीं  दी  जाती  है  ।  मैं  चाहता  हूं  कि  उन

 के  गजकेशन  डिपार्टमेंट  को  रिप्रार्गेनाइज

 क्रिया  जाये  ओर  उन  को  सही  शिक्षा

 दिये  जाने  की  व्यवस्था  की  जाये  ।

 ग्राप  देखिपे--वहां  क्रितने  प्राइमरी

 सकल  F-—]975~-76  में  052  प्राइमरी

 स्क्ल  थे,  I976-77  में  L056  हो  गय,

 इस  का  ग्रर्थ  है  कि  एक  साल  में  केवल  तीन

 प्राइमरी  स्कूल  बढ़े  -  इसी  तरह  से  मिडित

 सकल  वहां  975-76 +  248  थे,  लेकिन

 l976-77  में  258  हो  गये---  कुल  10  स्कूल
 बढ़े-  इस  प्रगति  से  हम  नागालैंड  के  जनतंत्र

 की  भावताओों  के  अन्दर  रहने  की  आशा

 करते  है  ।  मैं  मंजी  जी  स ेकहना  चाहता  हुँ--
 नागालेंड  में  चुनाव  के  बाद  वहां  के  प्रशासन

 को  इतना  वैसा  दे  कि  उन  की  सर्ह  इंगसे

 डेवलपमेन्ट  हो  सके,  उन  का  बिकास  हो
 सके  और  बे  महसूस  करें  कि  हम  भारत  देश

 के  वासी  हैं,  उन  के  प्रदेश  में  उनका  अपना

 राज्य  हैं  ।

 इन  शब्दों  क  साथ  मैं  इने  मांगों  का  सम-

 थ्  करता  हूं  ।

 MR,  DEPUTY-SPEAKER:  The
 hon.  Finance  Minister  will  reply  on
 Monday.  Now,  he  may  make  the
 statement  which  he  wanted  to  make.

 703  LS—10.

 SECOND  INSTALMENT  OF  ADDI-
 TIONAL  DEARNESS  ALLOWANCE

 DEPOSITS

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  A_  Bill  to  further
 amend  the  Additional  Emoluments
 (Compulsory  Deposit)  Act,  १974  was
 introduceg  in  the  Lok  Sabha  on  7
 June,  977  and  was  passed  by  the  Lok
 Sabha  on  l8th  June,  1977.  The  bill
 sought  to  replace  the  Ordinance  issue-
 ed  by  the  Vice-President  acting  as
 President  on  9th  May,  1977.  It  pro-
 videg  that  (i)  compulsory  deposit  of
 additional  qearness  allowance  would
 cease  from  6th  May,  977  and  (ii)  re-
 payment  of  the  second  instalment  of
 additional  dearness  allowance  deposits
 due  from  6th  July,  977  would  not  be
 in  cash  but  would  be,  by  credit  to
 provident  fund  accounts  of  employees.
 During  the  course  of  the  debate  in  the
 Lok  Sabha,  it  was  suggesteq  that  the
 rate  of  interest  on  the  proposed  ac-
 cretions  to  the  provident  fund  should
 be  the  same  as  payable  on  the  depo-
 sits  impounded  under  the  Compulsory
 Deposit  Scheme.  In  order  to  protect
 the  interests  of  employees,  I  readily
 accepted  this  suggestion.  It  will  thus
 be  seen  that  in  bringing  forward  this
 bill,  Government’s  intention  was  to
 meet  all  genuine  demands  of  emplo-
 yees,  consistent  with  the  need  to  ‘pre-
 vent  resurgence  of  inflationary  pres-
 sures,

 A  large  number  of  representations
 have  been  received  by  Government
 from  employees,  employees’  associa-
 tions,  trade  unions  etc,  welcoming  the
 decision  of  Government  to  discontinue
 the  impounding  of  additional  dearness
 allowance  from  6th  May,  977  but  re-
 questing  Government  to  reconsider  the
 decision  to  credit  repayments  due  from
 6th  July,  977  to  provident  fund  ac-
 counts  of  employees.  These  represen-
 tations  have  been  sympathetically
 considered  by  Government.  Informal
 consultations  have  been  helq  with  re-
 Ppresentatives  of  trade  unions  to  see  if
 a  way  coulg  be  found  to  meet  the  de-
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 mands  of  workers  consistent  with  the
 continued  need  to  curb  undue  expan-
 sion  in  money  supply.  In  the  course
 of  these  consultations,  we  also  consi-
 dered  a  suggestion  that  instead
 of  accretion  to  provident  funds,

 repayments  under  the  CDS

 could  be  made  in  the  form  of  bonds
 carrying  an  attractive  rate  of  interest.
 ‘However,  as  no  consensus  emerged  on

 any  alternative  scheme,  Government
 have  concludeg  that  the  most  practical]
 course  of  action  would  be  not  to  go
 aheag  with  the  amending  bill.

 Accordingly  as  a  further  gesture  of

 goodwil]  towards  the  organised  work-

 ing  classes,  it  has  now  been  decided

 by  Government  that  repayment  of  the
 second  instalment  of  additional  dear-
 ness  allowance  qeposits  due  from  6th

 July,  977  will  be  made  in  cash,  and
 not  credited  tto  provident  fund  ac-
 counts  of  employees.  In  view  of  this

 decision,  it  has  been  decided  not  to

 press  ahead  with  the  Bill  to  amend
 the  Additional  Emoluments  (Compul-

 sory  Deposit)  Act,  974  now  before
 the  Rajya  Sabha  for  consideration.
 This  Bil]  will  be  alloweq  to  lapse  in
 the  ordinary  course,  Consequently,
 the  Ordinance  issued  on  9th  May,  977
 will  also  lapse  on  23rq  July,  1977.

 I  must  point  out  that  the  abolition
 of  the  C.D.S.  and  the  decision  to
 honour  past  commitments  of  repay-
 ment  in  cash  will  add  significantly  to
 the  money  supply  during  the  current
 year.  ‘Government’s  decision  to  go
 ahead  with  the  now  proposed  course
 of  action,  notwithstanding  the  expan-
 sionary  effects  on  money  supply,  is  due
 to  their  ardent  gesire  to  seek  active
 cooperation  of  the  organiseq  working
 classes  in  solving  the  many  difficult
 problems  currently  facing  the  ecto-
 nomy.  The  price  situation  continues
 to  remain  a  cause  of  serious  concern.
 To  contain  inflationary  pressures,  we
 need  to  maximise  production,  promote
 savings  and  also  restrain  unproductive
 expenditure  to  the  maximum  extent
 possible.  In  this  endeavour,  Govern-
 ment  hopes  that  full  cooperation  will
 be  forthcoming  from  all  sections  of  the
 People,  including  the  workers.
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 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRD  REPORT

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  Sir,  I  beg  to  move:

 “That  this  House  do  agree  with
 the  Thirq  Report  of  the  Committee
 on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  20th  July,  1977."

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  Sir,  I  wish  to  raise
 just  one  point  regarding  this  report.
 This  House  will  be  glad  to  see  that  in
 para  7  of  the  Report,  there  is  a  re-
 ference  to  a  fourteen  year  old  resolu-
 tion.  That  resolution  was  that  of  the
 Committee  of  1963,  q  predecessor
 Committee.  That  resolution  requested
 the  hon.  Members  to  exercise  re-
 Struint-~I  mean,  self-restraint—so  that
 they  might  not  give  notice  of  more  than
 four  Bills  in  ६  session.  I  am  glad  that
 this  has  been  resurrected.  It  seems  to
 have  been  lost  sight  of  for  fourteen
 years,  I  would  like  to  know  whether
 during  the  last  fourteen  years,  his
 was  heeded  at  all  by  hon.  Members
 of  the  Third  Lok  Sabha.  Fourth  Lok
 Sabha  and  Fifth  Lok  Sabha  and  whe-
 ther  any  restraint  was  exercised  by
 them  as  suggested.

 Secondly,  this  committee  has  fixed  a
 ceiling  of  4  Bills  during  a  session.  1
 would  suggest  that  there  should  be
 two  ceilings—one  for  a  short  session
 and  another  for  a  long  session.  For
 a  short  session  you  may  have  4  Bills
 and  for  a  long  session  you  may  have
 6  or  8  Bills.  This  may  be  considered
 by  the  committee  during  its  next  sitt-
 ing.

 MR,  DEPUTY-SPEAKER:  Actually
 during  the  last  sitting,  we  did  consider
 this  matter.  By  and  large,  hon,  mem-
 bers  have  exerciseg  restraint  on  them-
 selves,  as  recommended  by  the  com-
 mittee,  by  giving  notice  of  not  more
 than  4  Bilis  during  a  session  during
 the  third,  fourth  and  fifth  Lok  Sabha,
 with  very  few  exceptions.  In  all  dur-
 ing  the  third,  fourth  and  fifth  Lok
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 Sabha  only  three  members  during  5
 sessions  exceeded  this  limit.  Even  so,
 as  I  said,  we  did  discuss.  this  matter
 in  the  last  sitting  ang  we  decided  that
 we  wil]  give  exemption  especially
 during  the  beginning  of  a  new  Lok
 Sabha  ang  during  budget  session.
 Generally  what  happens  is  when  new
 members  come,  they  give  a  number  of
 Bills  ang  later  on  it  adjusts  itself.
 Therefore,  we  made  that  exception  ang
 we  shall  continue  to  make  such  ex-
 ceptions.  You  qo  not  have  to  be  wor-
 rieq  on  that  account.

 The  question  is:

 “That  this  House’  do  agree  with
 the  Thirg  Report  of  the  Committee
 On  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  20th  July,  1977."

 The  motion  was  adopted.

 5.38  hrs...

 RESOLUTION  RE.  SUBVERSION  OF
 DEMOCRATIC  NORMS  BY  THE
 FORMER  PRIME  MINISTER—Contd.

 MR.  DEPUTY-SPEAKER:  The
 House  will  now  resume  further  dis-
 cussion  on  Mr.  Kamath’s  Resolution
 moved  on  24th  June  1977.  About  2
 hours  42  minutes  have  already  been
 taken  on  this  Resolution,  exceeding
 the  time  limit  of  2  hours  fixed  by  the
 Committee  on  Private  Members’
 Bills  and  Repolutions  and  further
 extended  by  the  House  by  half  an
 hour  on  8th  July.  So,  the  House
 has  to  allot  further  time  now  for
 further  discussion  of  this  Resolution.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  I  beg  to  move:

 “That  the  time  for  discussion  of
 the  Resolution  moved  by  me  in
 the  last  sitting  be  extended  by  oné
 and  a  half  hours.”

 SHRI  PRASANBHAI  MEHTA
 (Bhavnagar):  I  support  this  motion.

 ASADHA  31,  899  (SAKA)  democratic  norms  294
 by  former  P.M.  (Res.)

 श्री  युबराज  (  कटिहार  ):  उपाध्यक्ष

 महोदय,  जो  प्रस्ताव  माननीय  सदस्य  ने

 रखा  है  उस  पर  जरूर  गौर  होना

 चाहिये  प्रौर  जिन्होंने  संशोधन  दिया  है  इस

 प्रस्ताव  पर  उन्हें  बोलने  का मौका  मिलना

 चाहिये  t

 श्री  उप्रसेन  (देवरिया)  :  उपाध्यक्ष

 महोदय,  दो  घंटे  का  समय  बढ़ाइये  ताकि

 हम  लोग  भी  बोल  सकें  1

 श्री  दवाम  सुन्दर  दास  (सीतामढ़ी):
 उपाध्यक्ष  महोदय,  जब  श्री  कामत  साहब  के

 प्रस्ताव  पर  बहस  हो  रही  थी  उस  समय  आपने

 पूछ  था  कि  कौन  लोग  उपस्थित  हैं

 जिन्होंने  संशोधन  पेश  किया  था  t  उस

 समय  कुछ  लोग  उपस्थित  थे  1  प्रति-

 पक्ष  के  माननीय  सदस्य  साठे  साहब  को  समय

 दिया  गया  ।  बहस  अधूरी  रह  गई  है,

 इसलिए  श्री  कामत  साहब  न  जो  कहा  है

 वह  ठीक  है  ।  चूंकि  मेरा  भी  संशोधन

 है  दवा  और  सी  सदस्यों  के  संशोधन  हैं,
 झौर  आपने  कहा  था  कि  हम  को  बोलने  का

 श्रवसर  मिलेगा  a  लेकिन  जिन  लोगों

 का  संशोधन  था  उन  में  से  एक  था  दो

 झ्ादमी  ही  बोल  सके  ।  अ्धिक'श  ऐसे  ही
 लोगों  को  बोलने  का  ग्रवसर  दिया  गया,

 जिन  को  संशोधन  देना  चाहिए  था  और

 जो  संशोधन  नहीं  दे  सके  ।  इसलिये  मैं

 चाहूंगा  कि  माननीय  श्री  कामत  का

 जो  प्रस्ताव  हैं  उसको  सभी  स्वीकार  करें,

 ताकि  हम  लोग  भी  बोल  सके  iD

 MR.  DEPUTY-SPEAKER:  Now,
 there  is  a  motion

 more
 us  moved

 by  Mr.  Kyemeth.  fe  question  is:

 “That  the  time  for  discussion  of
 the  Resolution  .moved  by  Shri
 Kamath  in  the  Tast  sitfing  be  ex-
 tended  by  one-and-a-half  hours.”

 The  motion  was  adopted.
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 SHRI  K.  LAKKAPPA  (Tumkur):
 Before  I  subniit’  my  point¥  on  the
 Resolution,  I  would.  like  to  draw
 your  kind  attention  to  an  important
 issue,

 MR.  DEPUTY-SPEAKER:  Mr.
 Lakkappa,  the  issue  before  the  House
 is  the  Resolution.

 SHRI  K.  LAKKAPPA:.  Sir,  on  the
 same  Resolution,  I  rise  on  a  point  of
 order.  My  point  of  order  is  that  the
 Resolution  is  not  in  conformity  with
 the  Rules  of  Procedure.  My  friend,
 Mr.  Kamath,  is  a  senior  Member  of
 Parliament  and  I  had  an  occasion  to
 be  with  him  for  a  long  time  in  the
 political  field.  I  think  his  arguments
 and  his  reasons  on  various  subjects
 are  noteworthy  because  when  we
 were  discussing  the  Anti-Defection
 Bill,  he  gave  certain  good  reasons.  I
 do  not  know  what  happened  to  him
 now  because  such  wisdom  would  not
 prevail  in  bringing  a  Resolution  of
 this  nature  and  under  the  Rules  of
 Procedure  it  is  out  of  order  because
 the  Resolution  says  that  there  was  a
 subversion  of  demorracy.

 MR.  QEPUTY-SPEAKER:  Now
 he  is  speaking  on  the  Resolution.  I
 have  already  ruled  it  out  on  the  point
 of  order.

 SHRI  K.  LAKKAPPA:  At  any
 stage  I  can  bring  the  matter  to  your
 notice  so  far  as  the  Rules  of  Proce-
 dure  and  the  Conduct  of  Business
 are  concerned.  In  this  Resolution  it
 is  very  clearly  mentioned  that  “the
 House  deeply  deplores  the  cynical
 subversion  of  democratic  norms,  the
 steep  erosion  of  eithical  standards  and
 spiritual  values,  engineered  by  the
 then  Prime  Minister”.  Sir,  this
 matter  substantively  relates  to  the
 terms  of  reference  of  the  Shah
 Commission.  It  is  very  clear  that  the
 terms  of  reference  given  to  the  Shah
 Commission  comprises  all  the  rele-
 vant  points  that  my  frineds  are  going
 to  make  while  speaking  on  the  Re-
 solution.  I  want''to  ask:  Does  this
 not  influence  the  Commission?  In
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 your  anxiety  to  make  suggestions  or
 make  comments  or  criticise  on  the
 basis  of  yout  Resolution  you  are  in-
 directly  “infltenting  the  findings  of
 the  Commission.  The  Central  Gov-
 ernment  announced  on  May  8  the
 terms  of  reference  of  the  Shah  Commis.
 sion  on  Emergency  Excesses,  Then,
 what  js  the  substance  in  this  Resolu-
 tion?  What  is  it  that  Mr.  Kamath  is
 asking  the  House  to  do?  What  does
 he  want  to  impress  upon  the  govern-
 ment,  this  House  and  the  country  at
 large?  Does  he  want  the  govern-
 ment  to  take  a  certain  action.  But
 action  has  already  been  taken  by  his
 own  government.  Is  this  not  an  act
 of  encroachment  upon  the  function-
 ing  of  the  judicial  system  of  this
 country,  for  which  you  have  always
 said  that  you  have  got  respect?  A
 commission  of  enquiry  has  been  con-
 stituted  on  this  question—I  mean
 the  Shah  Commission.  According  to
 its  terms  of  reference,  it  will  enquire
 into  the  facts  and  circumstances
 relating  to  specific  instances  of  acts
 of  subversion  of  lawfully  established
 forces  and  well-established  adminis-
 trative  processes,  resorted  to  during
 the  period  when  Emergency  was  in
 force.

 Therefore.  I  would  like  to  impress
 upon  the  Chair  and  the  House  that
 the  entire  Resolution  is  against  legal
 norms.  It  is  not  a  proper  resolution.
 This  Janata  Party  'eader  has  com-
 pletely  violated  all  such  norms  by
 bringing  in  such  an  illegal  resolution
 before  this  House.

 On  an  earlier  day,  I  was  attenti-
 vely  listening  to  the  speeches  made
 from  this  side.  Mr,  Sathe  was  very
 much  heckled  by’  the  other  side.
 They  did  not  even  allow  him  to
 speak.

 Is  it  the  intention  of  the  mover  of
 the  resolution  to  distort  and  twist
 the  history  of  this  country  by  bring-
 ing  im  only  the  names  of  4  persons,
 viz.  Lokamanya  ‘Tilak,  Mahatma
 Gandhi,  Subhas  Chandra  Bose  and
 Lok  Nayak  Jayaprakash  Narain?
 This  looks  very  funny.  Is  it  not
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 necessdry  to  “mention  the  name’  of
 ‘the  great  architect  of  modern’  India
 viz.,  ‘Jawaharlal’  Nehru?,  Do  you
 think  that  you  can  minimize  the  don-
 tribution  of  Nehru?  ‘Is  it  the  think-

 ‘ing  of  the  Janata  Party  men  to  dis-
 tort  and  re-shape  our  history?

 Democracy  has  been  built  up.  in
 our  country  during  the  last  so  mahy
 years  by  many  leaders.  We  have  in
 our  midst  Morarjibhai  and  Shri  Jagji-
 van  Ram.  What  happened  to  people
 like  Dr.  Ambedkar?  He  upheld  the
 rights  of  the  down-tredden  Harijans
 of  course,  Mr.  Charan  Singh  has  no
 belief  in  Harijans  and  minorities.
 He  has  already  shown  it.  Why  have
 you  not  brought  in  the  names  of  Dr.
 Ambedkar  and  Acharya  Narendra
 Dev?  You  have  used  the  ‘word
 ‘socialist?’  in  your  resolution,  as  also
 ‘socio-economic  change’.  What  type
 of  socio-economic  change  in  this

 -country  can  you  bring  in,  when  there
 are  the  para-military  organizations
 like  R.S.S.?  They  are  already  creat-
 ing  trouble  in  the  Hindu  University,
 killing  people,  creating  chaos  and
 indulging  in  atrocities  etc.

 Why  did  you  omit  the  names  of
 these  men?  Was  it  wilful  or  negli-
 gent?  Why  did  you  omit  the  name
 of  Sardar  Vallabbhai  Patel  and  Abul
 Kalam  Azad?  You  have  no  respect
 for  minorities  or  for  anybody.  I
 know  how  this  government  is  runn-
 ing.  Where  is  the  representation  for
 minorities,  Muslims  and  Harijans  in
 your  Ministry?  Even  in  the  Ministry
 there  is  no  representation  for  them.
 Of  course,  some  sentences  in  the  Re-
 solution  are  very  relevant.  But,  how
 can  you  bring  about  socio-economic
 change  when  you  hesitate  to  mention
 the  names  of  those  who  fought  for
 socialism  in  this  country,  a  new
 social  order  in  this  country?

 You  talk  of  excesses  of  emergency.
 After  all,  there  must  have  been  some
 mistakes  here  and  there.  But  do  not
 create  a  bad  impression  about  the
 Congress  organisation,  which  is  e
 hundred-year  old  organisation,  which
 has  brought  Jeaders  not  only  into
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 this  country  but  even  into  the  Janata
 Party.  Without  Cengress  where  ,  is
 the  Janata  Party?  Do  not  try  ,,to
 malign  a  party,  which  fgught  for  the

 ireedom  .of  this  country,  for,  the
 moral  regeneration  of  this  country,
 which  brought  a  new  sacial  order.  in
 this  country  and  also.  certain  reforms

 Then,  what  happened  during  the
 ‘short  ‘period  of  Janata  rule?  Doctors

 are  being  kept  in  ‘jail.  There  is
 trouble  in  Kerala.  About  the  Belchi
 incidents  there’  Was  a  privilege

 Government  had  no
 face  to  ‘accept  it.  -l]  people  have
 died.  Then,  after  the  Assembly
 elections,  fhere  were  many  incidents

 ‘where  the  harijans  were  killed  or
 harassed.  Many  atrocities  were  per-
 petrated  on  them.  Is  your  Home
 Minister  not  a  despot  and  tyrant?
 Has  he  got  any  sympathy  for  the
 minorities?

 You  have  got  no  democratic  norms,
 because  you  have  toppled  legally
 constituted  governments.  You  have
 promised  to  bring  the  Anti-Defection
 Bill.  But  your  Shri  Charan  Singh
 is  engineering  defection,  while  Shri
 Raj  Narain  is  engineering  a  language
 controversy  and  Shrj  Patel  is  bring-
 ing  the  policy  of  laissez  faire.

 Shri  Kamath  is  talking  of  the
 fauthoritarian  rule.  Recently  some
 of  the  students  who  fought  valiantly
 during  the  emergency  in  Bihar
 wrote  a  letter  to  the  Home  Minster

 (Interruptions).  He  is  not  Shri
 Charan  Singh  but  Shri  Chairsingh
 He  is  the  first  defector  in  the  country.
 That  is  Row  he  became  the  Chief
 Minister  in  UP......  (Interruptions)
 Even  then  I  was  in  Parliament...
 (Interruptions).  Do  not  forget  the
 depressed  and  suppressed  student
 community.  You  have  not  protected
 the  journalists,  Harijans  and  labour,
 and  they  are  shot  dead  for  demand-.
 ing  their  rights.  And  now  you  have
 arrested  800  doctors  in  Bihar.  What
 is  the  answer?

 You.  say:  tyranny,  black  law.  What
 tyranny,  black  law  was  brought  at
 the  time  of  emergency,  I  am  asking.
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 {Shri  K.  Lakkappa]

 Do  you  condemn  the  socialist
 measures,  action  taken  by  this
 country?  We  brought  Education  jnto
 the  Concurrent  List.  That  is  the
 substance  of  the  Forty-second
 Amendment.  You  made  a  sweeping
 remark  that  the  entire  Forty-second
 Amendment  was  a  black  law.  When
 we  brought  about  the  abolition  of
 bonded  labour,  you  call  it  a  black
 law.  We  said  that  the  Harijans  and
 the  landless  should  be  given  land,
 that  agrarian  reforms  should  be
 brought,  you  call  it  a  black  law.  We
 said  that  rural  indebtedness  should
 be  wiped  out  in  this  country,  you  call
 at  a  black  law.  Do  you  know  that
 lakhs  of  people  have  been  benefited
 by  it  in  Karnataka?

 What  has  happened  to  your  party?
 Has  your  party  got  a  composite
 character?  Please  ६९]  me.  What  is
 the  character  of  your  party.  You
 cannot  call  it  the  Janata  Party.  You
 must  Know  that  we  are  responsible
 to  the  nation.  What  has  happened?
 (Interruptions).

 I  know™~  what  Tappened  in  your
 time,  what  happened  in  West  Bengal,
 what  is  happening  there  now.  There
 is  the  composite  character  of  the
 Janata  Party  in  West  Bengal,  on  the
 China  border.  What  happened  in
 Goa,  Punjab?

 I  agree  that  Mr.  Kamath  stands  for
 certain  principles  of  social  justice,
 social  orders,  socialism,  secularism,
 democracy.  Democracy  is  going  to  be
 murdered  by....  (Interruptions).
 Sometimes  you  may  tell  the  truth,
 not  always.  You  bring  a  document
 here  and  Mr.  Patel  says  that  it  is
 forged.  The  responsible  Home  Minis-
 ter  says  there  was  a  conspiracy  on
 the  basis  of  imagination.  He  wears
 a  white  cap.  Why?  In  order  to
 cover  all  his  defects.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  You
 have  to  wind  up  because  we  have
 allotted  only  3  hours  to  this,  and
 there  are  8  names  already.
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 SHRI  K.  LAKKAPPA:  We
 brought  certain  measures  in  this
 country.  We  stand  for  certain  prin-
 ciples.  My  leader  has  said  so  very
 clearly.  So,  this  has  been  engineer-
 ed  by  Mr.  Kamath  to  denigrate  a
 political  party,  the  Congress  Party.

 SHRI  KRISHNA  CHANDRA
 HALDER  (Durgapur):  On  a_  point
 of  order.

 SHRI  K.  LAKKAPPA:  When  I
 speak  the  truth,  there  is  a  point  of
 order.  (Interruptions)  Not  only  is
 he  perpetuating  crimes  on  Harijans,
 he  is  engineering  defections....(In-
 terruptions).

 MR.  DEPUTY-SPEAKER:  Mr.
 Lakkappa,  please  wind  up.

 SHRI  K.  LAKKAPPA:  I  regret,
 I  oppose  this  Resolution  because  it
 stands  to  no  reason.

 6  hrs.

 SOME  HON.  MEMBERS:  Point
 of  order.

 MR.  DEPUTY-SPEAKER:  This  is
 not  the  way  to  raise  point  of  order.
 You  are  trying  to  create  more  dis-
 order  than  point  of  order.  (Inter-
 ruption)  Nothing  will  go  on  record.

 SHRI  PRASANNBHAI  MEHTA
 (Bhavnagar):  Mr.  Lakkappa,  during
 the  course  of  his  speech,  made
 certain  observations  and  an_  hon.
 Member  from  this  side,  raised  a  point
 of  order,  Now,  Sir.  the  rule,  the  prac-
 tice  and  the  convention  is  very  clear  that
 when  any  Member  of  the  hon.  House
 rises  on  a  point  of  order,  the  Mem-
 ber  should,  first,  be  allowed  to  make
 his  point  of  order  and  the  discussion
 should  be  stopped  and  the  Chair  must
 be  pleased  to  hear  the  Member  who
 has  raised  the  point  of  order.  But
 I  am  sorry  to  say  that  no  member
 from  this  side,  was  given  any
 chance  to  make  his  point  of  order
 which  is  against  the  rule,  convention
 and  practice.  So,  I  want  your  ruling
 on  this.
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 MR.  DEPUTY-SPEAKER:  There
 ean  bé  no  point  of  order  by  20  mem-
 bers  at  the  same  time.  That  is  my
 ruling.

 DR.  SUSHILA  NAYAR  (Jhansi):
 Af  one  Member  wants  to  raise  8
 point  of  order  and  the  Chair  js  not
 pleased  to  call  that  Member  to  make
 the  point  of  order,  then  others  rise
 This  has  been  happening.  So,  }
 request  you  that  when  a  Member
 rises  to  make  a  point  of  order,  please
 allow  him.

 MR.  DEPUTY-SPEAKER:  I  have
 been  allowing  points  of  order.  Even
 Since  I  set  in  the  Chair  as  the  Deputy-
 Speaker,  I  have  allowed  innumerable
 points  of  order.  But  the  way  of  mak-
 ing  a  point  of  07067  is  also  there.
 Twenty  Members  cannot  get  up  and
 simultaneously  raise  a  point  of  order.

 DR.  SUSHILA  NAYAR:  You  can
 ask  one  of  them  to  raise  it.

 MR.  DEPUTY-SPEAKER:  When  the
 ‘hon.  Member  was  standing  alone,  I
 allowed  him  to  raise  a  point  of  order.
 ‘There  is  no  cause  for  complaint;  there
 is  no  need  for  complaint.  When  a  pro-
 per  point  of  order  is  made,  it  is  al-
 lowed.  But  when  there  is  a  lot  of  dis-
 Order,  there  can  be  no  point  of  order.

 पर्यटन  और  नागर  विमानन  सन्‍्त्री  (श्री

 पुरुषोत्तम  कौशिक)  :  उपाध्यक्ष  महोदय,
 जो  पहले  से  खड़े  हों  उन  को  तो  मेहरबानी
 करके  बात  कहने  की  इजाज़त  दीजिये  1

 MR.  DEPUTY-  SPEAKER:  When  I
 was  trying  to  make  the  Member  sit
 down  and  if  twenty  Members  rise  at
 this  stage  and  there  is  a  lot  of  dis-
 order,  how  am  I  to  deal  with  that?

 श्री  प्रषोसस  कौशिक  :  भले  ही  20,25
 लोग  खड़े  हों,  लेकिन  जो  सबसे  पहले  से  खड़े

 हो  गये  उन  को  तो  अपनी  बात  कहने  का
 मौका  देना  चाहिये  |
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 MR.  DEPUTY-SPEAKER:  When  there
 was  one  Member  standing,  I  allowed.
 him  to  raise  a  point  of  order.

 थी  लालजी  भाई  (ससम्बर)  :  जब

 झापने  पहले  ही  से भार्डर  दे  दिया  थातो

 बीच  में  खड़े  होने  का  सवाल  ही  पैदा  नहीं

 होता  t

 MR.  DEPUTY-SPEAKER:  Now  I  am
 listening  to  you  because  you  are  the
 only  Member  standing  up.  But  when
 when  there  were  twenty  Members
 standing  up,  I  was  dealing  with  that
 situation  and  I  was  asking  them  to
 take  their  seats.

 oft  सुख्तवार  सिह  सलिक  (सोनोपत)  :

 उपाध्यक्ष  महोदय,  मैं  सब  से  पहले  मोशन  के  मूवर
 श्री  कामथ  का  शक्रिया  ञ्दा  करना  चाहता  हूं

 जिन्होंने  हमारे  जैसे  जख्मी  लोगों  के  लिये  एक

 ऐसा  मौका  दिया  जो  हम  अपने  जज़बात

 का  इजहार  कर  सके  और  जो  जुल्म  इमर-

 जेंसी  के  श्रन्दर  हुए  उन  को  लोगों  को  बता

 सकें  t  जब  यह  लोग  मश्न  दिखाई  देते  हैं,  श्रौर

 खास  कर  माननीय  लाकप्पा,  जो  चले

 गये,  लेकिन  मैं  करेशी  साहब  जैसे  शरीफ़

 आदमी  से  कह  सकता  हंं  कि  “्राप  नज़र

 शाये  तो  दर्दे  दिल  नाशाद  याद  आ्राया,
 /

 शर  ब््से  से  भूले  हुए  जरूमों  का  पता  याद

 ग्राया  ।  इमरजेंसी  लगा  कर  इन्दिरा  गांधी

 ने  देश  के  अन्दर  डेमोक्रेसी  का  ग्रेवया्ड

 बना  दिया  ।  इस  इमरजेंसी  ने  देश  के  अन्दर

 गुलाम,  चापलूस,  चमचागिरी  और  नामर्दी

 पैदा  की।  यह  लोग  सामने  बैठे  हुए  थे,  जितनी

 गलत  कार्यवाहियां  होती  थीं  उन  सब  के

 ऊपर  अपनी  म्‌हर  लगाते  थे  एक  खामोश

 तमाशाई  की  तरह  |  इन्होंने  कभी  चैलेन्ज

 नहीं  किया  ।  और  श्राज  जब  हमारे  होम
 मिनिस्टर  ने  साफ़  अल्फ़ाज़  में  कहा  कि  इन

 लोगों  की  नियत  देश  के  श्रन्दर  लीडर्स  को

 शूट  करानेकीथी  तो  यही  नहीं  किग्स्सा
 करें,  बल्कि  ब्लड  प्रेशर  तक  की  नौवत  ञ्

 गई  ।  माननीय  चह्लाण  साहब  तशरीफ़  ले
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 ली  मुझ्तयार  सिंह  मलिक]

 झाये  मैं  उन  से  पूछना  चाहता  हूं  कि

 अबा  जेलीं  “के  भ्रभ्दर  लोगीं:#को  !बरवाने

 'कीनियत  'नहीं  थी  ?  हरियाणा  के

 एंम्र  ०  शूल»  ए०  श्री  हरहारी  लाल  की  बाबत

 आप  जेल  से  पूछे  हाट  पेशट  होते  हुए  भी

 उन  को  14 रोज़ तक.  सौलिटरी  सेल  में

 रखा  गया  और  डाक्टरों  को  4  दिन  तक

 उन  के पास  नहीं  जाने  दिया  7  पंडित

 श्री  राम,  जो  पहले  यूनाइटेड  पंजाब  में

 मिनिस्टर  रहे  थे,  76  साल  के  वृद्ध  झादमी

 ने  भूख  हड़ताल  कर  के  उन  की

 सौलिटरी  सेल  से  निकलवाया  ।  इसी

 तरह  से  पं०  विष्णदस  शर्मा  जो  सिटि-

 जन्म  फ़ौर  डैमोक्रेसी  के  जनरल  सेक्रेटरी

 थे,  हम  दोनों  एक  ही वाड  में  थे,  जब  4

 बजे  सुबह  उन  को  हाटंअटेक  हुआ  श्रौर

 उन  की  हालत  नाजुक  हो  गई.  जिसका

 जेल  के  कमंत्रारियों  और  डाक्टरों  ने  कोई

 नोटिस  नहीं  लिया,  तो  उन्होंने  हमें

 बलाकर  कहा  कि  मेरा  श्रन्त  आ  गया

 मेरे  बच्चों  को  कहना  कि  सब्र  करें  ।

 लेकिन  किसी  डाक्टर  ने,  किसी  जेल  के

 ग्रफसर  ने  ,  बावजूद  मेरे  प्राइमिनिस्टर  और

 मुख्य  मंत्री  को  चिटठी  लिखने  के,  कोई

 उस  चीज  का  नोदिस  नहीं  लिया  ।

 क्या  उस  को  मरवाने  की  सलाह  नहीं  थी  ?

 हरियाणा  के मुख्य  मंत्री  चौधरी  देवी

 लाल  को  महेन्द्रगढ़  की  जेल  में  इस  तरह  से

 सौलिटरी  कंफाइन्टमेंट  में  डाला  गया  कि

 उन  के  तमाम  जिस्म  पर  फोड़े  हो  गये,

 सूजन  श्र  गई,  चेहरा  सूज  गया,
 आंख  से  दिखाई  देना  बन्द  हो  गया,  लेकिन

 उन  को  ग्रस्पताल  में  नहीं  पहुंचाया  गया।

 जब  उन्होंने  भख  हड़ताल  की  और  बाहर
 लोगों  ने  शोर  मचाया,  तो  उन  को  नार-

 नौल  के  हस्पताल  में  भेजा  गया  ।  मैं

 इस  इतिहास  को  यहां  बताना  चाहता  हूं  ।

 रिन्‍्होंने  होम  मिनिस्टर  के  यहां  कहने

 JULY  22,  977  democratic  norms  by  former  304.
 P.M.  (Res.)

 at  बावेला  किस़ा  है,  उन  को  मैं  बताता

 षबाहता  A

 'लौधरी  स्खिकराम,  एस ०  एल ए०
 को  तकलीफ़  थी,  मैं  झौर  चहुं  दोनों  एक
 स्पेशल  सेल  में1सैंट्रल  जेल  श्रम्बाला  में,  थे  ।

 डाक्टर  'उन  की  'दबाई  देने  झाया  ।  जब

 डाक्टर  से  उन्होंने  कहा  कि  तुम्हारी  दवाई

 लेने  को  “तैयार  नहीं  तो  डाक्टर  ने  कहा
 कि  तुम्हारे  लिये  मेरे  पास  कोई  ऐसी-वबैसी

 हिदायत  नहीं  है  इसका  क्‍या  मतलब

 था  ?  मैं  उन  से  पूछना  चाहता  ह  कि

 डाक्टर  का  यह  कहना  कि  आपके  लिये  मेरे

 पास  कोई  ऐसी  वँसी  हिदायत'  नहीं  है,
 क्या  जाहिर  करता  है  ?  इस  से  साफ

 जाहिर  है  कि  क॒छ  लोग  जेल  में  ऐसे  थे,
 जिन  को  दीदा-दानिषश्तां  मरवाना  चाहते  थे  ।

 इससे  ज्यादा  और  क्या  हो  सकता  था?

 यही  नहीं,  जगाधरी,  जमनानगर

 शौर  अम्बाला  के  सत्याग्रहियों  पर  जितने

 जन्म  हुए  हैं,  आज  तक  की  तारीख  में  उन  की

 कोई  मिसाल  नहीं  मिल  सकती  ।  उन

 सब  के बारे में  मैंने  जेल  से  हरियाणा  के

 राज्यपाल  को  चिट्ठी  लिखी  थो।  लेकिन

 मुझे  गुस्सा  आता  है  कि  आज  तक  उनका

 कोई  उत्तर  नहीं  दिया  गया  ।॥  डिप्टी

 स्पीकर  साहब,  मैं  बताना  चाहता  हूं  कि

 उन  सत्याग्रहियों  के  मह  में  टट्टी  और  पेशाब  तक

 डाला  गया  |  जमुनानगर  में  उनके  कुनबे  के

 लोगों  को  बुलाकर  खड़ा  किया  गया,  श्रौरतों

 शौर  बच्चों  को  खड़ा  किया  गया  और  उनके

 सामने,  डिप्टी  स्पीकर  साहब,  यहां  औरतें

 बडी  हुई  हैं,  मुझे  कहते  हुए  शर्म  झाती  है,

 सत्याग्रहियों  को  नंगा  किया  गया  और  उनके

 आजाए  तनासूल  पर  गुलाल  लागाकर,  उनको

 मजबूत  किया  गया  कि  वह  दूसरे  सत्याग्रहियों
 के  माथे  पर  टीका  लगाये  |  क्‍या  इस  तरह
 की  मिसालें  किसी  देश  की  तारीख  में  मिल

 सकती  हैं  ?  इस  एमजेंन्सी  में  इतने  जुल्म  किये
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 गये  कि सन्याग्रहियों  के'ब्रायिठ  बेस  से  डंडे

 चढ़ाथ  गये  ।जब  सैडल  जेंला-प्रम्वाला  में  सेशन

 जज  अंडर'ट्रीयल्स  “को:  देखमे!  लिये  भावे

 झपने  ब्यान  दिये,  लेकिन  कही“किसी  भी  कवाटसं

 से  कोई  किसी  किस्म  की  चमाहउ  के  नहीं  मिल

 सकी,  कोई  सुनवाई  नहीं  हुई'१  मुझे  समझ  नहीं
 श्ाता  'झाज  इस  तरह  की  दलील  देतें  हैं.  श्रौर

 हिन्दुस्तान  की  जनता  के  सामने  कहना  चाहते

 हैं  कि  यह  कांग्रेस  को  बदनाम  करने  की  बातें

 हैं।  जब  हम  फहते  हैं  तो  इन्हें  गुस्सा  श्राता  है  ।

 वैसे  थे  अपनी  तारीफ  करने  लगते  हैं  -  एक
 मिनिस्टर  t  कहा  कि  हमारी  मिनिस्ट्री  में  यह

 हुआ  ।

 “हमने  आपके  हर  क्रिरदार  हा  तारीक

 सुनी,

 जख्मे  जिगर  हमने  दिखाया  तो  ब्रा  मान

 गये  "

 मेरी  समझ  में  नहीं  आता  फि  श्गर  इन्क्वाय री
 कमीशन  बैठाय  और  कानूनी  तरीके  से  श्रापके

 खिलाफ  कायवाही  की  जार,  तो  आपको  एकदम
 ढल्डप्रेशर  क्‍यों  हो  जाता  है  ?  शाप  ग्स्मे  में

 आ  जाते  हैं,  चिललान  लगते  हैं  ।

 “तूफानों  से  क्यों  घबराते  हो,  मौजों  को

 सदा  देने  बालो,

 आग  से  क्‍यों  कतराते  हो,  शोनों  को  हवा
 देने  वालो  ud

 समाज  और  जम्हरियत  के  इन  ठेकेदारों

 ने  कुतब  मीमार  और  राजघाट  पर  खड़े  हो

 कर  इन्सानियत  और  इन्साफ  का  खत  किया

 था  ।  श्राज  भी  इन  के  हाथ  मासूम  बच्चों  के

 खून  से  रंगे  हुए  हैं।  जब  डेटेन्युज,  के  बच्चे  उन

 से  मिलने  के  लिए  जेल  में  जाते  थे,  तो  उन  के

 श्रांसुप्रों  में  उन  के  गम  की  तस्वीर  नजर  श्राती

 थी  ।  बदकिस्मती  यह  थी  कि  उन  आंसुओं
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 'पर  भी  पाकलदी  थीं  |  जब  थे  हमारी  तरफ

 देखते  थे,  तब  उन  झ्रांसुप्रों  को  पी  जाना  पइता'
 था  ।  उन  के  चेहरों  पर  मुस्कराहट  नहीं  श्र

 सकती  थी  ।  सी०  श्राई०  डी०  के  इन्स्पैक्टर
 हमारे  चेहरों  ककी  तरफ  देखते  थे  कि  बच्चों  के

 ऑ्रांसुझों  को  देख  कर  हमारा  क्‍या  रीएबशन'

 होता  है  t

 मैं  श्री  चव्हाण  से  कहना  चाहता  हें  कि

 हम  आग  पौड  क्ज़ली स ेवे  बव्एं  प्रले,  हम

 इन  शोलों  से  डरो  वाले  नहीं  हैं  ह्म  डरते

 नहीं  थे  ।  लेकिन  श्रीमती  इन्दिरा  गांधी  ने

 औरतों  की  तरह  तानाजनी  की  कि  मेरे  उब
 साथी  ने  मुझे  कहा  था  कि  अगर  श्री  जयप्रवाश

 वारायण  और  देश  के  दूसरे  लीडरों  को  गिरफ्धार

 करने  का  इरादा  किया,  तो  देश  में प्राग  लग

 जायेगी,  लेकिन  जब  उन्हें  गिरफ्तार  किया,  तो

 यहां  एक  चिगारी  भी  नहीं  भड़की,  च्‌  तक  नहीं

 हुई  ।

 और  जोकर  बरुआ  अराज  कहां  है  ?  वह
 क्या  वुछ  कहते  थे  t  उन्होंने  कहा  था  कि  हम
 ने  इन  लोगों  को  जेलों  में  ही  तो  डाला  है,  कोई

 समुन्दर  में  तो  नहीं  फब  दिया  और  यह  भी

 कि  जम्हरियत  में  आपोजीशन  की  कोई

 जरूरत  नहीं  है  ।  यह  बात  बख्आ  साहब  ने

 कही,  जो  कांग्रेस  के  प्रधान  थे  t  बया  यही

 जम्हूरियत  थी  ?  उन्होंने  कहा  था,  “इन्दिरा

 इज  इंडिया  ।  शब  वह  क्या  कहते  हैं  ।

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  On  a  point  of  order.  He  is
 referring  to  an  hon.  Member  of  this
 House,  an  hon.  Member,  elected  by  the
 people,  as  ‘joker’.  He  cannot  refer  to
 an  hon.  Member  of  this  House  in  such
 a  term.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  Mr.  Malik,
 you  referred  to  an  hon.  Member  of
 this  House  as  a  joker..

 SHRI  MUKHTIAR  SINGH  MALIK:
 Sir,  he  can  make  a  personal  explana-
 tion,  if  he  wants.
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 MR.  DEPUTY-SPEAKER:  It  is  not
 .a  question  of  explanation.  You  should
 not  use  words  like  ‘joker’,  That  does
 ‘not  add  to  the  dignity  of  the  House.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Sir,  that  should  be  ex-
 punged.

 MR.  DEPUTY-SPEAKER:  If  it  is
 -unparliamentary,  it  will  be  expunged.

 श्यो  मुक्तियार  सिह  मलिक  :  झगर  वह
 समझते  हैं  कि  मैंने  उन  की  शान  के  खिलाफ

 कोई  गलत  लफ्ज  इस्तेमाल  किया  है,  तो  मैं

 उसे  वापस  लेने  के  लिए  तैयार  हूं  ।

 —
 ag  a  fata  कर  रहे  थे  ?  कहते  थे

 कि  “इन्दिरा  इज  इंडिया  wa  वह  क्या

 कहेंगे  ?  'इन्दिरा  इज  साउथ  इंडिया  या

 “इन्दिरा  इज  ईस्ट  इंडिया  ?  शब  तो  वह

 इन्दिरा  को  देखना  भी  नहीं  चाहते  हैं  i  वह  हमें
 चेलेंज  करते  थे  कि  ी  बिल  मीट  देस  इन

 वि  स्ट्रीट्स  ।  उस  वक्‍त  जम्हरियत  कहां  गई

 थी?

 जब  श्री  जय  प्रकाश  नारायण  ने  दिल्ली

 के  रामलीला  मैदान  में  कहा  कि  श्रीमती

 इन्दिरा  गांधी  को  इलाहाबाद  हाई  कोट  के

 जजमेंट  के  बाद  स्टेप  डाउन  करना  चाहिए,
 तो  उस  को  गैर-जम्ट्री  कार्यवाही  कहा  गया  !

 लेकिन  जब  इन्दिरा  ब्रिगेड  के  लोग  पटना  के

 बाजारों  में  श्री  जय  प्रकाश  नारायण  के  पीसफूल
 प्रोसेशन  पर  गोलियां  चलाते  थे,  और  कलकत्ता

 में  कांग्रेस  के  मेम्बराने-पालियामेंट  और  कांग्रेस

 के  वजीर  श्री  जय  प्रकाश  नारायण  की  कार

 पर  खड़े  हो  कर  कुदते  थे,  उस  वक्‍त  जम्टूरियत

 कहां  थी  ।

 मैंने  श्रीमती  इन्दिरा  गांधी  को  जेल  से

 चिटठी  लिखी  थी  कि  वह  अपने  स्टेप्स  को

 रिट्रेस  करें,  वर्ना  बंगलादेश  वाले  हालात  इस

 देश  में  पैदा  हो  जायेंगे।  इन  लोगों  ने  जनता

 को  भयभीत  करने  की  कोशिश  की  ।  इन्होंने
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 देश  के  नेशनल  कैरेक्टर  को  तबाह  कर  दिया

 देश  के  दगर  डीपारैलाइजेशन  ला  विया  शोर

 इन्होंने  यह  समन  लिया  कि  देश  के  प्रर्दर  6 ह

 किसी  की  हिम्मत  नहीं  है  कि  हमारे  खिलाफ

 राय  दे।  यह  एलेक्शन  क्‍यों  हुआ-कैवल  इसलिए
 कि  इन्होंने  यह  समझा  कि  लोग  इतने  डिमारे-

 लाइज्ड  हो  गये  हैं  कि  किसी  की  हिम्मत  नहीं
 है  कि  कांग्रेस  के खिलाफ  राय  दें  ।  लेकिन  यह

 कुदरत  की,  भगवान  की  लाठी  कभी  शोर

 नहीं  करती,  यह  चपके  से  ऐसी  मार  देती  है
 जिससे  कि  एक  नाकाबिले  बर्दाश्त  ददं  पैदा

 होता  है  शर  यही  कुछ  हुझा  है  जैसे  ही

 इलेक्शन  का  एलान  हुआ  देश  की  जनता

 एकदम  बाहर  झा  गई।  जो  लोग  दब  हुए  बैठे

 थे,  जिनके  ऊपर  इन्होंने  बुलडोजर  चलाये

 थे,  जिन  को  इन्होंने  बिना  किसी  गुनाह  के  जेल

 में  ढंस  दिया  था,  जिनकी  कोई  खता  नहीं  थी,

 उन्होंने  अपनी  राय  उसके  खिलाक  दी  ।  सारी

 एडमिनिस्ट्रेग  को  इन्होंने  डिमारेलाइज

 और  टेरेराइज  करके  रख  दिया  था  .  कोई  बस

 के  अन्दर  या  और  कहीं  कुछ  बोल  नहीं  सकता

 था  t  कया  यूनिवर्सीती  कया  और  जगह,
 कोई  भी  इदारा  इन्होंने  बख्शा  नहों  था  t  ये

 समझते  थे  कि  एलेक्शन  जी।  जायेंगे।  लेकिन

 देश  की  जनता  ने  ऐसा  सबक  दिया  कि  सारे

 जुल्म  को  खत्म  किया  और  जम्हूरियत  को  देश

 के  अन्दर  कायम  किया  जिस  के  अन्दर  कि

 ग्राज  जनता  पार्टी  यहां  यर  ताकत  में  बँठा

 हुई  है  ।  बहुत  से  लाग  हैं,  शराफत  के  साथ

 हमारे  साथ  बात  करते  हैं  तो  वे  मंजुर  करते

 हैं  इस  बात  को  ।  मैं  कहता  हं  श्राप  एक  दफा

 एलान  कर  दें  कि  हम  से  गलती  हो  गई  ।  अप

 सारी  चीजों  को  रेस्पांसिबिलिटी  अपने  ऊपर

 क्यों  लेते  हैं  ?  आप  अपनी  पार्टी  के  अन्दर

 रेजोल्यूशन॒  पास  कर  दें  कि  इंदिरा  गांधी

 ने  अकेले  यह  सब  किया  था  ।  उस  ने  देश  के

 अन्दर  तानाशाही  ऑ्रपने  लड़के  और  बंसी  लाल

 के  कहने  पर  लागू  की  थी  1  आप  से  पूछा  नहीं

 गया  और  इसी  वजह  से  मैं  कहता  हूं  कि  बह

 देश  के  श्रन्दर  नामर्दोी  लायी।  आप  लोग
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 खामोश  बैठे  रहे  ।  प्राप  लोग  बोल  नहीं  सकते

 थे।  झाज  झाप  क्‍यों  उन  की  हिमायत  करते

 हैं  यह  मेरी  समझ  में  नहीं  भ्राता  ।  प्राप  एक

 दफा  जनता  में  ऐलान  कर  दें  कि  इन्दिरा

 न्यांघधी  जो  कुछ  करना  चाहती  थीं  वह  उन्होंने
 किया  वह  वाकई  में  यह  सब  करना  चाहती  थीं,

 देश  के  लोगों  को  मरवाना  तक  चाहती  थीं,  शूट
 तक  करवाना  चाहती  थीं।  श्राप  क्‍यों  उन  की

 गलत  वकालत  करते  हैं  पब्लिक  के  ग्रन्दर  और

 यहां  पर  भी  ?  श्रापकों  बदनाम  करने  की

 बात  कहां  है,  कांग्रेस  पार्टी  को  बदनाम  करने

 की  बात  कहां  है  ?  श्राप  तो  मजबर  हो  कर  बैठे

 थे  और  बहुत  से  लोग  चमचे  बने  बैठे  थे  ।  मैंने

 जेल  के  प्रन्दर  एक  बार  असिस्टैट  जेल  सुपरि-
 टेन्‍्डेंट  से कहा  कि  मझे  एक  चमचे  की  जरूरत

 है  तो  उस  ने  हंस  कर  कहा  कि  लोक  सभा  के

 शन्दर  क्या  चमचों  की  कमी  है  ?  तो  छोटे-

 छोटे  अफसरान  के  भ्रन्दर  इस  तरह  की  बातें

 आ  जायें  कि  लोक  सभा  के  अन्दर  चमचे  बैठे

 हुए  थे,  भौर  जो  कुछ  इंदिरा  गांधी  करना  चाहती

 थीं  वह  करती  थीं,  इस  से  क्या  साबित  होता  है  ?

 उस  समय  देश  के  अन्दर  क्या  हो  रहा  था  और

 क्या  नहीं  हो  रहा  था  ?  संजय  गांधी  किस  तरह

 से  शहजादों  की  तरह  निकलते  थे  ?  क्या  स्टेट्स

 था  ?  पंचायत  तक  के  तो  मैम्बर  नहीं  बौर

 किस  तरह  से  गवनेर  हवाई  अड्डे  पर  उस  का

 इस्तकबाल  करते  थे  ?  हर  प्रदेश  के  अन्दर

 लाखों  रुपया  उस  पर  खर्च  किया  गया  ।  एक

 बार  वह  करनाल  की  बाजारों  से  गुजर  रहा

 था  तो  सारे  करनाल  शौर  पानीपत  को  पिंक

 कल र  में  रंगवाया  गया  |  बाहर  से  कोई  बहुत

 बड़ा  डिगनिटरी  आता  है,  श्रमेरिका  का  या  रूस

 का  प्रधान  श्राता  है  तो  शायद  उस  के  स्वागत

 के  लिए  भी  इस  किस्म  की  बातें  गवर्नमेंट  नहीं

 करती  है  |  लेकिन  यहां  तो  सारे  शहर  को  पिक

 कलर  में  रंगवा  दिया  ।

 मैं  जिस  वक्‍त  गुजरा  उधर  से  तो  मैंने

 देखा  जैसे  झंडे  यहां  जगह  जगह  लगाए  जाते

 हैं  जब  कोई  फारेन  डिगनिटरी  आता  है  वेसे

 ही  पांच  मील  तक  झंडे  लगवाए  गए  थे  कितना

 ASADHA  31,  899  (SAKA)  democratic  norms  3I0
 by  former  P.M.  (Res.)

 शुपया  उस  पर  खर्च  किया  गया 1...  .  (व्यथ-

 जान)...  मैं  कभी  हुकमउदूली  करना  नहीं

 चाहता  लेकिन  में  क्‍या  करूं,  हमारे  जजबात

 भड़के  हैं,  जो  कुछ  भी  हमारे  साथ  और  देश

 की  जनता  के  साथ  हा  है  वह  श्राप  के  सामने

 है  ।  मैं  इन्हीं  झल्फाज  के  साथ  यह  कहूंगा  कि

 कामत  साहब  ने  जबदेस्त  कमे-फरमायी  की

 हैं  ।  लोकनायक  जयप्रकाश  नारायण  भगर

 हम  उन  को  लोकनायक  कहते  हैं  तो  इन  को

 हंसी  ग्राती  है,  य ेमजाक  उड़ाते  हैं  शभ्रौर  लकप्पा

 साहब  ने  इतने-हतने  नाम  ले  दिए--पंडित

 जवाहर  लाल  नेहरू  और  फलां--यह  कहां
 किस  किताब  में  उन्होंने  पढ़  लिया  ?  इन  को

 तो  कभी  पढ़ना  आया  नहीं,  कभी  उन  की

 झ्राइडियोलोजी  को  देखा  नहीं,  कभी  उन  की

 हिदायत  की  कभो  पढ़ा  नहीं,  उनकी  तवारीख  को

 पढ़ा  नहीं  उन  की  जिन्दगी  के  हालात  को  नहीं

 पढ़ा  I  शझ्राज  इन  को  इस  रेजोल्यूशन  पर  बोलना

 था,  इस  वजह  से  उन  का  नाम  ले  दिया

 लोकनायक  जय  प्रकाश  जी  ने  इस  देश  के  अन्दर

 वह  मिसाल  कायम  की  है,  उन  के  त्याग  और

 तपस्या  ने  देश  की  जम्हूरियत  के  रास्ते  पर  ला

 कर  खड़ा  कर  दिया  हमेशा,  हमेशा  के  लिये

 अब  किसी  की  हिम्मत  नहीं  हो  सकती  कि  इस

 देश  के  अन्दर  कोई  तानाशाही  को  लाने  की

 कोशिश  करे  |  यह  हमारे  देश  के  लिये  कितनी

 बड़ी  बात  है  |

 75.24  hrs.

 [Mp,  SPEAKER  in  the  Chair]

 MR,  SPEAKER:  Mr.  Mhandrappan.

 श्री  युवराज  (कटिहार)  अध्यक्ष

 महोदय,  मैं  व्यवस्था  के  प्रश्न  पर  खड़ा  ह्थ्ा

 हूं  ।  यह  रेजोल्यूशन  हमारे  श्री  कामथ  जी  ने

 पेश  किया  है  और  कई  माननीय  सदस्यों  ने

 इस  पर  अपने  संशोधन  दिये  हैं  |  कन्वेन्शन  यह

 है  कि  जो  प्रस्ताव  प्रस्तुत  करता  है,  वह  उस  पर

 बोलता  है  और  उस  के  बाद  जिन्होंने  ग्रमेण्डमेंट

 दिये  हैं,  उन  को  पेश  करने  का  मौका  दिया
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 {et  युवराज]

 जाता  है  ।  मेरा  व्यत्र  था  का  प्रश्न  यह  है  कि
 हम  लोगों  में  से  जिन्होंने  श्रमेण्डनेंट  दिये  हैं,

 उन्हें  बोलने  की  इजाजत  दी  जायेगी  या  नहीं  ?

 श्यो  हुकमदेव  नरपयण  यावब (  मधुबनी  )  :

 जिन्होंने  प्रमण्डमेंट  नहीं  दिये  हैं,  वे  लोग  ही
 बोलते  चले  जा  रहे  हैं  ।

 श्रीमतो  चन्द्राबती  (भिवानी  )  :  अध्यक्ष

 महोदय,  मुझे  पहले  बोल  लेने  दीजिये  ।

 ब्रभी  कुछ  देर  पहले  हमारे  सामने  जो

 विरोधी  बैन्चेज  पर  लोग  बैठे  हैं,  उन  लोगों

 ने  काफी  गैर  जिम्मेदाराना  बातें  कही  हैं  ।

 मैं  तो  एक  ही  बात  बतलाना  चाहती  हुं--
 लोग  कहते  हैं  कि  सुबूत  दो,  कुछ  बातों  के  सुबूत
 कागज  पर  इस  लिये  नहीं  है  कि  ता०  20  से

 24  तक  इन्होंने  2800  फाइलें  जलवा  दीं  ।

 अगर  होम  मिनिस्टर  साहब  इस  बात  की

 इन्क्वायरी  करायेंगे  तो  उन  को  मालूम  होगा
 कि  उन  तारीखों  में  2800  फाइलें  जलवाई

 गई  ।  इन  लोगों  का  राज  करने  का  तरीका

 मिडीवियल-एज  के  तरीके  का  था,  जवानी

 हुक्म  चलता  था  ।  मैं  झ्राप  को  बतलाती  हुं--
 हमारे  यहां  लखनपाल  जी  थे,  जो  हाई  कोर्ट

 की  वांर  के  प्रेसिडेन्ट  थे,  उन  को  जेल  में  मार

 दिया  गया  और  उसके  बाद  दिखलाने  के  लिये

 उन  को  भ्रस्पताल  लाया  गया  ।  ये  लोग  कहते

 हैं  कि  मरवाने  का  इरादा  नहीं  था--मैं  आप

 को  बतलाती  हुं--ये  लोग  जो  भी  बातें  करते

 थे,  हरियाणा  के  लोगों  के  पास  इन  की  बातें
 सब  से  पहले  पहुंचती  थीं  ।  इन  के  $इवर,
 गन-मैन  अपने  घरों  में  जा  कर  चर्चा  करते  थे  |

 हरियाणा  में  यहां  तक  बातें  चलती  थीं

 5  ब्रगस्त,  975  को  बाबू  जगजीवन  राम

 झौर  चव्हाण  साहब  भी  जेल  में  जाने  वाले  थे,
 सब  नेताझों  को  शूट  करने  वाले  थे,  लेकिन

 इस  लिये  डर  गये  कि  ढाका  में  कूप  हो  गया  था,
 जिस  की  बजह  से  पीछे  हट  गये,  वरना  देश  में

 इतने  लोगों  को  मारने  वाले  थे,  जिस  की  कोई
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 हद  नहीं है.  ।  एक्स-प्राइम  मिलिस्टर'  के  जो

 हाउस-होल्ड  के  लोग  थे,  छोटे  रुत्वे  के
 '
 लोग

 थे  उन्होंने  घड़ी-बडी  प्रोपर्टीज  बना  लौं,  अगर

 झाप  इन्कवायरी  करायेंगे  त्तो  श्राप  को-संब

 मालम  हो  जायेगा  t

 मैं झाप  को  एक  और  उदाहरण  देती  हूं
 हमारे  यहां  एक  प्रोफेसर  थे,  मझे  उन  का  माम

 इस  वक्‍त  याद  नहीं  है--औ  क्लास  को  पढ़ा  रहे
 थे,  यूजेज  एण्ड  एव्यूजेज  आफ  दि  प्राइम  मिनरटज़े

 ग्राफिस।  वहां  एक  यथ  कांग्रेस  का  लड़का  भी

 बैठा  था,  उस  ने  कहा  कि  आप  इन्दिरा  गांधी

 को  गालियां  दे  रहे  हैं।  उन्हों  कहा--मै  तो

 इत्हिस  पढ़ा  रहा  हूं।  रात  को  पुलिस  श्राई
 आर  ददा  लड़कों  को  जिन्ह  ने  प्र।फंसर  को  बचाया

 था,  उन  को  पकड़  कर  ले  गई  ।  प्रोफगर  पर  दफा

 l07  का  म्‌कंदमा  चलाया  गया।  किस्मत  से

 उन  में  एक  थानेदार  का  लड़का  था,  उस  ने  कहा
 कि  मैं  थानेदार  का  लड़का  हुं,  मैंने  तो  ऐसे  ही

 कह  दिया  था  -  बाइस  चांस्लर ने  प्रोफेसर  को

 बुला  कर  उस  का  इन्क्रीन्मेट  बन्द  कर  दिया,  उस

 को  सस्पेण्ड  कर  दिया  ।  इनको  वाइस  चांसलर

 ने  कहा  कि  तुम्हें  क्‍या  पड़ी  ह ैइतिहास  पढ़ाने  का

 तुम  पढ़ाओ  ही  मत।  क्या  कभी  ऐसा  भी  आपने

 होता  ह््ध्रा  सुना  है।  जहां  पर  नंगा  डिक्टटेर-

 शिप  है  वहां  पर  भी  ऐसा  होता  हुआ  आपने  सुना

 नही  होगा  ।  कामरेड  धर्म  सिह  का  लड़का  था  ।

 उसको  बेशर्मी  शौर  बेरहमी  के  साथ  पीटा  गया  ।

 ग्राज  वह  कैंसर  का  मरीज  है।  यहां  पर  ये  कहते

 हैं  कि  भ्रत्याचार  नहीं  किए  गए  ।  धर्म  सिंह
 राठी  के.  मुंह  को  टट्टी  से  बांध  कर  गधे  पर  उसको

 नंगा  करके  उसका  जलूस  निक  ला  गया  था  ।

 कप्तान  सिंह  ट्रांसपोर्टर  के  कर्मचार;  को

 उलटा  लटका  कर  उसको  इंतनी  बुरी  तरह  से

 मारा  और  पीटा  गया  कि  बयान  नहीं  किया  जा

 सकता  है।  एक  ड्राइवर  था  कप्तान  सिंह  |

 बच्चे  जो  गोलिया  खेलते  हैं  उनको  उसके  हाथों
 के  नीसे  दे  कर  और  उसको  पलंग  के  नीचे  लिटा

 कर  और  पलंग  के  ऊपर  चार-चार  जवानों  को

 बिठा  कर  और  उसके  मुंह  पर  गंदगी  बांध  कर

 उसको  बहुत  ही  बेरहमी  के  साथ  पीटा  गया  ig
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 मेरे  घर  के  सामने ही  थाना  है।  उसको  कोड़ों
 से पीडा गया  बंसी  लाल  के  लड़के  ने

 उसके  बार  में  यह  कहा  था  कि  उसकी  अवाज,

 उसकी  चीखों  की  श्रावाज  उसको  टैलीफोन  पर

 भिवानी  तक  पहुंचनी  चाहिये  ।  गांव-गांव

 में  अगर  हमारे  होम  मिनिस्टर  साहब  पता  करेंगे

 तो  उनको  पता  लगेगा  कि  कितने  जुल्म  हुए  हैं।
 कोई  भी  अगर  सरकार  के  खिलाफ  बोलने  की

 हिम्मत  करता  था  तो  उसको  उठा  कर  जेल  में

 बन्द  कर  या  जाता  था।  पता  नहीं  कितने  लोगों

 को  जेल  में  भंज  दिया  गया  था  ।  कोई  घर

 हरियाणा  में  नहीं  वचा  जिस  घर  के  लोग  जेल

 में  नहीं  डाले  गए।  प्र  श्राप  कहते  हैं  कि

 मरवाना  नहीं  चाहते  थे।  आपने  इतने  हजार
 लोगों  को  क्‍या  जेल  में  इसलिए  भेजा  कि  उनके
 पास  रहने  के  लिए  जगह  नहीं  थी,  हैल्थ  पार्ट

 के ख्याल  से  आपने  उनको  जेल  भेजा  था,  ग्रच्छा

 पालिटिक्स  सिखाने  के  लिए,  उसकी  ट्रेनिंग  देने

 के  लिए  उनको  वहां  भेजा  था,  कया  इस  ट्रेनिंग  की

 वहां  पर  संस्थाएं  अपने  खोल  रखी  थीं।  डेमो-

 क्रेसी  पाठ  पढ़ाने  के  लिए  आपने  उनको  वहां
 झेजा  था  ?  विधान  सभाएं  क्‍या  हो  गई  थीं।

 जिस  किसी  को  चाहती  थीं  श्रीमती  इंदिरा  गांधी

 चोफ  मिनिस्टर  बना  देती  थीं।  उनमें  किसी  कों

 बोलने  नहीं  दिया  जाता  था।  सिर्फ  बात  बोलने

 की  इजाजत  थी  तो  इंदिरा  गांधी  की  बढ़ाई

 करो  या  मुख्य  मंत्रियों  की  ।  बाकी  लोगों  के

 हित  की  बात  बोलने  की  इजाजत  नहीं  थी  ।

 हमारे  जैसे  एकध  लोग  बोलने  की  हिम्मत  करते

 थे  तो  उनको  वहीं  गालियां  दिलवाई  जाती  थीं  1

 क्या  यह  डेमोक्रसी  थी  जिस  में  हमारे  जैसे

 लोगों  को  शर  जनता  को  सांस  लेना  भी  मुश्किल

 हो  गया  था  ?  आ्राज  कोई  उनको  सपोर्ट  करता

 है  तो  मैं  समझती  हूं  प्रन्याय  श्रौर  जुल्म  उसने

 बरदास्त  नहीं  किया  है  |  मास्टर  सोहन  लाल

 एक  देवता  शअ्रादमी  हैं।  उसके  ऊपर  झूठा  376

 का  मुकदमा  चलाया  गया  ।  म  स्टर  होशियार

 सिह  को  जब  उसकी  अपनी  बेटियों  की  शादियां

 हो  रही  थीं  बरात  घर  में  थी तब  उनके  खिलाफ

 354  का  झूठा  मुकदमा  बनाया  गया  और  उसको

 चरसे  पकड़  कर  ले  गए।  इस  तरह  के  जसील
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 काम  उस  बकक्‍्त  की  सरकार  ने  किए।  उस

 सरकार  के  पास  कोई  एथिक्स  नहीं  था,  कोई

 धर्म  नहीं  था,  क  ई  पालिटिक्स  नहीं  था  fl  एक  ही
 बात  उसके  सामने  थी  कि  अपने  राज्य  को,

 ग्रपनी  पीढ़ी  के  लिय  कैसे  कायम  रखा  जाए  I

 उनको  झगर  कोई  सपोर्ट  करता  है  तो  मैं  समझती

 हूं  कि  बुराई  को  पाप  को,  र्धम  को  वह  सपोर्ट

 करता  है,  बुराई  को  प्रोत्साहन  देने  का काम  वह
 करता  है।  बहुत  ही  बबर  किस्म  के  जुल्म  हम
 लोगों  के  ऊपर  ढाए  गए।  मैं  उनको  भूल  नहीं
 सकती  हूं  ।  कुछ  बातें  ऐसी  भी  हैं  जो  सभा  में

 बोली  भी  नहीं  जा  सकती  हैं  -  इस  तरह  के

 जुल्  और  प्रत्याचार  हम  लोगों  के  ऊपर  हुए  हैं  ।

 मैं  प्रन्त  में  यही  कहती  हूं  कि  जो  जुल्म  देश  में  हुए
 उनकी  जांच  गांव  के  स्तर  पर,  म्यूनिसिपल
 कमेटी  के  एक  वार्ड  के  स्तर  पर  बल्कि  समिति

 स्तर  पर  होनी  चाहिये  और  उस  स्तरपर  कमिशन

 बिठाए  जान  चाहिये  ।  ऐसा  करेंगे  तभी  इन

 लोगों  की  लट  और  ज  इन  लोगों  ने  इकोनोमिक,

 पोलिटिकल  और  सोशल  अपराध  किए  हैं  वे

 नोटिस  में  ञ्रा  सकते  हैं  3  दो चार  कमिशन  बिठाने

 से  इनके  ग्रपराध  नोटिस  में  नहीं  झा  सकते  हैं।

 इनके  द्वारा  जनता  को  उतना  न्याय  नहीं  मिलेगा

 कम  न्याय  मिलेगा  ।  इस  तरह  के  बहुत  से

 कमिशन  बिठाए  जाएंगे  तभी  अपराधियों  की

 सूची  तैयार  हो  सकेगी  और  उनको  सजा  मिल

 सकेगी  ।  तभी  देश  की  जनता  को  हम  न्याय

 दे  सकते  हैं  और  आगे  आने  वाले  जो  विधायक

 होंगे,  एम  पी  होंगे  उनको  अन्याय  करने  से,

 इस  तरह  से  डेमोक्रेसी  का  गला  चोॉंटने  से,

 मौलिक  अ्रधिकारों  को  ससपैंड  करने  से  और

 विधान  को  फाड़  फेकने  से  रोका  जा  सकता  है,
 इस  तरह  की  हिम्मत  करने  से  रोका  जा  सकता  हैं।

 SHRI  C.  K.  CHANDRAPPAN  (Can-
 nanore):  I  am  happy  that  one  of  the
 veteran  parliamentarian  Shri  H.  Vv.
 Kamath  has  brought  forward  a_  Re-
 solution  which  gives  us  an  opportunity
 to  discuss  some  of  the  very  fundamen-
 tal  issues  posed  before  the  country.
 In  this  Resolution,  if  I  understood  him
 correctly,  he  says  that  the  country
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 should  denounce  the  excesses  comitted
 during  emergency  by  Mrs.  Gandhi  and
 a  gang  of  her  people.

 SHRI  M.  RAM  GOPAL  REDDY:  You
 too  Brutust.

 SHRI  C.  K.  CHANDRAPPAN:  I
 think,  there  are  no  two  opinions  when
 I  say  that  all  the  excesses  committed
 under  the  emergency  stand  condemned
 after  the  two  elections  are  over.  The
 people  expressed  their  verdict  in  clear
 terms.  Another  part  of  the  Resolution
 hails  the  restoration  of  democracy.  In
 the  next  part  he  hails  the  role  that
 people  have  palyed.  In  the  last  part
 he  says  that  a  great  socio-economic  re-
 volution  should  take  place  in  this
 country.

 Broadly  speaking  these  ideas  are
 very  good.  I  have  no  quarrel]  with
 Shri  H.  V.  Kamath  on  these  points.
 But  I  think  a  little  deeper  thought  is
 necessary  when  we  discuss  about  these
 problems  in  relation  to  our  future.

 After  the  election  what  has  emerged
 now  in  this  country  should  be  pro-
 perly  undertosod.  In  this  country  to-
 day  the  monopoly  of  power  which  had
 been  enjoyed  for  the  last  thirty  years
 by  the  Congress  Party  is  broken.  But
 Janata  has  not  got  the  monopoly.  That
 is  the  reality.

 SHRI  M.  RAM  GOPAL  REDDY:
 ‘They  are  nowhere  now.

 SHRI  C.  K.  CHANDRAPPAN:  There
 are  various  types  of  political  proces.
 ses  which  are  taking  place  in  our
 country.  In  West  Bengal,  left  alterna-
 tive  has  emerged.  In  Kerala  there  is
 Congress,  Communist,  other  democra-
 tic  and  leftist  parties.  They  are  suc-
 cessfully  carrying  on  an  experiment.
 In  the  North,  in  the  Hindi  speakinz
 areas,  Janata  has  consolidated  their
 power  and  in  the  centre  too.  In
 Panjab  it  is  not  Janata.  It  is  Akali.  In
 Goa  there  is  another  experiment  and  in
 several  States  Congress  is  still  continu-
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 ing  in  power.  In  Kashmir  the  party  of
 Sheikh  Abdulla  has  come  to  power.  In
 Tamilnadu  it  is  AIDMK.

 I  am  narrating  all  this  because  this.
 reality  has  to  be  accepted  by  every-
 body  when  we  think  of  the  future.
 There  is  no  use  denying  that  this  is  a
 new  situation  which  is  emerging  in
 our  country.  If  we  want  basic  socio-
 economic  changes  to  come  about  in  this:
 country,  in  my  opinion,  we  have  to  do
 a  lot  of  work,  No  amount  of  passions
 let  loose  will  solve  the  question  of
 socio-economic  problems,

 MR.  SPEAKER:  Extended  time  is
 5.0  when  the  Minister  will  speak.

 SHRI  C.  K.  CHANDRAPPAN:  If
 you  do  not  take  away  my  time,  I  will
 conclude,

 If  you  want  to  bring  about  a  socio-
 economic  change  which  Shri  H.  दि
 Kamath  wants  to,  I  think  certain
 basic  changes  in  the  economic  policy  are:
 necessary.  There  should  he  fundamen-
 tal  structural  reforms  in  our  economy.
 Without  land  reforms,  without  giving
 employment  to  millions  of  people,  with-
 out  providing  facilities  for  education,
 without  eradicating  poverty,  any
 amount  of  talking  about  a  socio-econo-
 mic  revolution  is  not  going  to  serve:
 any  purpose.

 (Interruptions)

 I  will  try  to  bring  to  your  notice
 certain  changes,  It  is  true  that  excesses
 have  taken  place  under  emergency.  I
 once  again  say,  I  condemn  it.  But
 certain  fundamental  reforms  should  be
 there.  Otherwise  these  excesses.  will
 continue.  We  have  to  see  what  hap-
 pened  in  Belchi  and  Behur.  We  have
 seen  how  people  have  been  killed  by
 the  landlords  with  the  connivance  of
 the  police  in  jails.

 AN  HON.  MEMBER:  What  happened
 in  Kerala?  Rajan  has  been  murdered..

 SHRI  C.  K.  CHANDRAPPAN:  Rajan
 has  been  killed.  Naxalites  have  beer:
 attacked.  Brutality  was  perpetrated.
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 Let  us  think  about  this:  Is  it  the  first
 time  that  such  a  thing  happening?  I
 request  you  to  have  the  patience’  to
 hear  me.  In  1947,  1948,  and  949  any
 amount  of  repression  was  let  loose
 against  the  communists.  What  hap-
 pened  today  under  emergency  happen-
 ed  earlier  in  947  in  this  country.  Mr
 K.  A.  Rajan,  a  Member  in  this  House
 now,  was  then  arrested,  beaten,  nails
 were  put  under  his  finger-nails  on  all
 his  fingers.  He  was  a  prisoner  in  jail
 in  Kerala  in  1948.  In  949  a  mother
 and  son  were  forced  to  indulge  in
 sexual  intercourse,  Why  I  am  saying
 all  these  is  this.  Unless  you  bring
 about  the  necesary  reforms,  what  hap-
 pened  under  congress  will  continue
 under  Janata  rule.  This  will  happen
 unless  you  bring  about  democratic
 changes  in  the  administration  and  the
 police.  Administration  should  be
 democratised.  Police  should  be
 democratised.  What  is  the  police  today’
 Whether  it  is  under  Janata  or  under
 Congress  their  understanding  is,  that
 they  are  a  professionally  qualified  in-
 strument  for  suppressing  the  people.
 There  should  be  a  radical  reform  in
 administration  and  police.  Democra-
 tisation  is  necessary.  Structural  re-
 forms  are  necessary.  Land  reform  is
 the  crux  of  the  problem.  Monopoly
 should  be  broken.  You  have  to  find
 out  employment  for  the  people.  You
 have  to  distribute  land  equitably.  You
 should  not  allow  the  flood-gates  of  our
 economy  to  be  opened  for  multina-
 tionals  to  come  and  exploit  us.

 If  these  things  are  done,  I  think,
 social  and  economic  revolution  will  be
 possible  and  it  will  be  a  good  lesson
 not  only  for  them,  but  for  everybody.
 These  things  which  have  happened
 yesterday,  should  not  be  allowed  to  be
 repeated  tomorrow.

 We  have  to  provide  institutional
 guarantee.  We  have  to  provide  con-
 stitutional  guarantee.  We  have  to  pro-
 vide  social  and  economic  guarantee.

 AN  HON  MEMBER:  The  Constitu-
 tion  was  murdered  by  you.
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 SHRI  C.  K.  CHANDRAPPAN:  Jet  us.
 not  murder  it  gain.  These  are  some  of
 the  things  I  would  like  to  bring  before
 this  House.  I  have  no  quarrel  about
 the  Resolution.

 If  these  things  are  accepted,  I  think,
 Mr.  Kamath's  dream  will  become  a
 reality.  Otherwise,  passionate  speec-
 hes  denouncing  this  or  that  will  not
 help  us.

 श्री  उप्रसेन  (डेवरिया)  :  प्रध्यक्ष

 महोदय,  माननीय  सदस्य,  श्री  कामत,  ने  जो

 प्रस्ताव  रखा  है,  वह  प्रस्ताव  क्‍या  है,  यह  मैं

 ग्रयने  शब्दों  में  सदन  को  बताना  चाहता  हु  ।

 अप  जानते  है  कि  भूतपूर्व  प्रधान  मत्री  ने

 इस  देश  में  लोकतांत्रिक  सिद्धान्तों  का  हनन

 किया,  नैतिक  मान्यताग्रों  की  ह्त्या  की,

 संविधान  का  सत्यानाश  किया,  समग्र  क्रान्ति

 की  शरुआत  में  ही  उस  पर  डंडे  नहीं,  बल्कि

 गोलियां  बरसाई,  नेताओं  और  शहीदों  की

 कुर्बानियों  जर  बलिदानों  पर  भ्रट्टहास  किया,

 समाजवादी  आदर्श  नष्ट  किये,  जब  सामाजिक

 ग्राथिक  क्रान्ति  का  मार्ग  प्रशस्त  हो  रहा  था,.

 तो  शरूप्रात  में  ही  उसे  नष्ट-भ्रष्ट  कर  दिया  |

 ग्रौर  भूतप्रुव  प्रतान  मत्री  ने  सब  से  बड़ा  पाप

 यह  किया  कि  गांधी  और  लोहिया  के  इस

 देश  में  जनतत्र  और  मानवता  की  जगह  पर

 तानाशाही  लागू  कर  दी  ।

 मेरा  सशोधन  यह  है  कि  जिन  लोगों  ने

 इतने  ग्रनाचार,  भ्रष्टाचार  और  पापाचार

 किये,  उन्हें,  कोर्ट  में  लाया  जाये  ।  गह  मत्री

 ने  कहा  है  कि  उन  लोगों  पर  कोर्ट  में  मुकदमा
 चलाया  जायेगा,  उन्हें  सफ़ाई  देने  का  श्रधिकार

 होगा  शौर  जुर्म  साबित  होने  पर  उन्हें  परिणाम

 भुगतने  पड़ेंगे  |  इमजेन्सी  के  दौरान  में  बरेली

 सैंट्रल  जेल  में  था  ।  मैं  तिहाड़  जेल  में  नहीं

 रहा  ।  लेकिन  मैं  ने  सुना  है  कि  तिहाड़  जेल

 में  अच्छा  इ्तज़ाम  था  ।  मेरा  सुझाव  है  कि

 सज़ा  मिलने  पर  उन  लोगों  को  तिहाड़  जेल

 में  रखना  चाहिए  ।
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 श्री  उम्रसेन]

 मैं  अपने  मित्रों  से क्या  कहू  ?  मेरे  सामने

 लो  बड़ी  परेशानी  है  कि  जब  हम  जेल  में  पढ़ते

 थे  कि  .(व्यकधान)  मैं  श्री  रवि

 को  कहना  चाहता  हू  कि  यह  तो  इब्तदाए

 इशक  है,  होता  है  क्‍या,  झागे  झागे  देखिये,

 होता  है  क्‍या  ia  हमें  माननीय  श्री  चव्हाण  से

 परेशानी  नहीं  है।  हमें  श्री  कमलापति

 ब्ियाठी  से  भी  कोई  परेशानी  नहीं  है,  जो  मेरे

 खानदानी  गरू  हैं  |  हमें  तो  इन  नये  लोगों,

 इन  मुसलमानों,  से  परेशानी  है,  जो  बेवक्त

 नमाज़  पढ़ते  हैं  और  ज्यादा  प्याज  खाते  हैं  ।

 “दुकानदार  तो  मेले  में  लूट  गये  यारो,

 तमाशब्रीन  दुकानें  लगा  कर  बैठ  गये  "

 942  में  मैं  विद्यार्थी  था, नौजवान  था  t

 मैं  ने  नेवी  रेवेलियन  में  भी  भाग  लिया

 942  के  आन्दोलन  में  कोई  50,  60  हज़ार
 लोग  जेल  में  गय  थे  ।  लेकिन  गह  मत्री  के

 ञनु  समग्र  क्रान्ति  के  सम्बन्ध  में  डेढ़  लाख

 लोग  जेल  गये  ।

 SHRI  VASANT  SATHE:  (Akola):
 Sir,  I  rise  on  a  point  of  order.

 MR,  SPEAKER:  What  is  your  point
 of  order?

 SHRI  VASANT  SATHE:  Sir,  the
 hon.  Member  used  the  word  ‘tamashgir’
 and,  under  Rule  352,  a  Member  shall
 not  make  any  unparliamentary  re-
 marks.  If  the  hon.  Member  thinks  that
 the  word  ‘tamashgir’.  is  all  right,  we
 will  use  it  for  them.  Sir,  rule  380
 says:

 “If  the  Speaker  is  of  opinion  that
 words  have  been  used  in  debate
 which  are)  defamatory  or  indecent
 or  unparliamentary  or  undignified,
 he  may,  in  his  discretion,  order  that
 such  words  be  expunged  from  the
 proceedings  of.  the  House.

 MR.  SPEAKEF..  What  is  the  mean-
 ‘ing  of  this  word?
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 SHRI  VASANT  SATHE:  One  who
 indulges  in  all  sorts  of  indecent  things.
 (Interruptions)

 जो  लोग  ऐयाशी  करते  हैं  वे  तमाशगीर  है  ।

 जो  लोग  कोठियों  पर  जा  कर  नाचगाने  और

 तमाशे  करते  हैं  बे  है  तमाशगीर  ।  यह

 अ्नपालियामेंट्री  है  ।  (व्यवघान )

 थ्रो  उपसेन :  मैंने  साठे  साहब  का  नाम

 नहीं  लिया  (व्यवध,न  )

 MR.  SPEAKER:  Please,  sit  down.
 Whenever  a  point  of  order  is  raised
 the  Chair  has  got  to  hear  it  and  decide
 it.  Why  do  you  take  over  my  respon-
 sibili'y?  I  know  how  to  decide  it.  I
 huve  heard  Mr,  Sathe  and  I  under-
 stand  from  my  Secretary  it  has  many
 meanings  but  the  general  meaning  is
 ‘just  sight-seer..  In  the  context,  I  do
 not  think  any  indecent  word  has  been
 used.

 a;  बप्रसेन :  मैं  यह  निवेदन  कर  रहा
 था  सन्‌  42  के  आन्दोलन  में  कुल  60-62

 हजार  लोग  जेल  गए  थे  जब  कि  इस  आन्दोलन

 में  गृह  मत्री  के  ग्रांकड़ों  के  अनुसार  डेढ़  लाख

 लोग  जेल  में  बन्द  किए  गए  जिन  में  38-40

 हजार  लोग  मिसा  में  बन्द  थे  -  मिनजानिब

 खाकसार  उग्रसेन  को  पहले  डी  शाई  झार  में

 बन्द  किया  गया  था  ।  फिर  जब  मुझ  को

 मिसा  में  बन्द  करने  लगे  तो  मुझसे

 डिस्ट्रिक्ट  मजिस्ट्रेट  ने  कहा  कि  चूंकि  आाप

 पी  एम  की  लिस्ट  में  है  इसलिए  आप  को  मिसा

 में  भेजा  जा  रहा  है  |  मैं  जानना  चाहता  हू
 कि  वह  पी  एम  की  लिस्ट  क्‍या  थी  ?  क्‍या  उस

 लिस्ट  के  बनाते  समय  श्राप  भी,  नेता  विरोधी

 दल,  बैठे  होते  थे  और  श्राप  के  सामने  हमारा
 नाम  लिखा  जाता  था  ?

 ौर  एक  घटना  बताता  हूं  ।  हमारे

 यहां  के  राम  सागर  मिश्रा  जी  सन्‌  42  के

 ऋकान्तिकारी  थे  ।  डिस्ट्रिक्ट  जेल  लखनऊ  में

 उन  की  मौत  हो  गई  ।  उन  की  लाश  ठेले  पर

 लादकर  जब  सिविल  हास्पिटल  भें  श्राई  तो
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 मजिस्ट्रेट  ने  कहा  कि  लाश  चूंकि  कैदी  की  है

 इसलिए  इस  लाश  का  पचनामा  होगा  तब

 दी  जायगी  ।  यह  रेकार्ड  है  और  इस  के  गवाह
 माननीय  चन्द्रभान  गुप्त  हैं  t  मैं  खुद  भ्रपनी

 बताऊं,  मेरा  ट्रांसफर  जब  बरेली  हुआ  था,

 मुझ  से  कहा  गया  कि  बरेली  जाना  है  लेकिन

 रास्ते  में  कहा  गया  कि  नहीं  अ्रम्बाला  जाना

 होगा  ।  उस  समय  मुजोब  साहब  का  काण्ड

 हो  गया  था  शौर  लोग  बहुत  डरे  20  थे  कई

 लोगों  ने  तो  अपने  यहां  पहरे  बैठा  रखे  थे  ।

 शौर  कई  लोगों  ने  रात  में  अपनी  डायरी  लिख

 डाली  कि  उन  के  मरने  के  बाद  क्‍या  होगा  |

 मेरा  झ्ंत  में  एक  सबमिशन  है  ।  मैं

 चन्द्रप्पन  साहब  से  कहना  चाहता  2  कि  लेनिन

 ने  लिखा  हैं  कि  क्रान्ति  हो  ही  नहीं  सकती  है

 दुनिया  में  यदि  लोगों  में  क्रान्तिकारी  विचार-

 धारा  न  फैलायी  जाय  ।  पिछले  30  सालों

 में  कांग्रेस  की  राजनीति  का  जो  ट्रेन्ड  चल  रहा
 था  उसीका  तो  नतीजा  था  तानाशाही  ।

 उसके  लिए  हम  जिम्मेदार  हैं  ?  हमारे  बाप

 जिम्मेदार  हैं  ?  नहीं,  उस  के  लिए  आप.

 जिम्मेदार  हैं,  आप  के  बाप  जिम्मेदार  हैं  ।

 हम  ने  देश  की  आजादी  की  लड़ाई  लडी  और

 कितनी  कितनी  उस  के  लिए  कुर्वानी  की  और

 यह  झाई०  टी०  श्राई०  पास  करने  वाला

 सजय  गांधी,  मैं  उस  का  नाम  नहीं  लेना

 चाहता,  जो  इज्जत  उसको  दी  गई,  वह  किसी

 भी  हालत  में  उसको  नहीं  मिल  सकती  थी  ।

 “चमन  को  जब  खूं  की  ज़रूरत  पड़ी,
 सब  से  पहले  ही  गरदन  हमारी  कटी

 बावजूद  इस  के  कहते  है  श्रहले  चमन,

 यह  चमत  है  हमारा,  तुम्हारा  नहीं  ।”

 इसलिये  मैं  कहना  चाहता  हूं  कि  दण्ड  होना

 चाहिये,  इसके  बगैर  तानाशाही  खत्म

 नहीं  हो  सकती  है  -  जब  तक  इन्दिरा  गांधी

 आर  इस  कांग्रेसो  विचाराधारा  को  नष्ट-  भ्रष्ट
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 समूल  नष्ट  नहीं  कर  दिया  जाता,  तब  तक

 काम  नहीं  चल'  सकता  है  ।

 चन्द्रप्पन  साहब  को  भी  मैं  कहना  चाहता

 हुं->लेनिन  ने  क्‍या  कहा  है--

 “Destroy  everything  which  is
 bourgeois  in  art,  culture  and  what
 not”,

 जब  तक  ये  बुर्जुआ  माहौल  खःम  नहीं  होंगे,

 सर्वहारा  क्रान्ति  नहीं  होगी,  इस  देश  में  समाज-

 वाद  नहीं  आयेगा  ।  मेरे  गुरु  लोहिया  साहब
 के  शब्दों  में--न'  लोकभोजन  मिलेगा,  न  लोक

 भाषा  होगी,  त  लोक  भुषा  होगी  श्रौर  न  लोक-

 भवन  होगा  ।

 इन  शब्दों  के  साथ  मैं  कामथ  साहब  के

 प्रस्ताव  का  समर्थन  करता  हूं  ।

 श्रो  हुकम  देव  नारायण  यादव  (मधुबनी):
 अध्यक्ष  महोदय,  मेरा  संशोधन  कुछ  इस  प्रकार

 है  कि  कामथ  साहब  के  प्रस्ताव  के  दो  अंश

 हैं--एक  प्रस्ताव  का  सगुण  अंश  और  दूसरा
 निर्गुण  अंश  ।  प्रस्ताव  का  सगुण  अंश  वहां
 तक  है,  जिसमें  इन्होंने  भूतपूर्व  सरकार  की

 निन्दा  का  प्रस्ताव  किया  है।  लेकिन,  ग्ध्यक्ष,

 महोदय,  मेरी  दूसरी  राय  है--  जब  हिन्दुस्तान
 की  जनता  ने  कांग्रेस  पार्टी  को  इन्कार  कर

 दिया,  उसको  परास्त  कर  दिया  तो  इस

 तरह  उस ने  कांग्रेस  पार्टी  की  निन्दा  कर  दी  ।
 में  इस  सवाल  को  नहीं  उठाता  कि  भारत  के
 किन  हिस्सों  में  वह  परास्त  हुई  और  किन  हिस्सों
 में  नहीं  हुई  ;  लोक  सभा  में  बहुमत  का  शासन

 है,  51  प्रतिशत  के  शासन  का  नाम  ही  लोकतंत्र

 है  ।  देश  की  53  प्रतिशत  से  ज्यादा  जनता
 ने  कांग्रेस  को  इन्कार  कर  के  कांग्रेस  की
 निन्‍दा  कर  दी,  हमें  यह  शासन  नहीं  चाहिये  t
 उसी  जनमत  क॑  गर्भ  से  यह  लोक  सभा  निकल
 कर  आई  है  बौर  जब  जनता  के  उच्चतम
 न्यायालय  ने  यह  फैसला  दे  दिया  कि  वे  काँग्रेस
 की  निन्दा  करते  हैं--इससे  बढ़  कर  और
 क्या  निन्‍दा  हो  सकती  है।  कामथ  साहब  ने
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 निन्दा  का  जो  प्रस्ताव  दिया  है  न्यह  तो

 भारत  की  जनता  पहले  ही  पास  कर  चुकी

 है,  लोक  सभा  तो  उस  पर  केवल  मोहर  लगाने

 का  काम  कर  रही  है

 प्रस्ताव  का  दूसरा  प्रंश--जिस  में  उन्होंने

 यह  कहा  है  कि  गांधी,  लोहिया,  नेताजी

 सुभाष  चन्द्र  बोस,  इत्यादि,  तमाम  लोगों  के

 नाम  उन्होंने  लिये  हैं,  जो  हमारे  राष्ट्रीय  नेता

 रहे  हैं--उनके  आदर्शों  पर  भारत  का  निर्माण

 हो  ।  जब  तक  उन  आदर्शों  को  लागू  नहीं

 करेंगे,  देश  तरक्की  नहीं  कर  सकेगा  ।  मैं

 समझता  हूं  कि  यह  निर्गुण  श्रंश  है।  इस  देश

 के  लोगों  ने  महात्मा  बुद्ध  की  पूजा  की,  इस

 देश  के  लोगों  ने  कबीर  की  पूजा  की,  कबीर

 मूति  पूजा  विरोधी  थे  लेकिन  बाद  में

 कबीर  के  शिष्यों  ने  मूति  की  पूजा  की  -  गौतम

 बुद्ध  वर्ग  व्यवस्था  के  विरोधी  थे  परन्तु  अनेक

 शिष्यों  ने  उनके  मरने  के  बाद  वर्ण  व्यवस्था

 की  जड़  को  मजबूत  बनाने  का  काम  किया  ।

 महात्मा  गांधी  ने  जाति  व्यवस्था  का  विरोध

 किया,  इसको  नाश  करने  का  ऐलान  किया,

 हरिजन  उ  थान  का  नारा  दिया,  लेकिन  उनके

 शिष्य  सत्ता  पाने  पर  उनके  मरने  के  बाद

 वे  हरिजनों  का  कल  करने  वाले  हुए--इस
 तरह  का  निर्गुण  पंथ  इस  देश  में  चलता  रहा
 वाणी  शौर  कम  में  न  कहीं  मेल  नहीं  रहा  ।

 ]

 हमारा  देश  कैसा  रहा  है--राम  बन

 को  चले  जा  रहे  हैं,  जनता  रोती  है,  राम  लौट

 आओ,  तुम्हारे  बिना  हम  नहीं  रह  सकते,
 लेकिन  जनता  ने  राजा  दशरथ  के  आदर्श

 के  खिलाफ  विद्रोह  नहीं  किया  ।  औरंगजेब

 ने  इसी  दिल्‍ली  शहर  में  श्रपने  भाई  की  अ्रांखें

 फोड़कर  सड़क  पर  घुमाया,  लेकिन  यहां  की

 जनता  ने  विद्रोह  नहीं  किथा  --हिन्दुस्तान
 ऐसा  देश  रहा  है  क्यों  रहा  है  ?  इस  के

 पीछे  हिन्दुत्तान  की  वर्ण-त्यवस्था  रही  है
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 आज  देश  की  जनता  ने  सम्पूर्ण  उत्तर  भारत

 में  इन्दिरा  गांधी  का  तख्ता  पलट  दिया--

 क्या  यह  वर्ण  व्यवस्था  इसका  कारण  नहीं  है  ?

 जहां  कांग्रेस  ने  ब्राहमणवाद  का  नारा  दिया

 था--वहां  कांग्रेस  का  तख्ता  पलट  गया,

 लेकिन  दक्षिण  भारत  में  जहां  हरिजनों  और

 पिछड़े  वर्ग  के  हाथों  में  कांग्रेस  का  नेत  व  था

 वहा  कांग्रेस  भज़बूत  रही  ।  क्‍या  इस  बात  से

 इन्कार  किया  जा  सकता  है  ?  यह  सच्चाई

 है,  तथ्य  हैं,  इसी  ने  कांग्रेस  को  समाप्त  किया,

 इन्दिरा  गांधी  की  सत्ता  को  समूचे  उत्तर  भारत

 से  उखाड़  कर  फेंक  दिया  ।  कांग्रेस  के  असली

 नेता  चन्हाण  साहब,  ब्रह्मानन्द  रेडी

 हैं  जो  उभर  कर  आये,  उन  के  नेतृव  को,माना,

 लेकिन  ;न्दिरा  गांधो  के  नेतृत्व  को  नहो  माना,

 जगन्नाथ  मिश्रा,  शुक्ला,  तिवारी,  मिश्रा,  श्रोझा,

 पण्डित,  ये  सब  लोग  जो  सत्ता  पर  छाये  हुए
 थे,  जनता  ने  उन  सब  को  उठा  कर  फेंक  दिया,

 उन  स्थानों  पर  कांग्रेस  का  नाश  हो  गया  ।

 वर्ण  व्यवस्था  ने  हिन्दुस्तान  की  जड़ों  को  हिलाया

 है  ।  इसको  हमें  समाप्त  करना  होगा  ।

 हिन्दुस्तान  की  85  प्रतिशत  हरिजन  पिछड़ी

 जातियां  इतिहास  की  मुख्य  धारा  से  अलग

 रखी  गई,  उनको  राजनीति  से  अलग  रखा

 गया  ।  मैंने  संशोधन  दिया  है  कि  आने  वाले

 दिनों  में  ग्रगर  श्राप  भारत  को  मजबूत  करना

 चाहते  हैं  तो  आपको  इनको  जागरूक  करना

 होगा  चाहे  आप  नेता  जी  सुभाष  चन्द्र  बोस  का

 नाम  लें,  लोहिया  जी  का  नाम  लें,  विवकानन्द

 का  नाम  लें,  गौतम  बुद्ध,  महाबीर,  कबीर

 का  नाम  लें  उन्होंने  राष्ट्र  भाषा  हिन्दी  के

 माध्यम  से  ही  प्रसिद्धि  प्राप्त्की  थी  ।  सुभाष
 चन्द्र  बोस  व  स्वामी  विवेकानन्द  बंगाल  में

 पैदा  हुए  थे  जहां  की  मिट्टी  क्रान्ति  उगलती  है
 लेकिन  उन्होंने  हिन्दी  को  श्रपनाया,  बंगाला

 को  अपनाया,  श्रौर  सम्पूर्ण  देश  के  वे  नेता

 बने  ।  हम  को  राष्ट्र  भाषा  हिन्दी  को  श्रपनाना

 होगा,  क्षेत्रीय  भाषाओ्रों  को  अपनाना  होगा,
 उनको  प्रोत्साहन  देना  होगा  |  हम  सभी

 हिन्दुस्तानी  भाषाश्रों  को  आदर  का  स्थान

 दें।  बिना  हिन्दी  भाषा  के  हमारे  इन  नेताझ्रों
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 की  पूजा  नहीं  ही  सकती  थी,  इनके  प्रति  जो

 श्रद्धा  आज  है  वह  नहीं  हो सकती  थी  ।  आने

 वाले  दिनों  में  आदिवासियों,  हरिजनों,  पिछड़ी

 जातियों,  धामिक  श्ल्म  संख्यकों  को  ग्रापको

 विशेष  स्थान  देना  होगा  ।  सरकारी  नौक-

 रियों,  राजनीति,  व्यापार  और  पलटन  में

 उनके  वास्ते  साठ  प्रतिशत  से  ज्यादा  जगह
 झ्रापको  देनी  होगी  ताकि  ये  लोग  मजबूत

 हों,  इनका  मन  मजबूत  हो  और  व  तानाशाही
 का  विरोध  कर  सके  ।  श्रगर  इनको  आप

 मजबूत  नहीं  करेंगे  तानाशाही  देश  को  विभकत

 करती  रहेगी  और  करती  रही  है,  हम  गुलाम

 होते  रहें  हैं,  होते  रहेंगे  -  इनको  श्राप  मजबूत
 करें,  नौकरियों  में,  राजनीति  में,  व्यापार  में

 आर  पलटन  में  इनको  आप  विशेष  स्थान

 देंगे  तभी  देश  में  तानाशाही  नहीं  ञ्रायेगी  ।

 जब  तक  ये  मजबूत  नहीं  होंगे  देश  मजबूत  नहीं

 होगा  ।हजिरनों,  ग्रादिवासियों  पिछड़ी  शौर

 श्र्न्य  धामिक  ग्रल्प  संख्यकों  को  इतना

 मजबूत  बनाना  होगा  कि  वे  सीना  तान  कर

 चल  सके  और  हर  प्रकार  के  अन्याय  का  विरोध

 कर  सके  ।  श्र्तः  तमाम  राष्ट्रीय  नेताओं  के

 आ्रादर्श  को  साकार  करने  के  लिए  इन  शोषितों

 को  विशेष  अवसर  देना  होगा  ।  यह  उनके

 श्रादर्श  का  सगुण  रूप  है  ।  नाम  जप  से

 कुछ  नहीं  हुआ  है  और  न  आगे  होगा  |

 शो  युवराज  (कटिहर)  :  अपने  संशोधन

 के  समर्थन  में  मैं  यह  निवेदन  करना  चाहता  हूं
 कि  जब  एमरजेंसी  में  कुछ  लोगों  की  रिहाई

 हुईं  तो  हमारे  पूज्य  नेता  लोकनायक  जय

 प्रकाश  जी  भी  रिहा  हो  कर  जब  पटना

 श्राए  जहां  उनका  इलाज  होता  था,  और  जहां
 वे  रहते  थे  आपको  सुनकर  ताज्जुब  होगा  कि

 उनके  दरवाजे  पर  पुलिस  के  झफसर,  डी  एस  पी,

 सी  शाई  डी  अफसर  आममंड  [पुलिस  तैनात

 रहती  थी  और  जो  लोग  उन  से  मिलने  झाते

 जाते  थे  उनके  नाम  लिख  जाते  थे  |  मैं

 जाना  चाहता  हुं  कि  किस  कानून  के  तहत  यह
 सब  होता  था  ?  जब  आदमी  के  खिलाफ

 कोई  कानूनी  कारंबाई  होती  है  तबतो  इस

 ASADHA  31,  899  (SAKA)  democratic  norms  326
 by  former  P.M.  (Res.)

 तरह  की  चीजें  होती  हैं  या  जल  में  जब  होता
 तब  तो  तरह  तरह  की  बंदिश  लगती  हैं  लेकिन
 जब  वह  जल  से  मुक्त  हो  जाता  है  तो  किस

 कानून  के  तहत  इस  तरह  की  कारंबाई  होती
 थी  ?  शौर  भी  सुन  कर  आपको  ताज्जुब
 होगा  कि  6  अक्तूबर  को  जब  वह  बीमारी  के

 इलाज  के  लिए  बम्बई  ले  जाए  जा  रहे  थे  तो

 कार  से  उनको  पटना  के  एयरपोर्ट  पर  ले  श्राया

 गया  लेकिन  उनको  एयरपोर्ट  पर  जगह  नहीं
 दी  गई  जहां  उनको  बिठाया  जा  सके  और  वह
 कार  में  ही  पड़े  रहे।  एयरपोटे  में  जो  सामान्य
 फैंसिलिटी  दी  जाती  है  वह  भी  उनको  डिनाई
 की  गई।  इससे  बढ़  कर  और  कौन  सा  भ्रन्याय

 हो  सकता  था  ।

 महाराष्ट्र  के  सबोदियी  नेता  श्री  प्रभाकर

 शर्मा  वर्धा  के  बाहर  सुरगांव  गाव  में  अपना

 श्रात्मदाह  करने  पर  मजबूर  हुए  ।  उन्होंने

 एक  पत्र  लिखा  श्रीमती  इंदिरा  गांधी  को

 जिसमें  महात्मा  गांधी  के  यंग  इंडिया  का

 हवाला  दे  ते  हुए  उन्होंने  उस  में  लिखा  था  कि

 “ग्रगर  हमें  ग्राजाद  इन्सान  की  तरह  नहीं

 रहने  दिया  गया  तो  हम  मौत  को  गले  लगाता

 पसन्द  करेंगे  ।  इसके  बाद  उन्होंने  आत्मदाह
 कर  लिया  ।  यह  आत्मदाह  श्रीमती  इंदिरा
 गांधी  की  तानाशाही  के  विरुद्ध  में  था  ।

 इस  इमरजेंसी  में  बहुत  ज्यादतियां  हुई

 हैं।  उन  सब  का  वर्णन  मैं  नहीं  करना  चाहता  ।

 मैं  कहना  चाहता  हूं  कि  हमारे  देश  में  जो

 अ्रनवल सड  पोलिटिकल  सिस्टम  है  जब  तक

 यह  रहेगा  और  पूर्ण  लोकतांत्रिक  देश  में  जब  तक

 काउंटरवे लिंग  फोसिस  खड़ी  नहीं  होंगी  जो

 एक  दूसरे  को  काबू  में  रख  सके  और  जिस  देश

 में  प्रतिपक्ष  प्रबल  नहीं  होगा,  वहां  इस  तरह
 की  बातें  होती  रहेंगी  ।  जनता  पार्टी  ने  एक
 काम  किया  ।  पांच  दलों  को  मिला  कर  एक
 दल  बना,  एक  प्रबल  दल  बना,  एक  नई  शक्ति

 का  सृजन  हुआ  ।  श्रौर  जो  इन्फरास्ट्रक्चर
 जनता  और  सत्ता  के  बीच  में  होना  चाहिये
 था  वह  भी  नहीं  हो  सका  था,  जो  भ्रब  धीरे
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 [श्री  यूवराज]

 धीरे  होने  लगा  है  ।  यूनिवर्सिटी  का  शिक्षक

 समुदाय  जिनका  वैचारिक  और  नैतिक  असर

 होता  है  वह  समाप्त  हो  गया  था  क्योंकि  हमारे

 यहां  जो  सिस्टम  है  उससे  शिक्षक  लोग  ब्ावे-

 कित  थे  ।  अमरीका  में  किसिन्‍्जर  आया

 श्र  जब  सत्ता  से  वापस  गया  तो  हरवाड़

 यूनिवर्सिटी  में  प्रोफसरी  करनी  शुरु  कर  दी  ।

 इस  तरह  से  गेलप्रेथ  आये  थे  यहां  राजदूत  बन

 कर,  जब  वापस  गये  तो  यूनिवर्सिटी  में  गये  ।

 लेकिन  हमारे  यहां  की  यूनिवर्सिटी  एस्टेंबलिश-
 मेंट  का  एक  हिस्सा  है  और  सरकार  पर  आश्रित

 है,  वह  स्वतंत्र  रूप  से  कुछ  नहीं  कर  सकते

 विद्यार्थियों  ने जब  आन्दोलन  किया  तो  सभी

 'टीचसे  लोग  आ्रातंकित  थे  कि  हमारी  नौकरी

 चली  जायेगी  ।  तो  जिस  समाज  में,  जिस

 लोकतांत्िक  देश  में  काउन्टरवेलिंग  फोर्सेज

 न  हों,  इफ़रास्ट्रक्चर  और  प्रबल  प्रतिपक्ष  न  हो

 वहां  लोकतंत्र  नहीं  चल  सकता  है  t  मैं

 मानता  हूं  कि  इन्दिरा  गांधी  के  राज्य  में  बहुत

 जुल्म  हुए  ।  क्या  स्थिति  होती  है  पालिया-

 मेंटरी  सोबरेन्टी  में  ?  क्या  कंबिनेट  की

 डिक्टेटरशिप  नहीं  होती  है  ?  क्या  नेता

 डिक्टेटर  नहीं  बन  जाता  है  ?  फर्क

 केवल  यह  है  कि  अच्छे  लोग  आयेगे  तो  अच्छा

 प्राशान  चलेगा  और  ब्रा  नेता  श्ा  जाता  है  तो

 बुरा  शासन  चलता  है  ।  इसलिये  मैंने

 संशोधन  दिया  है  इन्दिरा  गांधी  के  खिलाफ

 ट्रीजन  का  मुकदमा  चलना  चाहिए  एक  नहीं

 हजारों  आदमी  मारे  गये  ।  पटना  सिटी  इस
 बात  का  गवाह  है  कि  सैंकड़ों  लोग  वहां  मारे

 गये,  इसीलिये  इन्दिरा  गांधी  के  खिलाफ

 राजद्रोह  का  मुकदमा  चलना  चाहिये  जिसके

 चलते  देश  में  लोकतंत्र  की  हत्या  हुई  और

 प्रतिपक्ष  के  नेता,  जिनकी  मैं  (ज्जत  करता

 हूं,  वह  उस  मौके  पर  चुपचाप  तमाशा  देख

 रहे  थे  ।  इसलिये  मैं  ने  कहा  है  कि  लोकतंत्र  को

 मजबूत  करने  के  लिये  जो  प्रभावी  शक्तियां

 है  वह  विकसित  हों  और  इन्दिरा  गांधी  तथा

 भूतपूर्व  कानून  मंत्री,  श्री  गोखले  पर  मुकदमा
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 चलाया  जाय  ।  मान्यवर,  झाप  स्वयं  सुप्रीम
 कोर्ट  क ेजज  रह  चुके  हैं,  मैं  जानना  चाहता  हूं  कि

 पहले  मीसा  में  ग्राउन्ड  दिये  जाते  थे  श्ौर

 पटना  हाई  कोर्ट  ने  000  मीसा  के  मुकदमें
 में

 से  990  मुकदमों  में  बंदियों  को  मुक्त  कर

 दिया  नजर  बन्दी  गैर  कानुनी  करार  दे  दी

 गई  ।  तब  फिर  प्रशासन  ने  एम०भ्राई०

 एस ०ए०  स्ल्स्स  को  अमेंड  किया  और  यह
 व्यवस्था  की  गई  कि  बगैर  ग्राउन्डस  दिये

 हुए  किसी  भो  आदमी  को  डिटेन  किया  जा

 सकता  था  ।  हम  सभी  लोग  राजद्रोही

 कहलाते  थे,  लेकिन  झ्राज  वही  लोग  भारी  बहु-
 मत  से  जीत  कर  लोक  सभा  में  आ  गये  ।

 अत:  मेरा  संशोधन  इस  बात  पर  है  कि

 श्रीमती  इन्दिरा  गांधी  के  खिलाफ  और  कोई

 मुकदमा  चले  या  न  चले,  कमीशन  बैठे  था  न

 बैठे,  लेकिन  उन  पर  राजद्रोह  का  मुकदमा
 चलना  चाहिये  ताकि  अगे  कोई  भी  हिम्मत
 न  कर  सके  राष्ट्र  की  जनता  के  साथ  शौर

 उसकी  इज्जत  के  साथ  खिलवाड़  करने  की  ।

 इन  शब्दों  के  साथ  &  अपना  संशोधन  पेश  करता

 हू

 MR.  SPEAKER:  I  am  allowing  only
 thcse  ‘who  have  given  notices  of  am-
 endments.  (Interruptions)  Time  fixed
 is  5.0  p.m.  and  I  have  now  to  move
 for  a  little  extension.  Sufficient  debate
 has  taken  place.  I  am  merely  giving
 chance  only  to  those  who  have  moved
 amendments,

 SHRI  MOHD.  SHAFI  QURESHI
 (Anantnag)-  All  the  amendments  have
 been  moved  by  the  other  side.  This
 side  should  be  given  a  chance.

 (Interruptions)

 PROF,  P.  6.  MAVALANKAR  (Gan-
 dhinagar):  Kindly  extend  the  time  by
 half-an-hour  and  give  us  five  minutes
 each.

 MR.  SPEAKER:  Is  it  the  pleasure
 of  the  House  to  extend  the  time  for
 this  Resolution?
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 HON|t  MEMBERS:  Yes.

 MR.  SPEAKER:  Shri  Kundu.

 SHRI  P.  K.  DEO  (Kalahandi):  My
 Resolution  comes  immediately  after
 this.  I  should  get  at  least  one  minute
 to  move  it.

 MR.  SPEAKER:  You  will  get  one
 minute  to  move  your  Resolution.

 SHRI  K.  P.  UNNIKRISHNAN  (Bau-
 agara):  We  are  opposing  the  Reso]u-
 tion.  So,  we  have  not  moved  any
 amendment.  We  should  be  given  an
 opportunity  to  speak.

 SHRI  VAYALAR  RAVI  (Cherayin-
 kil):  Extension  of  time  cannot  be
 indefinite.  Let  us  decide  up  to  what
 time  this  will  go  on.

 MR.  SPEAKER:  Up  to  5.59.

 SHRI  HARI  VISHNU  KAMATH:
 My  hon.  friend,  Shri  Deo  is  anxious
 and  I  agree  with  him,  that  he  shou!d
 get  time  to  move  his  resolution.  But

 fortunately  we  have  got  a  Direction  by
 the  Speaker  which  ensures  that  even
 on  the  next  day  Mr.  Deo’s  resolution
 will  be  alive  and  kicking  and  it  ‘would
 not  lapse.

 SHRI  S.  KUNDU  (Balasore):  Sir,  I
 rise  to  thank  Mr.  Kamath  for  bringing
 a  very  important  resolution.

 MR,  SPEAKER:  You  will  have  five
 minutes.

 SHRI  S.  KUNDU:  Mine  is  a  very
 big  amendment.  I  would  not  repeat
 the  things  which  have  been  told  here
 nor  am  I  going  to  repeat  individual
 instances  of  torture,  police  excesses
 and  tyranny  because  if  I  begin  doing
 it,  we  may  have  to  carry  on  till  late
 into  the  night.  And,  Mr.  Sathe  will
 get  up  on  his  feet  always  and  try  to
 somehow  hold  up  the  proceedings  of  the
 House  by  raising  frivolous  points  of
 order.

 SHRI  VAYALAR  RAVI:  Who  are
 you  to  say  that?  The  Speaker  will
 decide  it.
 =
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 SHRI  s.  KUNDU:  They  are  still
 thinking  there  is  no  democracy  in  this
 country,

 SHRI  VAYALAR  RAVI-  Democracy
 does  not  mean  abuse  as  you  do!

 SHRI  S.  KUNDU:  What  you  did
 was  abuse  of  democracy.  Sir,  as  I
 said.  I  do  not  want  to  give  chance  to
 Mr.  Sathe  to  get  up...

 SHRI  VASANT  SATHE:  None  of
 you  has  any  personal  experience  about
 torture.  Talk  about  your  tortures.
 Come  along.  You  came  out  with  added
 weight!  (Interruptions).

 MR,  SPEAKER:  Mr.  Sathe,  you
 should  not  interfere  in  his  speech.
 Mr.  Kundu,  please  do  not  address  him.
 Address  the  Chair.

 SHRI  8.  KUNDU:  J]  am  adressing
 you,  Sir.

 I  do  not  believe  in  the  theory:

 ह 1.  शाठ्यम  समाचरेत्‌

 I  am  not  referring  to  Mr.  Sathe  nor  do
 I  believe  in  the  theory

 शठ  शाठयम्‌  समाचरेत्‌

 (Interruptions)

 SHRI  B.  P.  KADAM  (Kanara):  Sir,
 I  rise  on  a  point  of  order.  You  have
 to  first  expunge  the  insinuation  against
 the  Member.

 (Interruptions)

 SHRI  S.  S.  DAS:  My  friend  Mr.
 Sathe  who  is  a  bully  always  riscs  on
 a  point  of  order  and  creates  disorder.
 I  am  placing  one  or  two  points  before
 you.  Please  allow  me  a  few  minutes
 for  it  and  then  you  give  your  order
 whether  Iam  on  a  point  of  order  or
 not...

 MR.  SPEAKER.  My  order  is  that
 you  may  please  sit  down.

 SHRI  5.  KUNDU:  Mr.  Speaker,  Sir,
 through  you  I  would  appeal  that  this
 House  will  give  consideration  to  the
 amendments  which  I  moved.  The
 crux  of  the  entire  discussion  in  this
 House  on  this  very  important  Resolu-
 tion  of  Mr.  Kamath  is,  what  form  of
 decision  we  are  going  to  take  in  this
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 House  so  thai  nobody  hereafter  how
 great  or  how  high  or  how  mighty  he

 May  be.  can  trample  democracy  in  the
 State.  That  is  the  problem.  We  do
 not  want  that  human  rights  should  be
 crushed  just  to  the  benefit  of  l4  per-
 sons.  After  what  we  have  seen  in
 this  dark  chapter,  in  the  nineteen
 months  of  horror  that  was  practised
 here  in  India  within  the  internal  emer-
 gency  period,  we  do  not  want  to  see
 that  anybody  however  great  he  may
 be—he  may  be  a  king  or  a  Prime  Min-
 ister  or  a  President—would  not  have
 an  opportunity  to  completely  trample
 democracy  or  to  crush  human  rights.
 The  problem  is  how  we  are  going  to
 see  that  the  idea  that  eternal  vigilance
 is  the  price  of  liberty  is  strengthened,
 not  only  strengthened  but  nourished  in
 such  a  manner  that  nobody,  not  even
 the  Janata  Party  leaders  or  whoever
 comes  into  power,  would  get  an  occa-
 sion  to  repeat  this  dark.  horrible
 chapter  that  was  there  for  nineteen
 months.  That  is  the  problem  and  that
 is  why  I  have  given  my  amendment.

 The  other  day  my  friends  here  got
 up  on  their  fect  because  the  Home
 Minister  said  that  there  was  ‘thinking’
 to  shoot  people  in  the  jails  and  some-
 body  from  there—I  do  not  want  to
 name  him  because  he  will  take  up  my
 time—gct  up  and  said  ‘what  is  the
 documentary  evidence?  Will  anybody
 keep  any  documentary  evidence  for
 this?  Mr,  Speaker,  Sir,  you  have  been
 an  eminent  jurist.  Please  tell  this
 House  that  if  there  is  a  plan  to  murder
 or  shoot  people  or  finish  top  leaders,
 whether  everything  regarding  that  will
 be  written  in  the  files.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  How  do  you  know  what  is
 in  his  mind?

 SHRI  Ss.  KUNDU:  I  know  that  (In.
 terruptions)  Mr.  Speaker,  Sir,  you  have
 been  a  brilliant  judge.  Would  you  not
 tell  this  House  from  your  experience
 that  substantive  evidence  or  much
 more...  (Interruptions)
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 SHRI  VASANT  SATHE:  Sir,  have
 you  ever  convicted  any  man  on  hear-
 say?

 MR.  SPEAKER:  Please  sit  down.

 SHRI  5.  KUNDU.:  Sir,  you  can  tell
 the  House  that  circumstantial  evidence
 is  much  more  weighty.  Please  tell  this
 to  these  people  who  completely  mur-
 dered  democracy.

 SHRI  VASANT  SATHE:  Circum-
 stantial  evidence,  ‘yes’;  not  imagina.
 tion  and  hear-say.  (Interruptions)

 SHRI  5.  KUNDU:  You  shut  up  a
 man  inside  a  room,  knocked  him  out
 and  deprived  him  of  any  kind  of  pri-
 vileges.  You  knew  nobody  could  get
 in  there.  We  know  what  sort  of  food
 you  gave;  and  whether  you  gave  any
 medicines  or  not.  Gradually  and  slow-
 ly  you  wanted  him  to  die;  and  now  you
 Say  that  there  was  no  attempt  to  shoot
 down  people.

 I  met  Jayaprakash  Ji  a  few  months
 back.  I  asked  him  what  was  his  feel-
 ing  when  he  came  to  the  Jaslok  hos-
 pital.  (Interruptions)—It  is  a  question
 of  democracy;  it  is  a  question  of  our
 basic  values,  for  which  we  fought;  why
 are  the  Members  on  the  other  side
 laughing?  They  should  go  and  move
 around  Indira  Gandhi’s  house,  It  will
 pay  them—Do  you  know  what  JP  told
 me  in  reply?  He  said:  “When  I  came  to
 Jaslok  hospital  and  when  I  regained
 consciousness,  I  thanked  Dr.  Mani.  I
 told  him  that  because  of  him  I  gct
 back  my  life.  Dr.  Mani  replied  that
 no  doctor  could  have  saved  me.  It  was
 my  will-power  or  the  blessings  of  Jud
 that  gave  me  my  life  back.”  Had  there
 been  a  delay  of  one  day  in  releasing
 JP,  we  would  perhaps  not  have  seen
 him  alive.  Therefore,  I  make  this
 charge,  Arrangements  had  been  made
 for  his  cremation  at  Patna.  The  Home
 Minister  had  replied  to  one  of  my
 questions  that  cremation  arrangements
 had  been  made  at  Patna.

 These  gentlemen  should  not  asso-
 ciate’  themselves  with  Mrs.  Indira
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 Gandhi  and  Sanjay  Gandhi.  They  are
 unable  to  dissociate  themselves  trom
 Sathe,  Indira  and  Sanjay.  I  know  they
 have  difficulties.  J  am  sorry  that  the
 lion  of  Satara  had  not  opened  hi8

 mouth.  But  whenever  somebody
 speaks  in  defence  of  democracy,  liberty
 and  freedom,  these  gentlemen  Zet  up
 and  try  to  say  something  as  if  they
 were  going  to  defend  something  which

 they  were  going  to  demolish.

 MR.  SPEAKER:  You  should  leave
 it  to  the  Home  Minister.

 SHRI  S.  KUNDU:  Therefore,  when-
 ever  these  important  things  are  dis-
 cussed,  we  should  not  waste  the  time
 of  the  House  by  insinuations  (Interrup-
 tions).

 Sir,  I  have  so  much  material  to  give
 to  the  House.

 MR.  SPEAKER;  It  will  be  on  en-
 -other  occasion.

 SHRI  S.  KUNDU:  I  want  to  icil
 something  about  how  the  Press  was
 asked  to  function.  The  attitude  to  it
 ‘was  worse  than  that  adopted  by  Goeb-
 bels  or  Hitler.  Hitler  and  Goenbels
 completely  destroyed  democracy.  What
 Sanjay  and  Indira  did  here  was  ६058
 than  that.  Somebody  who  was  a  top
 man  somewhere  else  was  brought  into
 the  Press  here.  At  that  time  there
 was  a  meeting  of  the  national  com-
 mittee  of  the  Socialist  Party.  The
 news  about  it  could  not  get  published.
 One  correspondent  wanted  to  put  in
 that  news.  Immediately  a  phone  call
 ‘was  put  through  to  the  7th  floor.  On
 the  seventh  floor  sits  an  IPS  officer,
 ‘who  is  enforcing  censorship  of  the
 press.  Had  it  been  the  British  days.
 that  young  man  would  have  been
 shunted  to  the  Andamans,  as  we  were
 ‘despatched  to  the  Andamans,  because
 we  were  fighting  for  the  freedom
 struggle  against  the  British.

 For  want  of  time,  I  will  come  to
 my  amendment,  which  8  three-fold.
 Firstlv.  it  wants  to  make  adequate
 arranrements  by  suitably  changing  the
 Constitutinn.  The  Constitution  should
 be  suitably  changed  so  that  there  will
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 be  no  chance  for  these  people  to  re-
 peat  their  performance.  Secondly,  we
 have  to  awaken  a  spirit  of  vigilance
 in  the  minds  of  the  citizens  by  provid:
 ing  education  on  the  values  of  demo-
 cracy,  liberty,  human  rights,  secu.
 larism,  nationalism  and_  socialism.
 Thirdly,  we  have  to  compile  a  history
 of  the  black  era  of  the  internal  emer.
 gency  and  make  it  a  syllabus  in  ihe
 schools  and  colleges  and  adopt  any
 other  methods  which  may  be  suggested
 by  a  Committee  formed  by  21  Members
 of  Parliament  for  this  purpose,  con-
 sisting  of  both  Houses  so  that  the  dark
 days  of  tyranny  and  terror,  as_  wit-
 nessed  during  the  period  of  internal
 emergency  will  never  reccur.

 I  would  very  much  like  Shri  Kamath
 to  accept  this  amendment.  I  feel  he
 shoulq  not  have  any  hesitation  to
 accept  this  operative  part  of  the
 amendment.  JI  would  conclude  by
 Saying  that  this  is  the  time  when  we
 have  to  see  that  this  sort  of  debauchery
 and  butchery  of  freedom  and  liberty
 is  not  allowed.

 SHRI  VASANT  SATHE.:  Sir,  I]  rise
 on  a  point  of  order  before  the  hon.
 Home  Minister  starts  his  reply.  Sir,
 I  would  invite  your  kind  attention  to
 rules  173,  75  as  well  as  rule  352.
 Rule  778  says:

 “In  order  that  a  resolution  may  be
 admissible,  it  shal!  satisfy.  the  fol-
 lowing  conditions,  namely  :—

 (v)  it  shall  not  relate  to  suy
 matter  which  is  under  adjudica-
 tion  by  a  court  of  law  having
 jurisdiction  in  any  part  of  India.”

 Rule  75  says:

 “No  resolution  which  seeks  to
 raise  discussion  on  a  matter  pending
 before  any  statutory  tribunal  or
 statutory  authority  performing  any
 judicial  or  quasi-judicial  functions  or
 any  commission  or  court  of  enquiry
 appointeq  to  enquire  into,  or  investi-
 gate  any  matter  shall  ordinarily  be
 permitted  to  be  moved:”
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 Sir,  even  then  you  have  discretion  to
 allow  it.  You  have  aliowed  this;  I
 mean,  your  predecessor  has  admiited
 this.  It  was  discussed,  Rule  352  says:

 “A  member  while  speaking  shall
 not—

 (i)  refer  to  any  matter  of  fact
 on  which  a  judicial  decision  is

 pending;”

 Here  a  Member  includes  a  Minister
 also.  So,  J  want  to  say..

 MR.  SPEAKER:  I  think  you.  Lave
 made  your  point.

 SHRI  VASANT  SATHE:  Sir,  let  me

 complete  it.  You  have  a  sharp  mind
 and  you  have  got  the  point.  Let  me

 explain  it.

 The  Central  Government  announced
 on  May  i9th  the  terms  of  reference
 of  what  is  called  the  Shah  Commis-
 sion  on  the  Emergency.  This  Com-
 mission  was  appointed  under  the
 Commissions  of  Inquiry  Act.  It  says
 here:

 “An  official  Press  Note  made  it
 clear  that  the  former  Chief  Justice
 would  not  only  enquire  into  the  ex-
 cesses  committed  during  the  Emer-
 gency,  but  aiso  into  whether  Mrs.
 Gandhi's  regime  abused  authority.”

 It  further  says:

 “The  Shah  Commission,  which
 was  given  the  task  of  carrying  out
 the  most  comprehensive  probe  into
 the  misuse  of  power  since  Inden-
 dence,  would  enquire  into  the  sub-
 version  of  lawful  processes,  misuse
 of  authority,  excesses  and  mal-
 practices  committed  during  the
 Emergency.”

 This  is  what  is  mentioned  here.  What
 I  am  saying  is  that  the  hon.  Home
 Minister,  while  making  his  reply,
 should  at  least  not  violate  these  rules,
 particularly  rule  352  about  facts
 which  are  pending  before  the  Shah
 Commission—I  do  not  want  to  un-
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 necessary  put  him  in  the  wrong—
 by  trying  to  frustrate  the  Shah
 Commission.

 Secondly,  I  want  to  submit  that  this
 Resolution  should  not  come  to  the
 stage  of  passing  for  the  simple  reason
 that  if  you  pronounce  here  a  judg-
 ment  on  certain  things  done  during
 the  Emergency,  it  will  bypass  and
 render  the  entire  Shah  Commission
 nugatory  and  frustrate  the  entire  pro-
 ceedings  of  the  Commission.

 MR,  SPEAKER:  So  far  as  admis-
 sibility  is  concerned,  that  stage  is
 past.  It  has  already  been  admitted
 and  that  matter  is  no  more  open  for
 discussion.  My  predecessor  admitted
 it,  I  cannot  reopen  it.  So  far  as  the
 speech  of  the  hon.  Home  Minister  is
 concerned,  we  are  yet  to  hear  him.
 I  am  quite  sure  he  will  not  break  any
 rules.

 SHRI  K.  LAKKAPPA:  One  minute.

 MR.  SPEAKER:  If  I  allow  you,  I
 must  allow  others.

 SHRI  K.  LAKKAPPA:  I  am  on  a
 new  point  of  order.  Not  only  do  I
 support  Mr.  Sathe.  If  the  Home
 Minister  of  this  country,  who  is  tres-
 ponsible  for  appointing  the  Shah  Com
 mission  with  such  wide-ranging  terms
 of  reference,  should  give  a  reply  to
 the  same  subject,  it  will  prejudice
 the  Shah  Commission’s  enquiry.  That
 is  most  important.  You  have  been  in
 the  Supreme  Court.  You  have  a
 judicia]  frame  of  mind.  Would  you
 allow  such  as  thing  to  happen  in  this
 House,  being  the  Speaker?  I  hope  in
 your  wisdom  you  will  protect  the
 rights  of  the  Members  and  the  Rules
 of  Procedure.

 MR.  SPEAKER:  No  point  of  order
 arises.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH):  I
 have  nothing  much  to  say  because  I
 accept  the  Resolution  moved  by  Shri
 Kamath  in  its  entirety.  There  is  no
 question  of  a  reply  from  me.  Only
 I  have  some  difficulty  about  the
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 amendments.  I  think  the  amendments
 are  not  necessary,  If  my  friends  on
 this  side  agree  with  me.  I  request
 them  to  pass  the  Resolution  as  it
 stands.

 MR.  SPEAKER:  Are  any  Members
 pressing  their  amendments?

 SHRI  VASANT  SATHE:  Is  _  he
 pressing  for  passing  this?

 MR.  SPEAKR:  He  does  not  say.

 SHRI  VASANT  SATHE:  He  says  it
 should  be  passed.

 SHRI  VAYALAR  RAVI:  We  can-
 not  allow  il  to  be  passed.

 MR.  SPEAKER:  Mr.  Kamath  has
 to  reply.

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  I  want  to  make  a  submis-

 sion.  It  is  not  merely  aq  _  point  of
 order  but  I  am  very  sorry  to  say  that
 the  Home  Minister  ought  to  nave
 responded  to  your  suggestion  that  he
 would  not  break  the  rules.  Here,  the
 Resolution  of  Mr.  Kamath  takes  a
 decisive  view  of  what  has  happened
 regarding  matters  which  are  referred
 tu  the  Shah  Commission.  I  think,  we
 are  putting  Parliament  in  a  _  very
 wrong  position.  The  Home  Minister,
 I  thought,  would  take  the  res-
 ponsibility  to  say  that  we  can
 consider  or  that  we  can.  keep.  the
 resolution  pending.  This  Parliament
 is  sitting  all  the  time.  If  it  wants  to
 take  a  view  after  the  Shah  Commis-
 sion’s  report,  it  can  certainly  do  that
 in  the  light  of  the  report.  But  when
 the  commision  is  appointed,  the  terms
 of  reference  are  precisely  the  same
 tand,  at  the  same  time,  the  Home
 Minister  says  you  can  certainly  pass
 the  resolution  if  you  want.  It  is
 simply  misleading  the  Parliament,
 misleading  the  people  and  _  suverting
 all  the  judicial  processes.  We  do  not
 want  the  Parliament  to  be  a  party  to
 it.  We  would  like  to  make  our  posi-
 tion  clear  that  we  do  not  want  to  be
 a  party  to  such  a  subservion  and  this
 sort  of  wrong  tactics.  I  request  you
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 also  not  to  become  a  party  to  it.  If
 the  ruling  party,  because  it  has  a  few
 more  members  wants  to  pass  a  resolu-
 tion  then  the  only  alternative  thing
 that  is  left  for  us  is  to  walk  out.

 SHRI  VASANT  SATHE:  Do  not
 make  a  mockery  of.  the  Shah  Commis-
 sion,

 PROF.  P.  प.  MAVALANKAR:  I
 have  heard  the  Leader  of  the  Opposi-
 tion.  While I  do  realise  the  sense  of
 anger  of  the  Opposition,  I  am  strictly
 on  the  technicality  of  the  Resolution.
 What  happens  if  this  Resolution  ३5
 passed  by  the  House?  I  want  your

 ‘guidance  on  it.  The  Home  Minister,
 in  his  wisdom,  decided  not  to  speak.
 Perhaps,  that  was  his  best  reply.  He
 asked  his  colleagues  to  withdraw  the
 amendments  and  then  vote  the  Reso-
 lution  of  Mr.  Kamath.  I  want  the
 Leader  of  the  Opposition  to  kindly,
 cooly  and  calmly  re-read  the  Resoiu-
 tion.  I  want  to  say  that  the  opera-
 tive  phrases  are  only  two.  In  the
 first  sentence,  it  says:  ‘This  House
 deeply  deplores’.  It  is  not  asking
 Government  to  do  anything  by  way  of
 speedy  action.  Further  half-way  of
 the  paragraph,  it  says:  ‘and  solemnly
 pledges’.  This  House  can  say  that  it
 deeply  deplores  something,  and  it
 certainly  in  the  same  breath,  solemnly
 pledges  something.  In  doing  so,  it
 does  not  tell  the  Government  to  do
 this  or  that.  It  is  merely  expressing
 the  opinion  of  the  House  to  which,  I
 think,  this  House  jis  fully  entitled,

 MR.  SPEAKER:  I  do  not  think  it
 is  a  point  of  order.  But  the  difficulty is  that  whatever  objections  you  have
 to  take,  should  have  been  taken  at  the
 time  of  its  admission.  Now  it  has
 been  admitted;  it  has  been  discussed.
 There  is  no  provision  in  the  rules
 whereby  I  can  withhold  placing  it
 before  the  House  for  acceptance  or  for
 rejection.  You  have  neither  pointed
 out  any  rule  nor  have  I  found  any
 rules  under  which  I  can  refuse  per-
 mission  for  the  House.

 SHRI  K.  LAKKAPPA:  You  kindly
 reconsider....  (Interruptions)
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 MR.  SPEAKER:  My  decision  is
 final.  I  have  not  found  a  single  rule
 under  which  I  can  withhold  the
 Resolution.

 SHRI  VASANT  SATHE:  I  may  tell
 you  the  rule.  It  is  within  your  dis-
 cretion,  Under  rule  389,  you  have  got
 the  residuary  powers.

 MR,  SPEAKER:  Mr.  Sathe,  you
 have  made  your  point.  I  have  given
 my  decision.

 SHRI  VASANT  SATHE:  What  is
 the  decision?

 MR.  SPEAKER:  My  decision  is
 that  I  will  not  withhold  the  Resolu-
 tion  from  the  House.  It  is  not  proper
 for  me  to  withhold  the  Resolution.

 SHRI  VASANT  SATHE:  What  I  am
 trying  to  tell  you  is  to  consider  this.
 As  my  leader  has  said....  (Interrup-
 tions).

 MR.  SPEAKER:  I  am  sorry  you
 are  withholding  the  proceedings  of  the
 House,  Please  sit  down.  I  am_  on
 my  legs.  I  am  not  allowing  you.  Mr.
 Kamath.

 SHRI  VASAT  SATHE:  On  a  point
 of  order,  Sir....  (Interruptions).

 SHRI  VAYALAR  RAVI:  You  have
 to  go  by  the  rules.  You  have  to  hear
 the  point  of  order.  You  cannot  shut
 us  out.

 SHRI  VASANT  SATHE:  Rule  388  is
 about  the  suspension  of  rules.  How
 can  you  stop  me  from  doing  it?  I
 am  moving  it.  You  can  oppose  it.  I
 am  moving  for  suspension  of  rule
 which  relates  to  passing  of  the  resolu-
 tion...  (Interruptions).

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  The  rules  cannnot  be
 suspended  unless  the  Chair  permits.

 MR.  SPEAKER:  Rule  388  says:
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 “Any  member  may,  with  the
 consent  of  the  Speaker,  move  that  a
 any  rule  may  be  suspended....”

 Iam  not  giving  consent;  I  am  refus-
 ing  it.  (Interruptions).

 SHRI  VASANT  SATHE:  How  can
 you  refuse  in  advance?  You  have  to
 hear  us.

 MR.  SPEAKER:  The  House  has  dis-
 cussed  it  for  so  long.

 SHRI  VASANT  SATHE:  Listen  to
 me  before  you  refuse  it.

 MR.  SPEAKER:  How  many  times
 have  I  to  listen  to  you?

 SHRI  VASANT  SATHE:  You  have
 not  heard  me  on  this  point.  I  beg  of
 you  to  consider  that  the  rule  relating
 to  which  you  are  helpless  be  sus-
 pended.  I  submit,  rule  76  on  moving
 of  resolution  and  rule  83  on  passing
 of  resolution  be  suspended  for  the
 time  being  because  if  you  pass  this
 -Resolution,  you  will  make  a  mockery
 of  the  Shah  Commission  by  pronounc-
 ing  the  verdict  on  whatever  happened
 during  the  Emergency  which  you  are
 condemning.  You  will  be  passing  a
 verdict  and  you  will  be  saying  that
 there  was  cynical  subversion  of  demo-
 cracy....  (Interruptions).

 SHRI  ATAL  BIHARI  VAJPAYEE:
 We  have  been  elected  by  the  people
 on  the  jssue  of  emergency.  (Inter-
 ruptions).  In  the  name  of  points  of
 order,  they  are  creating  disorder.
 How  long  are  you  going  to  allow  this?
 (Interruptions).

 MR.  SPEAKER:  I  am  on  my  legs.
 Please  sit  down  (Interruptions).  This
 is  what  the  earlier  ruling  says,  “After
 a  motion  under  a  particular  rule  has
 been  made,  a  motion  for  suspension
 of  that  rule  cannot  be  moved.”

 SHRI  VASANT  SATHE:  The
 motion  has  not  yet  been  made.

 MR.  SPEAKER:  Even  you  cannot
 make  the  motion.
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 SHRI  VASANT  SATHE:  After  he
 makes  a  motion.  He  has  not  moved
 it.

 MR.  SPEAKER:  Motion  has  peer
 moved.  (Interruptions).  Shri
 Kamath.

 SHRI  K.  LAKKAPPA:  Rule  8I
 says,  “When  any  resolution  involving
 several  points  has  been  discussed,  the
 Speaker  may  divide  the  resolution
 and  put  each  or  any  point  separately
 to  vote  as  he  may  think.  This  is  a
 resolution  involving  various  points
 which  have  been  covered  by  the
 Commission.  How  can  this  resolution
 be  put  to  vote?

 MR.  SPEAKER:  That  is  all  right.
 Mr.  Kamath.  (Interruptions).

 SHRI  VASANT  SATHE:  Are  you
 asking  him  to  move’  the  resolution
 under  76  because  that  is  precisely
 where  I  come  under?  I  have  a  right
 to  move  under  388  before  he  moves
 the  motion  not  after.  Once  he  moves
 it,  then  I  cannot  do  it.

 MR.  SPEAKER:
 been  moved:

 The  motion  has

 SHRI  VASANT  SATHE:  The
 motion  has  not  been  moved.

 MR.  SPEAKER:  The  Chairman  says
 it  has  been  moved.

 SHRI  VASANT  SATHE:  It  has  not
 been  moved.  He  has  only  submitted.

 MR.  SPEAKER:  This  is  the  pro-
 ceedings.  (Interruptions)  Mr.
 Kamath.

 SHRI  छू.  LAKKAPPA:  Rule  8  is
 very  clear.  There  are  several  points
 being  discussed.  It  is  very  clear.  It
 says,  “The  Speaker  may  divide  the
 resolution  and  put  each  or  any  pcint
 separately  to  vote  as  he  may  thiok.
 Do  not  by  pass  rules;  respect  the
 rules.  Uphold  the  dignity  of  this
 House.
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 MR.  SPEAKER:  Mr,  Kamath  (In-
 terruptions).

 SHRI  VAYALAR  RAVI:  On  a
 point  of  order.  Rule  389  provides  to
 deal  with  a  particular  situation.  This
 has  certain  importance  in  the  rules
 of  procedure  to  deal  with  any  contin-
 gency  or  any  particular  situation  aris-
 ing  which  may  not  be  presupposed
 by  the  rules  of  procedure.  The  dis-
 cretion  has  been  given  to  the  Speaker
 to  deal  with  such  a  situation.  Here,
 I  do  admit  and  appreciate  your  diffi-
 culty  as  the  Speaker  to  rule  that  your
 predecessor’s  resolution  is  out  of  order
 though  it  violates  rule  75  and  rule
 172.  I  appreciate  your  difficulty  in

 ‘ruling  jt  out  of  order.  At  the  same
 time  you  have  to  use  your  discretion
 under  389  which  has  given  full  powers
 to  you.  This  resolution  violates  ॥75
 and  it  will  prejudice  the  Commission,
 the  Shah  Commission,  especially  the
 decision  of  Parliament.  To  declare
 means  that  it  is  a  decision  of  Parlia-
 ment,  the  opinion  of  Parliament,  any-
 thing  which  happened  in  the  Parlia-
 ment.(  Interruptions).  Deplore  means
 the  decision  of  Parliament.  It  is  the
 opinion  of  Parliament.  The  decision
 of  the  Parliament  is  usually  binding
 on  every  citizen  of  this  country.  Now,
 what  are  we  going  to  do?  I  will  tell
 you  what  will  happen.  We  are  tak-
 ing  in  advance  a  decision  while  the
 Home  Minister  has  appointed  a  Com-
 mission  to  go  into  the  same  matter
 (Interruptions).  Already  the  Shah

 Commission  has  been  appointed,  If
 we  pass  such  a  Resolution  here,  +  will
 prejudice  the  Shah  Commission  ‘n-
 quiry.  Therefore,  I  would  request
 you  to  use  your  discretion  under  rule
 389  (Interruptions).

 MR.  SPEAKER:  You  cannot  go
 anywhere  except  to  me,  and  I  cannot
 go  anywhere  outside  the  rules.  I  am
 sorry  I  cannot  accept  it.  Mr.  Kamath
 (Interruptions).

 SHRI  VASANT  SATHE:  You  have
 to  uphold  the  honour  and  dignity  of
 this  House.  If  you  allow  this  Reso-
 lution  to  be  passed,  you  can  take  it...
 (Interruptions)  that  this  House  will
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 [Shri  Vasant  Sathe]

 be  going  to  mud  and  we  wil]  be
 making  a  mockery  of  the  Shah  Com-
 mission  (Interruptions),

 श्री  विजयकुमार  मल्होत्रा  (दक्षिण  दिल्‍ली)  :

 पहले  हाउस  का  टाइम  बढ़ा  दोजिए  ।

 SHRI  SAUGATA  ROY.  (Barrack-
 pore):  On  a  point  of  order.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  Please  sit  gown.
 ‘There  must  be  a  limit  I  have  allowed
 some  points  of  order.  There  cannot
 be  hundreds  of  points  of  order.  4  am
 not  allowing  any  more  point  of  order.
 (Interruptions).  No,  you  cannot  go

 on  like  this  obstructing  the  work.
 Mr.  Kamath.  (Interruptions).

 SHRI  MOHD.  SHAFI  QURESHI:
 YYou  can  name  me  and  throw  me
 out  (Interruptions).

 MR.  SPEAKER:  I  am  not  dving
 that  (Interruptions).  Mr.  Kamath.

 SHR]  HARI  VISHNU  KAMATH:
 (Hoshangabad):  Sir,  I  shall  be  very
 brief.  I  shall  emulate  tne  laudable
 example  set  by  the  Home  Minister....
 (Interruptions).  I  am  greateful  io  all
 the  Members....  (Interruptions).

 SHRI  MOHD.  SHAFI  QURESHI:
 ‘On  a  point  of  order.

 MR.  SPEAKER:  I  would  not  allow
 you.  Please  sit  down.  I  am_  not

 allowing  any  more  point  of  order  (In-
 terruptions).

 SHRI  MOHD.  SHAFI  QURESHI:
 ‘Sir,  the  hon.  members  have  made
 submissions  to  you.  They  have  quoted
 the  rules.  But  you  have  not  given
 them  your  reply.  The  question  is
 very  simple.  In  your  opinion,  do  you
 think,  if  the  Resolution  is  passed  in
 this  House,  it  will  or  will  not  preju-
 -dice  the  Shah  Commission  inquiry?
 (interruptions)  .

 MR.  SPEAKER:  It  is  not  for  me
 to  decide  now....  (Interruptions).
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 SHRI  VASANT  SATHE:  Can  you
 say  that  this  wil]  not  prejudice  the
 inquiry?  I  am  sure  you  cannot  say
 that.  As  a  former  Judge  of  the  Sup-
 reme  Court,  you  can  never  say  that
 (Interruptions).

 AN  HON,  MEMBER:  You  can  post-
 pone  it,

 बेगुसराय  मेरा  प्वाइंट  आफ  श्राडर  सुन
 लीजिए

 MR.  SPEAKER:  I  express  no  opin-
 ion  (Interruptions).  If  your  idea  is
 merely  to  obstruct  the  proceedings,  I
 will  not  be  8  party  to  it.iInterrup-
 tions).  I  have  undersood  your  point
 (Interruptions).  I  have  given  my
 ruling  (interruptions)  I  have  given  my
 decision  (Interruptions).

 AN  HON.  MEMBER:  Please  extend
 the  time.

 MR.  SPEAKER:  If  necesasry,  I
 am  going  to  extend  the  time  (Interrup-
 tions).

 SHRI  HARI  VISHNU  KAMATH:  ]
 do  not  want  to  speak  (Interruptions).
 Please  put  it  to  vote  (Interruptions).

 SHRI  VASANT  SATHE:  Do  not
 be  a  party  to  a  mockery  of  justice
 (Interruptions)

 MR.  SPEAKER:  I  am  not  a  dictator
 in  this  House.  Please  sit  down,  Mr.
 Sathe.  I  am  on  my  legs.

 Now,  are  those  Members  who  have
 moved  amendmnts  going  to  press
 them?  (Interruptions).

 SOME  HON.  MEMBERS:  We
 withdraw  them  (Interruptions).

 All  the  amendments  were,  by  leave,
 withdrawn,

 (Interruptions)

 MR.  SPEAKER:

 “This  House  deeply  deplores  the
 cynical  subversion  of  demucratic
 norms,  the  steep  erosion  of  ethical
 standards  and  spiritual  values,  en-

 The  question  is:
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 gineered  by  the  then  Prime  Minis-
 ter,  Shrimati  Indira  Gandhi  and  her
 gang  during  the  dark  days  of
 tyranny  and  terror  that  followed
 the  Proclamation  gf  emergency  on
 June  25,  1975,  pays  its  heartfelt
 homage  to  the  innumerable  victims
 and  martyrs  in  the  crusade  for
 liberty  and  freedom  which  the  Pro-
 clamation  sparked  throughout  the
 country,  places  on  record,  humbly
 yet  joyfully,  its  profound  appre-
 ciation  of  the  historic  role
 played  by  our  fearless  people
 through  the  ballot-box,  in  ousting
 a  vile  authoritarian  regime,  and
 solemnly  pleadges  its  earnest  en-
 deavour  for  the  speedy  accomplish-
 ment,  in  close  cooperation  with  the
 people  and  by  peaceful,  legitimate
 methods,  of  a  socio-economic  revo-
 lution,  illumined  by  democratic
 Standards,  vivified  by  ‘ocialist
 ideals,  and  firmly  founded  on  moral
 and  spiritua]  values,  for  which  Lok-
 manaya  Tilak,  Mahatma  Gandhi
 and  Netaji  Subhash  Chandra  Bose
 suffered  and  sacrified,  lived  and
 died,  and  for  which  Lok  Nayak
 Jayaprakash  Naryan,  three  years
 ago,  called  the  nation  to  battle.”

 (Interruptions)

 Those  who  are  in  favour  will  please
 say  ‘Aye’.

 SEVERAL  HON.  MEMBERS:  ‘Aye’.
 (Interruptions).

 MR.  SPEAKER:  Those  who  are
 against  will  please  say  ‘No’  (Interrup-
 tions).

 youngmen  in  nation-
 building  (Res.)

 SOME  HON.  MEMBERS:  No....
 (Interruptions)

 MR.  SPEAKER:  The  Ayes’  have  it;
 the  ‘Ayes’  have  it;  the  Ayes’  have  it.

 The  Motion  was  adopted.

 (Interruptions)

 [At  this  stage,  8076  hon.  members
 left  the  House}

 (Interruptions)

 18  hrs.

 RESOLUTION  RE:  PARTICIPATION
 OF  YOUNG  MEN  IN  NATION

 BUILDING

 SHRI  P.  K.  DEO  (Kalahandi):  I
 beg  to  move:

 “This  House  recommends  to  Gov-=
 ernment  that  all  young  men  before
 graduation  or  being  eligible  for  em-
 ployment  should  serve  in  the  Terrl-
 torial  Army  as  Jawans’  or  work  in

 any  Government  farm  or  factory  oF

 irrigation  project,  to  have  a  sense
 of  participation  in  building  the
 nation  and  requests  Gcvernment  to
 take  appropriate  steps  in  this
 regard”.

 MR.  SPEAKER:  The  hon.  Member
 may  continue  on  the  next  day.

 8.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  July

 25,  977/Sravana  3,  899  (Saka).
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